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 LOK  SABHA  of  the  Constituent  Assembly  and  Pro-

 Monday,  July  22,  974/Asadha  ‘31,  896
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  Speaker  in  the  Chair]
 MEMBERS  SWORN

 (i)  Shri  Ram  Dayal  (Bijnor)
 (2)  Shri  Janeshwar  Misra  (Allaha-

 bad).

 OBITUARY  REFERENCES

 MR  SPEAKER:  Hon’ble  Members—
 As  we  meet  today  after  an  interval  of
 about  two  months,  it  is  my  unpleasant
 duty  to  inform  the  House  of  the  sad
 demise  of  eight  of  our  friends,  namely
 Dr.  Seth  Govind  Das,  Maulvi  Abdul
 Wajid,  Shri  Jawala  Prasad  Sharma,
 Shri  K.  B,  Sahay,  Giani  Kartar  Singh,
 Shri  Premjibhai  R.  Assar,  Shri  R.
 Velayudhan  and  Shri  Goswamiraja
 Sahdeo  Bharati.

 As  you  all  know,  Dr.  Seth  Govind
 Das  was  a_  sitting  Member  of  this
 House  from  Jabalpur  constituency  of
 Madhya  Pradesh.  In  terms  of  mem-
 bership  of  the  Central  Legislature,  he
 was  the  oldest  Member  of  this  House.
 He  entered  the  Central  Legislative  As-
 sembly  in  1923.  In  1925,  he  was  elect-

 @d  to  the  Council  of  State  and  was  its
 Member  till  1929.  He  again  became  a
 Member  of  the  Central  Legislative  As-
 sembly  in  934  and  continued  as  its
 Member  till  1945.  He  was  a  Member
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 visional  Parliament  from  946  to  1952.
 He  was  then  elected  to  First  Lok  Sabha
 in  4952  and  since  then  he  had  been  a
 Member  of  all  the  Lok  Sabhas.  Pro-
 bably  known  as  the  Father  of  the
 House,  he  was  appointed  as  Speaker
 protem  on  four  occasions  whem  the
 Second,  Third,  Fourth  and  Fifth  Lok
 Sabhas  met  after  the  general  elections
 in  3957,  1962,  967  and  97  and.  he
 presided  ever  the  House  for  adminis-
 tering  Oath  to  the  newly  elected  Mem-
 bers  and  during  election  of  Speakers.
 A  veteran  freedom  fighter,  he  joined
 the  Non-cooperation  Movement  in  4920
 and  suffered  imprisonment  five  times
 for  a  period  of  about  eight  yeats.  A
 true  patriot  and  known  scholar,  he  re-
 presented  the  generation  which  fought
 for  the  freedom  of  the  country.  Oom-
 ing  from  a  well  khown  family,  he  wad
 noted.  for  his  erudition  and  culture  and
 dedication  for  the  propagation  and
 enrichment  of  Hindi.  He  spoke  in
 the  House  only  on  causes  which
 were  dear  to  his  heart  and  his  speeches
 were  marked  with  forceful  arguments
 zeal  and  sincerity  of  purpose.  As  a
 voracious  writer  he  made  outstanding
 contribution  to  the  Hindi  literature.
 He  was  awarded  Padma  Bhushan  in
 96i.  As  a_  parliamentarian  he,  for
 half  a  century,  contributed  through
 his  ability,  integrity  and  conviction  to
 the  growth  of  parliamentary  democra-
 cy  in  the  country.  Only  recently  we
 had  honoured  him  in  the  Central  Hall
 and  paid  tributes  to  him  on  the  golden
 jubilee  of  his  dedicated  service  to  the
 Central  Legislature  and  presented  him
 with  a  plaque  in  token  of  his  services
 at  that  function.
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 During  his  long  parliamentary  career,
 he  served  on  a  number  of  Committees
 and  delegations.  He  led  the  Indian
 delegation  to  the  Commonwealth
 Partiamentary  Conference  held’  in  New
 Zealand  in  950  and  attended  Com-
 monwealth  Parliamentary  Conference
 held  in  Canada  in  952  as  an  Indian
 delegate.  He  passeq  away  at  Bombay
 on  the  l8th  June,  974  at  the  age  of
 78.  In  his  death  the  country  has  lost
 the  oldest  parliamentarian,  staunch
 supporter  of  Hindi,  a  great  philanthro-
 pist  and  a  luminary  of  the  freedom
 struggle.

 Maulvi  Abdul  Wajid  who  passed
 away  at  Bareilly  on  the  l5th  May,
 ‘1974,  was  a  Member  of  the  Central
 Legislative  Assembly  during  the  years
 938—4.  In  942  he  was  imprisoned
 for  participating  in  the  freedom  mcve-
 ment,  After  independence,  he  was  a
 Member  of  the  Uttar  Pradesh  Legisla-
 tive  Council  for  a  number  of  years.
 He  took  keen  interest  in  social  activi-

 and  was  widely  respected  by  the
 peopte  of  his  State.

 Shri  Jawala  Prasad  Sharma  was  a
 Member  of  the  First  Lok  Sabha  re-
 presenting  Ajmer  Constityency  curing
 the  years  952-57....A  trade  unionist,
 he  took  active  part  in  the  struggle  for
 freedom  of  the  country.  He  was  asso-
 ciated.  with  .a  number  of  local  bodies
 in  Ajmer  working  for  the  welfare  of
 the  people  and  rehabilitation  of  refu-
 gees.  He  passed  away  at  Jaipur  on
 the  22nd  May,  974  at  the  age  of  63.

 Shri  K.  B.  Sahay  was  a  Member  of
 the  Constituent  Assembly  during  the
 years  1948-50.  He  was  killed  in  a  road
 accident  on  3rd  June,  974  ‘at  the  age
 of  76.  As  a  student  he  plunged  into

 the  freedom  movement  and  was  jailed
 a  number  of  times  for  his  participa-
 tion  in  the  Civil  Disobedience  and  the
 ‘Quit  India’  movements,  He  served

 the  state  of  Bihar  for  a  number  of
 years,  is  first  as  a  Minister  of  Reve-
 nue  and  Forests  from  946  to  1957,
 and  then  as  a  Minister  of  Planning
 in  the  Binodanand  Jha  Ministry.
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 He  was  elevated  to  the  position  of
 Chief  Minister  after  Shri  Binodanand
 Jha  had  resigned  under  the  Kamraj
 Plan  and  continued  as  Chief  Minister
 till  1967.

 An  efficient  administrator,  a  great
 Organiser  and  a  strongman  of  Bihar,
 he  was  a  pioneer  in  lang  reforms.  It
 was  during  his  term  as  Revenue  Minis-
 ter  in  the  early  fifties  that  the  Bihar
 Assembly  passed  the  Zamindari  Aboli-
 tion  Bill  for  the  first  time  in  the  coun-
 try.  In  his  death  one  of  the  most
 dynamic  personalities  has  been  re-
 moved  from  the  Bihar  politics.

 Giani  Kartar  Singh  was  a  Member
 of  the  Constituent  Assembly  during  the
 years  1946-47.  A  distinguished  son  of
 Punjab  he  had  been  associated  with
 politics  and  history  of  Punjab  for  ower
 50  years.  He  had  been  a  legislator
 from  937  to  967  and  during  this
 period  he  served  as  Minister  five  times.
 A  great  parliamentarian  and  an  effec-
 tive  organiser  he  was  known  for  his
 genius  to  tackle  every  problem  firmly
 and  cool-headedly.  He  was  a  selfless
 leader  and  impressed  whosoever  came
 in  contact  with  him  with  his  straight-
 forwardness,  simplicity  and  depth  of
 thought.  He  took  keen  interest
 aeliorating  the  lot  of  the  downtrodden,
 He  passed  away  at  Patiala  after  a
 protracted  illness  on  the  l0th  June,
 974  at  the  age  of  74.

 Shri  Premjibhai  R.  Assar  was  8
 Member  of  the  Second  Lok  Sabha
 during  the  years  1957-62  representing
 Ratnagiri  constituency  of  the  erstwhile
 State  of  Bombay.  He  took  keen  infe-
 rest  in  the  development  of  cottage  in-
 dustries  and  was  associated  with  a
 number  of  welfare  organisations.  He
 passed  away  at  Bombay  on  the  i6th
 June,  974  at  the  age  of  61.

 Shri  R.  Velayudhan  was  a  Member
 of  the  Provisional  Parliament  and
 First  Lok  Sabha  during  the  years
 1950-57.  He  represented  Quilon  cum
 Mavelikkare  constituency  of  the  erst-
 while  State  of  Travancore-Cochin.  A
 journalist  and  a  social  ‘worker  he  took
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 keen  interest  in  the  welfare  of  Hari-
 jams,  He  passed  away  in  Delhi  on  the
 30fh  June,  974  at  the  age  of  63.

 Shri  Goswamiraja  Sahdeo  Bharati
 was  a  Member  of  the  First  Lok  Sabha
 during  the  years  1952-57  from  Yeot-
 mal  An  agriculturist  and  a  journa-
 list,  he  participated  in  the  struggle  for
 freedom  of  the  country  and  suffered
 imprisonment.  He  was  _  associated
 ‘with  a  number  of  educational  and  wel-
 fare  institutions  in  his  state.  He  pas-

 ‘sed  away  at  Nagpur  on  the  30th  June.
 3974  at  the  age  of  70.

 We  deeply  mourn  the  loss  of  these
 friends  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  families.

 The  House  fay  stand  in  silence  for
 a  short  while  to  express  its  sorrow.
 The  Members  hen  stood  in  silence  for

 a  shortwhile

 “ORAL  ANSWERS  TO  QUESTIONS

 Housing  Ministers  at
 Madras

 +
 *l,  SHRI  R.  V.  SWAMINATHAN:

 SHRI  V.  MAYAVAN:

 Conference  of

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  a  three  ay  Conference
 of  -Housing  Ministers  was  held  at  Mad-
 ras  in  May,  1974;

 (b)  if  so,  what  were  the  main  sub-
 Jects  discussed;  and

 {e)  the  decisions  arrived  at?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN

 ‘SHASTRI)  (a)  Yes,  Sir.  The  Con-
 ference  was  held  from  3lst  May  to  2nd
 June,  1974,
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 (b)  and  (c).  A  statement  indicat-
 ing  the  items  of  agenda  and  the  im-
 portant  recommendations  of  the  Con-
 ference  is  laid  on  the  Table  of  the
 Sabha.  [Placed  in  Library.  See  No.
 LT-7083/74).

 SHRI  R.  V.  SWAMINATHAN)  Sir,
 may  I  know  whether,  in  this  confe-
 rence  they  considered  the  proposal  to
 have  a  housing  scheme  for  the  farm
 workers  as  also  for  small  and  marginal
 farmers  and  landless  labourers?  [f
 not,  may  I  know  whether  the  Gov-
 ernment  will  come  forward  to  evolve
 a  scheme  to  help  the  farm  worke:s
 in  the  matter  of  housing?

 ee  sit  भोला  पहचान  शास्त्रो,:  जो  स्टेटमेंट
 सभा-पटल  पर  रखा  गया  है,  उस  में  दिया  हुआ
 है  कि  देहात  के  किसान-मजदूरों  औरर्  त्रों
 के  लिए  भी  घर  बनाने  की  समस्या  पर  विचार
 किया  गया  हैं  ।

 SHRI  R.  प  SWAMINATHAN:  Gov-.
 ernment  is  now  giving  aid  to  the
 industrialists  te  build  -housing  colonies
 for  industrial  workers.  Similarly,
 why  not  help  the  farm  workers  in
 rura]  areas  to  have  housing  scheme.

 oft  भोला  पहचान  शास्त्री  :  सरकार  वा
 ऐसा  विचार  है  स्टेटमेंट  में  दिया  हुआ  है  कि
 देहाती  इलाकों  में  भी  घरों  की  समस्या  को
 हल  करने  के  लिए  स्कीम  है  ।  उस  पर  विचार

 हुआ  था  ।  टेबल  पर.  रखे  स्टेटमेंट  से.  माननीय
 सदस्य  को  पता  चल  जायेगा  ।

 है?  श्री  रामावतार  शास्त्री  :  निम्न  आय  और
 मध्यम  आय  वर्गों  के  लोगों  को  सरफार  गृह
 निर्माण  के  लिए  ऋण  देती  हैं।  इस  सिलसिले
 में  भी  वहां  विचार  किया  गया  है।  में  यह  जानना
 चाहता  हूं  कि  जितनी  राशि  सरकार दे  रही  है,
 क्या  घर  बनाने  के  सामान  की  मंहगाई  को
 देखते  हुए  सरकार  ने  उस  को  बढ़ाने  का  निश्चय
 किया  है  या  नहीं  ;  यदि  किया  है,  तो  वह  राशि
 कितनी  होगी  ।
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 tt  भोला  पं स्वान  ज्ञास्थी  :  इन  तमाम
 बातों  पर  विचार  करने  के  लिए  कौंसिल  ने
 छुक  हाई  लेवल  कमेटी  कायम  की  हैं  ।  वह
 लौटी  इस  विषय  पर  विचार  कर  के  सरकार
 को  रिपोर्ट  देगी  ।

 SHRI  ए.  VENKATASUBBAIAH:  Ac-
 ccrding  to  the  statement,  recommenda-
 tien  No,  2  says:

 “A  national  commission  may  be
 set  up  to  examine  and  recommend  a
 xational  housing  policy  to  be  adopted
 by  the  Central  and  State  Govern-
 ments.”

 May  I  know  what  effective  steps  have
 been  taken  to  set  up  this  commission?

 थो  भोला  पहचान  शास्त्री  :  अभी  इस  को
 ब्रा मेस  किया  जा  रहा  है  ।

 श्यो  हुकम  चन्द  कछवाय  :  कब  तक  पूरा
 होगा  ?

 जौ  भोला  पहचान  जारी  :  जब  पूरा  हो
 जायेंगी,  तेंज  मार्नेनीय  सदस्य  की  मालूम  हो
 जायेगा  ।

 SHRI  VISHWANATH  PRATAP
 SINGH;  According  to  the  statement
 against  “Provision  for  housing  for  low
 income  groups,  particularly  under  low
 income  group  scheme  and  full  utilisa-
 tion  thereof”  there  is  a  blank  and  there
 is  no  recommendation.  What  iis  the
 reason?

 st  wren  wear  शास्त्री  :  सिफारिश
 नहीं  की  गई  है  ।  यह  बेटी  को  रेफर  किया  गया
 है,  ताकि  वह  विचार  कर  के  रिपोर्ट  दे  ।  तब
 उस  पर  एक्शन  होगा  ।

 SHRI  DINEN  BHATTACHARYYA:
 May  I  know  what  steps  he  has  taken
 to  bring  the  plantation  labour  through-
 out  the  country,  particularly  in  the
 south,  under  this  housing  scheme?
 May  I  know  whether  there  was  any
 discussion  arranged  in  Madras  and
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 whether  any  review  has  been  made
 about  the  housing  condition  of  the
 plantation  labour  throughout  the:
 country?

 श्री  भोला  पहचान  शास्त्री  :  पूरा  विवार

 किया  गया  है 1...  (व्यवधान )
 पूछिए  कि  क्‍या  विचार  किया  गयां  है  तब
 बसाऊंगी  कि  क्‍या  विचार  किया  गया  है  ।
 इसे  समय  इन्होंने  पूछा  कि  जो  प्लांटेशन  में
 वर  काम  करते  हैं  उन  के  लिए  विचार  किया
 गया  है  या  नहीं  ?  तो  मेने  कहा  कि  पूरा!
 विचार  किया  गया  है  |

 एक  माननीय  सदस्य  :  क्‍या  विचार  किया
 गया  है  ?

 आओ  भोला  फ्रजान  शास्त्री  :  अब  बतलाता

 हूं  कि  क्यों  विचार  किया  गया  हैं?  इस  पर  सबसे
 अधिक  विचार  किया  गया  है  और  वह  यह  है
 कि  अपने  यहां  बक्से  ऐंड  हाउसिंग  मिनिस्ट्री
 में  इस  के  लिए  हम  फंड  रखते  हैं  ।  पिछले  साल
 भी  हम  ने  फंड  रखा  था  और  इस  साल  भो

 चूरी  फंड  इस  के  लिए  है  a  हेम  इस  के  लिए  '

 ग्रान्ट  देते  हैं|  स्टेट  गवर्नमेंट  साढ़े  सैतीस  'पलट,
 देती  है  शर  एम्प्लायर  साढ़े  बारह  परसेंट  देता

 है  ।  प्लान्टेशन  वर्कर  उस  में  कुछ  नहीं  लगाता

 हैं  +  पांच  छः  स्टेट्स  में  इस  पर  काम  हो  रहा

 हैं-आसाम,  बेस्ट  बंगाल,  कनार्टक,  तामिलनाडु
 इत्यादि  में  लेकिन  इस  में  दुर्भाग्य

 हद
 कीजो

 स्टेट  गवर्नमेंट  को  या  एम्प्लायर  को  करना

 चाहिए  वह  कर  नहीं  रहे  हें  तो  इस  साल
 इस धर  पूरा  जोर  देन  के  लिए  र्ग्फिं  पैसा  खच

 हो  जाय  पूरी  मुस्तैदी  से  काम  करने  जा  रहे  है,
 ऐसी  स्कीम  है  1

 DR.  HENRY  AUSTIN:  ‘Drawing  from
 the  experience  of  the  success  of  the
 housing  scheme  launched  by  the  Kerala
 Government,  would  Government  think
 of  launching  similar  schemes  by  utilis-
 ing  ‘the  unutilised  labour  locally  avail-
 able  in  every  district  of  every  State?
 The  Government  of  India,  I  am  sure,
 are  fully  aware  of  the  success  of  the
 Kerala  Government  scheme.
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 sit  भोला  स्थान  शास्त्री  :  सरकार  को

 पूरा  पता  है  और  केरल  सरकार  ने  जो  किया  है
 वह  तारीफ  करने  के  लायक  है  ।  बल्कि  हमने  ग्रोवर
 “राज्यों  को  भी  कहा  है  दि  केरल  की  नवाज
 करें  ।  सरकार  इस  से  पूरी  तरह  वाकिफ  है  ।

 श्री  हुकम  चंद  कछवाय  :  मंत्री  महोदय
 ने  बताया  कि  इस  समय  कुछ  प्रान्तों  में  यह
 स्कीम  चालू  है  ।  उन्होंने  कुछ  नाम  गिनाए  |
 मैं  जानना  चाहता  हूं  कि  पिछले  तीन  सालों
 में  कितने  कितने  मकान  बने  हैं  और  पिछले
 साल  इस  स्कीम  में  खर्च  करने  के  लिए  कितना
 रुपया  रखा  था,  इस  साल  कितना  रखा  है
 और  उस  में  क्रिया  खर्च  हुमा ?

 श्री  भोला  पहचान  शास्त्री  :  इस  के  लिए
 नोटिस  चाहिए  ।

 श्री  हुकम  खुद  कार्य  :  अध्यक्ष  महोदय,
 मंत्री  महोदय  ने  खुद  कहा  है  कि  स्कोर  चालू
 है,  उसी  में  से  मैं  ने  प्रश्न  पूछा  है  ।

 अध्यक्ष  महोदय  :  आप  जा  उत्तर  देने
 से  वह  इनकार  नहीं  कर  रहे  हैं  ।  वह  कहते  (र
 कि  नोटिस  दीजिए  ।

 New  Farm  Tedimology  by  LC.A.R.  to
 Beat  Fertiliser,  Shortage

 an
 #2,  SHRI  SHRIKISHAN  MODI:

 SHRI  0.  D.  DESAI:
 Will  the  Minister  of  AGRICULTURE

 he  pleased  to  state:
 (a)  whether  Indian  Council  of  Agri-

 cultural  Research  has  recently  come
 out  with  a  new  farm  technology  to
 beat  fertiliser  shortage;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  QF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  Sabha.
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 Statement
 (a)  The  Indian  Council  of  Agricul-

 tural  Research  has  from  tima  to  time
 issued  guidelines  for  the  efficient  use
 of  inputs  including  fertiliser,  A
 recent  set  of  guidelines  prepared  by
 LC.A.R.  was  presented  at  the  Confe-
 rence  of  State  Ministers  of  Agricu!-
 ture  ang  Local  Self-Government  held
 on  4th  January,  974  at  New  Delhi  by
 the  then  Union  Minister  for  Agricul-
 ture.

 (b)  The  farm  technology  suggested
 by  LC.A.R.  for  maximising  productior:
 with  the  available  quantities  of  fertili-
 zer  includes  the  following  compo-
 nents:

 l.  To  take  steps  to  achieve  an  input-
 output  ratio  of  1:14  in  the  district:
 classified  as  those  showing  a  good  res-
 ponse.  This  can  be  done  by  spreading
 available  fertilizer  over  a  larger  area
 On  the  principle  of  yield  targetting  and
 detailed  attention  to  non-monetar) inputs  like  time  of  sowing,  density  of
 Population  etc.

 2.  To  tailor  fertilizer  use  acccrding
 to  the  needs  of  an  entire  farming  sys- tem  and  not  merely  on  the  basis  of
 individual  crops  and  according  to  ag:0-
 ecological  conditions;

 3.  To  supplement  the  nitrogen
 fertiliser  by  incorporating  a  legume
 with  appropriate  bacteria]  culture  it:
 the  intensive  multiple  crop  sequenc:
 and  also  to  recycle  all  organic  waste;
 by  ensuring  an  adequate  ratio  of  vi-
 ganic  to  fertilizer  nitrogen  taking  care
 not  to  immobilise  the  fertiliser  or  soil
 available  nitrogen  to  the  crop;

 4.  To  increase  the  efficiency  of  nitra-
 gen  utilization  by  crops  by  adjusting
 the  proportion  that  should  go  to  basal
 and  top.  dressings  according  to  the
 Period  required  for  maturing  the  crop
 variety,  its  tillering  habit  and  the
 available  nitrogen  status  of  the  soil
 and  by  regulating  the  number  of  top
 dressings  according  to  the  texture  of
 the  soil  and  the  risk  of  diseases  in
 any  area
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 5.  To  increase  the  efficiency  of
 Phosphorous  by  applying  it  to  that
 crop  in  rotation  which  will  respond
 more  to  fertilizer  phosphorous  but  less
 to  soil  phosphorous  such  as  wheat  in
 iice-wheat  rotation  or  legume  in
 legume-cereal  rotation,  and  allowing
 this  crop  to  be  followed  by  crops
 which  have  the  reverse  capacity  and
 also  adopting  a  method  of  application
 of  phosphorous  dependent  on  the
 rooting  habit  and  row-spacing  of  the
 crop  the  cloudiness  during  the  grow-
 ing  season,  and  the  utilisation  of
 natural  deposits  of  poor  quality  rock
 phosphate  available  in  the  country  in
 the  acid  soils  adjacent  to  the  location
 of  these  deposits;

 6.  To  make  a  drive  for  timely  ope-
 rations  and  plant  protection  measures
 in  and  for  growing  crops  and  crop
 varieties  less  prone  to  zinc  deficiency
 in  areas  which  are  in  zinc  deficient
 zones  and  to  supply  micronutrients
 where  needed;

 7.  To  encourage  the  widespread  cul-
 tivation  of  high  yielding  varieties
 which  have  a_  greater  capacity  for
 fertilizer  response  at  all  levels  of  ferti-
 lizer  dose  and  which  have  a  more
 favourable  grain  straw  ratio.

 att  शौकीन  मोदी  :  अध्यक्ष  महोदय,
 इस  सवाल के  उत्तर  में  जो  वक्‍तव्य  दिया  है  वह
 हां  या  ना  में  नहीं  है  :  खाली  थोड़ी  सी  जो
 हमेशा  जानकारी  देते  हैं  वह  जानकारी  दी  है  ny
 फिर  भी  मैं  यह  जानना  चाहता  हूं  कि  जो  आप
 ने  सभा-पटल  पर  रखा  हैं  उस  में  जो  जानकारी
 दी  है  उस  में  काश्तकारों  को  पूरी  जानकारी
 देने  क ेलिए  आप  ने  क्या  ठोस  कदम  उठाए  हैं  ?
 खास  कर  के  रेगिस्तानी  मिट्टी  के  अंदर  खाद
 कम  लगे  इस  के  लिए  आपने  क्‍या  उपाय  किए
 हैं  और  किस  तरह  से  आप  ने  उस  की  जानकारी
 उन  को  दी  है  ?

 श्री  सरजू  पांड  :  अध्यक्ष  महोदय,  7
 नम्बर  का  सवाल  भी  खाद के  बारे  में  ही  है  ।
 उसका  उत्तर  भी  इस  के  साथ  ही.  दिलवा
 दीजिए  ।

 JULY  22,  974  Oral  Answers  I2

 भ्रध्यक्ष  महोदय  :  वह  तो  और  हैं,  यह
 और  है,  वह  इस  के  साथ  कसे  ा  सकता  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  question  is  about  the  recommen-
 dation  of  ICAR  in  regard  to  judicious
 and  economic  use  of  fertilisers  be-

 cause  of  the  present  shortage  of  ferti-
 lisers  in  the  country.  These  recom-
 mendations  are  based  on  certain  ex-
 periments  carried  on  by  IARI  and
 some  other  research  centres.  These
 have  been  recommendeg  to  the  State
 Governments  and  naturally  the  State
 Governments  are  expected  to  imple- ment  them  through  their  extension
 wings,  departments  of  agriculture  and
 agriculture  universities.  If  the  hon
 member  wants  any  additional  informa-
 tion,  I  am  prepared  to  furnish  it.

 शी  ओ  किशन  सोदी  :  यह  आप  ने  नम्बर
 5  में  लिखा  है  कि  फास्फेट-चट्टानों  की  खानों
 के  समीप  वाली  अम्लीय  गिट्टियों  में  उपलब्ध
 प्राकृतिक  भंडारों  के  उपयोग  की  दृष्टि  से
 फास्फोरस  के  प्रयोग  की  उपयुक्त  विधि
 अपनाना,  इस  के  लिए  मे  आप  से  जानना
 चाहता  हूं  कि  राक-फास्फेट  की  खानें  ज्यादातर
 राजस्थान  में  हैं,  दूसरे  प्रान्तों  में  नहीं  हैं,  तो
 आप  ने  कहां  कहां  राक  फास्फेट  की  खानों  के
 पास  में  मिट्टी  का  अन्वेषण  किया  और  उस  के  क्या
 नतीजे  निकले  ?  आप  ने  वहां  पर  खाद  को
 कम  करने  के  लिए  क्‍या  तरीके  निकाले  ?

 SHRI  ANNASAHEB  P.  SINDE:  As
 far  as  the  rock  phosphate  is  concern-
 ed,  it  is  now  the  view  of  the  experts
 that  particularly  in  acidic  soils,  mostly
 in  north-east  and  coastal  areas,  if  a
 doze  of  rock  phosphate  is  given,  then
 acidicity  is  lowered  and,  naturally,  if
 the  acidicity  is  lower,  the  preductivity
 will  go  up.  So  we  have  recommended
 to  the  State  Governments  that  rock
 phosphate  should  be  used  in  acidic
 soils,  If  there  are  acidic  soils  in
 Rajasthan,  this  will  be  applicable  to
 some  of  the  soils  in  Rajasthan  also.
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 SHRI  NAWAL  KISHORE  SINHA:
 May  I  know  from  the  hon.  Minister  if
 he  is  aware  that  the  technology  sug-
 gested  by  the  ICAR  will  not  be  very
 successful  in  augmenting  agricultural
 production  if  it  is  not  accompanied
 with  proper  water  supply.  There  is
 complete  anarchy  in  the  matter  of
 energy  supply  in  the  State  inasmuch
 as  the  farmer  does  not  get  electricity
 in  his  feeder  line  at  proper  time.  He
 does  not  know  when  the  feeder  line
 through  which  his  pumping  set  is  con-
 nected  will  get  energy.

 Secondly,  is  the  hon.  Minister  also
 aware  that  there  is  huge  wastage  in
 transportation  of  costly  fertilisers  from
 the  ports  to  the  godowns  because  of
 their  being  transported  in  open  wagons
 during  rainy  season?  What  does  the
 hon.  Minister  propose  to  do  with  re-
 gard  to  these  two  particular  things
 which  are  costing  the  nation  very
 much?

 SHRI  ANNASAHEB  P.  SHINDE:
 Sir,  though  the  points  raised  by  the
 hon.  Member  are  very  important,  I
 seek  your  protection  and,  if  you  say  it
 is  relevant  to  the  Question,  I  am  pre-
 pared  to  reply,

 MR,  SPEAKER:  The  question  was
 very  much  limited  in  scope.  I  thought
 the  Minister  might  consider  it  proper
 to  answer  it.  But  he  is  not  in  a  posi-
 tion  to  do  so.

 SHRI  NAWAL  KISHORE  SINHA:
 At  least,  he  can  assure  the  House  that
 there  will  be  no  wastage  in  the  trans-
 portation  of  fertiliser.

 MR.  SPEAKER:  There  is  no  ques-
 tion  of  arguing,

 st  सर  पिंड  :  देश  के  अन्दर  खाद  की
 बहुत  कमी  है  प्र  सभी  जगह  पूरे  देश  में  खाद
 की  बहुत  बड़ी  मात्रा  में  ब्लाक  टिंग  हो  रही
 है  ny  एक  प्रान्त  से  दूसरे  प्रायः  में  खाद  चुरा
 कर  भेज  रहे  हैं,  बड़ी  भारी  एजेंसियां  इस  के
 लिए  काम  कर  रही  है  शीर  परे  देश  में  काश्तकारों
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 की  खाद  के  लिए  बड़ी  मांग  है  ।  उस  के  लिए
 एक  सुझाव  यह  दिया  गया  है  कि  उर्वरकों  की
 कमी  दूर  करने  के  लिए  और  खादें  बनाई
 जायें  मगर  काश्तकार  उधर  जा  नहीं  रहा  है  शर
 जो  इन  के  दाम  अभी  बड़ा  दिए  गए  हूँ  उस  से
 गरीबों  के  लिए  तो  इसे  सरोद  पाना  भ्र सम्भव
 हो  गया  है  ।  इस  बात  को  देखते  हुए  सरकार  इस
 समस्या  को  हल  करने  के  लिए  केमिकल  खाद  को
 जगह  कोई  सबस्टीट्यूट  खाद  तैयार  करने  के
 लिए  कौन  से  उपाय  कर  रहा  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 far  as  the  shortage  of  chemical  .ferti-
 liser  is  concerned,  it  is  well-known
 to  the  House.  The  recommendations
 of  the  ICAR  are  relating  to  this.  In
 addition,  we  have  also  recommended
 to  the)  State  Governments  to  take  a
 number  of  steps  in  this  direction.  I
 am  glad  to  mention  on  the  floor  of  the
 House  that  a  number  of  State  Govern-
 ments  have  taken  steps  to  organise  the
 use  of  organic  materials,  that  is,
 by  means  of  compost-making,  etc.
 For  instance,  in  Calcutta,  they  have
 a  very  ambitious  plan  to  use  all  city-
 waste  by  processing,  etc.  So,  a  num-
 ber  of  steps  are  being  taken  by  the
 State  Governments  to  organise  and
 make  use  of  organic  materials,

 SHRI  AMRIT  NAHATA:  May  I
 know  from  the  hon.  Minister,  who  just
 now  stated  that  the  State  Govern-
 ments  have  been  recommended  use  of
 rock  phosphate  for  direct  application
 for  rectification  of  saline  soil,  whether
 he  recognises  that  rock  phosphate  is
 a  very  rare  and  costly  mineral  and
 that  the  saline  soil  which  is  found  in
 about  7  million  hectares  in  our  coun-
 try  could  be  rectified  by  direct  appli-
 cation  of  gypsum  of  which  we  have
 infinite  and  immense  resources  in  the
 country,  in  .which  we  are  surplus.
 Would  he  tell  the  House  whether  the
 Government  of  India  has  made  out  a
 scheme  for  direct  application  of
 gypsum  and  for  subsidising  he  trans-
 port  of  gypsum  so  that  millions  of
 hectares  of  land  which  is  lying  fallow
 could  be  reclaimed?
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 SHRI  ANNASAHEB  P,  SHINDE:  I
 am  thankful  to  the  hon.  Member,  but
 unfortunately  he  is  confusing  between
 acidic  soi]  and  saline  soil.  I  have  not
 suggested  use  of  rock  phosphate  for
 saline  soil;  that  has  been  recommend-
 ed  for  acidic  soil.  We  have  a  Salinity
 Research  Institute  at  Karnal  and  that
 has  made  a  recommendation  that
 as  far  as  saline  soi]  is  concerned.
 gypsum  could  be  used,  We  are  not
 recommending  the  use  of  gypsum  for
 acidic  soil.  There  may  be  a  combi-
 nation  of  acidic  and  saline  soil  where
 rock  phosphate  and  gypsum  would  be
 useful.  But  as  far  as  improvement  of
 acidic  soil  is  concerned,  our  recom-
 mendation  is  rock  phosphate  and  basic
 slag  which  is  a  by  product  in  steel
 industry  and  which  goes  waste.

 att  राम  कन  विकल :  में  माननीय  मंत्री
 जी  से  जानना  चाहता  हूं क्या  इस  परिषद्‌
 ने  यह  भी  सिफारिश  की  है  कि  भारत  में  जो
 खाद  फीकिट्रयां  हैं  वे  पूरी  क्षमता  पर  काम  कर
 रही  हैं,  इस  लिये  उन  की  क्षमता  और  ज्यादा
 बढ़ाई  जाय  ?

 अध्यक्ष  महोदय  :  यह  सवाल  तो  फोन-
 टैकनालोजी  के  बारे  में  है  ।

 श्री  ल्लारखंड  राय  :  अभी  मंत्री  जी  ने
 उत्पादन  वृद्धि  के  लिये  जिन  उपायों  की  चर्चा
 की  है,  उन  को  ध्यान  में  रखते  हुए  कया  मंत्री
 जी  को  इस  बात  का  पता  है  कि  हमारे  देश  में
 विशेषज्ञों  की  राय  के  अनुसार  5  सुन्दरी
 कारखानों  की  क्षमता  का  गोबर  चला  दिया
 जाता  है?  योबर  न  जलाया  जाय  तथा  उस  से
 कोई  वैकल्पिक  फ्यूडल  निकाल  कर  खाद  में
 उस  का  इस्तेमाल  किया  जाय  क्‍या  इस
 तरफ  सरकार  ने  कोई  प्रयास  किया  है,  यदि
 किया  है  तो  क्‍या  किया  है  ?

 अध्यक्ष  महोदय  :  यह  नई  टेक्नॉलोजी
 का  सवाल  नहीं  है,  पुरानी  टेक्नॉलोजी  का
 सवाल  है।  आप  अगर  प्रश्न  को  अच्छी  तरह
 बढे  at  गोबर  का  मसला  बीच  में  धा  दाता है  1
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 tt  we  लिस थे  :  अभी  गैस  प्लांट्स  के
 बारे  में  मंत्री  जी  ने बताया  ।  कया  मंत्री  जी
 को  पृता  है  कि  इस  में  एक  दिक्कत  यह  आती  है
 कि  गैस  प्लांट  के  लिये  जो  मशीनरी  और  पूर्व
 आदि  बनते  हैं,  वे  सिर्फ  बम्बई  में  बनते  हैं  ।
 यदि  ऐसे  छोटे  छोटे  कारखाने  हर  राज्य  में
 बनवा  दिये  जायें  तो  गोबर  कौर  खाद  दोनों  का
 बड़े  पैमाने  पर  उत्पादन  करने  का  काम  किया
 जा  सकता  है।  कया  मंत्री  महोदय  खादी  तथा
 ग्रामोद्योग  वालों  से  बातचीत  कर  के  हर  राज्य
 में  इस  तरह  की  मशीनें  और  पुर  बनाने  के
 कारखाने  लगवाने  का  प्रयास  करेंगे  ?

 अध्यक्ष  महोदय:  यही  सवाल  तो  वे  पूछ
 रहे  थे  ।

 श्री  मू  लिमये  :  मैं  तो  दूसरा  सवाल
 पुछने  वाला  था,  लेकिन  उन्होंने  यह  प्रश्न  उठा
 दिया  कौर  मुझे  यह  अच्छा  लगा,  इस  लिये
 मैंने  जरा  दूसरे  ढंग  से  पूछ  लिया  ।

 अ्रध्यक्ष  महोदय  :  लेकिन  उन  के  सवाल
 को  मैंने  डिस्‌एलाउ  कर  दिया  ।

 SHRI  R.  8.  PANDEY:  The  _  hon,
 Minister  has  just  now  said  that  the
 {Indian  Counoil  of  Agricultural  Re-
 search  had  made  certain  recommenda-
 tions  and  those  recommendations  have
 been  exported  from  Centre  to  the
 States.  May  I  know  whether  he  has
 any  cell  to  assess  or  see  whether  the
 States  are  competent  enough  or  have
 got  the  resources  to  implement  what-
 ever  recommendations  have  been  made
 technologically  in  order  to  boost  up
 production?  The  very  fundamental
 idea  of  having  research  and  exporting
 the  knowledge  is  defeated  if  resources
 are  not  available.  May  I  know
 whether  the  resources  are  available
 with  the  State  Governments  and  if  not
 whether  the  Centre  would  make  those
 resources  cvailable  to  them?

 MR,  SPEAKER:  I
 lost  in  your  question,

 am.  completely
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 SHRI  ANNASAHEB  P.  SHINDE:  It
 mainly  depends  upon  the  extension
 efforts.  We  are  having  continuous
 dialogue  with  the  State  Governments
 and  as  far  as  this  particular  aspect  is
 concerned,  I  do  not  think  resources
 should  come  in  the  way  of  transfer  of
 this  technology.  For  instance,  in  re-
 gard  to  one  of  the  suggestions  in  res-
 pect  of  applying  phosphate  to  wheat,
 which  is  given  in  para  5,  suppose  there
 is  a  leguminous  crop.  it  should  be
 applied  to  leguminous  crop  where  the
 utility  is  much  higher,  So,  many  of
 these  recommendations  do  not  involve
 financial  implications.

 Work-Chargeg  Staff  of  Arunachal
 Pradesh  Circles  of  C.P.W.D.

 “3.  SHRI  BHOLA  MANJHI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  $e  pleased  to  state:

 (a)  whether  the  Third  Pay  Com-
 ‘mission  in  Chapter  46  (Union  Terri-
 tories)  of  its  Report  has  stated  that
 persons  recruited  in  the  services  and
 posts  in  the  Administration  of  the
 ‘various  Union  Territories  are  strictly
 speaking,  the  employees  of  the  Cen-
 tra]  Government;  and

 (b)  if  so,  whether  the  workcharged
 staff  of  Arunachal  Pradesh  circles  of
 C.P.W.D,  are  also,  strictly  speaking
 employees  of  the  Central  Govern-
 ment?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  BHOLA  PASWAN
 SHASTRI):  (a)  and  (b).  This  is  a
 general  observation  made  by  the  Third
 Pay  Commission.  The  only  recom-
 mendation  made  by  the  Commission
 in  regard  to  Arunachal  Pradesh  staff
 is  that  a  Departmental  Committee
 should  be  formed  to  examine  whether
 one  or  the  other  of  the  standard
 scales  of  pay  recommended  for  the
 Central  Government  employees  should
 be  extended  to  them.

 ह... क  रोल  मांगो  :  इस  के  बारे  में  क्‍या
 फैसला  हुआ  ?
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 aft  भोला  पहचान  शास्त्री  :  फैसला  यह
 हुआ  है  कि  था  पे  कमीशन  ने  रिकर्मण्ड  किया
 है  कि  अरुणाचल  में  जो  एम्पलाइज  काम  क  ते
 हैं  उन  के  लिये  सरकार  एक  डिपार्टमेंटल
 कमेटी  बनाये  जो  उस  पर  विचार  कर  के
 निर्णय  ले  कि  उन  को  जो  वेतन  मिलेगा  वह
 वहां  के  जो  लोकल  एम्पलाइज़  हैं  या  लिक
 स्टेट  के  जो  एम्पलाइज  है  उन  के  आधार  पर
 मिलेगा  या  केन्द्रीय  सरकार  के  जो  एम्पलाइज
 हैं  उन  के  आघार  पर  मिलेगा  ।  इस  लिये
 कमेटी  की  रिकरमैंडेशन  आने  के  बाद  सरकार
 इस  के  बारे  में  फसला  लेगी  ।

 Assistance  for  Promotion  of  Indian
 Languages

 4  SHRI  C.  छू  JAFFER  SHARIEF:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  amount  approved  to  offer  as
 assistance  to  voluntary  organisations
 for  promotion  of  Indian  Languages
 during  ‘1974-75;  and

 (ib)  The  amount  granted  to  encoura-
 ge  Urdu  language  alongwith  the
 names  of  the  Institutions  during  the
 last  three  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9,  P.  YADAV):  (a)  During  the  year
 ‘1974-75,  a  sum  of  Rs.  47  lakhs  has
 been  earmarked  for  financial  agsis-
 tance  to  voluntary  organisations  en-
 gaged  in  the  promotion  of  Hindi;  and
 Rs.  9.50  lakhs  for  voluntary  organisa-
 tions  engaged  in  tha  promotion  of
 Regional  Languages  other  than  Hindi.
 These  allocations  are  subject  to  avail-
 ability  of  resources.

 (b)  A  list  showing  the  names  of  the
 ‘institutions  and  the  amount  given  to
 each  of  them  during  the  last  three
 years  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-7084/74]
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 SHRI  C.  K.  JAFFER  SHARIEF:  I
 would  like  to  know  from  the  hon.
 Minister  whether  the  Government  is
 aware  of  voluntary  organizations  pro-
 moting  Urdu  and  various  other  langu-
 ages  in  the  States.

 SHRI  D,  P.  YADAV::  From  the  list
 which  has  been  placed  on  the  Table  of
 the  House,  there  are  several  States
 here,  but  wherever  there  is  any  appli-
 cation  received,  it  {s  considered
 favourably.

 अध्यक्ष  महोदय  :  ग्रुप  दोनों  उद्‌'  के  बारे
 में  बोल  रहे  हैं,  लेकिन  बोल  रहे  हैं  अंग्रेजी  में  ।

 श्री  सो०  के०  जाफर  शरीफ़  :  में  पूछना
 चाहता  हूं  कि  क्या  किसी  रियासत  से  फाइनैंशल
 एसिस्टेंस  की  मांग  आई  है  ?

 श्री  डो०  पी०  यादव  :  इसका  जवाब
 इस  समय  देना  थोड़ा  असम्भव  है,  लेकिन
 माननीय  सदस्य  चाहेंगे  तो  उनको  सूचना
 भेज  दी  जाएगी  tv

 श्री  एम०  रामगोपाल  रोड़ी :  जहां  उर्दू
 ज्यादा  बोली  जाती  है,  जैसे  झ्रान्ध्र  प्रदेश,  उनके
 लिये  स्पेशल  फण्ड  प्रोवाइड  करना  चाहिये  |
 में  पूछना  चाहता  हूं  कि  इस  सिलसिले  में
 ्ान्घ्र  प्रदेश  को  कितनी  मदद  देने  वाले  हैं--
 क्या  इसकी  कोई  सूचना  मंत्री  जी  दे  सकते  हैं  ?

 श्री  डो०  पी०  यादव  :  अभी  सूचना  देता
 मेरे  लिये  संभव  नहीं  है.  लेकिन  में  इतना
 आश्वासन  देता  हूं  कि  जो  भी  स्कीम  हमारे
 पास  आयेगी  उस  पर  सहानुभूति-पूवे  विचार
 किया  जायगा  t

 श्री  एस०  एम०  बनर्जी  :  में  पूछना
 चाहता  हुं--तरक्किये-उद्‌-जुबान  और  जो

 दूसरी  संस्था ये  हैं,  जिन्होंने  तर्जुमानी  की  है

 ,... झच्यक्ष  महोदय  :  मोहतरिम  वजीर-

 मुताल्लिक़ा  से  ।
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 ओ  एस०  एम०  बनो  :  में  आपको  भी
 सद्रे-मोहतरिम  कह  रहा  हूं  ।

 में  पूछना  चाहता  हूं  कि  आर  उर्दू
 जबान  की  तरक्की  के  लिये,  जो  जबान
 तकरीबन  मरती  जा  रही  है  सरकार  की
 कोताही  की  वजह  से,  उसकी  तरक्की  के  लिये
 आखिर  सूबाई  सरकारों  को  क्या  मदद  दी
 जा  रही  है,  और  यहां  से  कोई  ऐसे  आदेश
 जारी  किये  गये  हैं  कि  जिससे  दु  ज़बान  फी
 तरक्की  हो  आर  उसे  दर्जा  सूबे  में  मिले  ?
 सेंट्रल  गवर्नमेंट  उसके  लिये  क्या  करने  जा
 रही  है  ?

 चिक,  समाज  कल्याण  तथा  संस्कृति
 मंत्री  (प्रो०  एस०  नूरूल  हसन)  :  जनाबेवाला,

 गुजारिश  यह  है  कि  इस  सवाल  में  सूबाई

 हुकूमतों  को  ताकीद  करने  का  जिक्र  कुछ  नहीं
 है।  यह  तो  सिर्फ़  उन  इदारों  के  बारे  में  है

 “जो  लोग  खुद  अपनी  तरफ  से  कायम  किये

 हैं  और  उन्हें  मदद  देने  का  सवाल  है  ।  इसके
 अलावा  जहां  तक  पालिसी  का  सवाल  है

 श्री  एस०  एम०  बनों :  मैंने  अंजुमन

 तरक्की-ए-उर्दू  का  नाम  लिया  है  t

 को  एस>  नकुल  हसन  :  अंजुमन
 तरक्‍्कीए-उर्दू-को  तो  मदद  दी  गई  है  उसका  जिक्र

 इस  बयान  में  कर  दिया  गया  है  |

 SHRI  SEZHIYAN:  In  answer  to
 part  (a)  of  the  question  the  Minister
 has  stated  that  Rs.  17  lakhs  have  been.
 given  as  assistance  to  voluntary
 organisations  dealing  with  Hindi  and
 for  all  the  other  languages  put  to-
 gether  only  Rs,  9.5  lakhs  are  given.
 I  want  to  know  whether  Government
 have  not  received  demands  from  other
 languages  or  do  they  feel  there  is  no
 need  for  other  languages  for  develop-
 ment  and  for  getting  assistance  from
 the  Government?
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 PROF,  S.  NURUL  HASAN:  In  re-
 gard  to  Hindi,  Art.  35  of  the  Consti-
 tution  imposes  a  special  responsibility
 on  the  Central  Government  and  the
 Central  Government  want  to  give
 assistance  consistent  with  the  re-
 sources  available  to  it  for  the  promo-
 tion  of  all  Indian  languages.  It  is  for
 this  purpose  that  various  schemes  have
 been  drawn  up  within  the  resources
 that  are  available.  We  advertise  and
 obtain  applications  from  voluntary
 organisations  from  all  parts  of  the
 country  and  wherever  possible  assist-
 ance  is  given.

 ot  शंकरदयाल  सिह  :  मान्यवर,  हमारे
 हाथ  में  यह  जो  सरकारी  बयान  है  और  जो
 सवाल  है  दोनों  में  बहुत  बड़ा  अन्तर  है
 सवाल  पूछा  गया  है  कि  कौन  कौन  सी  ऐसी
 संस्थायें  हैं  जिनको  आपने  उर्दू  की  तरक्की  के
 लिये  अनुदान  दिया  है  ?  और  बयान  में
 उन  व्यक्तियों  के  नाम  दिये  गये  हैं  जिनको
 आपने  इसके  लिये  अनुदान  दिया  है  ।  में
 जानना  चाहता  हुं  कि  क्‍या  दू  की  तरक्की
 के  लिये  दिल्ली  और  यू०  पी०  में  ही  पैसा
 दिया  जाना  चाहिये  या  सभी  प्रान्तों  में
 दिया  जाना  चाहिये  क्‍योंकि  बिहार  भी  एक
 ऐसा  प्रान्त  है  जहां  दूं  बोलने  वाले  पड़ने  वाल
 बहुत  बड़ी  तादाद  में  हैं  ।  खुदाबख्स  लाइब्रेरी

 बिहार  में  है  जहां  दू  की  सब  से  ज्यादा  किताबें
 हैं।  इसलिये  केवल  दिल्‍ली  और  यू  ०  पी०  को
 ही  उर्दू  के  लिये  क्‍यों  पैसा  दिया  गया,  और
 जो  अनुदान  दिया  गया  है  व्यक्तियों  को  ज्यादा
 दिया  गया  है,  संस्थाओं  को  कम  दिया  गया  है
 इसका  क्‍या  कारण  है  ?  कोई  आपके  पास  बयान.
 है  कि  नहीं  कि  किस  तरह  से  अनुदान  दिया
 जाय  और  उसके  लिये  कौन  सी  शर्तें  हैं  ?

 श्री  डो०  पी०  यादव  :  अध्यक्ष  जो
 माननीय  सदस्य  ने  जो  कहा  है  कि  यह  यू  ०  पो०
 और  दिल्ली  में  ही  लोके टेड  है  ऐसी  बात  नहों  है।
 यने  इसका  पहले  जवाब  दे  दिया  है  कि  जो
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 स्वंय  सेवी  संस्थायें  या  विद्वान गण  सप्लाई-
 करते  हैं  उसको  मैरिट  पर  एग्जामिन  किया
 जाता  है  ।

 श्री  नरेन्द्र  कुमार  साल्वे  :  में  कहना
 चाहता  हूं  कि  दिल्‍ली,  बिहार  और  यू ०  पी०  के
 अलावा  मध्य  प्रदेश  में  भी,  लोग  उर्दू  को  बहुत
 प्यार  करते  है  ।  क्यां  भारत  सरकार  इस-
 बात  को  मानती  है  कि  उर्दू  की  सही  माने  में-
 अगर  तरक्की  होनी  है  तो  उसका  लिखना  पढ़ना,
 देवनागरी  में  होना  चाहिये  ।

 अध्यक्ष  महोदय  :  यह  आप  कहां  पहुंच.
 गये  हैं  ।

 श्री  नरेन्द्र  कुमार  साल्वे  :  मान्यवर,  बह
 लोग  जो  सही  माने  में  उर्द  को  जिन्दा  रखना

 चाहते  है  वह  चाहते  है  कि  इसको  देवनागरी  में

 लिखा  पढ़ा  जाये  ।  भारत  सरकार  का  इस
 मामले  में  क्या  रिएक्शन  है  ?  इस  मामले  में:

 फ़ेतेटिकल  एप्रोच  से  काम  नहीं  चलेगा  L

 मेरा  दूसरा  सवा  ल  यह  है  कि  मध्य  प्रदेश  में-

 जो  ऐसी  संस्थायें  हँ  जो  दू  को  आगे  बढ़ा  रही

 हैं  ऐसी  संस्थाओं  के  नाम  इसमें  नज़र  नहों.

 आता  ।  क्या  उनको  अनुदान  देने  के  लिये-

 मंत्री  महोदय  कोई  मदद  करेंगे  ?

 श्री  डो०  पो०  यादव  :  अध्यक्ष  महोदय  ne
 माननीय  सदस्य  के  सवाल  का  जो  पहला  भाग

 है  उसमें  में  आप  का  प्रोटेक्शन  सीक  करुंगा  कि

 यह  सवाल  पैदा  नहीं  होता  ।  दूसरी  बात  यह  है  कि
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 जब  कोई  संस्था  हमारे  यहां  एप्लाई  क  रेगी
 तब  तो  पैसा  दिया  जायेगा।  जब  एप्लाई  ही
 नहीं  करेगी  तो  पैसा  कैसे  दिया  जायगा।

 शी  जनेश्वर  सिर  :  अभी  मन्त्री  जी  ने
 -बताया  कि  भारतीय  भाषाओं  की  तरक्की  के  लिये

 थोड़ी  बहुत  मत  रा  शादी  गईं  है।  क्या  भारत
 -सरकार  कभी  यह  भी  सोचती  है  कि  यह  धन-
 “राशि  बिल्कुल  नाममात्र  के  लिये  होती
 -है  और  साथ  हो  दूसरी  भारतीय  भाषाओं
 पकी  तरक्की  तब  तक  नहीं  होगी
 -जब  तक  अंग्रेजी  का  बोलबाला  राज-
 काज  की  भाषा  के  रुप  में  यहां  रहेगा।

 -कई  सूबों  में  उर्दू  को  दूसरी  भाषा  बनाने  के
 -लिये  आन्दोलन  चलते  हैं,  क्या  कभी  केन्द्रीय
 सरकार  उस  सवाल  पर  सोचने  को  तैयार  होती

 -है  कि  जहां  कहीं  भी  इस  तरह  का  आंदोलन
 चलता  है,  आंदोलन  चलने  से  उस  मांग  को  न
 मान  ले,  लेकिन  जहां  आबादी  ऐसी  हो  जो  उर्दू

 -पढ़ते  हों  वहां  पर  उस  को  दूसरी  भाषा  बना
 देने  में  आप  को  क्या  दिक्कत  है  ?  मेरा  मतलब
 केन्द्रीय  सरकार  ओर  राज्य  सरकार  से  है  कि
 उसको  दूसरी  भाषा  बना  देने  में  क्या  दिक्कत  है?

 ग्रेष्यक्ष  महोदय:  आप  ने  बहुत  ब्रॉड  सवाल

 -पूछा  ।  सवाल  फैक्चुअल  सूचना  से  सम्बन्धित
 -है  तो  श्राप  अपना  सवाल  भी  उसी  तक  सीमित
 रखें  लेकिन  चूंकि  आप  नये  चुन  कर  आये  हैं
 “इसलिये  कोई  पाबन्दी  नहीं  कर  रह  हुं।  मन्त्री
 -जी  चाहें  तो  जवाब  दे  दें।

 थी  डो०  पी०  यादव  :  अध्यक्ष  महोदय ,
 यह  इस  प्रश्न  के  मातहत  नहीं  आता  |

 थी  इसहाक  सम्भालो  :  स्वीकार  साहब,
 -शायद  मिनिस्टर  साइब  ने  पूरा  सवाल  नहीं
 बढ़ा।  मुझे  अफसोस  के  स।थ  कहना  पड़ता  है  कि
 सवाल  किया  गया  है  हिन्दुस्तानी  जबानों  के  बारे

 -में,  और  जवाब  दिया  गया है  उर्दू  के  बारे  में।
 उससे  यह  गलत  फहमी  पैदा  होती  है  कि  क्या

 a  कार  हिन्दुस्तानी  जवानों  में  सिर्फ  उर्दू  को

 .हैं।  मदद  देती  है.  ।  यह  निहायत  ग़लतफ़हमी
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 फलाने  वाली  बात  है।  सवाल  भारतीय  भाषाओं
 के  बारे  में  किया  गया  है  जैसे  पंजाबी  ,  उरिया,
 बंगला,  तमिल  वगैरह,  उन  का  भी  इसमें  जिक्र
 होना  चाहिये  ताकि  गलतफहमी  पैदा  न  हो  1

 सरकार  ने  बहुत  बड़ा  का  रनामा  दिखलाया
 कि  उन्होंने  उर्दू की  तरक्की  के  लिये,  जो  इस
 देश  में  करोड़ों  की  जबान  है  ग्रोवर  शायद  उन
 सूबों  में  जहां  मुसलमान  हजारों  की  तादाद  में
 हैं  बहां  भी  उर्दू  बोली,  समझी  और  पढ़ी  जाती  है,
 जैसे  पंजाब  तो  आगेनाइजेशन्स  को  पैसा  दे
 कर  या  कुछ  लोगों  को  पैसा  दे  कर  क्या  दो
 की  तरक्की  हो  सकेगी  ?  क्‍या  सरकार  उर्दू  की
 तरक्की  के  लिये,  जैसे  सेन्ट्रल  सस्क्ल्स  खुले  हैं,
 इसी  तरह  उर्दू  के  स्कूल  उर्दू  माध्यम  के  खोलने
 के  लिये  तैयार  है  जिस  से  तालीम  के  जरिये
 उर्दू  आयन्दा  बाकी  रह  सके  ?

 प्रो  एस०  अरुल  हसन:  मेरे  मोहतरिम
 दोस्त  ने  शायद  सवाल  की  तरफ  तवज्जह  नहीं  की
 है।  जवाब  में  मेरे  ख्याल  में  कोई  इस  #।  कोशिश
 नहीं  की  गई  है  कि  झन्नेसेसरी  क्रेडिट  लिया  जाए
 और  न  कुछ  और  ।  पालिसी का  जहां  तक  सवाल
 है  मैं  पहले  भी  जज  कर  चुका  हूं  और  मेरे  साथी
 अर्ज  कर  चुके  हैं  कि  अगर  कोई  सवाल  उर्दू  के
 सिलसिले  में  पालिसी  पर  पूछा  जायगा  तो  जरूर
 उसका  जवाब  हाजिर  खिदमत  किया  जायगा  ।

 श्री  मुहम्मद  जमीलुरंहमान :  पिछले
 तीन  बरसों  में  कितनी  दरख्वास्तें  उर्दू  इदारों
 की  और  किस-किस  सूबे  से  आई हैं  शौर  आपने
 कितनी  रकम  हर  इदार  को  तीन  बस्स  में  आदा
 की  है?

 लगी  डी०  पी०  यादव:  जितनी  रकम  दी
 गई  है  वह  यहां  भंजित  है।  कितनी  दरख्वास्तें
 झाई  इसकी  सूचना  अगर  माननीय  सदस्य  चाहें
 तो  मैं  दे  दूंगा

 ओ  मुहम्मद  उमा नर  समान  :  चाह  रहा
 हूं  a एहसान  की  बात  नहीं  है।
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 SHRI  D.  P.  YADAV:  I  have  already
 replied  to  the  query  made  by  the  hon.
 Member,  If  he  requires  any  further
 information,  it  will  be  supplied.

 SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Considering  the  proposal  of
 the  Education  Ministry  for  the  promo-
 tion  of  Indian  languages  and  consider-
 ing  also  the  national  integration,  may
 I  know  from  the  hon,  Minister
 whether  any  fresh  initiative  or
 effective  steps  have  been  taken  to
 promote  and  _  popularise  Hindi  in
 Tamil  Nadu  after  the  great  anti-Hindi
 agitation?

 MR.  SPEAKER:  It  is  outside  the
 scepe  of  the  question.

 SHRI  SAMAR  GUHA;  From  the
 reply  given  by  the  hon,  Minister  about

 the  grants  given  to  voluntary  organi-
 sations  it  looks  as  if  there  are  only  two
 Indian  languages,  namely,  Hindi  and
 Urdu.  I  have  nothing  to  say  against
 the  promotion  of  Hindi  or  Urdu.  But
 there  are  2  other  Indian  national
 languages  according  to  the  provisions
 of  the  Constitutien.  Has  the  Govern-
 ment  helped  the  voluntary  organisa-
 tions  belonging  to  other  Indian  langu-
 ages  for  the  promotion  of  Indian
 languages?  If  so,  what  is  the  number
 of  applications  received  from  such
 voluntary  organisations  and  the  con-
 tribution  given  by  government  to
 show  that  all  the  national  languages
 are  given  equal  treatment  as  far  as  it
 is  possible?

 PROF.  S.  NURUL  HASAN:  We  have
 requested  the  requisite  agency  of  the
 Government,  namely,  the  Directorate
 of  Audio-Visual  Publicity  and  Adver-
 tisement  to  invite  applications  from
 voluntary  organisations  from  ali
 languages.  This  advertisement  was
 issued  in  July,  When  the  applications
 are  received.  I  can  assure  the  hon.
 House  that  respectful  and  sympathetic
 consideration  will  be  given  to  all  re-
 quests  consistant  with  the  funds
 available.
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 Import  of  Wheat  and  other  Food-
 Grains  during  974

 *6.  SHRI  KRISHNA  CHANDRA  +
 HALDER:

 DR.  LAXMINARAIN
 PANDEYA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 import  two  to  three  million  tonnes  of
 wheat  and  quantities  of  other  food-
 grains  during  the  next  few  months;

 (b)  if  so,  the  quantity,  price  and
 the  country  of  import  for  each  item
 separately;  and

 (c)  whether  the  wheat  production
 in  our  country  is  inadequate  to  feed
 the  people?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c),  The  Government  of  India
 keeps  under  constant  review  the  posi-
 tion  regarding  the  need  for  foodgraia
 imports  and  for  the  year  ‘1974-75  has
 a  programme  to  import  small  quantity.
 So  far  about  42.7  lakh  tons  of  wheat
 and  4  lakh  tons  of  milo  hes  been  pur-
 chased,  Purchases  are  made  from
 exporting  countries  like  the  U.SA.,
 Canada,  Australia,  Argentina,  EEC
 countries  etc.  at  prices  best  to  our
 advantage.

 The  wheat  production  this  year  ‘has
 been  below  the  target.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  Minister  has  not  properly
 replied  to  my  question,  The  Minister
 has  stated  that  127  lakh  tons  of
 wheat  and  4  lakh  tons  of  milo  has  been
 purchased  so  far.  After  the  back-out
 from  the  take  over  of  whole  sale  trade
 in  foodgrains  and  the  total  failure  of
 the  food  policy  and  total]  failure  of  the
 procurement  policy,  have  the  Govern-
 ment  assessed  the  total  quantity  of
 foodgrains  required  to  feed  our  people
 and  total  quantity  of  foodgrains  re-
 quired  to  be  imported?
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 SHRI  ANNASAHEB  P,  SHINDE:  I
 have  made  an  effort  to  reply  to  all  the
 queries  of  the  hon.  Member.  May  be
 ‘the  import  of  sgme  further  small
 quantities  of  foodgrains  in  addition  to
 what  I  have  mentioned  would  have  to
 be  made.  We  have  to  review  the  posi-
 tion  from  time  to  time  and  it  is  not
 pgssible  for  me  at  this  stage  to  state
 what  is  the  quantity.  Our  import  pro-
 gramme  depends  upon  our  production,
 our  requirement  etc.  Because  of  some
 set  ‘back  in  wheat  production,  parfi-
 cularly  the  rabi  production  last  year,
 there  is  need  to  have  some  imports.

 MR,  SPEAKER:  May  I  request  hon.
 ‘Members  not  to  come  between  me  and
 ‘the  members  asking  questions.  Shri
 Jyotirmoy  Bosu  is  not  hearing  what
 I  am  saying,  I  am  addressing  this  to
 Shri  Bosu  and  not  to  Shri  Halder.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  The  hon,  Minister  has  _  stated
 that  Government  is  purchasing  wheat
 at  prices  best  to  our  advantage.  I
 ‘want  to  know  the  landed  cost  of  wheat
 imported  from  different  countries.  Is
 it  less  than  our  procurement  price  or
 more?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 far  as  landed  cost  is  concerned,  figures
 have  to  be  worked  out  because  freight
 varies  from  country  to  country,  de-
 penaing  on  the  distance.  The  -actual
 purchase  price  from  some  countries,
 particularly  from  USA  two  months
 earlier,  was  lower  than  our  procure-
 ment  price.  But  whether  the  purchase
 price  plus  freight  would  be  lower  than
 our  procurement  price,  I  am  doubtful,

 डा०  लक्ष्मीनारायण  पांडेय  :  मन्त्री  महोदय
 ने  बताया  है  कि  गेहूं  के  उत्पादन  का
 जो  लक्ष्य  निर्धारित  किया  गया  था,  उस  की

 पूति  नहीं  हो  सकी  है।  मैं  जानना  चाहता  हूं  कि
 क्या  लक्ष्य  निर्धारित  किया  गया  था  और  उस

 लक्ष्य  की  पूर्ति  न  होने  के  क्या  कारण  थे,  जिस
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 से  सरकार  को  विदेशों  से  2.7  लाख  टन  गेहूं
 शौर  4  लाख  टन  मामलों  का  आयात  करना

 पड़ा।  क्या  सरकार  को  इस  के  अतिरिक्त  और
 आयात  करना  पड़  सकता  है  ?

 SHRI  ANNASAHEB  P.  SHINDE:  As
 I  said,  we  review  the  position  from
 time  to  time,  In  addition  to  what  I
 have  already  mentioned,  the  level  of
 procurement  will  also  be  taken  into
 consideration  for  determining  our
 future  quantum  of  imports.

 डा०  लक्ष्मीनारायण

 पूछा  हँ  कि
 मेने

 निर्धारित

 पांडेय
 लक्ष्य  जितना

 किया  गया  था  और  उस  की  पूरि  न  होने

 के  क्या  कारण  थे  1

 SHRI  ANNASAHEB  P.  SHINDE:
 The  target  of  wheat  production  was
 about  30  million  tonnes.  The  precise
 estimates,  the  final  estimates  of  pro-
 duction  are  still  not  available.  But
 production  will  be  lower  than  the
 target.

 ‘Shortfall  in  Grain  Output
 *5.  SHRI  NIHAR  LASKAR,

 SHRI  PURUSHOTTAM
 KAKODKAR:

 Will  the  Minister  of  AGRICUL-
 TURE

 ऋषि  मंत्री
 be  pleased  to  state:

 (a)  whether  the  Union  Minister  has
 admitted  that  there  will  likely  be  a
 5  m.  tonne  shortfall  in  grain  output
 during  the  current  year;

 (b)  if  so,  what  was  the  target  fixed
 for  rice  and  wheat  during  the  Kharif
 crop  and  Rabi.  crop;

 (c)  what  are  the  reasons  for  this
 shortfall;  and

 (d)  what  steps  are  being  taken  to
 achieve  target  of  food  grains?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Former  Ministry  of  Agriculture

 stated  on  l7th  June,  974  that  he  anti-
 cipated  a  shortfall  of  only  5  million
 tonnes  in  the  target  of  foodgrain  pro-
 duction  fixed  for  ‘1973-74  and  that  ab-
 out  107-108  million  tonnes  of  food-
 grains  production  would  be  achieved
 in  this  year.

 (b)  The  target  for  the  production
 of  rice  during  1973-74  was  fixed  at
 45.0  million  tonnes  and  for  wheat  at
 30.0  million  tonnes,

 (c)  The  targets  fixed  for  Kharif
 Season  of  (1973-74  have  more  or  less
 been  achieved.  However,  due  to
 spells  of  severe  cold  in  the  second  half
 of  the  December  973  and  first  week
 of  February,  1974,  failure  of  winter
 rains,  shortage  of  fertilise  power  and
 diesel  oil  etc.,  it  is  expected  that  the
 production  of  Rabi  crops  will  fall
 short  of  the  targets.

 ‘(d)  The  increase  in  food  production
 is  sought  to  be  brought  about  by  in-
 creasing  the  productivity  mainly
 through  increase  in  area  under  high
 yielding  varieties,  adoption  of  inten-
 sive  cultivation  measures,  multiple
 cropping,  chdnge  in  the  cropping  pat-
 terns  and  efficient  use  of  the  available
 inputs  like  fertilisers,  organic  manu-
 tial  resources,  water,  pestcides  credits
 etc.

 ag  &  & उ  को  नियंत्रित  करने  के  लिए
 कार्यवाही

 *9  शो फूल  द्वन्द  वर्मा:

 श्री  भारत  सिह  चौहान  :

 क्या  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कार्य।  गेहूं  पैदा  करने  वाले  राज्यों  में

 मारे,  अप्रैल,  मई  और  जन.  1973  में गेहूं
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 2  रुपये  या  लगभग  2  रुपये  प्रति  कलो  विकी
 था;  और

 (ख)  यदि  हां,  तो  'सरदार  द्वारा  गेहूं
 के  मूल्य  नियन्त्रित  करने  के  लिए  क्‍या  कार्यवाही

 और  उसके  क्या  परिणाम  निकले  हैं?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (को
 अप्जासाहिब  पो०  शिन्द े)  और  (ख)
 इस  अवधि  के  दौरान  सभी  उत्पादक  राज्यों  में
 साधारण  किस्मों  की  गेहूं  के  बाजार  भाव
 सामान्यता  2  रु०  प्रति  किलों  से  कम  रहे  हैं।
 तथापि  ,  गेहूं  के  मूल्य  पर  नियन्त्रण  रखने  की
 दृष्टि  से  केन्द्रीय  सरकार  ने  अभिशेष  राज्यों
 से  भेज;  जाने  वाल  गेहूं  का  उच्चतम  मूल्य
 50  रुपये  प्रति  क्विंटल  निर्धारित  करने  के  लिये

 गेहूं  मूल्य  नियन्त्रण  आदेश,  i974  जारी
 किया  है।  राज्य  सरकारों  ने  कुछ  राज्यों  में
 गेहूं  क  जमा  स्टाक  निकलवाने  ,  और  अधिग्रहण
 करने,  उत्पादक  लेवी  के  प्रवर्तन,  लाइसेंसिंग
 आदेशों.  का  कड़ाई  से  प्रवर्तन;  बकी  मुक्त
 गेहूं  झाड्ि कय  संचालन  का  विनियमन  करने
 जैसे  कई  अन्य  प्रशासनिक  उपाय  किए  हैं  और
 उनका  अच्छा  परिणाम  निकला  है

 5 Locust  Invasion  in  Bikaner,
 Rajasthan

 *8.  SHRI  NAWAL  KISHORE
 SHARMA:

 SHRI  BIRENDER  SINGH  RAO:

 Will  the  Minister  of  AGRI-
 CULTURE

 ऋषि  मंत्री
 be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 locust  invasion  in  Bikaner  District
 of  Rajasthan;

 (b)  if  so,  the  steps  being  taken  by
 the  Government  to  destroy  the  locust
 and  their  heavy  breedings  in  Jodhpur
 and  Bikaner  Divisions  of  Rajasthan;
 and
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 (c)  the  estimated  loss  suffered  as
 a  result  of  invasion  of  locust  in
 Rajasthan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRt  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  Government  are
 aware  of  the  locust  swarms  which
 have  settled  in  Bikaner,  Jodhpur  and
 Churu  districts  of  Rajasthan.  ‘These
 swarms  are  being  chased  and  destroy-
 ed.  Areas  where  the  locusts  have  laid
 éggs  have  been  demarcated  and  con-
 trol  operations  through  spraying  of
 chemicals  against  heppers  are  in  pro-
 gress.  Aerial  survey  of  locust  popula-
 tion  is  also  in  progress.

 (c)  The  damage  caused  by  locusts
 hag  been  negligible  so  far,  since  nature
 swarms  do  not  eat  much.  The  hop-
 pers  are  being  controlled  as  they
 emerge  and  before  they  can  do  any
 serious  damage.  Moreover,  there  are
 few  standing  crops  in  the  areas  where
 the  swarms  have  settled.

 जब्बारे-अंत  974  के  दौरान  राज्यों
 को  भ्रा्यटित  खाद्यास की मात्रा तथा को  मात्रा  तथा  seat

 मापदण्ड

 *y  «  रामावतार  शास्त्री  :  क्या  कृषि  मस्ती
 यहां  बताने  को  कृपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  द्वारा  राज्यों  को
 खाद्यान्न  का  आवंटन  किस  मापदण्ड  के  अनुसार
 किया  जाता  है;

 (ख)  जनवरी  से  जून,  974%  बीच
 राज्य  को  खाद्यान्न  की  कितनी  मात्रा  का

 टन  किया  गया  और  कितनी  मात्रा  सप्लाई
 गई  है;

 (ग)  क्या  बिहार  की  खाद्य  स्थिति  बहुत
 गम्भीर  है  और  आने  वाले  दिनों  में  इसके  और
 भी  गम्भीर  हो  जाने  की  सम्भावना  है  ;

 (घ)  यदि  हां,  तो  क्या  बिहार  सरकार  ने
 केन्द्रीय  सरकार  को  खाद्यान्नों  की  सप्लाई  के
 लिये  विशेष  अनुरोध  किया  है;  और
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 (=)  यदि  हां,  तो  केन्द्रीय  सरकार  की.
 उस  पर  क्या  प्रतिक्रिया  है  ?

 कृषि  संत्रालय  में  राज्य  मंत्रो  (भी
 अण्यासाहिब  पो०  शिन्दे  ):  (क)  से  (ड)  :

 एक  विवरण  समा  के  पटल  पर  रखा  जता  है॥

 (ग्रंथालय  में  रखा  गया  देखिये  संख्या  32  टी

 7085/74)

 Alleged  Violation  of  Delhi  Schools
 Act  by  Managements  ef  Schools

 *l0.  SHRI  0.  K.  CHANDRAPPAN:
 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleaséd  to  state:

 (a)  whether  Government  have
 received  complaints  from  teachers’
 organisatioss  alleging  ‘titat  several
 managements  of  schools  int  Detht  are
 violatmg  provisions  of  Delhi  Schools
 Act,  im  connivance  with  the  Govern-
 ment  bureatcracy;  and

 {b)  if  so,  the  steps  tien  to  ensure
 the  proper  implementation  of  the  said
 Act?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  A  Memo-
 randum  has  been  received  from
 Unaided  School  Teachers’  Association,
 Delhi,  aHeging  violatiens  of  certain
 provisions  of  Delhi  School  Education
 Act  and  Rules  framed  thereunder  by
 some  managements  of  unaided  private
 recognised  schools.  However,  the
 Memorandum  does  not  allege  conni-
 vance  of  Government  officers  in  such
 violations.

 (bo)  A  statement  is  laid  on  the  Table
 of  the  Sabha.
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 STATEMENT

 According  to  the  information  fur-
 nished  by  the  Delhi  Administration,
 who  are  concerned  with  the  imple-
 mentation  of  the  Delhi  School  Educa-
 tion  Act  and  the  rules  framed  there-
 under,  the  following  steps  have  been
 taken  so  far  to  ensure  proper  imple-
 mentation  of  the  said  Act  and  the
 rules:

 (i)  Soon  after  the  promulgation
 of  the  Act  and  the  rules  on  the  3lst
 December,  1973,  a  detailed  letter
 was  sent  by  the  Delhi  Administra-
 tion  to  the  Managers/Principles  of
 al)  Government  aided/unaided  Mid-
 dle  and  Higher  Secondary  schools
 in  Delhi,  followed  with  a  subsequent
 letter  issued  in  February  1974,
 bringing  to  their  attention  various
 provisions  of  the  Act  and  the  rules
 which  were  applicable  to  them  with
 specific  direction  that  they  should
 comply  with  these  provisions  stric-
 tly.  Till  8th  May,  ‘1974,  thirteen
 circular  letters  in  this  regard  have
 been  issued  to  the  private  recog-
 nised  schools  requiring  them,  inter
 alia  to  submit  schemes  of  manage-
 ments,  to  give  an  undertaking  re-
 garding  grant-in-aid  and  to  follow
 strictly  the  provisions  regarding
 payment  of  salaries,  allowances  and
 other  prescribed  benefits  to  the
 employees,  charging  of  fees  etc.

 (ii)  Under  Section  5  of  the  Delhi
 Schoo]  Education  Act  read  with
 Rule  59  of  the  Delhi  School  Educa-
 tion  Rules,  1973,  managements  of
 the  private  recognised  aided  and  un-
 aided  schools  were  to  submit  sche-
 mes  of  managements  within  90  days
 of  the  coming  into  force  of  the
 Rules.  According  to  the  informa-
 tion  furnished  by  the  Delhi  Admi-
 nistration,  so  far  84  schools  have
 submitted  the  schemes  of  manage-
 gements.  These  schemes  are  being
 scrutinised  by  Delhi  Administration
 and  their  detailed  observations  on
 modifications/alterations  to  be  made
 in  the  scheme  are  being  communica-
 ted  to  the  schools.  Guide-lines  have
 also  been  framed  on  the  schemes  of

 056  L.S.—4
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 Managements  and  sent  to  various
 schools,  Showcause  notices  have
 been  given  to  defaulting  manage-
 ments.  Certain  schools  which  have
 not  submitted  the  schemes  of  mana-
 gements,  have  claimed  the  status  of
 minority  schools.

 (iii)  Detailed  rules  regarding  pay-
 ment  of  salaries,  allowances  and

 other  prescribed  benefits  to  emp-
 Toyees  of  recognised  private  aided
 schools  are  under  finalisation  in  con-
 Sultation  with  the  Accountant  Ge-
 neral,  Central  Revenues  and  direct
 Payment  of  salaries  to  the  emp-
 loyees  of  the  aided  schools  is  expec-
 ted  to  be  commenced  with  effect
 from  November,  ‘1974,  the  time  limit
 set  in  the  Delhi  School  Education
 (Removal  of  Difficulties)  Order  No,

 2.

 (iv)  With  regard  to  the  payment
 of  the  pay  and  allowances  to  the
 employees  of  recognised  private
 schools,  Delhi  Administration  have
 instructed  the  managements  of  these
 schools  to  strictly  comply  with  the
 provisions  of  the  Act  0(l)  and  en-
 sure  that  the  pay  and  allowances  of
 these  employees  shall  not  be  less
 than  those  of  the  employees  of  the
 corresponding  status  in  sehools  run
 by  the  appropriate  authorities.  In
 this  connection,  the  managements  of
 the  private  unaided  recognised
 schools  have  been  asked  to  furnish
 detailed  information  about  the  pay
 and  allowances  of  the  employees
 with  a  view  to  finding  out  if  these
 are  in  any  way  less  than  those  of
 the  employees  of  the  corresponding
 status  in  the  schools  run  by  the  Ap-
 propriate  Authorities.

 (v)  The  Delhi  School  Education
 Advisory  Board,  the  Curriculum
 Committee  and  the  Delhi  Schools
 Tribunal  have  been  set  up.

 (vi)  Appropriate  notices  have  also
 been  given  to  managements  of  aided
 and  unaided  recognised  schools  that
 in  the  event  of  their  non-observance
 of  the  provisions  of  the  Act  and  the
 Rules,  their  aid  might  be  stopped  or



 35  Written  Answers

 the  schools  de-recognised,  as  the
 case  may  be.

 Requirement  of  Milk  Powder  by
 Metropolitan  Cities

 *ll.  SHRI  S.  N.  SINGH  DEO:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state  the  required  quan-
 tity  of  milk  powder  by  the  Metro-
 politan  cities’  Milk  Scheme  and
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 the  quantity  supplied  to  these  cities
 during  the  last  three  years,  year-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  A  state-

 ment  showing  the  quantities  of  milk
 powder  indented  and  supplied  to
 these  four  metropolitan  cities  in  the
 last  three  years  year-wise  is  placed
 on  the  Table  of  the  Sabha,
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 Construction  of  an  all  weather  road
 bridge  in  U.P.

 12,  SHRI  8.  R.  SHUKLA:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  construction  of  an
 all  weather  road  bridge  over  river
 Ghagra  at  Ghagra  Ghat,  District
 Bahraich  (U.P.)  is  very  necessary  and
 long  over  due;

 (b)  if  so,  why  the  construction  is
 not  taken  up  in  the  first  year  of  the
 Fifth  Five  Year  Plan;  and

 (c)  whether  the  construction  will
 be  taken  up  without  delay?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-

 _PATI  TRIPATHI):  (a)  to  (c).  The
 proposed  bridge  over  the  river  Ghagra
 at  Ghagra  Ghat  in  Bahraich  District,
 when  constructed,  would  fall  on  a
 State  Road,  This  project  is,  therefore,
 the  concern  of  the  Government  of
 Uttar  Pradesh.  The  necessity  or
 otherwise  of  this  bridge  has,  therefore,
 to  ke  assessed  by  them.

 The  State  Government  have  includ-
 ed  this  bridge  in  their  proposals  for
 Central  financial  assistance  under  the
 Central  Aid  Programme  of  State
 roads/bridges  of  inter-State  er  econo-
 mic  importance  during  the  Fifth  Five
 Year  Plan.  They  have  also  inter  alia
 proposed  inclusion  in  the  National
 Highway  System  in  the  Fifth  Plan  of
 a  road  link  to  Nepalganj  which  might
 pass  through  Bahraich  also  and  there-
 by  cover  the  river  crossing  in  ques-
 tion.  As  both  the  aforesaid  program-
 mes  are  still  in  a  preparatory  stage,  it
 is  premature  to  indicate  the  extent  to
 which  the  bridge  in  question  would  be
 covered  under  any  of  these  program-
 mes.

 JULY  22,  974  Written  Answers  40

 Meeting  of  C.P.W.D,  Industria¥
 Workers’  Ceoperativ,  Thrift  and

 Credit  Society  Limited

 *13,  SHRI  ISHAQUE  SAMBHALI:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Annual  General
 Body  meeting  of  C.P.W.D.  Industrial
 Workers’  Cooperative  Thrift  ang  Cre-
 dit  Society  Limited  was  held  on  22nd
 February,  ‘1974;  and

 (b)  whether  according  to  Delhi  Co-
 operative  Societies  Act,  1972,  the
 Annual]  General  Body  meeting  of
 every  cooperative  society  should  be
 held  within  a  period  of  six  months
 after  the  date  fixed  for  making  up
 its  accounts  for  the  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  Yes,  Sir.

 Improper  action  on  the  part  of  Indiar
 Cricketers  in  England

 *14,  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WFLFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government’;  atten-
 tion  has  been  drawn  to  certain  im-
 proper  action  on  the  part  of  the  Indian
 cricketers  sent  to  England  recently
 while  they  were  in  England;  and

 (b)  if  so,  what  action  has  been
 taken  by  Government  in  this  regard?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)

 and  (b).  Yes,  Sir.  The  members.  of
 the  Indian  Cricket  Team  arrived  40
 minutes  late  for  the  High  Commis-
 sioner’s  Reception  on  26th  June  1974,
 at  which  a  number  of  distinguished
 British  personalities  were  present  in-
 cluding  the  U.K.  Minister  of  Sports.
 When  the  High  Ccmmiioner  expres-
 sed  his  annoyance,  the  members  of
 the  team  staged  a  walk-out,  but  later
 rejoined  the  Reception.  The  Presi-
 dent  of  the  Board  of  Contro]  for  Cric-
 ket  in  India  and  the  Manager  of  the
 team  have  both  apologised  to  the
 High  Commissioner  more  than  once

 for  this.  Government  regards  the  in-
 cident  as  closed.

 Series  of  programmes  for  develop-
 ment  and  improvement  of  Inland

 Water  Transport  System
 SHRI  P.  M.  MEHTA:
 SHRI  TARUN  GOGOI;

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 *15,

 (a)  whether  the  Union  Government
 have  indicated  a  series  of  programmes
 in  co-ordination  with  the  State  Gov-
 ernments  for  development  and  im-
 provement  of  Inland  Water  Transport
 System;

 (b)  if  so,  the  broad  outlines  of
 the  proposed  programme  undertaken
 and  the  results  achieved  therefrom:
 and

 (c)  whether  the  question  declaring
 certain  waterways  as  National  Water-
 ways  aS  recommended  by  the  Bhaga-
 vati  Committee  hag  been  decided?

 {HE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  Yes,  Sir.

 ASADHA  31,  896  (SAKA)  Written  Answers  42

 (b)  A  statement  containing  the  re-
 quired  information  is  laid  on  the
 taole  of  the  House.

 (c)  Government  have  accepted  in
 principle  the  recommendations  of
 the  Bhagvati  Committee  that  cer-
 tain  important  waterways  should  be
 considered  for  being  declared  as  Na-
 tiona]  Waterways.  A  Committee  was
 appointed  to  consider  this  question
 further  and  to  recommend  the  peri-
 meters  within  which  a_  statute  for
 inland  waterways  should  be  drafted.
 The  Committee  was  also  asked  to
 study  Ganga-Bhagirathi  Hooghly  ri-
 vers  and  recommend  whether  they
 should  be  declar2d  as  national  water-
 ways.  The  Report  of  the  Commit-
 tee  was  received  recently  and  has
 been  circulated  to  al]  State  Govern-
 ments  and  other  authorities  concerned
 for  their  comments.

 Statement

 Iniand  water  transport  is  a  State
 subject  and  State  Governments  are
 primarily  concerned  with  its  improvéi-
 ment  and  development.  However,
 Central  Government  gives  00  per
 cent  loan  assistance  to  the  State  Gov-
 ernment  for  execution  of  well-defined
 and  selected  schemes.  The  important
 schemes  20  far  sanctioned  are  exten-
 tion  of  navigation  canals  development
 and  improvement  of  existing  canals
 in  different  States,  construction  of
 locks,  wharves,  jetties,  provision  of
 landing  facilities,  acquisition  of  dred-
 gers  for  dredging  the  waterways,  pur-
 chase  of  survey  launches,  tugs  and
 barges,  taking  up  Pilot  projects  in
 different  waterways  for  running  ri-
 ver  services,  provision  of  terminal
 facilities  at  different  ghats,  acqui-
 sition  of  passenger,  cargo  and  ferry
 vessels,  techno-economic  survey  of
 the  waterways,  etc.  In  addition,
 under  the  Central  schemes  construc-

 tion  of  inland  ports  at  Pandu  and
 Jogighopa,  acquisition  of  tugs  and
 barges  and  dredgers  for  operating
 river  services  on  the  Ganga,  deve-
 lopment  of  Rajaleagam  Dockyard  and
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 Kulpi  Workshop  of  Central  In-
 land  Water  Transport  Corporation
 Ltd.,  resumption  of  river  services  bet-
 ween  Calcutta  and  Assam,  higher
 training  scheme  at  Calcutta,  etc.,
 have  also  been  taken  up.  As  a  7€-
 sult  of  this,  there  has  been  a  general
 improvement  in  the  transport  of  Pas-
 sengers  cnd  goods  by  waterways  at
 different  parts  of  the  country.  In  the
 Fifth  Five  Year  Plan,  a  provision  of
 Rs.  40  crores  (Rs.  26  crores  for  Cen-
 tra]  Schemes  and  Rs.  44  crores  as
 loan  assistance  to  the  State  Govern-
 ments)  has  been  made  for  develop-
 ment  of  inland  water  transport.  The
 provision  includes  augmentation  of
 fleet  of  Centra]  InJand  Water  Trans-
 port  Corporation  Ltd.  modernisation
 of  Rajabagan  Dockyard,  running  of
 river  services  on  the  Ganga,  develop-
 ment  and  improvement  of  important
 waterways  including  ancillary  facili-
 ties  in  the  different  States,  scheme
 for  providing  loan  assistance  to  pri-
 vate  entrepreneuis  for  acquisition  and
 modernisation  of  vessels,  etc.

 Enquiry  into  Bogus  Seeds  Firms

 *16.  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  P.  GANGADEB:

 Will  the  Minister  of
 TURE  be  pleased  to  state:

 AGRICUL-

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  reports
 in  the  Press  on  20th  June,  974  re-
 garding  “Imposters  and  bogus  firms
 in  seeds  racket”;  and

 (b)  if  so,  whether  any  inquiry  has
 been  made  into  this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):

 (a)  Yes,  Sir.

 (b)  Out  of  the  four  specific  ins-
 tances  quoted  in  the  newspaper  re-
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 port,  detailed  reports  have  been  cal-
 led  for  from  the  Governments  of
 Uttar  Pradesh,  West  Bengal  and
 Rajasthan  in  regard  to  the  export  of
 wheat  and  paddy  from  U.P.  for  seed
 purposes,

 In  regard  to  the  third  case  relat-
 ing  to  the  activities  of  R.  C.  Sharma,
 the  Tarai  Development  Corporation
 has  confirmed  that  this  person  under
 various  eljases  was  impersonating  as
 authorised  agent  cf  G.  B.  Pant  Uni-
 versity/Tarai  Development  Corpora-
 tion  for  the  seeds  produced  by  them.
 It  has  also  been  stated  that  he  was
 apprehended  by  the  police  at  Mhow
 (Madhya  Pradesh)  in  September,
 1973.  A  report  on  the  result  of  inves-
 tigations  Ly  the  Police  has  been  cal-
 led  for  from  the  Government  of  Ma-
 dhya  Pradesh.

 In  regard  to  the  4th  case  regarding
 Onkar  Singh  Malik  the  Tarai  Deve-
 lopment  Corporation  have  corrobo-
 tated  the  details  given  in  the  news-
 paper  report.  The  G.  B.  Pant  Uni-
 versity  have  lodged  a  complaint  to
 the  police  and  all  the  connected  pa-
 pers  have  been  handed  over  to  the
 Superintendent  of  Pclice,  Gorakhpur.
 A  detailed  report  on  the  result  of  the
 investigations  carried  out  by  the  vo-
 lice  has  -teen  called  for  from  the
 Government  of  Uttar  Pradesh.

 उर्वरकों  के  मूल्य  में  वृद्धि  का  ग्रा धार
 ओर  उबर कों  में  झालम-निर्भरता

 *17,  श्री  कलाकार  लाल  बैरवा:

 श्री  सरज्‌  पांडे  :

 ब्या  कृषि  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकार  ने  उर्वरकों  के  मूल्यों  में
 किस  आधार  पर  वृद्धि  की  है;

 (ख)  अन्य  देशों  से  उ्वरकों  का  आयात
 किन  मूल्यों  पर  किया  गया  है  ;
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 (4)  उन  उबर कों  का  किसानों  को

 विक्रय  किस  मूल्य  पर  किया  गया  था;  और

 (घ)  देश  उर्वरकों  के  मामले  में  प्राइम-

 निर्भरता  कब  तक  प्रात  कर  लेगा  ?

 कृषि  मंत्रालय  सें  राज्य  संजो  (थी

 अल् णा साहिब  पो०  शिन्दे)  :  (क)  उबर कों

 के  मुरी  हाल  में  जो  वृद्धि  की  गई  है,  वह
 आयातित  है: क रनों  की  लागत  में  वृद्धि  और  देश

 मेंबरों  की  बढ़ी  हुई  लागत  की  पान  में
 रखकर  की  गई  है।

 (ख)  चालू  वर्ष  के  दोरान  अन्य  देशों  से
 जिन  दरों  पर  निम्नलिखित  प्रमुख  उबर कों  का
 आय।त  किया  जा  रहा  है  ,  वे  इस  प्रकार  हैं  —

 उर्वरकों  का  नाम  भाड़ा  समेत
 लागत

 (रुपये  प्रति  मोटरी
 टन)

 यूरिया  2233  से
 2708  तक

 अमोनियम  सल्फेट  974  से
 967  तक

 कैलशियम  अमोनियम  850  से
 नाइट्रेट  (26  प्रतिशत  एन  )  985  तक

 मारे  आफ  पोटाश  741,937

 अमोनियम  नाइट्रेट-  664
 फॉस्फेट

 डाइ-अमोनियम  फॉस्फेट  220
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 यह  केवल  भाड़ा  सहित  लागत  मूल्य  है  और  ,

 इसमें  आयात  शुल्क  ,  अवतरण  शुल्क,  सम्भाल

 खर्च  ,  भण्डारण  शुल्क,  अन्तर्देशीय  भाड़ा
 आदि  शामिल  नहीं  हैं।

 (ग)  .94,  974  3  प्रमुख  आयातित

 जर्बरकों  के  खुदरा  मूल्य  इस  प्रकार  हैं  —

 उवंरक  का  नाम  खुदरा  मूल्य  (रूपये
 प्रति  मीटरी  टन)

 यूरिया  2000

 अमोनियम  सल्फेट  935

 कैलशियम  भ्र मोनि यम  I245

 नाइट्रेट  (26  प्रतिशत  एन)

 मूरेट  ऑफ  पोटाश  220

 अमोनियम  नाइट्रेट-  855
 फॉस्फेट

 डाई-अमोनियम  3005
 फॉस्फेट

 (a)  उर्वरकों  की  खपत  और  उत्पादन  के

 अभी  तक  पांचवीं  पंचवर्षीय  यो  जना  के  अन्त  तक

 के  ही  अनुमान  लगाये  गये  हैं।  इन  प्र नुमा तों  के

 अनुसार  978-79  में  52  लाख  मोटरी  टन

 नाइट्रोजन  शौर 18  लाख  मंजरी  टन  पी

 औ  की  झ्रावश्यकता  होगो,  जबकि  देश  में

 40  लाख  मीटरी  टन  नाइट्रोजन  श्र  2  लाख

 मीटरी  टन  पो  थो  का  उत्पादन  होने  का

 अनुमान  है।  देश  में  पोटाश  उर्वरकों  का  उत्पादन

 नहीं  किया  जा  रहा  है।
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 Report  of  Committee  set  up  by  U.G.C.
 on  Calcutta  University

 *18,  SHRI  DINEN  BHATTA-
 CHARYYA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Committee  set  up
 by  the  University  Grants  Commission
 to  study  the  problems  of  reorganisa-
 tion  and  development  of  Calcutta
 University  has  finalised  its  report  and
 one  of  its  main  recommendations  is
 that  Calcutta  University  be  declared
 ‘an  institution  of  national  importance’
 and  its  financial  burden  borne  mainly
 by  the  Central  Government;  and

 (b)  what  is  the  reaction  of  Govern-
 ment  in  this  matter?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  Ss.  NURUL  HASAN):  (a)  and
 (b).  The  Committee  appointed  by  the
 University  Grants  Commission  on  Cal-
 cutta  University  is  likely  to  submit
 its  report  to  the  Commission  shortly.

 National  Highway  No.  77  (West  Coast
 foad)

 #19.  SHRI  SHANKERRAO
 SAVANT:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whet  works  are  proposed  to  be
 taken  up  on  the  National  Highway
 No.  77  (West  Coast  Road)  during  the
 current  financial  year  and  at  what
 cost;  and

 (b)  when  are  these  works  likely  to
 be  started?

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  (a)  and  (b).  Pre-
 sumably  the  Hon’ble  Member  is  re-
 ferring  to  new  works  to  be  taken  up
 and  not  those  already  in  progress.
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 The  fcllowing  works  are  to  be  taken
 up  on  N.H.  No.  77  during  the  current
 financial  year  depending  upon  the
 availability  of  founds:

 Maharashtra

 (l)  Realignment/regarding  in  Sec-
 tion  XI  (M.  208|2  to  222|2  in  Ratna-
 giri  District.

 (b)  Redecking  end  widening  of  cul-
 verts  in  1174/7  to  ‘174/8  of  Panvel  to
 Hatkhemba  Section,

 yf

 (3)  Blacktopping  cf  Malpam—Patra-
 devi  Section.

 Goa

 (4)  Construction  of  approaches  to
 Zuari  Bridge  on  Cortalim  side—Part
 II.

 The  estimates  for  the  works
 under  consideration.

 are

 Threatened  closure  of  Shyamlal
 College  Shahadara,  Delhi

 *20.  DR.  RANEN  SEN:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  management  of  the
 Shyamla]  College,  Shahadara,  Delhi
 have  threatened  to  close  down  the
 college  and  whether  the  management
 have  refused  to  abide  by  the  decision
 of  the  Delhi  University;

 (b)  whether  the  students  and  others
 have  protested  against  closure  of  the
 college;  and

 (०)  if  so,  the  steps  being  taken  to
 keep  the  college  gcing?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  to
 (c).  According  to  the  information  fur-
 nished  by  Delhi  University,  the  Shyam
 Lal  College  Trust,  the  parent  body  of
 the  Shyam  Lal  College,  Shahdhara,
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 had  sometime  back  passed  a  resolu-
 tion  recommending  to  the  Governing
 Body  of  the  College  to  close  down  the
 College  in  a  phased  manner.  The
 recommendation  cf  the  Trust  was  con-
 sidered  by  the  Governing  Body  which
 decided  rot  to  close  the  College.

 Comp'aints  regarding  grabbing  of  DDA
 land  in  Shakti  Nagar,  New  Delhi

 l.  SHRI  8.  N.  MISRA:
 SHRI  BIRENDER  SINGH  RAO:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state:

 (a)  whether  Government  of  India
 has  received  complaints  about  the
 grabbing  of  D.D.A.  Land  in  Shakti
 Nagar,  Delhi,  if  sc,  nature  of  |  com-
 plaints  received;

 (b)  whether  the  land  has  been
 forcibly  occupied  ty  influential  and
 rich  persons  and  politicians  of  that
 area;  and

 (c)  whether  the  construction  has
 been  carried  out  Fy  them  only  in  the
 month  of  June,  974  while  it  has  been
 stated  that  this  land  had  already  been
 occupied  in  1952?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  CF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS.
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Complaints

 have  been  receivei  about  the  un-
 authorised  occupation  of  a  plot  of  land
 measuring  about  50  sq.  yds.  by  the
 West  side  of  plot  Ne.  39/24,  near  the
 Ganda  Nala,  Shakti  Nagar,  Delhi.

 (b)  The  land  has  been  unautho-
 Tisedly  occupied  by  an_  institution
 called  “Shri  Trilok  Muni  Dharmarth
 Aushadalaya  and  Vachanalya.”

 (c)  The  construction  has  been  done
 recently,  tut  the  exact  date  of  con-
 struction  is  not  known.
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 Indo-Newzealang  women’s  expedition
 to  Hardeol

 2.  SHRI  8,  N.  MISRA:
 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  four  members  of  the
 Joint  Indo-Newzealangd  Women’s  ex-
 pedition  to  Hardeol  in  Garhwal  re-
 gion  of  Himalays,  were  reported  mis-
 sing  or  lost  On  June,  4  this  year;

 (b)  the  steps  taken  to  recover  the
 climbers;

 (c)  whether  the  women  climbers
 were  equipped  with  all  the  necessary
 equipments  and  safety  measures  were
 ensured  by  the  sponsoring  institute;
 and

 (d)  whether  Government  propose  to
 excercise  any  check  on  the  method
 and  technique  of  preparing  the  mem-
 bers  of  the  mountain  expeditions  so
 that  such  mishaps  may  be  minimised?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.  They
 were  reported  missing  on  30th  May,
 1974.

 (b)  Several  sorties  by  Indian  Air
 Force  helicopters  and  a  party  of  Indo-
 Tibetan  Border  Police  searched  for  the
 missing  persons  till  8th  June,  1974.

 (c)  and  (d).  The  Indian  Moun-
 taineering  Foundation  have  stated  that
 all  the  climbers  were  equipped  with
 normal  mountaineering  equipment.  The
 Foundation  have  set  up  a  Court  of
 Enquiry  to  examine  and  report  on  the
 circumstances  leading  to  the  accident.
 The  Court  of  Enquiry  is  expected  to
 submit  its  report  by  end  of  July  ‘1974,
 whereafter  action  as  necessary  will  be
 taken  by  the  Indian  Mountaineering
 Foundation,



 डा  Written  Answers

 Fishing  harbour  at  Dhamara,  Orissa

 3.  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  certain  clarification
 and  additional  information  on  Fish-
 ing  Harbour  at  Dhamara  in  the  Dis-
 trict  of  Balasore,  Orissa,  have  been
 received  by  the  Centre  from  the
 State  Government;  and

 (b)  if  so,  when  the  final  decision  is
 to  be  taken  for  the  execution  of  the
 harbour  project  in  the  Fifth  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Not  yet  Sir.

 (b)  The  project  will  be  considered
 on  receipt  of  clarification  and  addi-
 tional  information  from  the  Govern-
 ment  of  Orissa  taking  into  account  the
 economic  viability  of  the  project  and
 the  provision  of  funds  for  fisheries
 harbours  in  the  Fifth  Plan.

 Report  ep  Shipbuilding  yards

 4,  SHRI  ARJUN  SETHI:  Will  the
 Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state:

 (a)  whether  the  Committee  appoin-
 ted  to  go  into  the  details  of  Major
 Ports  to  recommend  sites  for  establish-
 ing  ship-building  yards  has  submitted
 its  report;

 (b)  if  so,  the  names  of  the  major
 ports  recommended  for  such  king  of
 development;  and

 (c)  whether  Paradip  Port  in  Orissa
 jis  one  of  them  and  if  so,  the  reaction
 of  the  Central  Government  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (c).  The  vari-
 ‘ous  technical  and  economic  espects
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 presented  by  a  Working  Group  of
 officers  are  under  the  consideration  of
 Government.

 Central  University  for  Andhra  Pradesh
 5.  SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Central  Univer-
 sity  Plan  as  conceived  in  the  six-
 point  formula  for  Andhra  Pradesh
 has  been  postponed;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  time  by  which  the  plan  is.
 expected  to  be  put  into  practice?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  A  Bill  for  the  establishment  of
 a  University  at  Hyderabad  is  proposed
 to  be  introduced  in  the  current  session
 of  Parliament.

 Arrangement  for  supply  of  Fertiliser
 and  Seeds  to  farmers  of  Karnataka  for

 Kharif  crop

 6.  SHRI  G.  Y.  KRISHNAN:  Will
 the  Minister  of  AGRICULTURE  be

 .  pleased  to  state:

 (a)  whether  Central  Government  are-
 aware  that  the  State  of  Karnataka  is
 moving  towards  another  food  disaster
 as  no  adequate  arrangements  for  the
 supply  of  fertilisers  and  seeds  to  the
 farmers  for  the  Kharif  cultivation
 have  been  made;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE): (a)  and  (b).  With  reference  to  the
 production  programmes  for  Kharif
 2974,  the  fertiliser  requirements  of  the
 State  for  this  season,  were  assessed
 in  January  ‘1974,  Supplies  are  being
 made  against  these  assessed  require-
 ments  both  from  imports  and  indigen-
 ous  manufacture,  However,  because
 of  the  general  shortage  of  fertiliser
 in  the  country,  there  may  be  some
 shortfall  in  the  supplies  of  fertilisers
 to  the  States.  Regarding  seeds,  the
 State  Government  are  primarily  res-
 ponsible  for  assessing  the  requirements
 and  for  making  necessary  arrange-
 ments  for  their  production  within  the
 State  or  procurement  from  _  outside
 agencies.  Advance  planning  for  seeds
 for  Kharif  974  was  done  after  dis-
 cussions  with  the  State  Government
 officers  at  the  Zonal  Conference  held
 in  January.  1974,  By  and  large,  suffi-
 cient  quantities  of  seeds  have  been
 arranged  by  the  State  Government  for
 the  Kharif  974  programmes.

 Whea  procured  upto  May,  974
 7.  SHRI  NARENDRA  SINGH:

 SHRI  RAMKANWAR:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:
 (a)  the  total  wheat  procured  by

 Government  Agencies  throughout  the
 country  upto  the  end  of  May,  1974;

 (b)  whether  every  State  is  behind
 the  target  fixed  for  the  purpose;  and

 (c)  if  so,  the  further  steps  propos-
 ed  to  be  taken  to  fulfil  the  target  by
 each  state?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  7.85  lakh  tonnes  of  wheat  has  been
 procured  upto  the  end  of  May,  4974
 during  the  current  Rabi  marketing
 session—1974-75..

 (b)  and  (९)  No  targets  were  fixed
 for  procurement  of  wheat  in  different
 States,  during  the  current  Rabi  Mar-
 keting  Season  (i974-75).  However,
 with  a  view  to  maximise  procurement,
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 several  steps  like  requisitioning  of
 stocks,  direct  purchases  from  cultiva-
 tors,  linking  of  procurement  with  dis-
 tribution  of  Fertilizer  and  cement,  levy
 on  producers,  etc.,  have  been  taken  in
 different  wheat  surplus  States.

 Restructuring  ang  exPansion  of  Na-
 tienal  Building  Organisation

 8.  SHRI  NARAENDRA  SINGH:
 Will  the  Minister  of  WORKS  AND-
 HOUSING  be  pleased  to  state:

 (a)  whether  a  proposal  for  re-struc-.
 turing  and  expanding  the  National’
 Building  Organisation  is  under  consi-
 deration  of  Government;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS,  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and  (b).
 There  is  at  present  no  proposal  before
 the  Government  for  restructuring  the
 National  Building  Organisation.  A
 sub-committee  of  the  Executipe  Com-
 mittee  of  the  Organisation  is,  how--
 ever,  examining  whether  any  such
 restructuring  is  required.

 Recommendations  of  Committee  ap-
 pointed  to  reduce  Overhead  Charges  of

 F.CL
 9.  SHRI  NARENDRA  SINGH:

 SHRI  MOHINDER  SINGH  GILL:

 SHRI  H.  N.  MUKERJEE:

 Will  the  Minister  of  AGRICULTURE”
 be  pteased  to  state:

 (a)  whether  a  committee  set  up  by:
 the  Government  to  suggest  ways  and
 means  of  reducing  operational  costs
 of  Food  Corporation  of  India  have  sub-.
 mitted  its  report  to  the  Government;

 (b)  if  so,  the  broad  outlines:  thereof;:
 and
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 (c)  the  action  taken  by  Government
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  The  Committee  has  made  vari-
 sous  recommendations  for  reducing  the
 operational  costs  and  administrative

 -overheads  etc.,  and  copies  of  the  report
 have  already  been  placed  in  the  Parlia-
 ment  Library.

 (c)  The  mechanics  of  implementing
 the  recommendations  are  being  worked
 out  by  the  F.C.I.

 ‘Shortage  of  Bread  in  Delhi  despite  in-
 crease  in  Prices

 10,  SHRI  RAMKANWAR:  Will  the
 Minister  of  AGRICULTURE  be  pleas-

 -ed  to  state:
 (a)  whether  there  has  been  acute

 ‘shortage  of  bread  in  the  Capital  dur-
 ing  the  last  six  months  despite  the

 ‘increase  in  prices;

 (b)  if  so,  reasons  therefor;  and

 (c)  the  steps  taken  by  the  Govern-
 ‘ment  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  Delhi  Administration  have
 reported  that  there  was  never  an  acute

 ‘shortage  of  bread  in  Delhi.

 (b)  and  (c).  Do  not  arise.

 ‘Scraping  of  old  selection  committee
 by  University  of  Delhi

 ll.  SHRI  DEVINDER  SINGH  GAR-
 CHA:  Will  the  Minister  of  EDUCA-

 “TION,  SOCIAL  WELFARE  AND
 “CULTURE  be  pleased  fo  state:

 (a)  whether  the  University  of  Delhi
 ‘gas  scrapped  the  old  Selection  Com-
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 mittee  for  teachers  without  constiiut-
 ing  a  new  one  has  advised  the  colleges
 to  fill  the  existing  vacancies  only
 through  ad  hoc  appointments;  and

 (b)  whether  about  200  University
 teacherg  are  facing  an  uncertain
 future  because  of  this  policy  at  pre-
 sent?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and
 (b).  No,  Sir,  The  University  Grants
 Commission  has  set  up  a  Committee  to
 look  into  the  question  of  teacher-pupil
 ratio,  working  of  tutorial  and  precep-
 torial  Scheme,  etc.,  of  the  Colleges  of
 the  University.  At  the  instance  of  the
 Commission,  the  University  has  asked
 the  Colleges  to  fill  in  the  vacancies  of
 lecturers  temporarily  till  the  Commis-
 sion  takes  a  decision  on  the  recom-
 mendations  of  the  Committee.

 Demand  for  Increase  in  Price  of  Vege-
 table  oil  by  Vanaspati  Manufacturers

 Association  of  India
 12.  SHRI  DEVINDER  SINGH

 GARCHA:
 SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether_the  Vanaspati  Manufac-
 turer’s  Association  of  India  has  approa-
 cheq  the  Government  for  increase  in
 the  retail  prices  of  vegetable  oil;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  and  (b).
 The  Vanaspati  Manufacturers’  Asso-
 ciation  has  requested  the  Government
 either  to  decontrol  the  Vanaspati
 prices  or  to  allow  the  vanaspati  prices
 to  fluctuate  with  edible  oil  prices  based
 on  fortnightly  review,  in  the  interest
 of  improving  the  level  of  production
 and  augmenting  the  availability  of  the
 product.  The  situation  is  being  studi-
 ed.
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 D.D.A.’s  request  for  Resumption  of
 Loans  to  Government  employees

 13.  SHRI  DEVINDER  SINGH
 GARCHA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  DDA  hag  requested  his
 Ministry  to  resume  tha  housing  grants/
 loans  to  those  who  are  unable  to  pay
 instalments  for  the  flats  allotted  to
 them;  and

 (b)  if  so,  the  reaction  of  the  Minis-
 try  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes,
 Sir.

 (b)  Owing  to  paucity  of  funds,  it  is
 not  possible  to  accept  fresh  applica-
 tions  for  House  Building  Advances  to
 meet  ful  cost  of  the  flats  allotted  by
 the  Delhi  Development  Authority  to
 Governm  2nt  servants.  However,  the
 Authority  has  been  requested  to  con-
 sider  converting  these  allotments  from
 ‘cash  down’  basis  to  ‘hire  purchase’
 basis,

 Review  of  Foog  Policy

 i4.  SHRI  P.  GANGADEB,
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:
 (a)  whether  the  Government  are

 going  to  review  the  new  food  policy;

 (b)  if  so,  Whether  any  charge  is  be-
 ing  contemplated;  and

 (c)  the  reasons  therefor?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  SCIENCE  AND
 TECHNOLOGY  AND  AGRICULTURE
 (SHRI  C,  SUBRAMANIAM):  (a)  to
 (c).  For  effective  implementation,  the
 food  policy  is  subjected  to  periodical
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 review,  so  that  appropriate  steps  are:
 taken  from  time  to  time,  to  attain  the
 policy  objectives.

 Accumulation  of  Fertilisers  at  ports.
 1b.  SHRI  P.  GANGADEB:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  D.  D.  DESAI:
 Will  the  Minister  of  AGRICULTURE:

 be  pleased  to  state:
 (a)  whether  fertilisers  worth  Rs.  60:

 crores  have  piled  up  at  ports;
 (b)  if  so,  reasons  therefor;  and

 (c)  the  steps  taken  in  this  regard?

 THE  MINISTER  OF  STAIE  IN
 THE  MINISTRY  OF  AGRICULTURE.
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  No  Sir.  There  was  some
 accumulation  on  account  of  the  Rail-
 way  strike  in  May  974  and  its  after
 effects,  but  this  was  quickly  brought
 down,  generally  to  the  level  of  normal
 pipe  line  stocks,  by  arranging  maxi-
 mum  clearance  by  rail  and  by  road.

 Price,  Requirement  ang  SuPply  of  Fer-
 tiliser

 i6,  SHRI  P.  GANGADEB:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:
 SHRI  D.  0.  DESAI:

 Will  the  Minister  of  ARICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  price  of  fertiliser  is  likely  to  go
 up  due  to  sharp  rise  in  the  price  of
 raw  material  of  chemical  fertilisers;

 (b)  whether  Government  are  aware
 that  the  gap  between  need  and  supply
 of  fertilisers  in  the  country  is  likely
 to  grow:  in  the  coming  years;

 (c)  if  so,  efforts  made  to  improve
 production  and  create  new  capability
 for  fertiliser  manufacture;  and
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 (d)  steps  taken  to  evolve  technique
 for  mixed  use  of  organic  and  inorganic
 fertiliser?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  statutory  maximum  retail
 prices  of  imported  and  domestically
 produced  Urea,  Ammonium  Sulphate
 and  Calcium  Ammonium  Nitrate  and
 the  retail  prices  of  other  fertilisers
 imported  and  distributed  through  the
 Central  Fertiliser  Pool,  were  increased
 with  effect  from  ‘1-6-1974.  There  is  no
 proposal  at  present  for  a  further  in-
 crease  in  fertiliser  prices.  Prices  of
 those  domestically  produced  fertilisers
 on  which  there  is  no  centrol,  could  be
 raised  by  manufacturers  if  there  is  an
 increase  in  the  price  of  raw  materials.
 Further  increases  in  the  prices  of
 fertilisers  in  the  world  markets  also
 cannot  be  ruled  out.

 (b)  There  is  likely  to  be  some  gap
 between  the  demand  and  supply  of
 fertilisers  in  the  country  in  the  coming
 years.  However  steps  are  being  taken
 to  ensure  that  the  gap  is  reduced  as
 far  possible,  by  increasing  indigenous
 production.

 (c)  Constant  attention  is  being  paid
 to  optimise  capacity  utilisation  in
 the  existing  units.  It  is  also  proposed
 to  constitute  a  team  of  experts  to
 evaluate  the  performance  of  various
 public  sector  fertiliser  units,  identify
 factors  inhibiting  fuller  utilisation  of
 capacity  and  suggest  measures  to  re-
 move  the  inhibiting  factors.  In  addi-
 tion,  efforts  are  also  being  made  toa
 ‘develop  by  1978-79  a  total  capacity  for
 the  manufacture  of  70  lakh  tonnes  of
 nitrogen,  (including  advance  action
 on  0  lakh  tonnes  of  nitrogen)  and  47
 lakh  tonnes  of  P,  O,.

 (d)  The  I.C.4.R.  has  been  working
 on  the  question  of  reinforeement  of
 compost  with  superphosphate,  to  en-
 hance  its  phosphate  content.  Farmers
 are  being  advised  to  use  organic
 manure  in  conjunction  with  inorganic
 Yertilisers  in  the  proportion  of  :  on
 nutrient  basis.
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 Modernisation  of  Shipbuilding  indus-
 try  with  Swedish  Assistance

 i7.  SHRI  P.  GANGADEB:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  India  is  interested  in
 Swedish  assistance  to  modernise  its
 Shipbuilding  Industry;

 (b)  if  so,  whether  India  is  going  to
 acquire  Swedish  submarines;

 (c)  whether  the  deal  with  Sweden
 will  include  a  re-organisation  of  three
 Indian  Ship  Yards  and  delivery  of  sub-
 marines;  and

 (d)  if  so,  the  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  ‘India  is  interested
 in  modernising  its  ship-building  indus-
 try  with  foreign  assistance  from
 friendly  countries.

 (b)  to  (d).  It  would  not  be  in  public
 interest  to  disclose  any  information  in
 this  regard.

 Procurement  of  wheat  till  June,  974
 and  corresponding  period  last  year

 18.  SHRI  Y.  ESWARA  REDDY:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 claimed  on  llth  June,  974  that  till
 thig  date  a  total  of  40  lakh  tonnes  of
 wheat  had  been  procured;

 (b)  whether  at  this  time  last  year
 the  total  procurement  of  wheat  was  30
 lakh  and  fifty  thousand  tonnes;  and

 (९)  if  so,  the  reason  for  such  small
 quantity  af  wheat  being  procured  this
 time?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  As  per  reports  on  th
 June  1974,  0.08  lakh  tonnes  of  wheat
 had  been  procured  this  year  (Rabi
 1974-75),  compared  to  the  procurement
 of  35.74  lakh  tonnes  for  the  corres-
 ponding  period  last  year.  The  two
 procurement  figures  are  not  really
 comparable,  as  last  year  practically
 whatever  arrived  in  the  Mandis  was
 procured  by  Public  Agencies,  while
 this  year  the  procurement  is  only  50
 per  cent  of  the  mandi  purchases  made
 by  the  traders.

 (९)  The  reasons  for  the  procure-
 ment  of  a  smaller  quantity  of  wheat
 during  the  current  Rabi  Marketing
 Season  ‘1974-75,  are  as  follows:—

 ()  Late  harvesting  in  Punjab  and
 Haryana.

 (2)  Large  scale  damage  to  crop  in
 some  of  the  States  like  U.P.

 (3)  Holding  back  of  stocks  by  big
 producers  in  the  hope  of  still
 better  prices,  particularly  dur-
 ing  the  lean  period,  and  con-

 _
 staggering  of  the  arriv-

 (4)  Outside  mandi  transactions  by
 Producers  and  unscrupulous
 traders,  with  a  view  to  evade
 levy.

 L.LC.  Assurance  to  Dethi  Administra- tion  for  massive  house  construction
 Programme

 19.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  WORKS  AND HOUSING  be  pleased  to  state:

 (a)  whether  the  Life  Insurance  Cor-
 oration  has  assured  Delhi  Administra- tion  to  undertake  a  massive  house  con- struction  programme;  and

 a
 if  so,  the  broad  outlines  there- o
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 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  The  Life  Insurance  Corporation
 of  India  has  applied  for  the  allot-
 ment  of  land  for  group  housing.  Ac-
 cording  to  them,  in  their  group  hous-
 ing  colonies,  multistoreyed  walk-up
 flats  for  the  M!G  and  the  LIG  will  be
 constructed  and  disposed  of  in  accord-
 ance  with  a  suitable  scheme.  A  person
 who  owns  a  plot  or  tenement  in  Delhi/
 New  Delhi/Delhi  Cantt.  will  not  be
 eligible  for  allotment  of  the  flats.  Per-
 sons  already  registered  with  the  DDA
 will  ordinarily  be  given  preference  in
 the  allotment,  The  sale  price  of  flats
 will  be  determined  by  the  LIC  and  will
 be  comparable  to  the  price  of  similar
 flats  constructed  by  the  DDA.
 Abolition  of  selection  grade  in  Delhi

 University
 20.  SHRI  Y.  ESWARA  REDDY:  Will

 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  announcement
 of  abolishing  the  Selection  Grade  in
 Delhi  University  has  been  opposed  by
 the  Teachers  Association;  ang

 (b)  if  so,  the  facts  thereof  and  Gov-
 ernment’s  response  thereto?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and
 (b).  No  decision  has  yet  been  taken

 on  the  question  of  providing  Selection
 Grade,  if  any,  in  Delhi  Colleges  in  the
 revised  scales  of  pay  announced  re
 cently.
 Proposal  for  Reduction  in  Commit-
 ment  of  Foodgrains  for  Public  Distri-

 butiag  System
 2l.  SHRI  P.  A.  SAMINATHAN:

 SHRI  V.  MAYAVAN:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:
 (a)  whether  a  substantial  reduction

 in  the  commitment  of  the  public  dis-



 63  Written  Answers

 tribution  system  in  regard  to  food-
 grain  supplies  is  being  considered  by
 Government;

 (b)  if  so,  whether  this  was  due  to
 the  recommendations  made  by  the
 Agricultural  Commission;  and

 (c)  if  so,  when  the  final  decision  in
 this  regard  is  likely  to  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (ec).  The  Agricultural  Prices
 Commission  has  made  no  such  specific
 recommendation.  With  the  improve-
 ment  on  the  availability  of  wheat  and
 coarse  grains  in  the  open  market  parti-
 cularly  in  the  deficit  States,  it  is  ex-
 pected  that  the  allocations  from  the
 Central  stocks  would  be  on  a,  reduced
 scale.  The  scone  and  extent  of  cover-
 age  of  the  public  distribution  system
 is  periodically  subjected  to  review  by
 the  Government.

 Call  for  Affidavits  from  Members  of
 Delhi  School  Teachers  Cooperative

 House  Building  Society  Ltd.,  Delhi

 22.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion  had  called  for  affivadits  from
 the  members  of  the  Delhi  School
 Teachers  Cooperative  Hcuse  Building
 Society  Ltd.,  Delhi  to  finalise  a  list  of
 genuine  members  in  the  absence  of
 complete  records;

 (b)  if  so,  the  names  and  addresses
 of  the  members  who  filed  the  affi-
 davits,  the  amount  deposited  by  each
 and  the  year  of  their  becoming  mem-
 bers  of  the  Society;

 (c)  whether  the  list  of  genuine
 members  has  been  finalised;  and

 (da)  if  not,  the  reasons  for  delay?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)*  Yes,  Sir.  Notices  for  the  purpose
 were  issued  by  the  Delhi  Administra-
 tion  in  a  number  of  Hindi,  Urdu  and
 English  newspapers  published  from
 New  Delhi,  during  March,  1974,  asking
 all  persons  claiming  to  be  members  of
 the  Delhi  School  Teachers’  Coopera-
 tive  House  Building  Society  to  furnish
 affidavits  by  the  l6th  April,  1974,  to
 the  Assistant  Registrar  of  Cooperative
 Societies,  Delhi.  500  copies  of  the
 notices  were  also  sent  to  the  Director
 of  Education,  Delhi  Administration,
 with  the  request  to  circulate  the  same
 in  the  schools  of  Delhi  and  also  to
 give  the  matter  widest  publicity.

 (b)  anf  (c),  405  affidavits  were
 received  by  the  Delhi  Administration
 upto  31-5-1974.,  Information  regarding
 the  particulars  of  persons  from  whom
 affidavits  have  been  received  is  under
 scrutiny  by  the  Enquiry  Officer,  to
 whom  the  matter  has  been  referred.
 The  list  of  genuine  members  can  be
 finalised  after  the  Enquiry  Officer
 completes  the  scrutiny  of  the  informa-
 tion  received.

 (da)  As  there  has  been  no  undue
 delay  in  the  matter,  this  question  does
 not  arise,

 Complaints  regarding  filing  of  Affi-
 davits  by  Members  of  Delhi  School
 Teachers  Cooperative  House  Building

 Society  Ltd.

 23.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  any  complaints  have
 been  received  regarding  the  filing
 of  affidavits  by  those  members  of  the
 Delhi  School  Teachers  Cooperative
 House  Building  Society  Ltd,  Delhi
 who  already  owned  a  house  plot  in  the
 Union  Territory  of  Delhi;

 (b)  if  so,  the  number  of  complaints
 received;
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 (¢)  whether  these  complaints  have
 ‘been  referred  to  the  Committee
 appointed  by  Government  to  scrutinise
 the  affidavits  filed  by  the  members  of
 the  cooperative  societies;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir.

 (b)  One.

 (c)  Yes,  Sir.

 (d)  Does  not  arise.

 Allotment  of  -Foodgrains  to  Bihar
 du-ing  Current  Financial  Year

 24.  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  total  quantity
 of  food-grains  proposed  to  be  allotted
 by  the  Central  Government  to  the
 State  of  Bihar  during  the  current
 financial  year  and  to  what  extent  it
 would  meet  the  State’s  requirement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 During  the  current  financial  year,  the
 allotménts  made  to  Bihar  so  far  are
 as  follows:

 (In  thousand  tonnes)

 Allotment
 Month  Wheat.  Milo

 April  35°09.  5.0

 May  35°0  570
 June  ~  35°0  50

 July  35°0  sO

 Allotments  from  the  Central  Pool
 are  made  each  month  keeping  in  view
 the  availability  of  stocks  in  the  Central
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 Pool,  needs  of  deficit  States,  avail-
 “ability  of  stocks  with  the  State  Gov-

 ernments  and  in*the  open  market  and
 other  relevant  factors.

 Persons  Arrested  for  Sale  of  Wheat
 beyond  Fixed  Price

 25,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 .(a)  whether  any  arrests  have  been
 made  during.the  last  three  months  for
 violating  the  order  of  selling  wheat
 beyond  the  fixed  price;  and

 78)  if  so,  the  number  of  arrests ‘made  ang  the  action  taken  by  Gov-
 ernment  against  the  defaulters?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  information  is  teing
 collected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Indo-Argentina  Agreement  on  Cul-
 tural  Exchange

 26.  SHRIMATI  ROZA  DESH.
 PANDE;  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  plaased  to  state

 (a)  whether  India  and  Argentina
 signed  agreements  providing  for  cul-
 tural  exchanges  between  the  two
 countries;  and

 (b)  if  so,
 thereof?

 the  main  features

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.  A  Cul-
 tural  Agreement  was  signed  with  the
 Government  of  Argentine  Republic  on
 28th  May,  974  in  Buenos  Aires.  This
 Agreement  shall,  however,  come  into
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 ferce  thirty  days  after  the  exchange  .
 of  the  Instruments.  of  Ratification
 which  is  yet  to  take  place.

 (b)  The  Agreement  envisages  de-
 velopment  and  promotion  of  contacts
 between  the  two  countries  in  the  fields
 of  art  and  cultyre,  education,  mass
 media  of  information,  sports  and
 games  and  journalism.  The  Agree-
 ment  provides  for  the  realisation  of
 these  objectives  by  exchange  of  educa-
 tionists,  professors,  artists,  writers,
 and  dance  and  music  ensembles,  ex-
 perts  in  the  field  of  cinematography,
 archoeologists,  publications,  art  ex-
 hibitions,  award  of  scholarships  by  the
 two  countries,  exchange  of  films,
 documentaries  and  recorded  radio  pro-
 grammes  etc.  The  Agreement  also
 provides  for  taking  measures  for  the
 equivalence  of  degrees  and  diplomas
 given  by  educational  institutions  of
 the  two  countries.

 Copies  of  the  Agreement  are  avail-
 able  in  the  Parliament  Library,

 Causes  of  Collapse  of  Chambal  Bridge

 27.  SHRIMATI  ROZA  DESH-
 PANDE:  Will  the  Minister  of  SHIP.
 PING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  which  company  had  constructed
 the  Chambal  bridge;

 (b)  what  is  the  report  of  the  Com-
 mittee  appointed  to  investigate  causes
 of  the  collapse  of  four  arched  spans;
 and

 (c)  what  was  the  cost  of  the  bridge?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  {SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Messrs.  J,  C.
 Gammon  Ltd.,  were  the  contractors  for
 the  construction  of  this  bridge.

 (by  The  report  of  the  Committee
 has  since  been  received  and  is  wnder
 exathination.  According  to  the  find-
 ings  of  the  Committee  the  collapse  of
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 the  .four:  arched.spans  is  due  to  the
 Subsidence  of  the  foundation  of  pier
 No,  7.  ar

 (c)  The  cost  of  the  bridge  as  per
 accepted  tender  was  Rs.  38.88  lakhs
 only.

 Rice  and  Wheat

 SHRIMATI  ROZA  DESH.
 PANDE:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  total  land  available  in  each
 States  for  cultivation  of  cotton,  pul-
 ses  and  tobacco  in  ‘1971-72,  73-74  and
 upto  July,  1974;  and

 (b)  the  total  land  cultivated  for  rice
 and  wheat  in  each  State  for  ‘1971-72,
 1973-74  ang  July,  19742,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  Data  are  collected  on
 area  actually  sown  to  different  crops
 and  not  on  area  available  for  cultiva-
 tion  of  different  crops.  A  statement
 indicating  area  under  cotton,  pulses,
 tobacco,  rice  and  wheat  in  different
 states  during  (1971-72  and  1972-73  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-7086/
 74).  Similar  data  for  the  year  1973-
 74  have  naot  yet  become  available
 from  all  the  States.  Information  on
 sewing  undertaken  so  far  for  the  year
 1974-75  crops  is  also  not  yet  available.

 Rise  in  Price  of  Edible  Oil  during
 93  and  974

 29,  SHRIMATI  ROZA  DESH-
 PANDE:

 SHRI  C.  JANARDHANAN:
 SHRI  VIJAY  PAL  SINGH:
 SHRI  8.  A.  MURUGANAN-  oe

 THAM:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  price  of  edible  oi]  has
 gone  up  during  April  to  July  1074

 i
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 (b)  if  so,  the  reasons  thereof;  and

 (c)  how  many  times  the  prices  of
 edible  oil  have  gone  up  between  973
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  table  below  given  the  all-
 India  index  numbers  of  wholesale

 to  July,  974  and  the  amount  of  in-  prices  of  important  edible  oils  since
 ‘erease  given  each  time?  the  last  week  of  March  1974.

 (Base  year  96-62=I00)
 “Week  ended  Edible  ails  Groundnut  Mustard  Sesamum  Coconut

 oil  oil  oil  oil

 3oth  March  74  379°3  385-9  478-6  33777  478-3
 27  April  १74  390°  5  401-3  422°0  34I°4  508° 4 25  May  फब  399°  5  413-2  437°6  36I°3  502°  4
 st  June  हेव  398-2  (409-1  440°  5  36455  501  8

 Sth  June  °74  400° 5  415°7  442°5  360°2  493°2
 १९) r  June  74  4I9°9  428-4  44256  36I-5  502°9
 22nd  June  74  420°0  428  7  445°4  36I°T  499°7 % 29th  June  १74  478-9  426-2  447°9  36I°4  493°3

 Prices  of  edible  oils  recorded  a  rise
 during  April-second/third  weeks  of
 June  1974.  In  the  subsequent  weeks
 of  June,  prices  of  groundnut  oil,
 sesamum  oil  and  coconut  oil  showed
 some  fall;  but  those  of  mustard  oil
 continued  to  rise.  Latest  available  re-
 ‘ports  show  that  in  the  first  two  weeks
 ‘of  July,  prices  of  groundnut  oil  have
 shown  further  fall  at  some  of  the  re-
 porting  centres.

 (b)  The  rise  in  prices  of  edible  oils
 during  the  current  year  seems  to  be

 the  result  of  a  variety  of  factors,  such
 as  poor  carryover  from  the  previous
 year’s  low  crop,  speculative  hoarding
 of  stocks  by  traders  and  big  farmers,
 rise  in  the  general  price  level  and  the
 spurt  in  the  prices  of  oilseeds  and  oils
 in  important  world  markets.

 (c)  Prices  of  edible  oils  are  not  fixde
 by  the  government.  However,  prices
 of  vanaspati  were  increased  by  the
 government  thrice  in  973  and  twice
 in  1974,  as  shown  below:

 (Paise  per  Kg.)

 North  South  East  West

 2-I-73  (40,  (+)40  (eye  (+)40

 16-73  (ADs  (+)75  (475  (475,

 16-7-73  (475  (+)75  (+)75  (+)75

 T-2-74  (455  HY60  (+)s6  (+)60 (-+)54
 West  (M)*  West  (G)**

 15-6-74,  ORs.  Ghrgs  Chris  G20
 ्  rps

 West  (M)*  West  (G)**

 *M@aharashtra
 Dxuj,arat
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 It  may  be  added  that  vanaspati
 prices  were  also  lowered  twice  by  20
 paise  per  Kg.  in  all  zones  on  16-11-73
 and  ‘1-12-73.

 Provision  of  wholesome  Lunch  Packet
 by  New  Delhi  Municipal  Committee

 30.  SHRI  C.  K.  JAFFER  SHARIEF:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  New  Delhi  Municipal
 Committee  has  decided  to  give  whole-
 some  lunch  packs  to  the  office-goers
 in  the  Parliament  Street  and
 Connaught  Place  areas  at  reasonable:
 prices;  and

 (b)  if  so,  the  main  features  re-
 garding  this  scheme  and  when  it  is
 likely  to  come  in  force?

 THE  MINISTER  OF  STATE  IN
 ‘THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  The  New  Delhi  Municipal  Com-
 mittee  has  not  yet  taken  a  formal
 decision  in  the  matter.

 Distribution  of  Foodgrains  to  Non-
 Income  Tax  Payers  through  Fair  Price

 Shops  in  Delhi

 3.  SHRI  N.  K.  SANGHI:
 SHRI  SHRIKRISHNA

 AGRAWAL:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  Government  are  plan-
 ning  to  curtail  distribution  of  food
 grains  through  the  fair  price  shops  in
 Delhi;

 (b)  whether  it  is  likely  to  be  res-
 tricted  to  non-income  tax  payers  only;
 and

 (०)  if  not,  the  pattern  of  new  sys-
 tem  to  be  followed  and  the  reasons
 for  excluding  the  income-tax  payers?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  Delhi  Administration
 has  reportel  that  there  is  not  such  pro--
 posal  to.  restrict  distribution  of  food-
 grains  to  only  the  non-income  tax.
 payers.

 Procurement  and  Distribution  of
 Foodgrains

 32.  SHRI  N.  K.  SANGHI:
 SHRI  BISHWANATH

 SHUNJHUNWALA:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  procurement  of  food-
 grains  hag  been  very  unsatisfactory  in
 all  the  States;

 (b)  if  so,  the  State-wise  target  fixed
 for  this  purpose  and  how  much  of  it
 could  be  achieved;

 (c)  whether  the  procured  food-
 grains  would  be  sufficient  to  meet  the
 public  distribution  system  and  what
 would  be  the  likely  shortfall  on  this
 account;  and

 (d)  in  what  way  the  gap  is  sought
 to  be  bridged  and  what  is  the  present
 buffer  stock  position?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  A  statement  (Appendix  I)
 showing  the  targets  of  procurement  of
 rice  and  Kharif  coarsegrains  and  ac-
 tual  procurement  in  different  States
 during  the  Kharif  season  1973-74,  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No,  LT-7087/74].

 No  targets  for  procurement  of  wheat
 during  the  season  ‘1974-75.  have  been
 fixed,  Howeler,  a  statement  (Appen-
 dix  TI)  showing  the  quantity  of  wheat
 procured  in  different  States  during  the
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 Rabi  5९३४४४७०  ‘1974-95.  is  laid  .  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT-7087/74.  The  procurement
 from  ‘1973-74  Kharif  crop  and  1974-75,
 Rabi  crop  is  continuing  and  it  is  too
 early  to  indicate  at  this  stage  the
 eventual  shortfall  in  procurement.

 (ec)  and  (d).  The  procurement  of
 wheat  is  still  continuing  and  it  is  not
 possible  at  this  stage,  to  judge  the
 adequacy  of  procured  foodgrains  to
 meet  the  reauirements  of  the  public
 distribution  system.  Arrangements
 have  also  been  made  to  import  food-
 grains  from  abroad  to  the  extent  ne-
 cessary  for  meeting  the  needs  of  the
 public  distribution  system.

 The  stocks  of  foodgrains,  both  in  the
 Central  Pool  and  with  State  Govern-
 ments,  as  on  Ist  June,  ‘1974,  were  3.8
 million  tonnes,

 ‘Non-Fixation  of  Floar  Price  of  Wheat

 33.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  while
 Government  have  anounced  and  not
 enforced  a  ceiling  price  of  Rs.  150/-
 ‘per  quintal  of  non  levy  wheat,  no
 floor  price  for  wheat  has  yet  been
 fixed  at  which  the  traders  will  buy  it
 from  the  farmers;

 (b)  whether  this  lacuna  can  lead  to
 <ollusion  between  big  farmers  and
 traders  on  the  one  side  and  traders
 -and  Government  agents  on  the  other;
 and

 (c)  whether  this  will  make  the  con-
 ‘sumer  totally  dependent  of  the
 traders  and  spiralling  prices  and  if  so,
 ‘what  steps  are  being  taken  to  safe-
 guarg  the  consumer's  interest?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  procurement  price  of

 -wheat  has  been  fixed  at  Rs.  05  per
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 quintal  and  this  acts  as  the  floor  price
 There  are  no  restrictions  on  the  whole
 salers  including  cooperatives  and  other
 specified  public  agencies  to  buy  wheat
 from  the  market  at  a  price  higher
 than  Rs.  05  per  quintal  but  this  is
 the  minimum  price  at  which  these
 agencies  are  required  to  purchase
 wheat.  The  ceiling  price  of  Rs.  50
 per  quintal  has  been  fixed  for  inter-
 State  transactions  and  is  enforced  in
 the  surplus  States.  The  policy  thus
 aims  at  giving  the  grower  the  benefit
 of  a  higher  market  price,  improving
 availability  of  wheat  particularly  in
 the  deficit  States  and  at  the  same  time
 discouraging  hoarding  at  all  levels
 and  reducing  inter-State  price  distor-
 tions.  With  the  increased  availability
 of  foodgrains  in  the  market  duly  sup-
 plemented  by  the  public  distribution
 system,  the  interest  of  the  consumer  is
 also  safeguarded.

 Proposal  for  Removal  of  Restrictions
 on  Movement  of  Vanaspati

 34.  SHRI  N,  K.  SANGHI:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  while
 Delhi  is  suffering  from  acute  shortage
 of  Vanaspati,  the  same  is  available  in
 neighbouring  UP  and  Haryana  States;

 (b)  whether  Government  have  con-
 sidered  the  desirability  of  lifting
 Movement  restrictions  to  ease  the
 situation  and  to  save  the  consumer
 from  the  inclination  of  frequent  strikes
 in  the  production  units;  and

 (c)  if  so,  Government’s  reaction  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Shortage
 of  vanaspati  is  felt  by  al].  the  States
 in  the  country  in  varying  degrees,
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 (b)  and  (c).  The  policy  is  to  allow
 the  norma!  pattern  of  movement  of
 the  product  to  prevail,  but  in  the  ex-
 isting  overall  shortage  of  the  product,
 each  State  Government  has  given  in-
 dications  of  its  anxiety  to  make  sure
 its  maximum  requirements  from  the
 production  within  the  State.

 Misuse  of  land  earmarked  for  public
 in  Vivekanand  Puri,  a  D.D.A.  Colony

 35.  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  some  people  are  occupy-
 ing  the  laad  earmarked  for  public  use
 such  as  parks,  etc.,  particularly  in
 D.D.A.  colony  like  Vivekanand  Puri
 Azad  Marg,  New  Delhi  and  are  run-
 ning  tea-shops  there  for  the  last  one
 year;

 (b)  whether  no  action  has  since  been
 taken  against  them  by  the  concerned
 authorities  despite  the  fact  that  their
 attention  hes  been  drawn  to  it;  and

 (c)  if  so,  the  reasons  therefor  and
 time  by  which  the  land  earmarked  for
 the  parks  would  be  realized  from
 them?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  A
 small  tarpaulin  shed  has  been  put  up
 by  a  tea-vendor  on  one  corner  of  an
 open  space  (meant  for  park)  within
 Vivekanarnd  Puri.  Local  enquiries
 have  revealed  ‘that  the  shed  was  put
 up  six  months  to  ar.  year  back.

 (b)  and  (¢}.  The  matter  is  being
 looked  into.

 FULY  22,  974  Written  Answers  76

 न  978%  प्रायोजित  को  जाने  वालो  एशिया
 खेलों  के  लिए  धनराशि  दिये  जाने  हेतु

 इंडियन  ओलम्पिक  एसोसियेशन  का
 अफरोज छ

 36.  श्री  श्रोकृष्ण  अग्रवाल  :  क्‍या
 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मन्त्री  यह  भी  बताने  की  कृपा  करेंगे  कि  :

 (क्‌)  क्‍या  वर्ष  978  में  भारत  में  आयो-
 जित  की  जाने  वाली  एशियाई  खेलों  के  लिये
 निश्चित  धनराशि  दिये  जाने  हेतु  इंडियन
 ओलम्पिक  एसोशियेशन  ने  सरकार से  अनुरोध
 किया  है;  और

 (ख)  यदि  हां,  तो  उस  पर  सरंकार  की
 क्या  प्रतिक्रिया  है?

 om”
 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृत  विभाग  सें  उप मंत्रो  दी  अरबिन्द
 नेताम)  :  (क)  जी,  हां  ।  भारतीय  ओलम्पिक
 संघ  ने  नई  भौतिक  सुविधाओं  के  निर्माण  तथा
 वर्तमान  सुविधाओं  में  सुधार  लेने  के  लिए  पूंजीगत
 व्यय  को  छोड़  कर  200  लाख  रुपये  का  प्राक्कलन
 किया  है।  संघ  ने  गैर  पूंजीगत  व्यय  पर  घाटे  को
 पूरा  करने  क ेलिए  .76  लाख  रुपए  के  अनुदान
 का  अनुरोध  किया  है  तथा  सरकार  से  स्टेडियम
 तरण  ताल,  अन्दरूनी  हाल  आदि  जैसी
 अतिरिक्त  उपयुक्त  भौतिक  सुविचारों  उपलब्ध
 कराने  का  भी  अनुरोध  किया  है।

 (ख)  पैसे  की  तंगी  को  ध्यान  में  रखते
 हुए  सरकार  के  लिए  संघ  द्वारा  अनुरोध  की  गई
 इतनी  मात्रा  में  गैर  पूंजीगत  व्यय  के  लिए
 अनुदान  स्वीकृत  करना  सम्भव  नहीं  होगा।  जत:
 भारतीय  ग्रो लम् पिक  संघ  को  अपनी  आय  के
 वर्तमान  प्राक्कलन  से  कहीं  अधिक  माता  में
 घन  इकट्ठा  करने  के  साधन  जुडाने  की  खोज
 करनी  होगी  फिर  भी  पूरे  मामले  पर  विचार
 किया  जा  रहा  है।
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 Préjects  taken-up  by  the  town  and
 ‘@éountry  Planning  Organisation

 37.  SHRI  MUHAMMED  SHERIEF:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  the  Town  and  Country
 Planning  Organisation,  a  subordinate
 office  of  the  Ministry  of  Works  and
 Housing,  has  been  taking  up  certain
 projects  such  as  Railway  Project  and
 the  project  relating  to  Slum  Clearance;
 and

 (b)  the  total  number  of  employees
 working  in  these  projects,  designation
 wise  and  project-wise?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WCRKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes,
 Sir.

 (b)  A  list  showing  the  number  of
 employees,  designation-wise  and  Pro-
 ject-wise  as  on  6th  July,  974  is  as
 under:—

 Sk.  Category  No.  of
 No.  employees

 Rat!lway  Project
 I.  Assistant  Traffic  Planners  2
 2.  Planning  Draftsmen  2
 3  Field  Investigators.  12
 4.  Enumerators  9
 5.  Stenographer  I
 6.  Typist  Clerks.  3
 7-  Peon  I
 8.  Chowkidar  I
 9.  Farash  I

 Io.  Sweeper
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 Sl.  +  Category  No.  of

 No.  employees

 Slum  Project

 So  Senior  Field  Investigators.  2

 2.  Field  Investigators.  5

 3.  Typist  ‘Clerk.  I

 4.  Peon  I

 Manali  Project

 Ie  Senior  Planning  Supervisor

 2.  Draftsmen
 _

 Honorariem  to  employees  of
 Fern

 Town
 and-Country  Planning  lon.

 38.  SHRI  MUHAMMED  SHERIFF:
 Will  the  Minister  of  WORKS  AND
 HOUSING  7९  pleased  to  state:

 (a)  whether  some  employees  in
 Town  and  Country.  Planning  Organis-
 ation  a  subordinate  office  of  the  Minis-
 try  of  Works  and  Housing,  were  san-
 ctioned  honorarium  for  doing  the  work
 relating  to  Railway  Project  undertaken
 by  the  Organisaticn;  and

 (b)  if  so,  the  total  amount  of  honor-
 arium  sanctioned  to  such  employees
 during  the  years  1972-73-.  and  1973-
 74  year-wise?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-.
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  No,
 Sir.

 (b)  Does  not  arise.
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 Wagons  carrying  wheat  from  Visakha-
 patnam  unloaded  at  Patna

 39.  SHRI  छू.  M.  MADHUKAR:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  io  state:

 (a)  whether  a  departmental  en-
 quiry  has  been  made  to  find  out  as  to
 how  wagons  carrying  wheat  from
 Visakhapatnam  were  unloaded  at
 Rajendra  Nagar  (Patna)  on  6th  May,
 1974;

 (b)  whether  Food  Corporation  of
 India  and  Bihar  Food  Corporation
 disowned  their  responsibility  in  this
 matter;  and

 (c)  if  so,  the  actilon  taken  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (e).  It  has  been  foung  on  en-
 quiry  that  the  rake  of  8  box  wagons
 originally  despatched  from  Visakha-
 patnam  for  Mokameh  was  diverted  at
 the  instance  of  Food  Corporation  of
 India  to  Digah  Depot  owing  to  labour
 trouble  at  Mokameh  Depot.  When  the
 special  arrived  in  Patna  Junction  Yard
 on  2nd  May,  ‘1974,  the  Railways,  how-
 ever,  placed  it  for  unloading  at
 Rajendra  Nagar  Goods  Shed  Sidings  on
 6th  May,  ‘1974,  insteag  of  at  Digah
 Depot.  Jn  regard  to  the  placement  of
 the  rake  at  Rajendra  Nagar  sidings
 and  the  delay  in  its  unloading  the
 matter  is  still  under  enquiry.

 Central  Government  Approval  to
 Amendment  of  Rules  of  Birla  Insti-
 tate  of  Technology  and  Science,  Pilani

 40.  उत्तप्त  हू.  M.  MADHUKAR:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  rule  32  of  the  Birla
 Institute  of  Technology  and  Science,
 Pilani  stipulates  that  any  alterations
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 or  additions  in  the  rules  shall  be  gub-.
 ject  to  the  approval]  of  the  Central
 Government?

 (b)  if  so,  whether  Government  are
 aware  that  Rule  26  has  been  amended
 without  Government  approval;  and

 (c)  if  so,  the  facts  thereof  and  steps
 taken  against  the  authorities  for  violat-
 ing  the  rules?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NARUL  AHSAN):  Ta)  The
 origina]  rule  32  which  had  a  clause
 “These  Rules  and  any  alterations
 therein  shall  be  subject  to  the  appro-
 val  of  the  Government  of  India”  was
 delated  in  970  with  the  approval  of
 Government  of  Irdia.  However,  the
 Board  of  Governors  has  been  moved
 to  restore  the  deleted  clause.

 (b)  and  (c).  The  rule  26  was  amend-
 ed  with  the  Government’s  approval.

 “Green  Line  Service”  of  D.T.C.

 4l.  SHRI  K.  M  MADHUKAR:
 SHRI  S.  C.  SAMANTA:

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  newly  introduced
 “Green  Line  Service”  of  D.T.C.  in
 Delhi  is  running  satisfactorily;

 (b)  how  many  buses  are  running  in
 this  service;

 (c)  the  total  investment  for  intro-
 ducing  this  service;  and

 (d)  the  profit  and  loss  position  as
 it  is  now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  Yes,  Sir.
 The  service  has,  however,  been  re-
 named  as  “Sugam  Seva”.
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 (b)  At  present,  Delhi  Transport  Cor-
 poration  is  operating  0  Sugam  Seva
 routes  numbering  from  0]  to  0  and
 has  deployed  86  buses  on  these  routes;

 (c)  and  (d@).  These  services  are  part
 of  the  overall  operations  of  the  Corpo-
 ration  and  do  noi  constitute  a  separate
 investment,  Consequently,  no  separate
 aecounts  are  being  maintained  in  res-
 pect  of  these  services.  However,  the
 average  earning  per  bus  per  km.  on
 the  “Sugam  Seva”  routes  is  Rs.  .65
 as  against  the  corporation’s  overall
 met  average  of  Rs.  1.31,

 Threat  by  Private  Bakery  in  Delhi  to
 stop  Production  of  Bread

 42.  SHRI  rom  JANARDHANAN:
 SHRI  BIRENDER  SINGH  RAO:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  the  Private  bakery  has
 threatened  to  stop  production  unless
 the  price  of  400  grams  bread  is
 imereased  by  30  paise  in  Delhi;  and

 (b)  if  80,  the  reaction  of  the  Gov-
 ernment  on  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURD  (SHRI
 ANNASAHEB  P.  SHINDE:  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Closure  of  Vanaspati  Factories  in  India
 43,  इप्तप्ता  C.  JANARDHANAN:  Will

 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  recently  all  the  Vanas-
 pati  factories  went  for  closure  in  the
 whole  of  India  and  particularly  in
 North  India;  and

 (b)  if  so,  the  reasons  with  names  of
 the  Vanaspati  Factories?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA)  :  (a).  No,  Sir.

 (b)  Only  vanaspati  factory  viz.,
 Jai  Hind  Oil  Mills  Co.,  Ltd.,  Bombay
 closed  down  recently  in  June,  974  on
 account  of  labour  trouble.

 Request  from  Kerala  for  Additional
 Ration

 44.  SHRI  C.  JANARDHANAN:
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state

 (a)  whether  the  State  Government
 of  Kerala  has  requested  to  Centre  to
 release  an  extra  quantity  of  10,000,
 tonnes  of  ration  from  the  Central  pool
 to  increase  the  quantum  of  ration;  and

 (b)  if  so,
 thereto?

 Government’s  response

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  At  the  request  of  Kerala  Gov-
 ernment  allotment  of  additional  10,000
 tonnes  of  rice  has  been  made  for  the
 month  of  July,  1974,

 Withdrawal]  of  Tutorial  and  Precepto-
 rial  Teaching  Schemes  in  Delhi

 University

 45.SHRI  SUKHDEO  PRASAD
 VERMA:  Wil]  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  a  proposal  to  withdraw  tutorial
 and  pfeceptorial  teaching  schemes
 from  Delhi  University;  and

 (b)  if  so,  the  reasons  thereof?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)
 and  (b).  No  such  proposal  is  under
 consideration  of  Delhi  University  or
 the  University  Grants  Commission
 The  Commission  has  however,  ap-
 pointed  a  Committee  to  review,  among
 others,  the  working  of  tutorial  and
 preceptorial  scheme  of  Delni  Univer-
 sity,  The-Committee  has  not  yet  fina~
 lised  its  deliberations.

 Demand  ang  Production  of  Vanaspati
 from  January  to  May  974

 46.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  the  total  quantity  of  Vanaspati
 produced  in  the  country  from  January
 to  May,  974  as  against  the  demand
 during  the  period;  and

 (b)  the  measures  Government  pro-
 pose  to  take  to  meet  the  full  require-
 ments?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  1,96,079  tonnes
 as  against  the  estimated  demand  of
 2.50  lakh  tonnes.

 (b)  ‘Government  are  taking  steps  to
 augment  production  of  oilseeds  as  a
 long-term  measures.  The  vanaspati  in-
 dustry  is  also  beihg.  encouraged  to  use
 more  of  non-traditional  oils.

 In  the  short  run,  prices  of  vanaspati
 were  increased  by  Rs.  1,800  to  Rs.  2,200
 per  tonne  at  producer’s  level  in  the
 Gifferent  zones  in  view  of  the  increase
 in  prices  of  edible  oils  used  in  the
 manufacture  of  vanaspati  and  the  non-
 availability  of  cheap  imported  cils  to
 neutralise  it.
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 Stoppage  of  Supply  of  Imported  Oli  te
 Vanaspati  Manefacturing  Units

 47.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  MOHINDER
 GILL:

 SHRI  K.  MALLANNA:

 SINGH

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  of  India
 have  stopped  the  supply  to  the  Vanas-
 pati  manufacturing  units  in  the  coun-
 try  of  cheap  imported  oil  to  be  used
 as  an  economical  admixture  in  Vanas-
 pati;  and

 (b)  if  go,  how  far  it  has  affected
 the  production  of  vanaspati  and  the
 alternative  measures  Government  have
 proposed  to  meet  the  demand  of  the
 vanaspati  manufacturers  in  the  coun-
 try?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  No  fresh  albot-
 ment  of  imported  oil  is  being  made  to
 the  vanaspati  units  after  May,  ‘1974.

 (b).  ‘Fhe:  production  of  vanaspati
 has  no  doubt  been  affected.  As  a  long
 term  measure,  steps  are  being  taken
 to  augment  the  production  of  edible
 oils  seeds  within  the  country.  The-
 industry  continues  to  be  encouraged

 to  maximise  the  use  of  non-traditional
 oils.  On  the  i5th  June  1974,  Goverr-
 ment  have  also  increased  the  control-
 led  prices  of  vanaspati  by  Rs.  1,800,  to
 Rs.  2200  per  tonne:  at;  preducer’s  level.
 in  the  different  zones  to  enable  the
 industry  to  cope  with  the  increase  in
 the  cost  of  indigenous  oils.

 Water  supply  in  ‘B’  Block  of  Moti
 Nagar,  New  Delhi

 48.  SHRI  ए,  NARASIMHA  REDDY:
 SHRI  T.  BALAKRISHNIAH:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:
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 4a)  whether  the  position  of  water
 supply  in  ‘B’  Block  of  New  Moti
 Nagar,  New  Delhi  is  worse  than  the
 previous  years  inspite  of  the  instal.
 lation  of  Booster  Pump  in  that  area:

 (b)  if  so,  the  reasons  therefor;

 (c)  the  steps  taken  by  Government
 to  remove  this  difficulty  faced  by  the
 residents  of  ‘B’  Block  for  the  last
 several  years;  and

 (d)  how  long  this’  difficulty  will
 last?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 There  has  been  no  deterioration  in
 water  supply  in  this  area.’  The  tem-
 porary  drop  in  water  pressure  in.  the
 area  is  due  ४०  flushing  cf  mains  to
 commission  a  new  pumping  station
 near  Khyala_  village.  The  flushing
 operations  are  expected  to  be  com-
 pleted  by  the  end  of  the  third  week
 of  July  1974.

 (c)  The  booster  station  installed  in
 the  area  is  in  operation  and  has  im-
 proved  the  water  supply  position.

 (d)  The  temporary  drop  in  water
 pressure  will  be  restored  after  the
 flushing  operations  end.

 Disputes  with  Aerial  Spraying  Com-
 panies'en  Spraying  Charges:~

 49.  SHRI P,  NARASIMHA  REDDY:
 SHRI  RB.  V.  SWAMINATHAN:
 SHRI  BHOLA  MANJHI:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  a  deadlook  has  deve-
 loped  between  the  75  old  aerial  spray-
 ing  companies  and  the  Union  Ministry
 over  the  fixation  of  the  ceiling  pTice
 for  the  service;  and
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 (b)  if  so,  steps  taken  to  settle  the
 issue?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  ह...  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  On  the  l6th  of  May,  ‘1974,  the
 Government  of  India  increased  the
 ceiling  rates  of  aerial  spraying  charges.
 from  Rs.  8  and  Rs.  0  to  Rs.  9  and
 Rs.  l!  respectively,  for  fixed  wing  Air-
 craft  and  Helicopters.  The  private
 agricultural  Aviation  Companies  have
 represented  that  these  increased  rates
 are  uneconomic  and’  inadequate.  It  is
 proposed  ‘to  set  up  a  Committee  of
 Technica)  and  financia)  experts  to  exa-
 mine  the  costing,  taking  into  account,
 the  points.  raised  by  the  private  cpe-
 rators.  In  the  meantime  most  of  the
 companies  have  agreed  to  commence
 aerial  spraying  in  the  Kharif  season.

 Cultural  Pact  between  Senegal  and
 India

 50.  SHRI  BRIJRAJ  SINGH  KOTAH:
 SHRI  M.  S.  SANJEEVI  RAO:
 SHRI  BANAMALI  BABU:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE.
 be  pleased  to  state:

 (a)  whether  a  cultural  pact  was
 signed  between  India  and  Senegal
 recently;  and

 (b)  if  so,  the  broad  features  there-
 of?  e

 “THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):.  (a)  Yes,  Sir.  An
 Agreement  on  Cultural  Co-operation
 between  the  Government  of  Republic
 of  India  and  the  Government  of  the
 Republic  of  Senegal  was  signed  in  New
 Delhi  on  the  2lst  May,  1974.  This
 Agreement  shall,  however,  come  into
 force  on  the  date  of  exchange  of  ins-
 truments  of  ratification  which  is  yet
 to  take  place.
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 (b).  The  Agreement  aims  at  promot-
 ing  and  developing  the  cultura]  ties
 between  India  and  Senegal  in  the
 realms  of  literature,  arts  science,
 technology  and_  education.  To
 achieve  these  objectives,  the  two  coun-
 tries  shall  facilitate  and  encourage  co-

 .operation  between  universities  and
 other  institutions  of  higher  education,
 scientific  laboratories,  scientific  and
 artistic  associations,  academies,  mu-

 .seums  and  libraries  through  exchange
 .of  professors,  teachers,  writers,  artistes
 and  other  experts;  exchange  of  books
 ‘periodicals  ang  other  publications;
 ‘grant  of  scholarships  to  students  of
 gach  other’s  country;  dissemination  of
 knowledge  of  each  other’s  culture

 -through  radio,  television  and  press;
 exchanges  in  the  field  of  popular  edu-
 cation  and  sports  and  exchange  of
 -tourists  between  the  two  countries.
 The  Agreement  also.  provides  for

 ‘taking  measures  for  the  equivalence  of
 degrees  and  diplomas  given  in  the  edu-
 cational  institutions  of  the  two  count-
 Ties.

 Copy  of  the  Agreement  is  available
 -in  the  Parliament  Library.
 Central  Assistance  to  States  for  Rural

 Housing

 5l.  SHRI  B.  5.  BHAURA:  Will  the
 “Minister  of  WORKS  AND  HOUSING
 ;be  pleased  to  state:

 (a)  whether  Government  have
 ‘decided  to  set  aside  money  for  rural
 ‘housing  in  each  State;

 (0)  whether  the  Centre  would  also
 give  assistance  to  States  for  rural
 ‘housing;  and

 (c)  what  was  the  Central  assistance
 for  rural  housing  in  Punjab  for  1972+
 73,  1973-74,  and  ‘1974-752

 THE  MINISTER  OF  STATE  IN  THE
 “DEPARTMENT  OF  PARLIAMENT- ARY  AFFAIRS  AND  IN  THE  MINIS-
 “TRY  OF  WORKS  AND  HOUSING (SHRI  OM  NEHTA):  (a)  to  (c).  The
 “Village  Housing  Project  Scheme  which
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 provideg  for  rura]  housing  is  in  the
 State  Sector.  Centra]  financial  assist-
 ance  for  all  State  Sector  programmes,
 includihg  rural  housing,  is  released  by
 the  Ministry  of  Finance  to  the  State
 Governments  in  the  shape  of  Block
 Loans  and  Block  Grants.  The  State
 Governments  are  free  to  ear-mark
 funds  for  various  State  Sector  schemes
 including  rural  housing,  according  to
 the  requirements  ang  priorities  to  be
 determined  by  them.

 A  Central  Scheme  for  provision  of
 house-sites  to  landless  workers  in  rura)
 areas,  however,  introduced  in  October,
 1971  for  grant  of  cent  per  cent
 assistance  to  the  State  Governments
 for  acquisiaion  of  land,  wherever
 necessary,  and  development  of  house
 sites  for  allotment,  free  of  cost  to
 landless  workers  in  rural  areas.  This
 scheme  was  also  been  transferred  to
 the  State  Sector  with  effect  from  the
 lst  April,  1974.  ’

 2.  During  the  years  ‘1972-73  and
 ‘1973-74,  a  sum  of  Rs.  6.56  lakhs  was
 released  to  the  Government  of  Punjab
 for  the  implementation  of  this  Scheme.
 During  the  year  (1974-75,  and  in  subse-
 quent  years  this  Scheme  is  to  be  im-
 plemented  by  the  State  Governments
 themselves  out  of  the  Annual  Pian
 allocations  for  Housing.  For  the  year
 1974-75,  the  Plan  Outlay  for  Punjab
 for  all  the  State  Sector  Housing
 Schemes  is  Rs.  300  lakhs  out  of  which
 a  sum  of  Rs.  5.00  lakhe  has  pbeeri
 ear-marked  for  this  scheme  which  is
 a  part  of  the  Minimum  Needs  Pro-
 gramme.

 Forward  Trading  in  Foodgrains  in
 Punjab  and  Haryana

 52.  SHRI  8,  8,  BHAURA:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  wheat  policy  had
 led  to  the  revival  in  a  new  form  of
 the  forward  trading  in  food  in  Punjab
 and  Haryana;  and

 (b)  if  so,  the  gist  thereof?
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 iz
 THE  MINISTER  OF  STATE  IN  THE

 ISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a).  No,
 Sir

 (b)  Does  not  arise,

 राजस्थान  में  नए  विश्वविद्यालय
 ४8.  खोलने  की.  सांग

 53.  श्री  लाल जो  भाई  :  क्या  शिक्षा,
 समाज  कल्याण  श्लोक  संस्कृति  मंत्री  यह

 'संताने  की  कृपा  करेंगे  कि  :

 (#)  क्या  अगस्त-सितम्बर,  972  के

 दौरान  राजस्थान  में  छात्रों  ने  राज्यव्यापी

 हड़ताल  और  आन्दोलन  किए  थे  और  उसकी

 मुख्य  मांग  राजस्थान  के  मरूस्थल  में  कृषि
 उत्पादन  बढ़ाने  की  दृष्टि  से  नए  विश्वविद्यालय
 खोलने  की  -थी.  ;

 (@)  क्या  नया  विश्वविद्यालय
 खोलने  के  प्रश्न  पर  विचार  करने  हेतु  सरकार

 ने  इस  बीच  श्रीमाली  समिति  नियुक्त  को  है  ;
 और

 (ग)  यदि  हां,  तो  उक्त  समिति:  के

 निष्कर्ष  क्‍या  हैं  तथा  उन  पर  सरकार  और

 विश्वविद्यालय  अनुदान  आयोग  का  निर्णय

 क्या  है?

 शिक्षा,  समाज  कल्याण  ौर  संस्कृति

 मंत्री  प्रो  एस०  नुरुल  हसन)  :  (क)
 राजस्थान  सरकार  के  अनुसार  972  में

 बीकानेर,  भ्रमर  और  कोटा  के  कुछ  नागरिकों
 तथा  विद्याथियों  ने  इन  स्थानों  पर  एक-एक

 विश्वविद्यालय लय  स्थिति  करने  की  मांग  की

 tI

 ASADHA  31,  896  (SAKA)  Written  Answers  90

 (@)  और  (7).  राज्य  संस्कार
 ने  972  में  डा०  के०  एल०  श्रीमाली  की
 अध्यक्षता  में  एक  समिति  नियुक्त  की  जिसके

 विदा  राधीन  विषय  निम्नलिखित  थे  —

 (Qa)  राजस्थान  में  उच्च  शिक्षा  की
 स्थिति  का  पुनरीक्षण  करना  ;

 (2)  अगले  दशक  में  विश्वविद्यालय क्यों  कौर
 कालेजों  के  शैक्षिक  विकास  की  आवश्यकताओं
 का  व्यापक  रुप  से  मूल्यांकन  करना  ;  और

 (3)  नए  विश्वविद्यालयों  की  स्थापना

 सहित  विश्वविद्यालयों  के  गठन  और  संचालन
 में  ऐसे  परिवर्तनों  की सिफारिश  करना  जिससे
 कि  वें  अपने  कार्यों  और  जिम्मेदारियों  को

 कारगर  ढंग  से  और  समूचित  रुप  से  पूरा  कर
 सके  ।  समिति  नें  अभी  तक  अपनी  रिपोर्ट  पेश

 नहीं  की  है  ।

 Improvement  in  Cultivation  of  Ginger
 54.  SHRI  M.  KATHAMUTHU:  Will

 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  the  present  outmodea
 cultivation  and  processing  of  ginger  is-
 likely  to  adversely  affect  our  dominant
 position  in  the  world  trade;  and

 (b)  if  s0,  the  steps  proposed  to  be
 taken  to  improve  its  cultivation  and
 processing?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a).  No.
 Sir.

 (b)  Steps  are  being  taken  conti-
 nuously  to  improve  the  cultivation  of
 ginger  in  order  to  meet  the  demands
 of  new  and  improving  technology  of
 the  processing  industry.
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 Number  of  Slum  Dwellers  in  Metro-
 politan  Cities

 55.  SHRI  M.  KATHAMUTHU:
 Will  the  Minister  of  WORKS  AND

 HOUSING
 be  pleased  to  state:

 (a)  whether  2.2  million  slim  dwel-
 Jers  are  staying  in  Calcutta;

 (b)  in  view  of  that,  what  are  the
 concrete  schemes  Government  have
 got  for  these  slum  dwellers  in  metro-
 politan  cities  like  Bombay,  Delhi,
 Madras,  Cochin,  Bangalore  and  Bana-
 ras;  and

 (c)  whether  Government  can  fur-
 nish  the  number  of  glum  dwellers  in
 the  above  mentioned  cities?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).

 ‘The  total  number  of  slum  dwellers  in
 towns  with  population  above  3  lakhs  is
 estimated  at  about  2  million.

 (b)  The  Slum  Clearance  Scheme  and
 the  Scheme  for  Environmental  Im-
 provement  in  Slum  Areas  are  already
 in  operation.  The  Schemes  are  in  the
 State  Sector.

 गलत  हलफनामों  के  द्वारा  दिल्‍लो  में
 भूसी  हड़पना

 56.  श्री  हुकम  बन्द  कछवाय  :  क्‍या
 निर्माण  शोर  आवास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  दिनांक
 8  जून,  974  को  एक  स्थानीय  समाचार

 पत्र  में  प्रकाशित  इस  समाचा  र की  ओर  दिलाया
 गया  है  कि  सहकारी  गृह  निर्माण  समितियों
 के  रिकार्ड  की  जांच  के  दौरान  पता  चला  है  कि
 केन्द्रीय  सरकार  के  वरिष्ठ  अधिका#  यों,

 मंत्रियों  और  उप-राज्यपालों  ने  दिल्ली  में
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 झपने  आवास  होते  हुए  भी  गलत  हलफनामों
 के  आधार  पर  सहकारी  समितियों  के  माध्यम
 से  आवास  प्राप्त  किए  हैं  ;  और

 (ख)  यदि  हां,  तो  उनकी  संख्या  और
 उनके  नाम  क्या  हैं  और  पुरकार  ने  इस  संबंध
 में  क्या  कार्यवाही  की  है  ?

 संसदीय  द्य  विभाग  तथा  निर्माण
 शौर  झ्रावास  मन्त्रालय  में  राज्य  मंत्रो
 (श्री  होम  मेहता  )  :  (क)  जी,  हाँ  t

 (ख)  दिल्ली  प्रशासन  ने  शपथ-पत्तों
 की  जांच  करने  के  लिये  एक  समिति  की  नियुक्ति
 की  है।

 मई,  974  के  दौरान  रासायनिक
 उबर कों  के  मूल्यों  में  वद्ध

 57.  श्री  हुकम  द्वन्द  कछवाय  :
 श्री  विश्वनाथ  झंझनवाला:
 श्री  पो०  वेंकटासुबब्या  :

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  मई  974  भें
 रासायनिक  उर्वरकों  के  मूल्यों  में  काफी  वृद्धि
 की  हैं;

 (ख)  यदि  हां  तो  विभिन्न  प्रकार  के
 उर्वरकों  में  कितनी  वृद्धि  की  गई  और  इसकें
 क्या  कारण  हें  ;  शौर

 (ग)  इससे  देश  में  अनन  के  मूल्य  तथा
 सामान्य  मूल्य  वृद्धि  पर  क्या  प्रभाव  पड़ेगा  ।

 कलि  भन्यालय  में  राज्य  मंत्रो  तथ्यों
 अण्जासाहिब  पो०  शिन्दे  )  :  (क)  एवं  रनों

 के  मूल्य में  ]  जून,  9748  वृद्धि की  गई  थी
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 (a)  कुछ  प्रमुख  उर्वरकों  के  मूल्य  में
 कितनी-कितनी  वृद्धि  की  गई  है,  इसका
 विवरण  संलग्न  है  ।

 यह  वृद्धि  आयातित  उर्वरकों  की  लागत
 में  तेज़ी  से  वृद्धि  होने  और  देश  में  उत्पादित
 उर्जेरक्ों  के  उत्पादन  की  लागत  बढ़  जाने
 के  कारण  ग्रावश्यक  हो  गई  थी  ।

 (ग)  खाद्यान्नों  के  बाजार  भाव  और
 सामान्य  मूल्य  स्तर  खाद्यान्नों  की  सप्लाई
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 और  मांग:  तथा  सामान्य  आर्थिक  कारणों

 सहित  कई  बातों  पर  निर्भर  करते  हैं  ।  आगामी

 कुछ  महीनों  में  मौसम  और  वर्षा  की  स्थिति

 और  फसल  की  सम्भावनाओं  से  भी  बाजार  के

 भावों  पर  असर  पड़ेगा  ।  त:  हाल  में  उर्वरकों

 के  मूल्यों  में  वृद्धि  का  अन्न  के  ओर  सामान्य

 मूल्यों  पर  कितना  असर  पड़ेगा,  यह  बता

 सकना  कटिन  है

 विवरण

 उबे रक  का  नाम  पहले  के  i-6-74  से  लागू  को  गई  वृद्धि
 खुदरा  भाव  किये  गए  खुदरा  भाव

 यूरिया  (46प्रतिशत  एन)  050  2000  950

 अमोनियम  सल्फेट  600  935  335

 (2  प्रतिशत  एन)

 केल्शियम  प्र मोनि यम  नाइट्रेट  645  45  500

 (26  प्रतिशत  एन)

 अमोनियम  सल्फेट  नाइट्रेट  775  45  370
 (26  प्रतिशत  एन )

 डाई-अमोनियम  फास्फेट  335  3005  670
 (18  एन46  पीरो  )

 अमोनियम  नाइट्रस-फास्फेट  200  855  655
 (20  एन-20  पी-य्य्)

 मूरेट  साफ  पोटाश  670  220  550
 (60  प्रतिशत  के,  11

 सल्फेट  आफ  पोटाश  800  565  765
 (50  प्रतिशत  के,  3)

 एन०  पी०  के०  (45:5:i5)  375  700  325
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 जनसंघ  को  केन्द्रीय  कार्यकारियों  द्वारा  सारे

 देश  को  एक  खाद्य  क्षेत्र  बनाने  का

 प्रस्ताव

 “58.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  जनसंध  की  केन्द्रीय

 कार्य  कारिणी  ने  अपने  प्रस्ताव  दरवाज़ा  सरकार
 से  मांग  की  है  कि  सारे  देश  का  एक  खाद्य
 क्षेत्र  बनाया  जाये  ;  और

 (ख)  यदि  हां,  तो  सरकार  ने  इस
 बारे  में  क्या  कार्यवाही  की  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री

 (श्री  श्रश्णासाहिब पो  ०  थाने)  :  (क)  और  ख  )

 यद्यपि  ऐसा  कोई  विशिष्ट  प्रस्ताव  प्राप्त  नहीं
 हुआ  था  लेकिन  सारे  देश  के  लिए  एक  खाद्य
 जोन  रखने  के  प्रश्न  की  ज/च  को  गई  थी  ओर
 अधिशेष  राज्यों  में  अबी  प्राप्ति  तथा  मूल्य
 स्थिरता  के  हित  में  गेहू  और  चावल कके  लिए
 एकल  राज्य  जोनों  को  जानो  रखा  गया  है।
 जहां  तक  मोटे  अनाजों  का  सम्बन्ध  हैं,  इसके
 अन्तर्राज्यीय  सौदों  पर  कोई  संचलन  सम्बन्धी
 प्रतिबन्ध  नहीं  है  ।

 Training  facilities  in  Offset  Printing

 59.  SHRI  HUKAM  CHAND
 KACHWAI:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  it  is  correct  that  foreign
 Governments  provided  tfaining  in
 offset  printing  to  our  nominees;

 (b)  whether  similar  training  facili-
 ties  were  also  provided  by  our  Gov-
 ernment  to  the  nominees  of  other
 countries;
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 (c)  whether,  while  other  countries
 are  nominating  their  workers  for  such
 training,  our  country  is  exclusively
 nominating  officers;  and

 (d)  if  so,  reasons  therefor?

 THB  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS.  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Yes,  Sir.

 (b)  Under  Colombo  Plan  we  impart
 training  to  the  workers  of  the  other
 developing  countries.  This  training
 comprises  not  only  training  in  offset
 printing  but  also  in  specific  trades
 such  as  book-binding,  letter-press
 machines,  printing  machinery  mecha—
 nics  estimation,  etc.

 (c)  and  (d).  We  sponsor  our  offi-
 cers  for  training  in  countries  with  ad-
 vanced  printing  technology  which  is
 not  available  in  India.  The  workers
 are  not  sent  for  training  to  other
 countries  as  the  requisite  training
 facilities  for  them  are  available  in
 India.

 Development  of  Forest  Resources  in
 Tripura

 60.  SHRI  BIREN  DUTT:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  any  proposal  has  been
 submitted  by  Forest  department  of
 Tripura  Government  for  development
 of  Forest  resources  in  that  State;

 (b)  if  so,  the  main  feature  of  the
 proposals;  and

 (c)  the  reaction  of  the  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  to  (c).  The
 Forest  Department  of  Tripura  Gow-
 ernment  have  not  submitted  any:  speci-
 fic  proposals  for  development  of  Forest

 Resources  of  that  State.  However,
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 Pre-investment  Survey  of  Forest  Re-
 sources  is  proposed  to  be  taken  up  in
 Tripura  during  this  year  with  a.view
 to  assess  the  raw  material  resources
 of  the  State  for  setting  up  wood  based
 industries  including  pulp  and  paper.

 The  Working  Group  in  the  Planning
 Commission  has  approved  an  outlay
 of  Rs.  2.50  crores  for  the  Fifth  Five
 Year  Plan  for  various  forest  develop-
 ment  schemes  of  Tripura  in  the  State
 sector.  The  Schemes  which  among
 others  include  programmes  for  forest
 plantations  development  of  forest  com-
 munications,  intensification  of  manage-
 ment,  forest  research  etc.,  will  improve
 the  forest  resources  of  the  State.

 A  pilot  project  for  control  of  shifting
 cultivation  is  also  proposed  to  be
 taken  up  in  the  Central  Sector  during
 the  Fifth  Plan  Period  with  the  likely
 outlay  of  Rs.  50  lakhs.

 Misuse  of  funds  meant  for  purchase
 of  pumping  set  in  Tripura

 6l.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  money  sanctioned  for
 pumping  set  in  Tripura  were  spent
 on  purchase  of  worst  type  of  mate-
 rials;  and
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 (b)  names  of  guilty  persons  and
 the  action  being  taken  in  that  re-
 gard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  P.  MAURYA):  (a)  and  (b).  The
 information  is  being  collected  from
 the  State  Government  and  will  be
 Placed  on  the  table  of  the  Sabha  as
 and  when  received.

 Demand  and  supply  of  foodgrains  to
 Gujarat  during  April-June,  974

 62.  SHRI  0.  P.  JADEJA:
 SHRI  ARVIND  M.  PATEL:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  the  quantity  of  various  fooa-
 grains  supplied  to  the  State  of  Guja-
 rat  month-wise  during  the  months
 April-June,  ‘1974;

 (b)  whether  the  quantity  supplied
 was  the  actual  demand  of  the  State;
 and

 (c)  if  there  was  short  fall  in  the
 supply,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to
 (c).  The  quantity  of  foodgrains  de-
 manded  by  and_  supplied  to  Gujarat
 during  April  to  June,  ‘1974,  are  as
 follows:—

 (In  thousand  tonne)

 Wheat  Rice,  Qty.  demanded.  C.G.  Wheat  Rice.  Qty.  supplied.  2.6. Month

 April,  74  I00°-0  25°0  §0°0  30°8  2-0  (20:2,

 May,  74  T00-0  20:0  50°0  30°2  20°  20°0

 June,  74  I00:0  2570  §0°0  30°0  20  24°0

 Allotments  from  the  Central  Pool
 are  made  keeping  in  view  the  avail-
 ability  of  stocks  in  the  Central  Pool,

 056  L.S,—6

 the  needs  of  all  deficit  States,  market
 availability,  price  position  and  other
 relevant  factors.
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 Staff  quarters  constructed  in  Gujarat
 63.  SHRI  D.  P.  JADEJA:

 SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state  the  num-
 ber  of  staff  quarters  constructed  dur-
 ing  the  year  1973-74  in  the  State  of
 Gujarat  and  the  expenditure  incurred
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  IN  THE  MINIS-
 TRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  No  statf  quarters
 in  the  General  Pool  have  been  cons-
 tructed  by  the  Central  Government  in
 Gujarat  during  the  year  1973-74,  and
 as  such  the  question  of  incurring  any
 expenditure  thereon  does  not  arise.

 Intensive  poultry  production-cum-
 Marketing  Centre  in  Gujarat

 64.  SHRI  0.  P.  JADEJA:
 SHRI  VEKARIA:

 Will  the.  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  any  intensive  poultry
 development  blocks  and_  intensive
 eggs  and  poultry  production-cum-
 marketing  centres  have  been  set  up  in
 Gujzat  with  a  view  to  intensify
 poultry  development  work;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  the  expenditure  incurred  on  the
 development  scheme  during  the  years
 1972-73  and  1973-74?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  P.  MAURYA):  (a)  Yes  Sir,  the
 following  3  blocks  have  been  set  up
 in  Gujarat:

 Ll  Intensive  Poultry  Development
 Block  and  Intensive  Eggs  and  Poul-
 try  Production-cuim-Marketing  Cen-
 tre,  Surat  established  in  1964-65.

 JULY  22,  974  Written  Answers  700
 2.  Intensive  Poultry  Development

 Block,  Junagadh  established  during
 1963-69.

 3.  Intensive  Poultry  Development
 Block,  Ahmedabag  (Maharashtra
 established  during  970-7l.

 (0)  The  main  features  of  the
 Intensive  Poultry  Development  Block
 and  Intensive  Eggs  and  Poultry  Pro-
 duction-cum-Marketing  Centre  are  as
 under:—

 1  Supply  of  high  quality  chicks.
 2.  Supply  cf  balanced  Poultry

 Feed.
 3.  Supply  of  feed

 medicines.
 additives  and

 4.  Protection  against  contagious
 and  infectious  diseases.

 5.  Extension  services  and  Techni-
 cal  Guidance  in  the  day-to-day
 management  problems.

 6.  Assistance  for  credit  focilities
 through  the  nationalised  banks.

 7.  Organisation  of  cooperative  so-
 cieties  of  poultry  farmers  for  pro-
 viding  them  remunerative  prices  of
 eggs  and  poultry  meat  throughout
 the  year.
 (c)  The  expenditure  incurred  under

 this  scheme  for  the  year  i972-73  and
 (1973-74  is  given  below:—

 3972-73—Rs.  3,36,342.
 973-74—Rs.  +3,50,096,

 Wheat  trade  standstill  in  Delhi  dur-
 ing  May,  974  and  rise  in  its  price

 66.  DR.  RANEN  SEN:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  wheat  trade  in  the
 Capital  came  to  a  standstill  during
 the  last  week  of  May,  ‘1874;

 (b)  if  so,  the  reasons  therecf;
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 (c)  whether  the  price  of  per  quia-
 tal  wheat  went  up  considerably  dur-
 ‘ing  this  period;  द

 (d)  if  so,  the  reasons  thereof;  and

 (e)  what  is  the  total  requirement
 of  wheat  for  the  Capital?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  No,

 Sir.

 (b)  Does  not  arise.

 (c)  Yes,  Sir.

 (d)  High  price  of  wheat  in  the
 neighbouring  surplus  States  upon
 ‘which  the  open  market  in  Delhi  de-
 pends  and  poor  arrivals  from  these

 States  due  to  railway  strike.  Move-
 ment  by  road  could  not  take  place  as
 it  is  banned.

 (e)  The  total  monthly  requirement
 of  wheat  for  Delhi  is  about  45,000
 metric  tonnes.  f

 ‘Shortage  of  Vanaspati  in  Delhi

 66.  DR.  RANEN  SEN.

 Will  the  Minister  of  AGRICUL-
 ‘TURE  be  pleased  to  state:

 (a)  whether  Delhi  is  faciz.g  an  acute
 shortage  of  Vanaspati  alomst  during
 July,  973  to  July,  ‘1974;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  The  Delhi  Admi-
 nistration  have  faced  an  acute  shortage
 of  vanaspati  in  Delhi  between  July-

 ‘October.  973  and  again  from  January
 3974  onwards.

 (b)  This  is  mainly  due  to  low  level
 of  production  by  vanaspati  factories
 Jocated  in  the  Delhi  area.
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 Foog  position  in  West  Bengal

 67.  DR.  RANEN  SEN:  Will  the
 Minister  of  AGRICULTURE  be  pleas.
 ed  to  state;

 (a)  whether  Government  are  aware
 of  the  fact  that  food  position  in  West
 Bengal  is  disturbing;

 (b)  whether  mills  have  delivered
 only  42,000  tonnes  as  their  levy  in-
 stead  of  3,60,000  tonnes  of  rice  to
 Government,

 (c)  if  so,  what  Government  intend
 to  do  for  West  Bengal;  and

 (d)  how  they  propose  to  help  this
 deficit  State  to  meet  its  demands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 food  position  in  West  Bengal  is  re-
 ported  to  be  difficult.

 (b)  The  millers  have  delivered
 about  58,000  tonnes,  rice  under  levy
 upto  30th  June,  974  against  the  tar-
 get  of  5  lakh  tonnes  of  rice  for  the
 kharif  marketing  seasons  ‘1973-74,

 (c)  and  (d).  The  Government  of
 West  Bengal  have  been  repeaterily  ask-
 ed  to  intensify  the  internal  procure-
 ment  of  rice,  The  State  Government
 is  being  allotted  regular  monthly  quota
 of  foodgrains  from  the  Central  pool.
 They  have  been  permitted  to  purchase
 some  quantities  of  levyfree  rice  from
 surplus  States  on  bilatera}  basis.
 Under  the  new  wheat  policy,  the  State
 has  been  permitted  to  import  levyfree
 wheat  from  surplus  States  on  trade
 account.

 Permission  to  West  Bengal  to  pur-
 chase  rice  from  surplus  States

 68.  DR.  RANEN  SEN:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  West  Bengal  Govern-
 ment  has  asked  for  permission  from
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 the  Centre  to  purchase  rice  from  sur-
 plus  States;

 (b)  if  so,  the  facts  thereof  and  what
 is  the  total  production  of  rice  in  West
 Bengal;

 (c)  Gow  much  Government  couid
 procure;

 (d)  what  is  the  total  quantity  of
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 (e)  how  much  rice  Government
 could  provide  for  West  Bengal  in
 these  lean  months?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir.

 (b)  The  Government  of  West  Bengal
 have  been  permitted  to  purchase  the’
 following  quantities  of  levy  for  rice

 rice  necessary  for  the  people  of  West  from  surplus.  States  on  bilateral!
 Bengal;  and  basis:—

 Source  Commodity  Quantity
 (In  tonnesy

 Uttar  Pradesh  Levyfree  rice  I6,0  00°
 Punjab  Do  I0,000

 Orissa  Superfine  rice  5,000

 Haryana  Broken  rice  3,000

 Punjab  Broken  rice  750

 The  production  estimates  of  rice  in
 West  Bengal  for  the  year  ‘1973-74,  have
 not  yet  become  available.

 (c)  The  quantity  of  rice  procured
 in  West  Bengal  upto  30th  June,  974
 was  about  .53  lakh  tonnes,

 (9)  The  requirements  of  rice  ag  also
 of  other  grains  is  elastic  to  a  consider-
 able  extent  depending  on  availability
 of  rice  vis-a-vis  other  substitutable
 grains  and  foodstuffs,  their  compara-
 tive  price,  levels  of  incomes,  popula-
 tion  growth  and  extent  of  urbanisa-
 tion,  etc.  It  is  not  therefore,  possible
 to  frame  a  precise  quantitative  esti-
 mates  of  the  rice  requirements  for
 the  people  of  West  Bengal.

 (e)  Keeping  in  view  the  overall
 availability  of  rice  in  the  Central  pool
 and  the  needs  of  other  deficit  States,
 local  availability  amd  other  relevant
 factors,  West  Bengal]  has  been  allotted
 for  the  period  April  to  June,  974  at
 the  rate  of  50,000  tonnes  of  rice  per
 month.

 Reviseg  rates  of  Wanaspati

 69.  SHRI  RAMAVATAR
 SHASTRI:

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government
 fixed  new  rates  for  Vanaspati;

 have

 (b)  if  so,  what  are  the  new  rates;

 (c)  whether  Government  are  aware:
 that  most  of  the  vanaspati  unit  own-
 ers  had  held  back  a  majer  part  of
 that  most  of  the  vanaspati  unit  own-
 the  new  rates  now,  geiting  huge  pro-
 fits;  and

 (d)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 ‘MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  Yes,  Sir.  |

 (b)  Vanaspati  prices  have  been
 increased  with  effect  from  the  l5th

 North  Scuth  East
 Zone  Zone  Zone

 Rs.  Rs.  Rs.
 1971  9°69  10°09

 *Maharashtra  and  Madhya  Pradesh
 **Gujarat.

 (c)  and  (d).  Reports  were  received
 from  some  State  Governments  that
 Jarge  stocks  of  vanaspati  were  with-
 held  by  some  manufacturers/whole.
 salers/retailers  so  as  to  sell  the  old
 stock  at  revised  rates  effective  from
 i5th  June,  1974.  After  careful  con-
 sideration,  the  Government  of  India
 issued  two  notifications  on  the  27th
 June,  1974,  directing  that  vanaspati
 manufactured  prior  to  the  J5th  June,
 974  was  to  be  sold  at  the  old  rates

 and  that  vanaspati  manufactured  on
 and  after  the  l5th  June,  974  may  be
 sold  at  the  revised  rates.

 Impact  on  prices  and  availability  of
 foodgrains  after  removal  of  restric-

 tions  on  Inter-State  movement

 70.  SHRI  RAMAVATAR  SHASTRI:
 -will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  impact  on  the
 prices  and  availability  of  coarse  and
 other  grains  after  Government  hzeve
 ‘withdrawn  the  restrictions  on  the
 inter-State  movement  of  coarse
 ‘grains?

 THE  MINISTER  OF  STATE  IN  THE
 “MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  Though
 Precise  quantitative  assessment  is  not
 Possible,  with  the  removal  of  res-
 trictions  on  the  inter-State  movement
 of  coarse  grains  there  was  a  favour-
 able  impact  on  the  prices  and  avail
 ability  of  coarse  grains  in  the  deficit
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 June,  974  by  Rs.  .80  to  Rs.  2.20  per
 kg.  in  the  different  ones.  The  revised
 retail  prices  of  Vanaspati  sold  loose
 in  small  quantities  in  different  zones
 are  as  under:—

 (Rs.  per  Kilogram)
 West  (M)*  West  (G)**

 Zone  Zone

 Rs.  Rs.
 9°79  9°58

 States.  However,  some  increase  in
 the  prices  was  evidenced  in  the  pro-
 ducing  areas.  The  inter-State  dispari-
 ties  in  the  prices  were  8१50  reduced
 to  a  considerable  extent.

 Manufacture  of  compost  from  garbage
 in  Calcutta

 7,  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  garbage  weighing  2,200,
 metric  tonnes  is  accumulated  daily  in
 Calcutta  city;

 (b)  if  so,  whether  Government  have
 decided  to  set  up  a  factory  there  for
 manufacturing  compost  manure  with
 the  help  of  garbage;  and

 (c)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir.

 (b)  and  (c),  A  propesal  for  setting
 up  of  a  compost  plant  in  Calcutta  to
 manufacture  manure  out  of  city
 garbage  is  under  the  consideration  of
 the  West  Bengal  Agro-Industries  Cor-
 Poration.  The  Guiarat  Agro-Industries
 Corporation  acting  as  a  consultant  to
 the  West  Bengal  Agro-Industries  Cor-
 poration  have  since  prepared  a  feasi-
 bility  report  on  the  setting  up  of  a
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 Calcutta  which  it
 has  submitted  to  the  West  Bengal
 Agro-Industries  Corporation.  The
 report  wil]  be  placed  before  the  Board
 of  Directors  of  the  West  Bengal  Agro-
 Industries  Corporation  for  taking  a
 final  decision  in  the  matter.

 compost  plant  in

 Inclusion  of  new  Districts  of  Madhya
 Pradesh  under  Drought  Prone  area

 Programme

 72.  SHRI  RAMAVATAR  SHASTRI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  three  ney,  Districts  of
 Madhya  Pradesh  are  intended  to,  be
 included  in  the  centrally  sponsored
 programme  for  development  of
 Drougnt-Prone  areas  during  the  Fifth
 Plan;  and

 (b)  if  so,  the  facts  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  AGRICULTURE  (SHRI
 8.  P.  MAURYA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Afforestation  in  States

 73.  SHRI  VIJAY  PAL  SINGH:  Will
 the  Minister  of  AGRICULTURE  ४०
 pleased  to  state:

 (a)  the  total  lang  area  kept  in  each
 State  for  afforestation;  and

 (b)  the  total  land  surrendered  in
 each  State  by  the  Forest  department
 for  cultivation  in  1971-72,  and  ‘1972-73,
 and  upto  July,  1974?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.P.  MAURYA):  (a)  and  (b).  A
 statement  containing  the  ir  formation
 received  So  far  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-7088/74].
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 74,  SHRI  VIJAY  PAL  SINGH:  Wilk
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased.
 to  state:

 (a)  whether  a  dispute  between  the
 Delhi  University  and  University’s
 non-teaching  staff  is  going  on  for
 some  time;  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  EDUCATION,.
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)

 and  (b).  According  to  the  information
 furnished  by  the  University  of  Delhi,.
 the  University  and  College  Karamch-
 ari  Union  had  submitted  a  charter  of
 demands  to  the  University  on  April
 15,  974  which  inter  alia  included  im-
 plementation  of  the  recommendations
 of  the  Third  Pay  Commission,  housing
 accommodation  for  employees,  loan
 facilities  for  construction  of  houses,.
 retirement  benefits,  etc.  Some  of  the
 demands  have  already  been  accepted
 by  the  University  and  action  to  im-
 plement  the  decisions  is  being  taken.
 Other  demands  are  being  looked  into
 by  a  Committee  appointed  by  the
 University.  Meanwhile  on  June  6,
 1974,  the  Union  served  a  notice  on  the
 University  of  its  intention  to  hold
 demonstrations  including  the  weering
 of  black  badges  by  the  staff  and  all
 out  strike  on  June  13,  974  in  sup-
 port  of  its  demand  for  revocation  of
 suspension  of  an  employee  of  the  Val-
 labhabhai  Patel  Chest  Institute  against
 whom  disciplinary  proceedings  were
 proposed  to  be  taken.  The  Univer-
 sity  decided  not  to  pay  salary  and
 allowances  to  such  emp!oyees  who
 absented  themselves  from  duty  on
 June  3  in  pursuance  of  the  strike
 call  given  by  the  Union.

 Subsequently  the  representatives  of
 the  Union  had  negotiations  with  the
 University  authorities.  It  was  agre--
 ed  by  the  representatives  of  the  Union:



 10),  Written  Answers

 that  they  would  not  interfere  in  in-
 dividual  cases  of  indiscipline  and  that
 they  would  settle  all  disputes  by  nego-
 tiations  with  the  authorities.  As  a
 result  of  this;  the  University  *  has
 withdrawn  its  order  for  withholding
 the  salary  and  allowances  of  the  ab-
 sentee  etaff.

 Centra!  Assistance  for  rural  housing
 in  Bihar

 %.  SHRI  VIJAY  PAL  SINGH:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  the  total  money  Government
 have  sanctioned  from  the  Cenire  for
 rural  housing  in  Bihar;  and

 (b)  how  many  rural  houses  were
 built  im  this  scheme  in  Bihar  in  973
 and  the  targets  for  1974?

 THE  MIN'STER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  Rural  Hous-
 ing  ander  the  village  Housing  Pro-
 jects  Scheme  is  in  the  State  Sector
 and  Centra]  financial  assistance  for
 all  the  State  Sector  programmes,  in-
 cluding  rural  housing  is  released  by
 the  Ministry  of  Finance  to  the  State
 Governments  in  the  shape  of  ‘block
 loans’  and  ‘block  grants’.  The  State
 Governments  are  free  to  allocate  and
 utilise  the  block  Central  financial  as-
 sistance  on  the  various  schemes,  in-
 cluding  rurai  housing,  according  to
 the  requirements  and  priorities  to  be
 determined.  Therefore,  the  question
 of  sanctioning  assistance  to  the  Gov-
 ernment  of  Bihar  by  the  Central  Gov-
 ernment  for  rural  housing  included  in
 the  State  Sector  does  not  arise.  How-
 ever,  under  a  Central  sector  scheme
 for  provision  of  house-sites  to  landless
 workers  in  rural  areas,  which  was  in-
 troduced  in  October,  97l,  a  grant  of
 Rs.  6.7l  lakhs  was  released  to  the

 ASADHA  31,  896  (SAKA)  Written  Answers  LI0

 Government  of  Bihar  upto  the  end  of
 March,  1974.  From  ist  April,  1974,
 this  scheme  has  alse  been  transferred
 to  the  State  sector.

 (b)  According  to  the  information
 contained  in  the  Draft  Fifth  Five  Year
 Plan  document  of  Bihar  State,  297
 houses  have  been  built  under  the
 Village  Housing  Projects  Scheme  dur.
 ing  the  year  1973-1974.  2709  house-
 sites  are  also  reported  to  have  been
 developed  in  Bihar  under  the  Scheme
 for  provision  of  house-sities  to  land-
 less  workers  in  rural  areas.  The  Plan
 document  does  not  contain  the  infor-
 mation  about  the  number  of  houses  to
 be  built  and  house-sites  to  be  develop-
 ed  by  the  State  Government  during
 ‘1974-75.

 Demands  made  by  Federation  of
 Regional  Engineering  College

 Teachers’  Associaiion

 76.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  the  Federation  of  Re-
 gional  Engineering  Coliege  Teachers’
 Association  had,  through  a  deputa-
 tion  of  its  executive  members,  sub-
 mitted  to  the  Education  Minister  on
 i6th  April,  974  demands  for  revision
 of  pay-scale  of  teachers,  particularly
 because  there  has  been  no  revision  of
 their  pay-scales  since  1963;  and

 (9)  if  so,  reaction
 thereon?

 Government's

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  TND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  Yes,
 Sir;  however,  the  deputation  met  me
 on  the  17th  April,  1974.

 (b)  The  Central  Government  has
 informed  the  State  Governments  that
 the  revised  pay  scales  of  University
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 and  College  teachers  be  made  appli-
 ‘cable  to  the  teachers  in  the  Regional
 Engineering  Colleges  who  are  presen-
 ly  in  receipt  of  pay  on  the  UGC  scales.
 The  Central  Government  will  give
 special  assistance  to  the  State  Govern-
 ments  to  meet  their  share  of  addi-
 tional  cost  involved  in  adopting  the
 revised  scales.  The  assistance  from
 the  Centre  will  be  80  per  cent  of
 State’s  share  of  the  additional  cost  for
 a  period  of  5  years  for  posts  in  exist-
 ence  on  January  I,  1973.

 Defajcation  in  Super-Bazar,
 naught  Place,  New  Delhi

 Con-

 77.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  some  defalcation  on  a
 big  scale  has  been  cetecteg  in  the
 Super-Bazar  near  Ccnrnaught  Place,
 New  Delhi  during  April.  i974  with
 the  active  involvement  of  the  cashier,
 sales  assistants,  office  assistants  and
 accountant;  and

 (b)  if  so,  facts
 action  taken  thereon?

 thereabout  and

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  ए.  SHINDE):
 (a)  Yes,  Sir.

 (b)  A  case  of  embezzlement  of  the
 sale  proceeds  realised  from  the  sale  of
 articles  in  the  household  department
 of  the  Super  Bazar,  New  Delhi,  by
 some  members  of  its  staff,  has  been
 detected,  on  the  basis  of  checking  re-
 lating  to  the  period  from  the  Ist  De-
 cember,  973  to  23rd  April,  1974,  The
 Management  of  the  Super  Bazar  has
 reported  that  the  amount  of  embezzle-
 ment  is  not  yet  fully  known,  but  is
 estimated  to  be  over  Rs.  60,000.  Imme-
 diately  on  detection  of  the  embezzle-
 ment,  an  FIR  was  lodged  with  the
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 police  and  several  members  of  the
 staff,  suspected  to  have  been  involved,
 placed  under  suspension  by  the  man-
 agement.  The  police  authorities  are
 making  necessary  investigations.  In-
 ternal  checking  of  accounts  has  been
 intensified  and  accounting  procedures
 have  also  been  streamlined  by  the
 management.

 Committee  to  examine  land  grab
 affidavits  against  various  Housing

 Societies  in  Dethi

 78.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  a  Coramittee  has  been
 constituted  by  Lt.  Governor  of  Delhi
 to  examine  veracity  of  the  affidavits
 and  other  complaints  against  various
 housing  Societies  in  Delhi;

 (b)  if  so,  the  facts  thereof;
 (c)  names  of  Societies  and  members

 who  have  been  exarpined  so  far;  and

 (d)  how  long  the  Ccmmitiee  will
 take  to  complete  its  work?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).  The
 Lt.  Governor,  Delhi  has  constituted  a
 7-member  Committee,  consisting  of
 representatives  of  Delhi  Administra-
 tion,  Delhi  Development  Authority,
 Municipal  Corporation  of  Delhi  and
 Delhi  Metropolitan  Council  to  examine
 whether  the  affidavits  regarding  non-
 possession  of  any  other  house  or  plot
 in  Delhi  filed  by  members  of  the
 House  Building  Societies  in  Delhi,  are
 correct,

 (c)  The  Committee  has  started  exa-
 mining  the  affidavits  filed  by  the  mem-
 bers  of  the  following  Co-operative
 house  Building  Societies.

 (i)  Anand  Lok  Cooperative
 Building  Society.

 House
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 (ii)  Anand  Niketan  Cooperative
 Heuse  Building  Society.

 (iii)  Ishwar  Nagar  Cooperative
 House  Building  Society.

 (a)  It  is  difficult  to  specify,  at  this
 stage.

 Nationa]  Housing  Policy

 79.  SHRI  BHOGENDRA  JHA:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  a  proposal  for  a  National
 Housing  policy;  and

 (b)  if  so,  the  main  features  thereof
 and  the  steps  being  taken  in  this  re-
 gard?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  and  (b).
 Yes;  Sir.  The  question  in  regard  to
 the  formulation  of  a  National  Hous-
 ing  Policy  was  considered  at  the  Con-
 ference  of  State  Ministers  of  Housing
 and  Urban  Development  held  at  Mad-
 ras  from  the  3lst  May  to  2nd  June,
 1974.  The  Conference  has  recommend-
 ed  the  setting  up  of  a  Nationa]  Com-
 mission  to  go  into  this  question  in
 depth  and  make  recommendations  on
 the  poticy  to:  be  adopted  in  future.  A
 decision  on  this  recommendation  has
 not  yet  been  taken.

 Price  of  wheat,  atta,  paddy  and  rice
 in  each  State

 80.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  the  prices  of  wheat  and  atta
 per  Kilo  in  the  States  for  the  last  six
 months  and  also  open  market  prices;

 ‘and
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 (b)  the  prices  of  paddy  and  rice  in
 each  State  for  the  last  six  months
 and  also  the  epen  market  price?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  (a)
 and  (b).  The  Central  issue  price  for
 wheat  was  Rs.  90  per  quintal  for  the
 Mexican,  indigenous  common  white
 and  imported  varieties  and  Rs.  96  per
 quintal  for  superior  varieties  upto
 14-4-1974,  The  issue  price  for  all  va-
 rieties  of  wheat  was  revised  to  Rs.  25
 per  quintal  with  effect  from  (154-1974,
 The  per  quintal  Central  issue  prices  of
 Tice  have  been  Rs.  25  (coarse),
 Rs.  140  (medium),  Rs.  50  (fine)  and
 Rs.  60  (superfine)  with  effect  from
 i--973.

 The  procurement  price  for  standard
 variety  of  paddy  is  Rs.  70/-  per  quinta]
 for  all  States.

 Three  statements  showing  the  retail
 prices  of  wheat  and  month-end  whole-
 sale  prices  of  paddy  and  coarse  rice
 (Statements  I,  II,  &  III)  are  laid  on

 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-7089/74.]  Prior  to
 5-4-l974,  the  per  kg.  price  of  whole-
 meal]  atta  was  Rs.  .0l  in  the  States
 excepting  Maharashtra  for  which  the
 price  was  fixed  at  Rs,  1.05.  From
 15-4-1974,  the  per  kg.  price  of  whole-
 meal  atta  for  the  States  has  been  fixed
 at  Rs.  .37  except  for  Maharashtra
 where  the  price  has  been  fixed  at  Rs.
 1.43,

 Steps  to  check  price  rise  in  Food-
 grains,  Edible  Oil  and  other  Essential

 Commodities

 81.  SARDAR  SWARAN  SINGH  SO-
 KHI:  Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  Government  would
 check  further  price  rise  in  foodgrains,
 edible  oil  and  other  essential  commo-
 dities,  by  legislation;  and

 (b)  if  not,  what  immediate  reme-
 dial  steps  the  Government  propose
 to  take  against  the  price  rise?
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 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 @HRI  ANNASAHEB  P._  SHINDE):
 (a)  and  (b).  An  ordinance  has  recent-
 ly  been  promulgated  to  amend  the
 Essentia]  Commodities  Act,  955  with
 a  view  to  providing  more  deterrent
 punishment  to  black-marketeers,
 hoarders  and  profiteers.  It  also  pro-
 vides  for  summary  trial  of  cases  in-
 volving  offences  relating  to  foodstuffs,
 edible  oils  and  oil  seeds  and  certain
 other  essential  commodities.

 Other  measures  taken  to  check  price
 rise  include:

 (i)  Intensification  of  Agricultural
 production  programmes  by
 increasing  the  area  under  high
 yielding  varieties,  effective
 utilisation  of  irrigation,  ferti-
 lisers,  timely  provision  of  cre-
 dit  and  offering  incentive
 prices  to  the  producers  for
 encouraging  production;

 (ii)  Augmentation  of  supplies,  if
 necessary,  through  imports  to
 the  extent  feasible;  and

 (iii)  Tightening  up  of  credit  con-
 trol  and  other  fiscal  and  mo-
 netary  measures.

 Less  te  Sugarcane  due  to  Crop
 Disease

 82.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Sugar  cane  worth
 Rs.  50  crores  is  being  lost  every  year
 alone  due  to  crop  diseases  and  sub-
 standard  seeds,  while  India  was
 amongst  the  १70  major  Sugarcane
 growing  countries;

 (b)  whether  India  is  ranking  very
 low  as  far  as  production  per  unit  is
 concerned;  and
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 (c)  if  so,  immediate  remedial]  steps
 Government  propose  to  take  to  check
 such  heavy  losses  and  put  beck
 India  at  par  with  the  major  sugarcane
 growing  countries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  It  is  estimated  that  roughly  about
 8  to  0  per  cent  loss  in  yield  of  sugar-
 cane  occurs  due  to  pests  and  diseases.
 It  is  not  possible  to  indicate  the  loss
 in  monetary  terms  due  to  crop  disease
 and  sub-standard  seed,  because  there
 are  various  other  factors  like  inade-
 quate  supply  of  irrigation,  non-avail-
 ability  of  fertilisers,  non-adoption  of
 scientific  practices  which  are  respon-
 sible  for  reduction  in  yield.

 (b)  The  yield  per  hectare  of  sugar-
 cane  in  our  country  is  48.5  tannes
 which  is  considered  very  low  as  com-
 pared  to  the  yields  of  93.3  tonnes  in
 UAR.  92.  tonnes  in  USA,  89.0  tonnes
 in  Taiwan,  80.4  in  Guyana  ete.

 (c)  The  Central  Plant  Protection
 Stations  and  Surveillance  Stations
 under  the  Dte.  of  Plant  Pro-
 tection,  Quarantine  and  Storage
 keep  a_  constant  watch  on
 the  attack  on  Sugarcane  by
 pests  and  diseases.  The  State  Plant
 Protection  Stations  also  keep  a  watch
 over  the  occurrance  of  pests  and  dis-
 eases  in  sugarcane.  Immediately  en
 detecting  any  such  pests  and  diseases,
 control  operations,  through  spraying
 of  chemicals  from  ground  or  air  are
 taken  up  by  the  State  Governments  as
 advised  by  the  Dte.,  of  Plant  Protec-
 tion,  Quarantine  and  Storage.  Em-
 phasis  is  laid  on  raising  of  healthy
 seeds  for  distribution  for  commercial
 cultivation.  A  scheme  for  the  develop-
 ment  of  2,000  hectares  around  each
 sugar  factory  in  a  sub-Tropical  region
 and  1,000,  hectares  in  the  tropical  re-
 gion  under  intensive  cultivation  is
 Proposed  to  be  taken  up  during  the
 5th  Five  Year  Plan  period.  The  pro-
 gramme  under  the  scheme  will  include
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 establishment  of  foundation  seed  cen-
 tres  for  quality  seed  production,  orga-
 nisation  of  demonstrations  on  plant
 and  ratoon  cane,  imparting  of  training to  cane  development  workers  at  State
 level,  taking  up  of  adequate  plant  pro-
 tection  measures  etc.

 Request  from  Bihar  for  Wheat  and
 other  Essential]  Commodities

 83.  SARDAR  SWARAN
 SOKHI:

 SINGH

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Bihar  has  requested  the  Centre  to
 supply  at  least  50,000  tonnes  of  wheat
 and  other  essential  commodities,  per
 month  regularly,  throughout  this  year,
 to  weaken  the  agitation  by  the  oppo-
 sition  parties  in  Bihar;  and

 (b)  if  so,  what  immediate  arrange-
 ments  the  Government  propose  to
 make  to  ensure  the  regular  supply  of
 fifty  thousand  tonnes  of  wheat  etc.
 per  month  to  Bihar?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  Government  of
 Bihar  had  requested  for  a  monthly
 allotment  of  50,000  tonnes  of  food-
 grains.  The  allotments  made  since
 April,  74  are  as  follows:—

 April  7974  40,000

 May  7974  40,000

 June  974  40,000

 July  7974  40,000

 Allotments  from  the  Central  Pool
 are  made  every  month  keeping  in  view
 the  needs  of  deficit  States,  the  avail-
 ability  of  stocks  in  the  Central  Pool
 and  other  relevant  factors.
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 Land  use  Boards

 84.  SHRI  M.  S.  SANJEEVI  RAO:

 SHRI  BANAMALI  BABU:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Union  Government  ap-
 proached  State  Governments  to  set
 up  Lang  Use  Boards  at  the  State
 levels  to  ensure  the  soil  resources;

 (b)  if  so,  response  of  the  State
 Government  in  the  matter;  and

 (c)  progress  made  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P.  MAURYA):  (a)  Yes,
 Sir,

 (b)  and  (९).  The  matter  is  under
 the  consideration  of  the  State  Govern-
 ments.

 Proposal  to  set  up  Catthke  and  Sheep
 Breeding  Development  Centres

 in  Sri  Lanka

 85.  SHRI  M.  S.  SANJEEVI  RAO:
 SHRI  BANAMALI  BABU:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Indo-Sri  Lanka  talks
 were  held  to  set  up  Cattle  and  Sheep
 breeding  development  Centres  in  Sri-
 Lanka  Island;

 (b)  if  so,  whether  any  agreement
 has  been  signed  on  this  matter;  and

 (c)  if  so,  the  main  features  thereof?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 ASHRI  ANNASAHEB  P.  SHINDE):
 (a)  During  the  2nd  meeting  of  Indo-

 ‘Sri  Lanka  Sub-Committee  on  Economic
 Co-operation  held  in  May  1973,  it  was

 -agreed  that  assistance  would  be  pro-
 vided  by  the  Government  of  Sri
 Lanka  for  a  period  of  five  years  for

 -setting  up.

 i)  Cattle  Development  Project  in
 the  milk-shed  area  of  Colombo;
 and

 Project  in
 rainfall

 «(ii)  Sheep  Development
 the  intermediate
 zone,

 As  a  follow-up  action,  an  animal
 ‘husbandry  team  visited  Sri  Lanka  in
 September,  973  and  submitted  its
 report  to  the  Government  of  Lanka
 through  Indian  High  Commission  in

 December,  1973.

 During  the  5th  meeting  of  Indo-Sri
 ‘Lanka  Sub-Committee  for  Economic
 Cooperation  held  between  the  officials
 of  the  Government  of  India  and  the
 ‘Government  of  Sri  Lanka  from  June
 ‘3  to  7,  1974,  both  the  delegations
 emphasised  the  desire  to  proceed  with
 the  implementation  of  the  proiects  as
 early  as  possible.  It  is,  therefore,  pro-
 posed  to  depute  a  three-member  Team
 comprising  two  experts  in  the  fields  of
 cattle  and  sheen  development  and  re-
 presentative  from  the  Department  of
 Economic  Affairs  to  Sri  Lanka  to
 draw  up  a  Memorandum  of  Under-
 standing  detailing  the  programme  of
 work  and  the  time  schedules  phased
 out  over  a  period  of  five  years.  The
 Team  is  tentatively  scheduled  to  leave
 ‘for  Sri  Lanka  in  the  last  week  of  July,
 1974,

 (b)  and  (c).  No  agreement  has  been
 signed  so  far  detailing  the  programme
 ‘and  schedule  of  work  for  setting  up
 of  the  cattle  and  sheep  development
 projects  in  Sri  Lanka.
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 संसदीय  सोध  के  निर्माण  पर  व्यय

 86.  श्री  कार  वो,  ०  बड़े  :  क्‍या  निर्माण
 और  आवास  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि.

 (क)  संसदीय  सौध  (संसद  भवन  के

 समीप)  का  निर्माण  कब  प्रारम्भ  हुआ  था

 और  निर्माण  कार्य  कब  तक  पूरा  होने  का  लक्ष्य

 था;

 (ख)  इसके  निर्माण  में  बिलम्ब  के  क्या

 कारण  हूँ  और  प्रारम्भ  में  व्यय  का  कितना

 अनुमान  था  और  अब  कितना  व्यय  होने  की

 सम्भावना  है  ;  और

 (ग)  इस  में  अन्तर  के  क्या  कारण  हैं  ?

 संसदीय-कार्य  विभाग  तथा  निर्माण  और

 (श्री  होम

 969
 आवास  मंत्रालय  में  राज्य  मंत्री

 मेहता  )  :  (क)  यह  कार्य  जून
 के  मध्य  में  आरम्भ  किया  गया  था  तथा  इसे
 4  अगस्त  97]  तक  पूर्ण  हो  जाना  था  |

 (ख)  और  (ग)  :  जिस  ठेकेदार  को
 यह  कार्य  सौंपा  गया  था  उसने  इसे  जनवरी
 973  8  बन्द  कर  दिया  ।  शेष  कार्य  के  लिए

 पुनः:  निविदा  आमंत्रित  की  गई  और  इसे
 अप्रैल  973  में  एक  अन्य  ठेकेदार  को  सौंपा
 गया।  आरम्भ  में  इस  परियोजना  की  अनुमानित
 लागत  .57  करोड़  थी  किन्तु  भवन  निर्माण
 सामग्री,  मजदूरी  आदि  की  लागत  में  वृद्धि
 होने  और  कार्य  का  विस्तार  बढ़  जाने  जैसे
 विभिन्न  कारणों  से,  इसकी  लागत  बढ़  जाने
 की  संभावना  हूं  ।  किन्तु  इस  समय  इस
 परियोजना  की  लागत  का  अन्तिम  रूप  से

 अनुमान  लगाना  संभव  नहीं  है  ।
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 बाजार  में  गेहूं  के  मूल्य  में  वृद्धि

 87.  हो  आर०  वी०  बड़े  :  क्या कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या  गेहूं
 की  नई  नीति  घोषित  होने  के  बाद  भी  गत  वर्ष
 की  तुलना  में  इस  वर्ष  गेहूं  के  भाव  अ्रधिक
 बढ़े  हैं,  और  गत  वर्ष  गेहूं  के  मूल्य  क्या  थे  और
 सरकार  ने  क्या  निर्धारित  किये  हैं  और  इस
 वर्ष  खुले  बाजार  में  वास्तव  में  गे  हु  के  भाव  क्या

 हैं  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 झण्णासाहिब  पी०  शिन्दे)  :  गेहूँ  के  मूल्य  में

 पूछने  वर्ष  से  वृद्धि  मुख्यतया  चालू  वर्ष  के  लिए
 निर्धारित  ऊंचे  अधिप्राप्ति  मूल्य  और  ऊंचे
 निर्मम  मूल्यों  शौर  मूल्यों  में  सामान्य  वृद्धि  के
 कारण  है  1  गेहू  की  साधारण  किस्मों  के  खुले
 बाजार  में  भाव  श्राम  तौर  पर  उसो  सीमा  में
 रहे  हैं  जहां  ऐसो  सीमाएं  निर्धारित  की  गई  है  ।

 किसानों  कौर  व्यापारियों  से  वसूल  को
 गई  गेहूं

 88.  श्री  झर०  बी०  बड़े  :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 विवरण
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 (क)  क्या  सरकार  ने  शीघ्र  किसानों  से.
 भी  गेहूं  की  वसूली  की  है;

 (ख)  यदि  हां,  तो  सरकार को  व्यापारियों
 तथा  किसानों  से  अलग  अत  राज्यवार
 कितनी  गेहूं  वसूल  हो  पायी;  और

 (ग)  सरकार  को  व्यापारियों  तथा
 किसानों  से  गेहूं  की  वसूली  में  क्या  क्या  बाधा यें
 आई  तथा  इस  सम्बन्ध  में  अलग  अलग  दिखता
 व्यय  करना  पड़ा  ?

 कृषि  मंत्रालय  में  राज्य  मंत्रों  (श्री
 अषण्णासाहिब  पी०  शिन्दे):  (क)  जी  हां

 (ख)  एक  विवरण  संलग्न  है  ।

 (ग)  व्यापारों  लेबी  के  अधीन  गेहूं  की
 अधिप्राप्ति  में  मुख्य  कठिनाई  मंडी  के  बाहर
 सौदा  करने  के  कारण  लेवी  की  आलोचना
 की  नहीं  है।  उत्पादक  लेवी  के  मामले  में  प्रमुख
 समस्या  यह  है  कि  किसान  अपने  स्टाक  को
 अधिप्राप्ति  मूल्य  पर  देने  में  अनिच्छा  प्रकट
 करते  हैं  i

 दोनों  में  से  किसी  भी  प्रणाली  के  अधीन
 ग्रेधिप्राप्ति  पर  हुए  खर्च  का  हिसाब  लगा  पाना
 सम्भव  नहीं  है  ।

 व्यापारियो  तथा  किसानों  से  अलग-अलग  अ्रधिप्राप्ति  की  गई  गे  हू  की  राज्यवार  मात्रा-रवी  विगत
 मौसम  974-7  |

 19-7-74  की  स्थिति
 (हजार  मीटरी  हसन  में)

 राज्य  किसानों  से  लेवी  के  रुप  कुल  अधि-
 सीधी  खरी-  में  व्यापारियों  प्राप्ति

 दारी  से  खरीदारी

 गुजरात  20.0  -—-  20.0:

 हरियाणा  6.0  248.2  234.4

 मध्य  प्रदेश  22.0 3.3  8.7
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 2  3  4

 महाराष्ट्र  8.2  8.2

 'पंजाब  3.8  866.0  869.8

 "राजस्थान  97.6  9.6  7.2

 उत्तर  प्रदेश  196.1  56.9  253.0
 +41.  yee

 अन्य  5.6  .6  7.2

 जोड़  470.6  70.9  683.2

 जमाखोरी  रोकने  की  योजन।  के  अधीन  उत्तर  प्रदेश  सरकार  ने  गह  की  4672  मी०  टन  मात्रा
 पकड़ी  थी।

 Groundnut  Production
 89.  SHRI  M.  MEHTA:  Will  the

 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  the  area  under  ground-
 nut  cultivation  in  Gujarat  and  other
 States  has  shown  a  downward  trend
 in  the  past  years  despite  higher  prices
 fetched  by  groundnut  in  _  successive
 years;  .

 (b)  if  so,  how  far  this  is  true;
 (c)  whether  the  State  Governments

 have  undertaken  to  maximise  produc-
 tion  of  groundnut  under  a  centrally-

 ‘sponsored  scheme  in  the  districts  of
 Bhavnagar,  Jamnagar  etc.  to  cover

 5,382,000  hectares;  and
 (d)  whether  in  (1974-75,  the  coverage

 ‘under  the  scheme  is  likely  to  be  cut
 down  to  2.5  lakhs  hectares  giving
 production  of  groundnut  to  one  tonne
 per  hectare?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  The  area  under  Ground-

 nut  in  Gujarat  as  also  on  all  India

 “as  compared  to
 basis,  had  been  increasing  till  1971-72,

 the  area  during
 1969-70.  During  (1972-73,  due  to  un-
 precedented  drought,  the  Groundnut
 acreage  in  all  States,  including  Gujarat
 had  fallen.  The  estimates  of  area
 under  Groundnut  during  1973-74  have
 not  so  far  become  available.

 (c)  During  the  Fourth  Five  Year
 Plan,  a  Centrally  Sponsored  Scheme
 for  maximising  production  of  ground-
 nut  was  taken  up  in  Gujarat  States
 in  the  districts  of  Amreli,  Sabarkan-
 tha  Bhavnagar,  Jamnagar  and  Panch
 Mahal.  The  Coverage  target  fixed  for
 1973-74  was  5,60,000  hectares  as
 against  which  an  area  of  4,45,727  hec-
 tares  has  been  covered  under  the
 scheme.

 (d)  In  the  Fifth  Five  Year  Plan,  it
 is  proposed  to  implement  an  Inten-
 sive  Oilseeds  Development  Program:ine
 in  (the  Districts  of)  Junagadh  and  Raj-
 kot  in  Gujarat.  This  programme  is
 targeted  to  cover  an  area  of  1,05,009
 hectares  during  ‘1974-75,  and  5,25,000
 hectares  during  1978-79,  in  these  two
 districts.  As  a  result  of  the  imple-
 mentation  of  this  Programme,  the
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 yield  of  groundnut  per  hectare  in  the
 selected  districts  is  expected  to  im-
 prove  substantially.  न

 Drought  relief  work  to  Gujarat

 90.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  six  Districts  of  Gujarat
 namely  Kutch,  Rajkot,  Bureaudravugar,
 Amreh,  Broach  and  Bhavnagar  are
 facing  scarcity  drought;

 (b)  if  so,  whether  the  State  Gov-
 emment  had  appointed  a  committee
 to  supervise  the  relief  work  in  these
 Districts;

 (c)  if  so,  whether  the  State  Uov-
 ernment  neeq  to  employ  83,000  peo-
 ple  for  the  relief  work;  and

 (a)  what  are  the  schemes  prepared
 for  these  Districts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P,  MAURYA):  (a)  The  State
 Government  of  Gujarat  has  reported
 the  existance  of  scarcity  conditions  in
 some  parts  of  the  districts  of  Kutch,
 Rajkot,  Jamnagar,  Surendranagar,
 Amreli,  Broach,  Ahmedabad  and  Bhav-
 nagar  etc.

 (b)  Yes,  Sir.

 (c)  The  State  Government  has  inti-
 mated  that  in  March,  1974,  it  was  esti-
 mated  to  provide  employment  for
 250.50  lakh  mandays  on  relief  works.

 (d)  Various  relief  measures  such  as
 starting  of  relief  works,  distribution  of
 gratuitous  relief,  supply  of  grass,  sup-
 ply  of  drinking  water  by  tankers  and
 bullock-carts,  providing  subsidy  to
 Panjrapoles  etc.  have  been  taken  for
 Telieving  distress.  As  far.as  possible
 employment  is  provided  on  plan  and
 works  included  in  the  budget.
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 Extra  charges  for  tin  container  of
 Vanaspati

 91.  SHRI  JHARKHANDE  RAI:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  with  the  increase  in
 price  Vanaspati,  the  charges  fur  tin
 container  of  two  Kg.  and  four  Kg.
 tins  have  to  be  paid  extra;  and

 (b)  if  so,  the  reasons  why  this  was
 not  included  in  increased  Vanaspati
 price?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  The  re-
 vised  prices  of  Vanaspati  notified  by
 the  Government  of  'ndia  on  the  l5th
 June,  974  are  inclusive  of  container
 cost.

 (b)  Does  not  arise.

 Meeting  of  Food  Ministers  in  Delhi
 during  May,  974

 92.  SHRI  JHARKHANDE  RAT:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  a  meeting  of  the  Food
 Ministers  of  the  five  wheat  surplus
 States  took  place  in  New  Delhi  during
 the  second  week  of  May,  1974;

 (b)  whether  the  Ministers  were
 unanimous  about  the  lack  of  “coopera.
 tion”  from  the  traders,  who  were  to
 voluntarily  part  with  50  per  cent  of
 their  purchase  to  the  Government;

 (c)  if  so,  the  steps  taken  by  the
 Government  in  the  matter;  and

 (d)  the  total  quantity  of  wheat
 purchased  by  the  traders  and  the
 quantity  given  to  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Yes,  Sir,
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 (b)  No,  Sir.
 (c)  Does  not  arise.
 (d)  According  to  -reports  received

 upto  ‘19-7-1974,  a  quantity  of  23,43,400
 tonnes  of  wheat  has  been  purchased
 by  the  traders.  (private  and  public)
 during  the  current  Rabi  Season.  A
 quantity  of  11,70,900  tonnes  has  been
 received  from  them  as  levy  during this  period.

 Contracts  for  Inter-State  Bus  Termi- nal,  Delhi
 93.  SHRI  JHARKHANDE  RAI: Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state:

 (a)  whether  contract  was  given  for
 constructing  offices,  sheds  etc.  at  the
 Inter-State  Bus  Terminal,  Deihi;

 (b)  if  so,  the  facts  thereoi;
 (c)  whether  the  construction  work has  been  delayed;
 (d)  if  so,  the  reasons;  and
 (e)  steps  being  taken  to  complete the  construction?

 THE  MINISTER  OF  STATE  IN THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS- ING  (SHRI  OM  MEHTA):  (a)  Yes, Sir.

 (b)  The  contract  for  civil  construc-
 tion  was  given  to  a  Bombay  firm  in,
 March,  1969,  On  account  of  certain
 disputes  which  arose  during  the
 course  of  the  work,  their  contract  was
 rescinded  in  December,  1970.  The  firm
 obtained  a  stay  order  from  the  court
 which  was  vacated  in  September,  1971.
 The  balance  work  was  awarded  to
 another  contractor  in  November,  1971, on  the  basis  of  tenders.

 (c)  and  (d).  'n  addition  to  the  delay
 due  to  the  facts  stated  at  (b)  above,
 there  has  been  delay  during  the  period
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 of  the  second  contract,  due  to  acute
 shortage  of  cement  and  steel.

 (९)  Efforts  have  been  made  to  ob-
 tain  maximum  quantity  of  cement  and
 steel.  The  work  is  now  in  an  advanc-
 ed  stage  of  completion  and  part  of  the
 complex  has  already  been  put  to  use,

 Payment  of  Sugarcane  arrears  by
 Sugar  Mills  during  current

 crushing  season

 94.  SHRI  BHOLA  MANSJHI:
 Will  the’  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  the  Sugar  Mill  owners
 have  to  pay  to  growers  Rs.  54  crores
 towards  purchase  of  Sugarcan?2  during
 the  current  crushing  Season;  and

 (b)  if  so,  the  facts  thereof  and  the
 steps  being  taken  to  compel  the  mill
 owne:s  to  pay  the  arrears?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  8.  P.  MAURYA):  (a)  The
 arrears  of  cane  prices  as  on  the  l5th
 June  974  due  to  cane  growers  all  over
 the  country  towards  the  cost  of  sugar-
 cane  purchased  during  the  current
 sugar  season,  as  reported  by  the  sugar
 factories,  amounted  to  about  Rs.  34.72
 crores.  This  includes  a  sum  of  Rs.  .80
 crores  representing  the  cost  of  cane
 purchased  during  the  first  fortnight  of
 June,  1974.  Fall  in  recovery  from
 cane  and  the  stringent  credit  squeeze
 enforced  by  the  Reserve  Bank  of  India
 seem  to  have  rendered  the  position
 particularly  difficult  this  year.

 (b)  The  State  Governments  have
 been  advised  from  time  to  time  to  take
 stringent  and  coercive  measures—
 legal  or  otherwise~and  enact  legisla-
 tion,  wherever  it  does  not  exist  already
 to  enforce  recovery  of  cane  price
 areas  as  arrears  of  land  revenue.  The
 need  for  expenditious  clearance  of
 cane  dues  was  also  impressed  upon  the
 State  Governments  and  the  industry’s
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 representatives  at  a  meeting  taken  by
 me  in  May,  1974.  As  a  result  thereof
 some  of  the  State  Governments,  e.g.,
 Uttar  Pradesh/Bihar  have  réeported
 that  they  have  launched  criminal  pro-
 secutions  and  taken  legal  action  for
 recovery  of  cane  dues  as  arrears  of
 land  revenue.  It  is  expected  that  as
 a  result  of  these  measures  and  the
 crushing  season  having  practically
 ended,  the  cane  price  arrears  will  be
 considerably  reduced  shortly.

 Set  back  in  Road  Development  Prog-
 ramme  jn  the  Central  Sector

 95.  SHRI  BHOLA  MANJHI:
 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  programme  for  road
 development  in  the  Central  Sector  is
 likely  to  receive  a  set-back  during
 the  current  financial  year;  ang

 (b)  if  so,  the  reason  therefor  and
 the  details  of  the  programme  that
 may  be  affected  and  the  cut  in  outlay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  and  (b).  In  view
 of  the  acute  financial  stringency  pre-
 vailing  in  the  country,  the  outlay  for
 Central  Sector  Road  Schemes  during
 (1974-75  is  low.  As  a  result,  it  has  not
 been  possible  to  provide  funds  to  meet
 all  the  requirements  for  development
 works  in  respect  of  all  the  Central
 Sector  Road  Schemes.  Within  the
 available  funds  attention  will  be  con-
 centrated  largely  on  ‘on  going  works’,
 in  respect  of  all  the  Central  Sector
 Road  Schemes  during  ‘1974-75.

 Proposed  revision  of  Master  Pian  for
 Delhi

 96.  SHRI  BHOLA  MANJHI:
 Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state:

 (a)  whether  changes  are  expected
 to  be  made  in  Delhi’s  Master  Pian;
 956  L.S.—7
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 (b)  if  so,  the  broad  outlines  thereof
 and  reasons  therefor;

 (c)  whether  the  new  colonies  that
 have  come  up  will  be  taken  into  con-
 sideration;  and

 (d)  revisions,  if  any,  made  in  the
 Master  Plan  in  the  past?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  and
 (b).  Detailed  studies  are  being  carried
 out  as  a  part  of  the  review  of  certain
 aspects  of  the  Master  Plan  for  Delhi.
 However,  by  such  a  review  it  is  not
 Proposed  to  change  the  basic  features
 of  the  Master  Plan.

 (c)  Does  not  arise.

 (d)  A  few  changes  relating  to  the
 number  of  development  zones,  Master
 Plan  land  uses,  zoning  regulations  etc.
 have  been  made  in  the  past,

 Demand  for  increase  in  Commission
 by  Fair  Price  Shop  owners  in  Delhi

 97.  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  fair  price  shops  cwners
 in  Delhi  have  demanded  an  increase
 in  their  commission  which  has  re-
 mained  static  at  .5  per  cent  for  the
 last  seven  years;

 (b)  whether  profit  margin  in  the
 caSe  of  controlled  cloth  dealers,  con-
 trolled  coal  and  fuel  dealers  was  12,
 0  and  5  per  cent  respectively;  and

 (c)  if  so,  the  reasons  for  the  low
 profit  margin  for  the  fair  pric:  shops
 and  the  steps  Government  propose  to
 take  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  It  is  true  that  the  Fair  Price  Shop
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 holders  in  Delhi  have  .asked  for  an
 increase  in  the  Commission  allowed  to
 them.

 (b)  The  margin  in  the  case  of  con-
 trolled  cloth  dealers  and  controlled
 coal  dealers  was—

 128%  upto  (31-3-1974
 20%  from  ‘1-4-1974

 Controlled  Cloth  :

 Controlled  Coal:  910%

 (c)  The  question  of  fixing  an  appro-
 priate  margin  is  under  review  of  the
 Delhi  Administration.  नि

 Encouragement  to  Varalakshmi
 Cotton  Seed

 98.  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  the  latest  variety  of
 Varalakshmi  Cotton  Seed  has  revolu-
 tionised  the  cotton  production  pros-
 pects  in  the  country;

 (b)  whether  Government  propose
 to  encourage  the  various  State  Gov-
 ernments  to  raise  foundation  seed  of
 Varalakshmi  Cotton;  and

 (c)  steps  proposed  to  be  taken  to
 provide  this  variety  of  cotton  seeds
 to  the  farmers  at  reasonable  rates?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  Varalakshmi  Hybrid  Cotton  variety
 has  improved  the  cotton  production
 prospects  in  our  country  by  its  high
 yields  and  fine  fibre  quality.  This
 variety  was  released  in  970  and
 yields  about  30—55  quintals  of  Kapas
 per  hectare.

 (b)  This  variety  is  suitable  for  the
 Tungabhadra  Project  area  (Raichur-
 Ballery)  and  Malaprabha  Project  Area
 (Belgaum  and  Dharwar).  It  has  also
 been  found  suitable  for  Guntur  and
 Prakasam  districts  of  Andhra  Pradesh.
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 The  University  of  Agricultural  Scien-
 ces,  Bangalore,  have  distributed  in  the
 current  year  sufficient  parental  seeds
 of  this  variety  to  Departments  of  Agri-
 culture  and  the  Agricultural  Universi-
 ties  in  the  States  of  Andhra  Pradesh,
 Gujarat,  Karnataka,  Maharashtra,
 Madhya  Pradesh,  Tamil  Nadu  and
 Rajasthan  for  multiplication  as  founda-
 tion  seed.  It  is  expected  that  this
 hybrid  would  cover  about  2.4  lakh
 hectares  during  1974-75.

 (c)  At  present,  the  price  of  this  seed
 is  high  because  of  hand  emasculation
 and  polination  to  be  effected  in  every
 one  of  the  individual  flowers  and
 plants.  Reduction  in  price  is  possible
 only  when  male  sterile  lines  becomes
 available  for  breading  programme.  The
 All  India  Coordinated  Cotton  Improve-
 ment  Project  under  the  Indian  Council
 of  Agricultural)  Research  is  already
 working  to  evolve  a  suitable  maic
 sterile  line.

 Imbalance  in  Supply  of  Chemical
 Fertilizers  to  States

 99.  SHRI  P.  VENKATASUBBAIAH:
 Will  the  Minister  of  AGRICULTURE

 be  pleased  to  state:

 (a)  whether  there  is  an  imbalance
 in  supply  of  chemical  fertilizers  to  the
 various  States;  and

 (b)  whether  Government  propose
 to  link  up  supply  of  chemical  fertili-
 zers  with  procurement  by  the  States
 to  the  Central  Pool?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  requirements  of  the  States
 are  assessed  for  two  six  monthly
 periods  in  the  year,  The  quantities  to
 be  supplied  by  different  manufacturers
 are  then  allocated.  The  balance  deficit
 is  registered  with  the  Pool,  against
 which  supplies  are  made  from  imports
 depending  on  availability.  As  far  as
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 manufacturers  are  concerned,  instruc-
 tions  exist  that  in  the  event  of  pro-
 duction  falling  below  estimates,  gup-
 plied  to  different  States  should  be
 made  on  proportionate  basis.  From
 the  Pool  also,  efforts  are  made  to  ar-
 range  allotment  and  supply  of  fertili-
 sers  to  the  various  States  normally  in
 proportion  to  the  deficit  registered
 with  the  Pool.  The  actual  pattern  of

 ‘supplies,  however,  is  not  always  fully
 in  keeping  with  the  allotments  due  to
 varying  operationa]  conditions  such  as
 actual  ship  arrivals  from  abroad  in
 ‘the  different  zones  and  ports,  varying
 position  in  respect  of  rail  and  road
 ‘transportation  in  different  areas,  etc.
 The  relative  position  of  supplies  to
 different  States  is  being  watched  by

 ‘the  Food  Corporation  of  India  Zonal
 Offices  and  also  by  the  Ministry  of
 Agriculture  and  action  is  taken  to  step
 up  or  step  down  the  supplies  to  States
 concerned  to  correct  the  imbalances
 developing  from  time  to  time,  to  the
 maximum  extent  possible,  within  the
 limitations  of  the  operational  para-
 meters  pertaining  to  shipping,  trans-
 portation,  etc.

 (b)  Internal  distribution  of  Pool
 ‘fertilisers  within  the  States  is  con-
 trolled  by  the  State  Governments.  It
 is  for  them  to  consider  the  local  cir-
 cumstances  and  decide  on  the  need  and
 desirability  of  linking  fertiliser  supply

 ‘to  the  cultivators  with  the  procure-
 ment  of  foodgrains  in  the  State.

 Acreage  and  Production  of  Sajata
 extra-long  variety  of  StaPle  Cotton

 100.  SHRI  5.  R.  DAMANT.  Will  the
 Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  the  acreage  covered  at  present
 ‘by  the  Sujata  extra-long  variety  of
 ‘staple  cotton,  its  annual  production
 and  the  districts  and  States  in  which
 it  is  popularised;

 (b)  the  main  features  of  the  phased
 Programme  to  cover  the  proposed
 ‘2000  hectares  during  the  Fifth  Plan
 Period;  and
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 (c)  whether  experiments  have  been
 carried  out  to  ascertain  its  suitability in  big  cotton  growing  States  like
 Maharashtra  and  Gujarat  and,  if  go,
 the  results  thereof?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  official  estimates  of  area  and
 production  is  not  yet  available.  The
 estimated  area  under  this  variety  is
 1,100  hectares  with  production  of
 1,500,  bales.  At  present  this  variety  is
 only  grown  in  irrigated  area  of  Co-
 imbatore  district  of  Tamil  Nadu.

 (b)  It  is  expected  that  about  2,000
 hectares  will  be  covered  under  this
 variety  during  (1974-75,  itself.

 (c)  Yes,  This  variety  has  been  tried
 in  Gujarat  and  Maharashtra  State.
 But  in  view  of  the  popularity  of  high
 yielding  Hybrid  cotton,  Sujata  is  not
 likely  to  be  extended  on  a  large  scale
 in  these  two  States,

 Conference  of  Animal  Husbandry  and
 Milk  Commissioners

 0l.  SHRI  RAGHUNANDAN'  LAL
 BHATIA;  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  any  conference  of  Ani-
 mal  Husbandry  ang  Milk  Commis-
 sioner  and  State  Secretaries  was  held
 in  New  Delhi  in  the  last  week  of
 May,  1974;  and

 ‘(b)  if  so,  the  points  discussed  and
 action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  Yes,  Sir.
 A  Conference  of  State  Secretaries  In-
 charge  of  Animal  Husbandry  and
 Dairying,  Directors  of  Animal  Hus-
 bandry,  Milk  Commissioners  and
 Managing:  Directors  of  State  Dairy
 Development  Corporations  was  held
 at  New  Delhi  from  27th  to  29th  May,
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 3974  in  order  to  ensure  a  coordinated
 and  unified  approach  for  implementa-
 tion  of  the  massive  and  dynamic  pro-
 grammes  contemplated  for  develop-
 ment  of  Animal  Husbandry  and  Dairy-
 ing  during  the  Fifth  Five  Year  Plan
 period.

 (b)  The  programmes  of  milk  pro-
 duction,  poultry,  sheep  and  pig  pro-
 duction  through  Small  Farmers,  Mar-
 ginal  Farmers  and  Agricultural
 Labourers  for  supplementing  their
 income  were  given  special  importance
 in  the  discussions.  Besides  these,  milk
 procurement,  pricing  and  distribution,
 Artificial  Insemination  technique  in-
 cluding  Frozen  Semen  _  technology,
 development  of  Feed  &  Fodder  and
 Pasture  resources,  Sheep  Breeding
 and  Wool  Production  and  Marketing,
 Poultry  and  Egg  Marketing  Pro-
 grammes  Swine  Breeding,  Slaughter
 Houses  and  Carcass  Utilisation  Pro-
 grammes,  Animal  Health  Cover  Pro-
 grammes  and  prophylactic  measures
 including  biological  products,  report-
 ing  system  of  Animal  Husbandry  and
 Dairying  Statistics,  Farmers’  Training
 Programmes  and  Field  application  of
 proved  research  result  and  field  pro-
 blems  for  further  research,  were  also
 discussed.  A  number  of  far  reaching
 recommendations  were  made  in  res-
 pect  of  these  programmes.  The  con-
 cerned  authorities  have  been  requested
 to  take  necessary  action  on  various
 recommendations  immediately.

 Change  in  Cadre  of  Drawing  Teachers
 in  Dethi

 102.  SHRI  PURUSHOTTAM
 KAKODKAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state.

 (a)  whether  Drawing  Teacher
 Grade  III  working  in  Government
 Middle  School  of  Delhi  who  are  other-
 wise  qualified  for  the  post  of  Trained
 Graduate  Teachers,  are  allowed  the
 change  of  cadre;  and
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 (b)  if  not  by  what  time  Govern-
 ment  propose  to  allow  change  of
 cadre  to  such  teachers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  According  to  exist-
 ing  Rules  of  Delhi  Administration,
 change  of  cadre  is  not  permissible.

 (b)  The  question  does  not  arise.

 तीसरे  वेतन  ग्रा योग  द्वारा  सिफारिश  किये
 गये  दिल्ली  के  प्राध्यापकों  के  वेतन

 सान

 103.  श्यो  पुरु घो सस  काकोडकर  :  क्‍या

 शिका,  समाज  कल्याण  कौर  संस्कृति  मंत्रो

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  तीसरे  वेतन  आयोग  द्वारा
 संशोधित  वेतनमान  दिल्ली  के  अध्यापकों
 पर  लागू  कर  दिये  गये  हैं  ;

 (ख)  यदि  नहीं,  तो  इसके  कया  कारण

 हैं;  और

 (ग)  वे  वेतनमान  उन  पर  कब  तक  लागू
 कर  दिये  जायेंगे  ?

 शिक्षा  जौर  समाज  कल्याण  मंत्रालय  तथा.
 संस्कृति  विभाग  में  उपमंत्री  (श्री

 डी०  पी०  यादव  )  :  (क)  जी,  नहीं  t

 (ख)  आयोग  की  सिफारिशों  को
 सरकार  जांच  कर  रही  है

 (ग)  अन्तिम  निर्णय  लेते  ही,  इन्हें  लागू
 कर  दिया  जाएगा  ।
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 (Lifting  of  Price  Control]  on  Vanaspati
 to  ease  scarcity

 104.  SHRI  MOHINDER'  SINGH

 GILL:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  any  proposals  have
 een  seriously  considereq  to  lift  price
 control  65  Vanaspati  ghee  to  ease  the

 current  scarcity  and  to  outwit  the
 manufacturers’  tacts  of  producing
 less  to  create  artificial  scarcity  and

 earn  more  profits;  and

 (b)  if  so,  the  action  taken  in  this
 ‘direction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  and  (b).  Vari-
 ous  proposals,  including  decontrol  of
 vanaspati  prices,  were  considered  by
 the  Government,  It  was  ultimately
 decided  to  increase  the  controlled
 prices  of  vanaspati  by  Rs.  800  to
 Rs.  2200  per  tonne  at  producer’s  level
 in  the  different  zones  with  effect  from
 the  l5th  June  1974,

 Prostitution  in  Bombay
 105.  SHRI  C.  K.  CHANDRAPPAN:

 ‘Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 ‘be  pleaseg  to  refer  to  the  reply  given
 to  Unstarreq  Questidn  No.  743  on

 ‘4th  March,  974  regarding  survey  for
 Prostitution  and  state:

 (a)  whether  in  Bombay  there  still
 exist  ‘red  light  streets  and  licensed
 prostitutes;

 (b)  whether  these  exist  in  other
 parts  of  the  country;

 (c)  if  so,  the  facts  thereof;  and
 (d)  the  steps  taken  to  wipe  out  pro-

 stitution  and  to  rehabilitate  the  pro-
 stitutes?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  The  infoyma-
 tion  is  being  obtained  from  the  Gov-
 ernment  of  Maharashtra  and  will  be
 laid  on  the  table  of  the  Sabha.

 (b)  to  (d).  There  is  no  provision  for
 licensing:  of  prostitutes  under  the
 Suppression  of  Immoral  Traffic  in  Wo-
 men  and  Girls  Act,  956  and  the  run-
 ning  of  brothels  is  an  offence.  The
 Act  also  provides  for  the  establish-
 ment  of  protective  homes  for  shelter-
 ing  and  rehabilitating  women  rescued
 from  brothels.  Voluntary  Organisations
 doing  preventive  and  _  rehabilitative
 work  are  also  given  financial  assist-
 ance.

 Issue  of  Price  of  Wheat  as  op  l5th
 June,  973  and  974

 106.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  AGRICULTURE  ७९
 pleased  to  state.

 (ay  what  was  the  issue  price  of
 wheat  in  the  fair  price/ration  shops
 in  the  different  Capital  and  Capitals

 of  Union  Territories  on  5th  June,
 ‘1973;

 (b)  what  was  the  issue  price  in
 these  places  on  450  June,  1974;  and

 (c)  the  reasons  for  the  increase  in
 issue  prices,  including  the  increase  in
 transport,  handling  charges  and  ad-
 ministrative  overheads?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  A  statement  giving  the
 required  information  is  attached.

 (c)  The  increase  was  mainly  due  to
 enhancement  of  the  Central  Issue
 Prices  consequent  upon  upward  revi-
 sion  of  the  procurement  prices  keep-
 ing  in  view  ,the  need  to  reduce  the
 burden  of  subsidy  and  deficit  financing
 and  need  to  give  remunerative  prices
 to  producers.
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 STATEMENT

 Issue  prices  of  wheat  in  the  Pair  Price/Ration  Shops  to  the  different  Capitals  and
 Capitals  of  Union  Territories  on  sth  June,  973  and  i5th  June,  7974

 Issue  Price  Issue  Price
 State/Union  Territory  of  wheat  as  On  of  wheat  as  cm

 I5-6-73  15-6-74,

 States  (Rs.  per  quintal)  (Rs.  per  quintal)
 5a  Andhra  Pradesh  90:00  135°  00
 2.  Gujarat  .  90°00  135700"
 3.  Haryana  89°00  (Atta)  I38  00  (Atta)
 4  Jammu  &  Kashmir  44°00:  44:00%
 5-  Kerala  85  00  34°CO

 to  to
 88-00  136-00

 Ordinary  All  varieties
 9I°00

 to
 93°00 Superior

 6.  Madhya  Pradesh.  83°77  136  00
 7.  Maharashtra  9I-00  138°  00

 Ordinary  All  varie-
 ties

 97°00 Superior
 8.  Manipur‘  107"  65  157"  80°

 Orissa  90°00  I42-00
 to.  Punjab  89°00  138-00

 (Atta)  (Atta)
 zi.  Rajasthan  :  °  .  e  87°00  3€¢00
 12.  Tamil  Nadu  A  90.00  I40.00
 33.  WestBengal  90°00  13900:

 Union  Territories
 i.  Andaman  &  Nicobar  Islands  92°00  ‘142°  00
 2.  Arunachal  Pradesh  मर  Dees  not  arise  in  65°00 one

 including:
 June,  ‘19733,  the  &

 Capital  was  at  other  incidental
 Shillong  charges

 3.  Chandigarh  4  89°00  (Atta)  138-00  (Atta):
 4.  Dadra  &  Nagar  Haveli.  86-00  I33-00°
 5.  Dethi  8r°00  I28:00:
 6.  Goa,  Daman  &  Diu  88-00  Common  I39-00:

 95°00  Superior
 7.  Lakshadweep  .  द  °  .  »  91°00  ‘14;90@ eo

 8.  Pondicherry  89°00  I32°00

 Note—Information  in  respect  of  Assam  Bihar,  Himachal  Pradesh,  Karnataka,  Meghalaya,
 Nagaland,  Tripura,  U.  P.  and  Mizoram  is  not  available.

 *Sale  of  foodgrains  heavily  subsidised.
 @Transport  Handling  &  Administrative  charges  increased  by  25%.



 गदा..  शत  820  Answers

 Procurement  of  Wheat  as  on  50
 June,  973  and  974  make  up  of

 Shortfall

 107.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  which  States  are  surplus  in
 terms  of  wheat  production;

 (b)  the  procurement  of  wheat
 under  the  “monopoly  procurement”

 scheme  in  the  surplus  States  upto
 I5th  June,  973  and  450  June  this
 year  under  the  “wholesalers  levy
 scheme”;  and

 (९)  will  the  shortfall  in  procure-
 ment  be  made  up  by  additional  im-
 Ports  of  foodgrains  or  by  paring  down
 of  the  public  distribution  commit-
 ment?
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 THE  MINISTER  OF  STALE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  In  a  normal  year  Punjab,  Haryana
 Uttar  Pradesh,  Madhya  Pradesh  and
 Rajasthan  are  surplus  States  in  terms
 of  wheat  production.

 (b)  A  statement  is  attached.  The
 two  procurement  figures  are  not  really
 comparable  as  last  year  practically
 whatever  arrived  in  the  mandis  was
 procured  by  public  agencies,  while
 this  year  the  procurement  is  only  50
 per  cent  of  the  mandi  purchases  made
 by  the  traders.

 (c)  Within  the  overall  quantity
 authorised  for  import,  purchases  are
 being  made  from  abroad  to  the  extent
 considered  necessary,  keeping  in  view
 overall  availability  of  foodgrains  with-
 in  the  country  as  also  the  requirements

 ‘W  of  public  distribution  system.

 Statement

 Progressive  procurement  of  wheat  upto  sth  Fune  current  year  (Rabi  7974-75)
 compared  to  last  year  (Rabi  7973-74)  in  surplus  States.

 PROCUREMENT  OF  WHEAT  UPTO  l5th  JUNE
 (Figures  in  “ooo  tonnes)

 ‘1974-75,
 Surplus  State  I973-74  Procu-  Total * rement

 through  _Procure-
 Levy  ment

 Punjab  Lee  »«  -  2385  692  696
 Haryana  eo  495  786  202
 Uttar  Pradesh.  .  8  .  .  6I9  50  703
 Rajasthan  .  .  नम  हे  कर  .  १०)  4  4  75
 Madhya  Pradesh  ‘  782  8  707

 *Note:—The  total  Procuement  for  Rabi  season  1974-75,  includes  procurement  through
 traders  levy  as  well  as  direct  purchases  by  public  agencies  from  cultivators  and  stocks  dehoarded
 by  the  U.  P.  Government.
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 Demand  for  increase  in  price  of
 Vanaspati  by  Vanaspati  Manu-

 facturing  Industry

 108.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  Vanaspati  Industry
 has  been  seeking  an  increase  in  the
 price  of  Vanaspati  Ghee  and  have
 threatened  to  close-down  their  units
 if  this  increase  is  not  granted;

 (b)  ig  so,  the  magnitude  of  price
 increase  askeq  for;

 (c)  whether  the  consumers  are
 opposed  to  this  increase;  and

 (d)  the  reaction  of  the  Govern-
 ment  to  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 -(SHRI  B.  ए.  MAURYA):  (a)  and  (b).
 The  vanaspati  industry  is  not
 Satisfied  with  the  increase’  in
 vanaspati  prices  ranging  from
 Rs.  800  to  Rs.  2200  per  tonne
 at  producer’s  level  in  the  differ-
 ent  zones,  sanctioned  by  the  Govern-
 ment  on  the  5th  June  974  as  it  fell
 short  of  its  expectation  by  about
 Rs.  500  ner  tonne.  The  industry  has
 been  pressing  either  for  decontrol  of
 the  prices  or  for  allowing  the  prices  to
 fluctuate  in  step  with  the  prices  of  in-
 digenous  edible  oils  used  in  its  manu-
 facture,  based  on  fortnightly  reviews,
 in  the  interest  of  improving  the  pro-
 duction  and  augmenting  the.  avail-
 ability  of  supplies  of  the  product.  It
 has  further  pointed  out  that  otherwise
 the  production  of  vanaspati  wil)  fluctu-
 ate,  rising  or  falling,  according  as  the
 prevailing  oil  prices.  are  lower  or
 higher  than  the  oil  prices  built  into
 the  vanaspati  pricing  formula.

 (c)  and  (d).  It  is  obvious  that  the
 consumers  will  not  be  in  favour  of  any
 increase,
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 भारतीय  खाद्य  निगम  हारा  निर्धारित
 गेहूँ  का  ऊपरी  खर्च

 109.  थी  रास  रतन  शर्मा:क्या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  वर्ष  1972-73  और  973-—
 74  में  भातीय  खाद्य  निगम  ने  गेहूं  का  प्रति

 क्विंटल  उपरी  खर्च  क्या  निर्धारित  किया  है;
 और

 (ख)  वह  ख  किस  आधार  पर  निधारित
 किया  गया  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (थो)
 अण्जासाहिब पो  ०  शिन्दे):  (क)  वर्ष  1972-

 73  और  973-74  (अस्थायी)  के  लिए
 भारतीय  खाद्य  निगम  ने  गेहूं  के  सम्भाल-
 प्रभार  के  रूप  में  जो  खर्च  किया  था  वह  इस
 प्रकार  है:-

 1972-73  22.76

 1973-74  (अस्थायी)  23.09

 (ख)  सम्भाल  सम्बन्धी  खर्च  में  अधि-
 प्राप्ति,  संचलन,  संचयन  तथा  वितरण  के
 कारण  हुए  खच  शामिल  हैं।  इन  खर्चों  में  बोरी
 का  मूल्य,  क्रय-कर,  मंडी  प्रभार,  मंडी  मजदूर
 खर्चे,  प्रेषण  प्रभार,  आन्तरिक  संचलन,  भाड़ा,
 सूद,  मार्ग  तया  भण्डारण  में  हुई  क्षत्ति,  गोदामों  में
 सम्भाल,  प्रशासन  सम्बन्धी  ऊपरी  खर्च  आदि
 शामिल  हैं  ।

 भारतीय  खाद्य  निगम  के  चेयरमन  के  विरुद्ध
 शिकायतें

 110.  श्री  राम  रतन  फार्मा:  क्‍या  कृषि
 मंत्री  यह  बताने  कौ  कृपा  करेंगे  कि  :

 (क)  भारतीय  खाद्य  निगम  जब  से
 स्थापित  किया  गया  है  तब  से  उस  के  कौन  कौन
 व्यक्ति  चेयरम॑न  रहे  हैं  ;



 ‘145,  Written  Answers

 (@)  क्या  स  (कार  को  उन  के  खिलाफ
 कोई  गम्भीर  शिकायतें  प्राप्त  हुई  हैं  ;

 (ग)  यदि  हां,  तो  उन  में  से  कितनों
 के  विरुद्ध  जांच  कराई  गई  है  और  उस  के  क्या
 परिणाम  निकले  हैं;  और

 (घ)  कितने  चेयरमैनों  के  विरुद्ध  न्याय-
 क्यों  में  मुकदमे  चलाये  जा  रहे  हैं  और  वे  लोग
 किस  राज्य  के  रहने  वाले  हैं  ?

 औद्योगिक  विकास  तथा  विज्ञान  और
 प्रौद्योगिकी  त्या  कृषि  मंत्री  श्री  सी०  सुब्रह्मण्यम
 (क)  भारतीय  खाद्य  निगम  की  स्थापना  से
 उस  के  अध्यक्ष  के  पद  पर  कार्य  करने  वाले
 व्यक्तियों  के  नाम  इस  प्रकार  हैं  im

 ~  श्री  टी०  ए०  पाई

 2.  श्री  के०  टी०  चन्दी,

 3.  श्री  शाहनवाज  खां,

 4.  श्री  इकबाल  सिंह,

 5.  को  आर०  एन०  चोपड़ा--इस
 समय  कार्यभार  सम्भाले  हुए  हैं  ।

 (ख  से  (ध)  श्री  इकबाल  सिंह  को  छोड़
 कर,  जो  कि  .9-7-7i  से  30-11-72
 की  अवधि  के  दौरान  अध्यक्ष  थे,  अन्य  किसी
 अध्यक्ष  के  विरुद्ध  कोई  गम्भीर  शिकायत  प्राप्त
 नहीं  हुई  थी  ।  श्री  इकबाल  सिंह  के  बारे  में,
 जोकि  पंजाब  के  हैं,  सरसों  के  तेल  और  दाल
 की  खरीद  में  कुछेक  पारियों  की  तरफदारी
 करने  के  लिए  दिल्ली  के  विशेष  जज  के  न्यायालय
 में  28-11-73,  को  एक  आपराधिक  मामला
 दायर  कराया  गया  है  और  वह  मामला  न्यायाधीश
 है  मकई  की  बिक्री  के  अन्य  मामले  में  जांच  से
 श्री  इकबाल  सिंह  के  विरुद्ध  प्रत्यक्षतः:  केस
 दिखाई  देता  है  ।
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 Less  quantity  of  Vanaspati  in  Tins  of
 Government  Controlled  Mills  of

 Vanaspati  in  Delhi

 ll.  SHRI  N.  E.  HORO:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  inviteg  to  the  fact  that
 vanaspati  manufactured  in  a  Govern-
 ment  controlled  mill  in‘  Delhi  con-
 taineq  200  to  250  grams  less  vanaspati
 than  its  declared  weights;  ang

 (b)  if  so,  whether  any  enquiry  in
 this  regard  has  taken  place  and  it  so,
 with  what  result?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF.  AGRICULTURE  (SHRI B.  P.  MAURYA):  (a)  and  (b).  Ac
 cording  to  the  information  receiv- ed  from  the  Weights  and  Measures
 Department  of  the  Delhi  Administra-
 tion,  a  complaint  was  received  on  the
 23rd  May  974  that  tins  of  vanaspati
 manufactured  in  M/s.  Ganesh  Flour
 Mills  Company  Limited  contained  less
 vanaspati  than  its  declared  weight. The  Department  arranged  for  continu-
 ous  checking  by  the  Inspectors  of
 Weights  and  Measures  of  stocks  with
 the  mills,  stockists  and  retailers  of  . 4  Kg.  and  2  Kg.  tins  of  vanaspati
 manufactured  by  this  factory.  It
 Was  observed  that  the  average  net
 weight  of  these  containers  was  invari-
 ably  within  the  tolerance  limit  of  2

 per  cent  except  on  two  occasions.  In
 May  974  some  individual  containers
 were  found  short  by  2.4  per  cent  and
 4.55  per  cent  and  the  factory  was
 warned  to  be  careful  in  packing  vanas-
 pati  in  future.  On  the  second  occa-
 sion  of  checking  on  ‘10-7-1974  there
 was  an  average  shortage  of  3.9  per
 cent.  Further  action  to  be  taken  is
 under  the  consideration  of  the  Delhi
 Administration.
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 Alternative  arrangements  to  meet
 shortage  of  Bread  in  Delhi

 i2,  SHRI  BIRENDER  SINGH
 RAO:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  propose
 to  make  any  alternative  arrangements
 for  the  supply  of  bread  in  Delhi  due
 to  shortage;  and

 (b)  if  not,  the  steps  taken  by  Gov-
 ernment  for  the  smooth  running  of
 bakeries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  The
 Delhi  Administration  have  stated  that
 there  is  no  shortage  of  bread  in  Delhi
 at  present.

 (b)  Does  not  arise.

 Enquiry  Report  on  Aduiteration  of
 Fertiliser  in  Punjab

 i3.  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK;

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  the  enquiry  into  the
 supply  of  adulterated  fertilisers  to

 the  farmers  in  Punjab  and.  other
 places  has  since  been  completed;

 (b)  if  so,  how  many  persons  were
 found  guilty  and  what  action  has
 since  been  taken  against  them,

 ether  a  copy  of  the  inquiry hi as
 on  the  Table  of report  will  be  placed

 the  House;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to
 “@).  In  the  recent  past,  two  major
 complaints  regarding  alleged  adulte-
 ration  in  fertiliser  supplies  to  Punjab
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 have  been  reported  by  the  State  Gov-
 ernment  to  the  Government  of  India
 One  pertains  to  the  sale  of  granulated
 mud  as  fertiliser,  by  some  private
 dealers  in  Punjab,  reported  by  the
 Punjab  Government  in  July  1973.
 The  other  case  reported  by  the  Pun-
 jab  Government  in  December,  973
 pertains  to  the  receipt  at  Bhatinda
 of  fertilisers  containing  impurities
 from  Bhavnagar  port.

 In  the  first  case,  preliminary  en-
 quiries  made,  indicated  that  it  was
 prima  facie  a  case  of  some  anti-social
 elements  in  Bombay  getting  mud
 granulated  and  selling  it  as  imported
 DAP  to  some  private  dealers  in  Pun-
 jab.  The  case  was  handed  over  to  the
 Central  Bureau  of  Investigations  in
 August,  1973.  The  0.  8.  I.  enquiry

 is  nearly  complete.  The  accused  have
 already  been  identified  and  a  number
 of  persons  have  been  arrested.  The
 report  from  the  CBI  is  expected  short-

 ly.
 In  the  second  case,  regarding  the

 receipt  at  Bhatinda,  of  fertilisers,
 containing  impurities  from  Bhaynagar
 Port,  no  formal  enquiry  was  ordered
 but  the  complaint  received  from  the
 Punjab  Government  was  investigated.
 It  was  found  that  some  of  the  fertili-
 ser  bags  received  from  Bhavnagar  port
 during  this  period  contained  sweep-
 ings  and  other  impurities.  This  was
 not  found  to  be  a  deliberate  case  of
 adulteration  but  a  lack  of  prcper  care
 on  the  part  of  labour  and  staff  of  the
 Food  Corporation  of  India.  The  Food
 Corporation  of  India  have  been  asked
 to  ensure  to  that  such  careless  bagg-
 ing  and  despatches  are  avoided  in
 future.

 Teachers  working  on  ad-hoc  basis  in
 Government  Schools  in  Delhi

 114,  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  teachers  who  are
 working  on  ad  hoc  basis  in  Govern-
 ment  schools  in  Delhi;
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 (b)  the  reasons  for  which  they  have
 not  been  regularized  though  some  of
 them  have  completed  more  than  five
 years  of  service;  and  ०

 (c)  how  much  time  it  will  take  to
 regularize  them?

 THE  DEPUTY  MINISTER  |  IN
 THE  MINISTRY  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  _  IN
 THE  DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV):  (a)  to  (c).  The
 information  is  being  collected  from  the
 Delhi  Administration.

 Construction  of  New  D.D.A.  duilding
 in  Indraprastha

 ‘115.  SHRI  ISHAQUE  SAMBHALI:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  Delhi  Development
 Authority  has  completed  the  work  of
 its  building  in  Indraprastha;

 (b)  if  not,  how  long  it  will  take;

 (c)  the  total  amount  spent  thereon;
 and

 (d)  when  all  the  departments  of
 Delhi  Development  Authority  will
 shift  to  this  new  building?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  No,
 Sir.

 (b)  It  is  expected  to  be  completed
 by  December,  1974,

 (९)  About  Rs.  49.95  lakhs  upto  3lst
 May,  1974,

 (a)  No  indication  can  be  given  at
 present,
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 Maintenance  of  Buses  under  “Sugam
 Seva”  and  “Mudrika  Seva”  of  D.T.C,

 116.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  SHIPPING

 AND  TRANSPORT  be  pleased  to
 state:

 (a)  the  number  of  new  buses  put
 on  the  streets  in  Delhi  under  “Sugam
 Seva”  and  “Mudrika  Seva”;

 (b)  whether  Government  are  aware
 that  these  new  buses  are  not  main-
 tained  and  cleaned  properly  before
 they  are  put  to  use  everydoy;  and

 (c)  if  so,  the  arrangements  made  at
 the  terminus  to  see  that  they  are
 cleaned  after  every  trip?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB_~  KU.
 MAR  MUKHERJEE):  (a)  26  buses—
 86  on  “Sugam  Seva”  and  40  on  “Mu-
 drika  Seva”—have  been  deployed.
 Out  of  thees,  l8  are  new  buses  and
 the  remaining  8  are  old  ones.

 (b)  and  (c).  Every  effort  is  being
 made  to  properly  maintain  and  clean
 these  buses  but,  on  account  of  inade-
 quate  maintenance  jnfrastructure  in
 D.T.C.  at  present,  some  deficiencies  in
 this  respect  cannot  be  ruled  out.  The
 maintenance  and  cleanliness  standard.
 of  buses  is  expected  to  improve  with.
 the  commissioning  of  the  new  depots
 which  are  under  construction.

 Supply  of  Wheat,  Sugar  and  V;:
 pati  to  Karnataka

 l7.  SHRI  K.  MALLANA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state.

 (a)  whether  Government  of  Karna-
 taka  has  approached  the  Central  Gov-
 ernment  regarding  the  supply  of
 Wheat,  Sugar  and  Vanaspati;
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 (b)  whether  irregular  supply  of
 these  articles  has  created  problem  for
 the  Government  of  Karnataka;

 (c)  if  so,  the  quantities  of  above
 articles  supplies  during  last  four

 months  to  the  State;  and

 (d)  whether  Central  Government
 propose  to  amend  the  distribution
 system?

 THE  MINISTER  OF  STATE’  IN
 ‘THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  Supplies  of  wheat  to  Kar-
 nataka  Government  during  the  last
 four  months  have  been  more  or  less  in
 -accordance  with  the  allotments  made.
 ‘The  supply  of  wheat  to  Karnataka
 Government  from  March  to  June,  974
 is  as  under:—

 Supply

 March  9,000  tonnes
 April  9,000  tonnes
 May  7,700  tonnes
 June  9,000  tonnes

 There  is  no  centralized  control  on
 the  distribution  of  vanaspati.

 The  basic  monthly  quota  of  levy
 sugar  for  various  State  Governments
 has  been  fixed  on  a  rational  basis,  tak-
 ing  into  account  the  population  figures

 vas  recorded  in  97l  census.  and  past
 pattern  of  consumption.  Actual  month-
 ly  allotments  are,  however,  adjusted
 marginally  in  relation  to  the  total

 “quantity  of  levy  sugar  actually  releas-
 ‘ed  for  each  month.

 Levy  sugar  allocation  to  Karnataka
 Government  during  March  to  June,

 ‘974  are  as  follows:—

 Allocation
 March  9907  tonnes
 April  9907  tonnes
 May  9907  tonnes

 ‘Jane  .9396  tonnes
 (d)  The  scope  and  extent  of  cover-

 -age  of  the  Public  distribution  system
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 is  periodically  subjected  to  review  by
 the  Government.

 Tonnage  of  Import  ang  Export  Cargo handled  by  the  Director  of  Ports,
 Ahmedabad

 118.  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:  ’

 Will  the  Minister  of  SHIPPING
 AND  TRASPORT  be  pieased  to  state:

 (a)  the  total  tonnage  of  import  and
 export  cargo  handled  at  all  the  ports
 under  the  Administrative  Control  of
 Director  of  Ports,  Ahmedabad  during the  year  ‘1973-74;

 (b)  whether  it  has  shown  any  in-
 crease  a  compared  to  the  previous

 year;

 (c)  if  so,  the  increase  in  tonnages;
 and

 (d)  the  total  revenue  earned  by  the
 ports  in  Gujarat  during  this  period?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  28,22,269
 tonnes.

 (b)  No.
 (c)  Does  not  arise.
 (d)  Rs,  2,37,60,199.-

 Rural  Development  Programme  to
 check  scarcity  in  Gujarat

 119.  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  Government  have  un-
 dertaken  rural  development  prog-
 ramme  in  Banaskanta,  Panchmahal,
 Amroli,  Rajkot,  Surendranagar,  Jam-
 nagar  and  Junagarh  District  of  Guja-
 rat  to  prevent  chronic  scarcity  pre-
 vailing  in  that  State;  and



 353  Written  Answers

 (b)  if  so,  the  nature  of  development
 schemes  undertaken  and  the  expendi-
 ture  incurred  thereon?

 THE  MINISTER  OF  STATE’  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  B.  P.  MAURYA):  (a)
 The  Drought  Prone  Areas  Programme
 (formely  known  as  Rural  Works  Prog-
 ramme)  was  taken  up  in  1970-71  in
 seven  districts  of  Gujarat,  viz.  Banas-
 kantha,  Panchmahals,  .Amroli,  Raj-
 kot,  Jamnagar,  Surendranagar  and
 Kutch.  The  aim  was  to  reduce’  the
 severity  of  drought  in  these  areas  by
 organising  labour  intensive  and  ‘pro-
 duction-oriented  works  like  minor/me-
 dium  irrigation  soil  conservation,  affors
 tation,  rural  roads  and  a  few  other
 miscellaneous  schemes.  The  Junagarh
 district  was/is  not  covered  under  the
 programme.

 (b)  A  sum  of  Rs.  9.78  crores  was  re-
 leased  to  the  State  Government  for
 implementation  of  the  approved’  prog-
 rammes  in  these  districts  during  the
 Fourth  Plan.  The  nature  of  develop-
 ment  schemes  undertaken  and  the  ex-
 penditure  incurred  thereon  under  the
 programme  in  the  seven  districts  men-
 tioned  above  during  the  Fourth  Plan
 (upto  January,  974)  is  as  follows:—

 Expenditure Development  Scheme
 (Rs.  in  crores.)

 Minor  Irrigation  4°45

 Soil  Conservation  o-7I

 Afforstation  I°4t

 Roads  3°46
 Other  Miscellaneous  Schemes  0°64

 ToTar  I0:67
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 Enquiry  into  V.I.P.  Land  Grab  of
 New  Friends  Housing  Cooperative

 Society,  New  Delhi

 120.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state:
 (a)  whether  any  enquiry  has  peen

 made  into  VIP  lang  grab  of  New
 Friends  Housing  Cooperative.  Society,
 New  Delhi;  and

 (b)  if  so,  the  facts  thereof  and  its
 outcome?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PAR-
 LIAMENTARY  AFFAIRS  AND  IN
 THE  MINISTRY  OF  WORKS  AND:
 HOUSING  (SHRI  OM  MEHTA):  (a)
 and  (b).  No  inquiry  has  been  ordered
 by  the  Government  of  India  into  the
 affairs  of  the  New  Friends  Housing
 Co-operative  Society,  New  Delhi,  the
 matter  is  sub  judice.

 Fixation  of  wheat  prices  in  deficit
 States

 ‘121,  SHRI  SARJOO  PANDEY:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  fix  wheat  prices  in  deficit
 States;

 (b)  if  So,  the  steps  taken;  and
 (c)  the  retail  prices  fixed  by  each

 State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL-
 TURE  (SHRI  ANNASAHEB  ए.
 SHINDE):  (a)  and  (b).  The  deficit
 States  mainly  depend  on  the  wheat  ex-
 ported  from  the  surplus  States  and
 the  wheat  allocated  to  them  by  the
 Government  of  India  from  the  Central
 wheat  pool.  With  effect  from  the  5th
 June,  974  the  Government  of  India
 have  statutorily  fixed  Rs.  50  per
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 quintal  as  the  maximum  price  at
 which  wheat  may  be  sold  in  the  sur-
 plus  States  in  the  course  of  inter-State
 trade  and  commerce.  With  this  price
 as  the  basis  for  import  from  surplus
 States,  the  deficit  States  have  been
 advised  to  fix  the  maximum  whole-

 sale  and  retail  prices  of  wheat  for
 internal  transactions,

 (c)  A  statement  giving  the  required
 information  is  attached.

 Statement

 Maximum
 Tetail
 Price  of

 wheat

 SL  Stat No.  ¢/  Union  territory

 (in  ‘Yupees  per  quintal)

 co  Assam  है  180-00.
 2.  Bihar  75°00  (w.e.f.

 6-7- 36  Karnataka  I80*00  करको

 4.  Maharashtra  I80-00
 5.  Orissa  178-00
 6.  Tamil  Nadu  180°  00
 7.  West  Bengal  778  00  $(w.e.f,

 Pa  5-7-74)
 3.  Delhi.!  I6I:00  (w.e.f.

 24-6-74)

 N.B.:—In  Bihar,  West  Bengal  and
 Delhi  the  maximum  retail  prices  are
 in  force  from  the  dates  indicated
 above.  In  the  case  of  the  remaining
 States,  the  prices  given  above  are  the
 prices  approved  by  the  Government
 of  India.  Necessary  orders  fixing
 these  prices  are  under  issue  by  the
 State  Governments  concerned.
 Setting  up  of  construction  Corpora- tion  for  Major  Public  Works  in

 Gujarat
 122.  SHRI  0.  0.  DESAI:  Will  the

 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  the  Gujarat  Govern-
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 ment  has  decided  to  set  up  Construc-
 tion  Corporation  for  major  public
 works;  and

 (b)  if  so,  facts  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  Yes
 Sir.

 (b)  In  view  of  a  large  future  prog-
 ramme  of  earth-work  and  construction
 of  dams,  bridges,  roads,  etc.  and  shor-
 tage  of  locally  available  resourceful
 contractors,  inadequate  response  to
 tenders  and  very  high  rates  frequent-
 ly  received,  the  Gujarat  Govern-
 ment  have  decided  to  set  up  a  Public
 Limited  Company  called  “The  Gujarat
 Construction  Corporatian  Ltd.”  It  will
 be  a  wholly  Government-owned  Com-
 pany  with  an  authorised  share  capital
 of  Rs.  3  crores  to  undertake  some  of
 the  important  and  major  construction
 works  at  present  being  handled  de-
 partmentally  by  the  State  Public
 Works  Department.  The  Corporation
 may  also  be  entrusted  with  certain
 Government  works  on  negotiated  rate
 basis  and  will  also  try  to  secure  cons-
 truction  works  in  the  State  in  compe-
 tition  with  other  contractors,

 Decontrolling  of  Vanaspati

 123.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  decontrol  Vanaspati;

 (b)  if  so,  whether  this  step  is  ex-
 pected  to  raise  fhe  availability  of
 Vanaspati;

 (c)  if  so,  how  Government  expect
 to  meet  the  demand  for  edible  oils  by
 the  Vanaspati  industry;  and

 (d)  whether  it  is  a  fact  as  stated
 by  Chairman,  Hindustan  Lever  that
 the  anticipated  gap  between  supply
 and  demand  of  base  oils  will  be  2.3
 million  tonnes  by  1989?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICUL.
 TURE  (SHRI  B.  P.  MAURYA):
 (a)  There  is  no  such  proposal  under
 consideration  of  the  Government  at
 ‘present.

 (b)  Does  not  arise.

 (०)  By  taking  the  following  mea-
 sures:

 (i)  increasing  the  production  6
 traditional  oilseeds  and  non,
 traditional  oilseeds  like  soya-
 bean  and  sunflower  seed;

 (ii)  augmentation  of  supplies
 through  imports  to  the  extent
 Possible;

 (iii)  continued  grant  of  fiscal  in-
 centives  to  encourage  greater
 usage  of  cottonseed  oil  and
 rice  bran  oil  in  the  manufac-

 i  ture  of  vanaspati;  and
 (iv)  promoting  collection  and  uti-

 lisation  of  miner  oilseeds  of
 tree  origin.

 (d)  It  is  difficult  to  estimate  precise-
 ly  the  likely  supply  and  demand  of
 edible  oils  in  989  as  both  of  them
 would  depend  upon  a  number  of  va-
 riable  factors.

 Central  Financial  Assistance  for  set-
 ting  up  of  a  Shipping  Corporation  in

 Kerala

 ‘124,  SHRI  ८.  छू,  CHANDRAPPAN:
 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to
 state:

 (a)  whether  the  Kerala  Govern-
 ment  had  appnoached  the  Centre  for
 financial  assistance  to  set  up  a
 Shipping  Corporation  in  that  State;

 (b)  if  so,  what  was  the  nature  of the  request;  and

 (c)  what  was  the  decision  thereon?
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 THE  DEPUTY  MINISTER’  IN
 THE  MINISTRY  OF  SHIPPING
 AND  TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  (a)  Yes,  Sir.

 (b)  The  Kerala  Government  had
 requested  for  loan  and  guarantee  from
 the  Shipping  Development  Fund  Com-
 mittee  for  acquisition  of  ships  to  the
 extent  admissible  to  them.

 (c)  The  Kerala  Government  has
 been  informed  that  due  to  financial
 constraint,  the  Shipping  Development
 Fund  Committee  may  not  be  able  to
 sanction  loan  to  the  extent  admissible
 but  they  may  issue  guarantee/counter-
 guarantee  for  loan  raised  by  the  Gov-
 ernment  of  Kerala  for  acquisition  of
 ships  in  individual  cases.

 देश  में  दूध  को  प्रति  व्यक्ति  ओस  खपत

 125.  डा०  लक्ष्मी  नारायण  पाण्डेय
 थ्री  पीलू  सोदीः

 क्या  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  वर्ष  97I-72,  1972-73
 और  1973-74  #  देश  में  दूध  की  प्रति
 व्यक्ति  औसत  खपत  कितनी  थी  और  अब
 कितनी  है;  और

 (ख)  देश  में  दूध  का  उत्पादन  बढ़ाने  के
 लिये  सरक।र  ने  क्‍या  कार्यवाही  की  है  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री
 बोणग्पीठ  मोय;  (क  )  देश  में  दूध  की  प्रति  व्यक्ति
 झौरुत  खपत  के  आंकड़े  दूध  तथा  दुग्ध-उत्पादों
 के  तौर  पर  खपत  के  उपलब्ध  आंकड़े  हैं।
 दूध  की  प्रति  व्यक्ति  औसत  उपलब्धि  का
 हिसाब  दूध  के  अनुमानित  उत्पादन  और
 जन  संख्या  के  अधार  पर  लगाया  जाता  है  |
 एक  निश्चित  समय  पर  सभी  राज्यों  i  साथ
 साथ  वाषिक  नमूना  सर्वेक्षणों  के  अभाव  में
 जोकि  देश  में  कुल  उत्पादन  का  हिसाब  लगने
 के  लिए  आधार  होना  चाहिए,  दुग्ध  उत्पादन
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 का  हर  पांचवें  वर्ष  पशु-गणना  के  अ।ध।र  पर
 अनुमान  लगाया  जता  है  |  चूंकि  पशु-गणना
 हर  पांचवें  वर्ष  की  जाती  है,  अत:-बबेवार  खपत
 बता  सकता  सम्भव  नहीं  है।  पांचवीं  पंच-
 वर्षीय  योजना  के  मसौदे  में  973-74  के
 लिए  232  लाख  मीटरी  टन  दूध  के  उत्पादन
 का  अनुमान  लगाया  गया  है।  इस  अधार  पर
 दूध  और  दुग्ध-उत्पादों  के  रूप  में  खपत  के  लिए
 प्रति  व्यक्ति  110.  2  ग्राम  दूध  उपलब्ध  था  |
 चूंकि  राज्यों  द्वारा  4  विक  नमूना  सर्वेक्षणों  के
 आधार  पर  केन्द्र  को  दुग्ध  उत्पादन  के  अनुमानों
 से  सूचित  करने  की  कोई  नियमित  प्रगाढ़ता  नहीं
 है,  मत:  इस  समय  दूध  की  प्रति  व्यक्ति  औसत
 खपत  का  अनुमान  लगा  सकना  सम्भव
 नहीं  है

 (ख)  पांचवीं  योजना  में  क्रियान्वयन  के
 लिए  दुग्ध-उत्पादन  बनाने  के  अनेक  का  क्रम
 तैयार  किये  गये  हैं।  इसमें  विदेशी  बंसल  का
 प्रचलन  करने  के  लिए  व्यापक  संकर  प्रजनन,
 समेकित  पश्‌  तथा  डे  री  विकास  कार्यक्रम  और
 उनके  लिए  पर्याप्त  दाने-चारे  के  साधनों  की
 व्यवस्था,  पशुम्रों  की  कारगर  स्वास्थ्य  व्यवस्था,
 डरी  विस्तार,  मूल्य  समेत  और  विपणन  की
 सुविधायें  शामिल  हैं।

 Import  of  Foodgrains  from  Nepal

 126.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (a)  whether  Government  have
 entered  into  any  deal  for  the  import
 of  foodgrains  from  Nepal  during  1974;

 (b)  if  so,  the  main  features  there-
 of;  and

 (c)  reasons  for  giving  importance
 to  far-off  countries  and  non-import
 of  foodgrains  and  other  materials
 from  neighbouring  countries?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P,  SHINDE):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (०)  The  source  of  purchase  depends
 on  availability  of  required  foodgrains
 and  prices  thereof  in  the  exporting
 country  or  other  relevant  factors.

 Action  taken  against  Vanaspafi
 Manufacturing  Units  in  Private

 Sector  for  their  closure

 127.  DR.  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  AGRI
 CULTURE  be  pleased  to  state:

 (a)  whether  some  factories  ro-
 ducing  essential  commodities  m
 private  sector  have  got  tacit  epproval
 of  the  Government  to  close  down
 their  establishments  and  _  create
 scarcity;  i

 (b)  if  not,  the  reasons  for  net
 taking  stern  action  against  Vanaspati
 manufacturers;

 (c)  if  action  is  taken,  under  what
 rules;  and

 (d)  the
 them?

 reasons  for  not  arresting

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  to  (d).
 The  suggestion  that  Government  have
 given  tacit  approval  to  vanaspati  fac-
 tories  to  close  down  their  establish-
 ments  is  emphaticatly  denied.  The
 fact  is  that  there  are  five  cases  of
 vanaspati  factories  which  have  re-
 mained  clcsed  over  a  long  period  for
 reasons  of  finance,  and  one  case  re-
 cently  where  production  has  been
 suspended  since  June,  974  an
 account  of  labour  trouble.  Proposals
 received  from  the  State  Governments.
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 concerned  for  taking  over  the  man-
 agement  of  2  of  the  5  mills  which  have
 remained  closed,  under  the  provisions
 of  the  Industries  (Development  and
 Regulation)  Act  are  under  considera-
 tion.

 Closure  of  Vanaspati  Manufacturing
 Unit  to  pressurise  incréase  in  Vanas-

 pati  Products  Price

 i28.  SHRI  S.  M.  BANERJEE:
 SHRI  H.  P.  SHARMA:

 Will  the  Minister  of  AGRICUL-
 TURE  be  pleased  to  state:

 (a)  whether  units  manufacturing
 Vanaspati  have  been  closed  down
 during  May  and  June,  ‘1974,  with  a
 view  to  pressurise  Government  to
 increase  the  price  of  Vanaspati  pro-
 ducts;

 (b)  if  so,  the  reaction  of  Govern-
 ment;  and

 (c)  whether  such  closure  has  hit
 the  common  people  and  if  so,  steps
 taken  by  Government  to  take  over
 such  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  No,  Sir.
 During  May  and  June,  ‘1974,  there  was
 only  one  fresh  case  of  closure  of  a
 vanaspati  factory  and  it  was  on  ac-
 count  of  labour  trouble.

 (b)  and  (c).  Do  not  arise,

 Opening  of  Central  Schools  in
 1974-15,

 129.  PROF.  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:
 (a)  the  names  of  the  proposed

 sites  for  opening  Centra]  Schools
 during  the  year  1974-75,  State-wise;
 and

 056  LS—8  a
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 (b)  whether  the  views  of  the  Mem-
 bers  of  Parliament  from  the  various
 States  are  taken  into  account  while
 Opening  such  schdols  in  the  respective
 States?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  ¥EDUCA-
 TION  AND  SOCIAL  WELFARE  AND
 IN  THE  DEPARTMENT  OF  CUL-
 TURE  (SHRI  D.  P.  YADAV):  (a)
 and  (b).  During  the  year  ‘1974-75,  6
 new  Kendriya  Vidyalayas  (Central
 Schools)  have  been  sanctioned.  Of
 these  eight  are  established  in  the  De-
 fence  areas,  three  in  the  Civil  areas
 and  five  in  Public  Undertaking  Sec-
 tors.  The  names  of  the  schools  as
 well  as  their  location  is  given  in  the
 statement  attached.

 In  the  matter  of  opening  new  schools
 in  Defence  areas,  the  views  of  the  Mi-
 nistry  of  Defence  are  taken  into  con-
 sideration.  With  regard  to  the  schools
 to  be  opened  in  Public  Undertaking
 Sectors,  the  views  of  the  concerned
 authorities  of  the  Public  Sectors  are
 taken  into  consideration.  Only  in  the
 case  of  the  schools  which  are  started
 in  the  Civil  areas,  the  views  of  the
 Members  of  Parliament,  if  these  are
 available,  are  generally  taken  into  con-
 sideration.

 The  following  are  the  places  where
 Kendriya  Vidalayas  (Central  Schools)
 are  being  set  up  during  974-75:—

 Andhra  Pradesh  “

 l.  Visakapatnam  (Defence)
 2.  Kanchan-bagh  (Defence)

 Arunachal  Pradesh
 3.  Etah-nagar  (Civil)

 Assam
 4.  Massimpur  (Defence)

 Bihar
 5.  Surda  (Ghatsila)  (Public  under-

 taking  Sector)
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 6.  Ranchi  (Public  undertaking  Sec-
 tor).

 Haryana  bo
 7.  Chandi-Mandir  (Defence)

 Karnatka
 8.  Dorimalai.  Township  (Public

 undertaking  Sector)

 Orissa
 a

 9.  Talchar  (Public  undertaking
 Sector)

 10.  Pradip  Port  (Public  undertaking
 Sector)
 Punjab

 al.  Pathankot  (Defence)
 12.  Rajpura  (Defence)

 Uttar  Pradesh
 13.  Barielly  (Defence)
 14.  Azamgarh  (Civil)

 West  Bengal
 15.  Durgapur  (Civil)
 Union  territory  of  Chandigarh

 16.  Chandigarh,  A.  F.  (Defence)

 In  addition  to  the  above  men-
 tioned  Kendriya  Vidyalayas,  pro-
 posal  for  opening  of  a  Kendriya
 Vidyalaya  at  Sib-Sagar  (Assam)
 for  Oil  and  Natural  Gas  Com-
 mission  has  been  accepted  and
 formalities  are  being  completed.

 Representation  for  increase  in  value
 of  Scholarships/Stipends  to  Students
 for  Post  Graduate  Study/Research

 130.  PROF.  NARAIN  CHAND
 PARASHAR:.  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  the  last  occasion,  on  which,  the
 revision  in  the  amourit  of  scholar-
 ships  stipends  payable  to  the  students
 for  postgraudate  study/resarch  was
 made  by  Government;

 (b)  the  amount  by  which  each
 category  of  scholarship/stipends
 were  increased;
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 (c)  whether  Government  have  re-
 ceived  any  representations  for  the
 increase  iri  value  of  stipends,  in  view
 of  the  rise  in  prices;  and

 (d)  if  ४०,  the  decision  taken  by
 Government  on  the  representations?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  A  state
 ment  is  laid  on  the  Table  of  the  House
 [Placeg  in  Library,  See  No.  LT-7090/
 74)

 (c)  Yes.  Sir.

 (d)  Rates  of  Scholarship  in  certain
 cases  have  already  been  revised  as
 indicated  in  the  attached  statement
 and  the  question  of  revising  the  rates
 of  scholarship  in  other  cases  is  under
 consideration.

 Handing  over  of  Punjab  University
 to  Central  Government

 3i.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state.

 (a)  whether  Punjab  Government
 has  offered  to  hand  over  the  Punjab
 University  to  the  Central  Govern-
 ment  for  making  it  a  Central  Uni-
 versity;

 (b)  if  so,  the  date  when
 offer  was  made;  and

 such  an

 (c)  the  decision  of  the
 Government  on  this  offer?

 Central

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.
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 Implementation  of  Three  Language
 Formula  in  States

 132.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  the  three  language
 formula  is  being  implemented  in  all
 the  States  and  Union  Territories  of
 India;  and

 (b)  if  so,  the  names  of  the  langu-
 ages  being  taught  in  each  one  of  the
 States  and  Union  Territories  sepa-

 ‘rately?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND

 SOCIAL  WELFARE  AND  IN  THE
 ‘DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  A  state
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-709l/
 74)

 New  Nationa]  Highways  in  Kerala

 133.  SHRI  A.  K.  GOPALAN:  Will
 the  Minister  of  SHIPPING  AND
 “TRANSPORT  be  pleased  to  state.

 (a)  how  much  amount  was  origi-
 nally  provided  for  the  development

 ‘of  new  National  Highways  in  Kerala
 during  ‘1973-74;

 (b)  how  much  amount  has  actually
 been  provided  so  far;  and

 (९)  the  reason  for  the  reduction
 and  the  facts  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR

 “MUKHERJEE):  (a)  to  (c).  Funds  for
 National  Highways  are  budgetted
 ‘under  two  categories,  viz.,  sanctioned
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 works  and  new,,  sghemes  yet to  be
 sanctioned.  .Originally,  a  sum  of
 Rs.  322  lakhs  was  earmarked  for
 National  Highway  (Original)  Works
 in  Kerala  during  ‘1973-74,  This  in-
 cluded  Rs,  260.50  lakhs  for  sanctioned
 works  and  Rs.  6.50  lakhs  for  new
 works  yet  to  be  sanctioned.  Due  to
 general  cut  imposed  in  the  allocation
 for  National  Highways,  however,  the
 allocation  for  Kerala  was  reduced  to
 Rs.  238  lakhs.  Finally,  however,  this
 amount  was  raiSed  to  Rs.  273.95  lakhs
 and  work-wise  allotment  against  this
 amount  was  made  on  the  basis  of  the
 proposals  of  the  State  Government.
 Those  proposals  included  only  one
 work  (Balliapatnam  bridge)  on  the
 road  from  Manjeshwara  near  Kerala/
 Karnataka  border  upto  Chalisserri
 which  was  the  only  new  National  High-
 wav  Section  added  to  the  National
 Highway  System  in  that  State  during
 the  4th  Plan.  The  aforesaid  allotment
 of  Rs.  273.95  lakhs  included  Rs.  0
 lakhs  for  the  Balliapatnam  Bridge.

 Project  for  marginal  farmers  in
 Baharaich,  U.P.

 134.  SHRI  BR.  SHUKLA:  Will
 the  Minister  of  AGRICULTURE  be
 pleased  to  state:

 (a)  whether  any  project  for  the
 marginal  farmer  has  been  sanctioned
 for  the  district  of  Baharaich  (TJ.P.);
 and

 (b)  follow-up  action  taken  in  this
 behalf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  and  (b).  For  the
 Fifth  Five  Year  Plan,  26  projects  for
 small  and  marginal  farmers  and  agri-
 cultural  labourers,  including  the  exist-
 ing  six  projects  have  been  allocated  to
 the  State  of  Uttar  Pradesh.  Selection
 of  districts  for  locating  the  new  pro-
 jects  is  under  consideration.
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 Underground  Water  in  District

 135.  SHRI  8.  R.  SHUKLA:  Will
 the  Minister  of  AGRICULTURE  be
 Pleased  to  state:

 (a)  whether  any  investigation  of
 the  underground  water  in  the  areas
 comprised  of  Sirsia,  Jaranaba  and
 Hariharpur  blocks  of  District
 Baharaioh  (U.P.)  has  been  made  by
 a  Central  hydrologist;

 (b)  has  any  report  been  submitted
 thereon;  and

 (c)  if  so,  its  main  features?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 B.  P.  MAURYA):  (a)  Central  Ground
 Water  Board  has  completed  systematic
 hydrogeological  investigations  of  Sirsia
 and  Jamunha  (Jaranaba)  blocks  of
 District  Baharaich.  The  work  in  Hari-
 harpur  block  is  yet  to  be  taken  up.

 (b)  Reports  in  respect  of  Sirsia  and
 Jamunha  (Jaranaba)  blocks  are  under
 preparation.

 (c)  Does  not  arise.

 Arrangement  for  Supply  of  Fertiliser
 and  Seeds  to  Farmers  of  Orissa  for

 Kharif  Crop

 136.  SHRI  GAJADHAR  MAJHI.
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  Central  Government
 are  aware  that  the  State  of  Orissa  is
 moving  towards  food  disaster  as  no
 adequate  arrangements  for  supply  of
 fertiliser  and  seeds  to  the  farmers  for
 the  Kharif  cultivation  have  been
 made;  and

 (b)  if  so,  the  reaction  of  Central
 Government  thereon?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  With  reference  to  the
 production  programmes  for  Kharif  74,
 the  fertiliser  requirements  of  Orissa
 State  for  the  season  were  assessed  in
 January  1974,  Supplies  are  being  made
 against  these  assesed  requirement  both
 from  imports  and  Indigenous  manu-
 factures.  However  because  of  the
 general  shortage  of  fertilisers  in  the
 country  there  may  be  some  shortfall
 in  the  supplies  of  fertilisers  to  the
 State.  Regarding  seeds  the  State  Gov-
 ernment  are  primarily  responsible  for
 their  procurement  and_  distribution.
 The  State  Government  have  made  ade-
 quate  arrangements  in  this  respect.
 The  requirements  of  the  State  for  im-
 proved  seeds  from  the  All  India  seed
 producing  organisations  like  National
 Seeds  Corporation.  Tarai  Development
 Corporation  and  State  Farms  Corpora—
 tion  of  India  are  also  being  met.

 Coeperation  by  Surplus  States  to
 meet  Foodgrains  Demand

 137.  SHRI  GAJADHAR  MAJHI:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  some  surplus  States
 have  come  forward  to  co-operate
 with  the  Union  Government  in  meet-
 ing  the  demand  regarding  foodgrains;
 and

 (b)  if  so,  the  names  of  such  States:
 and  the  quantities  of  grain  so  far
 directed  to  the  Central  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  Out  of  the  procured  stocks,  State-
 wise  contributions  made  to  the  Central
 pool,  for  wheat  and  rice  is  given  in  the-
 statement  attached.
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 Statement
 Quantities  of  rice  and  wheat  offered

 to  the  Central  Government  (80  far)  by
 States  during  the  current  marketing

 season
 (In  ‘ooo  tonnes)

 State  Quantity  offered/re-
 ceived  so  far  to  the

 Central  Pool
 Rice  during  Wheat
 the  Kharif  procured
 marketing  during  the
 season  Rab
 1973-74  marketing

 (Nov.-Oct.)  season
 1974-75,

 .  (Apr.-Mar.)

 Andhra  Pradesh  300
 Bihar  I2

 Haryana  347  25
 Madhya  Pradesh  40  9
 Orissa.  .  40
 Punjab  .  न  886  545
 Rajasthan  ९३]
 Tamil  Nadu  50
 Uttar  Pradesh  I90  57

 TOTAL  I865  85I

 Reports  on  Collapse  of  Safdarjang
 Flyover

 138.  SHRI  8,  A.  MURUGANAN-
 THAM:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  the  one  man  Commis-
 sion  appointed  to  enquire  into  the
 collapse  of  Safdarjung  flyover,  New
 Delhi  in  January,  974  has  submitted
 its  report;

 (b)  if  80,  the  findings  thereof;  and

 (c)  action  taken  thereon?  Pan

 Written  Answers  770

 fo  THE  MINI6TER  OF  STATE IN  THE
 pEpAhrMunr  क्  ABLIAMENT, AFFAIRS  AND  IN  THE  MINISTRY
 OF  WORKS  HOUSING  (SHRI  OM
 MEHTA).  (a)  Yes,  Sir.

 (b)  and  (c).  The  report  is  under  the
 consideration  of  Government.

 Steps  to  boost  literacy  in  Delhi
 139.  SHRI  S.  A.  MURUGANAN-

 THAM:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  the  steps  taken  by
 Delhi  Administration  to  boost  literacy
 in  Delhi?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  According  to  informa-
 tion  supplied  by  Delhi  Administration,
 the  following  steps  have  been  taken  by
 Delhi  Administration  to  boost  literacy:

 l.  More  schools  have  been  opened
 by  Delhi  Administration  as  well
 as  local  Municipal  authorities  ac-
 cording  to  needs  of  various  areas,
 Social  Education  Workers  have

 been  given  special  training  in
 latest  literacy  methods  and  they
 have  been  posted  in  villages/
 areas  having  low  literacy  percent-
 age.

 3.  Sixty  Farmers  Functional  Liter-
 acy  Centres  have  been  opened  in
 the  rural  areas  of  Najafgarh.

 ~

 4.  Literacy  classes  have  been  opened
 by  the  Nehru  Yuvak  Kendra,  Ali-
 pur.
 Voluntary  Organisations  like

 Women's  Mutual  Aid  Society,  Na-
 tional  Federation  of  Women’s  and
 Delhi  Adult  Education  Association
 have  been  given  active  co-opera-
 tion  and  guidance  in  the  opening
 of  new  literacy  centres.

 5.
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 Precurement  and  levy  of  Wheat  from
 January,  P73  to  June,  1974

 140.  SHRI  S,  A.  MURUGANAN-
 THAM:

 .Will  the  Minister  of  AGRICUL-
 TURE
 be  pleased  to  state:

 (a)  how  much  wheat  Government
 has  procured  since  January,  973  to
 June,  974  month-wise;  and

 (b)  what  was  the  levy  tor  wheat
 for  the  above  period?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  A  statement  showing  the  wheat
 procured  and  levy  received,  since
 January,  973  to  June,  1974,  month-
 wise,  is  attached.

 STATEMENT
 Procurement  of  Wheat  &  Leavy  Received’

 (January,  973  to  Fune,  7974)
 (Figs.  in  Lekh  Tomme:}

 Month  Quantities  Levy
 Procuredg  Received

 Rabi  1972-73  :

 January
 February
 March

 Rabi  973-74,  :

 April  4°70  *o-74)

 May  e  .  25°80  0-86

 June  10°93,  *o-  46)

 July  ‘1:97  ‘0-06

 August  0°73,  “Neg.

 September  0°87,  “Neg.

 Octeber  0°37,  “Neg.

 Nevember  Neg.
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 Month  Quantities  Levy -  Procured£  Received

 December  Neg.
 January  7974  Neg.
 February
 March

 Rabi  974-75  :

 April  ०67  Go39
 May  7°00  6-60
 June  79  ores  75

 (Also  includes  OF  4  of
 producers’  levy  in
 Rajasthan  )

 Note  :—(£)—Includes  quantities  of  Traders” Producers’  levy  received  (Shown  in  Col.  3)
 *—Gradedlevy  onproducers  in  Madhya Pradesh  &  Bihar.
 @—Traders’  levy  @  50%  on  Open  market

 purchases  by  Wholesalers.
 Purchase  of  Ships  from  Yugoslavia

 4l.  SHRI  D.  B.  CHANDRA
 GOWDA:

 Will  the  Minister
 AND  TRANSPORT
 be  pleased  to  state:

 (a)  whether  Central  Government
 have  decided  to  go  ahead  with  the
 purchase  of  four  ships  from  Yugosla-
 via  despite  a  ten  per  cent  increase  in
 the  contracted  prices;  and

 of  SHIPPING

 (b)  if  so,  the  main  features  of  the
 contract  as  well  as  the  decision  of
 Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Ships  are  not  pur-
 chased  by  Government  directly  but  by
 shipping  companies.  The  Shipping
 Corporation  of  India  recently  arrived
 at  a  negotiated  commercial  settlement
 involving  about  0  per  cent  increase  in
 prices  for  four  ships  ordered  by  them
 from  Split  Shipyard  in  Yugoslavia.
 This  has  been  approved  by  the  Govern-
 ment  of  India.
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 (b)  The  main
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 features  of  the  contract  and  the  commercial  settlement
 are  indicated  below:—

 Contract  Contracted
 Type  of  ships  Size  Price  delivery

 .  (DWT)  US  (Million)  date

 Ore  Bulk  Oil  Carrier.  ‘£113,730  18°80,  ‘1$-4-73,

 Ore  Bulk  Oil  Carrier.  .  13,730  ‘18-80  15-10-73
 Tanker  «  I95,000  16°35,

 plus  37-8-74
 I:  635

 Tanker  .  I§,000  36°5
 plus  (31-12-74,

 I°65

 The  price  of  the  first  two  ships  were
 not  subject  to  escalation,  The  other
 two  ships  were  originally  subject  to
 price  escalation,  but  later  by  mutual
 agreement  an  increase  in  price  by  0
 per  cent,  in  lieu  of  essalation  was  pro-
 vided.  Delay  in  delivery  was  subject
 to  penalty.  The  price  increases  agreed
 to  are  as  follows:—

 Ore  Bulk  Oil  Carrier  US  §  oo  325  million
 Ore  Bulk  Oil  Carrier  US  §  r-8r0  million

 Tanker  US  $  ‘1-990,  million

 Tanker  US  $1875  million

 Even  the  increased  prices  are,  how-
 ever,  lower  than  the  current  market
 price  of  these  ships.

 The  increase  in  the  prices  agreed  to
 is  payable  after  each  ship  is  delivered
 in  five  equal  annual  instalments,  the
 first  instalment  being  payable  one  year
 after  delivery  along  with  interest  at
 7.5  per  cent  per  annum  from  the  date
 of  delivery.  Two  of  these  ships  have
 been  delivered.  The  revised  delivery
 dates  of  the  remaining  ships  are:—

 Existing  Revised
 Date  date

 Tanker  3I-8-74  IS-II-74

 Tanker  3I-I2-74  31-3-75

 The  penalty  for  late  delivery  in  res-
 pect  of  the  remaining  ships  in  relation
 to  the  revised  dates  will  be  doubled.
 The  Shipping  Corporation  of  India  has
 the  option  to  pay  in  lump  sum  the  out-
 standing  amounts  in  respect  of  any  or
 all  of  these  four  vessels  ang  secure  a
 discount  of  2  per  cent  per  annum  in
 respect  of  the  outstanding  amount.

 Central  assistance  for  road  schemes
 in  Kerala

 142,  SHRIMATI  BHARGAVI
 THANKAPPAN;:

 Will  the  Minister  of  SHIPPING
 AND  TRANSPORT
 be  pleased  to  state:

 (a)  the  total  assistance  given  by
 his  Ministry  to  the  Government  of
 Kerala  during  the  last  three  years  re-
 lating  to  roads,  scheme-wise;  v

 (b)  the  scheme  approved  by  the
 Central  Government  for  the  State;
 and

 (c)  the  achievements  of  the
 Schemes,  scheme-wise  up-to-date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  to  (b).  A  state-
 ment  is  attached.
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 (c)  Schemes  mentioned  in  the
 attached  statement  are  all  ‘on  going’
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 schemes  and  are  at  various  stages  of
 progress.

 STATEMENT.

 Funds  Allotted/Loan  Paid
 (Rs.  in  lakhs.)

 Year  Total
 Name  of  Scheme  for  3

 I97I-72  1972-73  7973-74  years

 I  2  3  4  5

 tL  National  Highway  (Original)  Works—
 Development  of  existing  National  High-
 ways.  135°  75  3557  00  (273°  95  764°  70

 2.  Roads  of  Inter-State  or  Economic  Importance  7:00  ‘10°50  iy  50

 3.  Central  Road  Fund  Schemes.  (21-05,  40°47  35°93  97°45

 ToTaL  456 -  80  402°  47  320: 38  879° 65

 Physical  Education  Institutions  in
 हु  Kerala

 143,  SHRIMATI  BHARGAVI
 THANK  APPAN:

 Wil]  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  names  and  locations  of  the
 Physical  Education  Institutions  in
 Kerala  State  to  which  grants  were
 given  during  the  last  three  years;  and

 (b)  the  amount  of  the  grant  and  its
 purpose,  institutions-wise  and  year-
 wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ABVIND  NETAM):  (a)  No  Physical
 Education  Institution  in  Kerala  was
 given  a  grant  during  the  last  3  years.

 (b)  Does  not  arise.

 Centra,  Aid  to  Kerala  for  Agriculture
 and  minor  Irrigation

 144,  SHRIMATI  BHARGAVI
 THANKAPPAN:

 Will  the  Minister
 TURE
 be  pleased  to  state:

 of  AGRICUL-

 (a)  total  assistance  given  by  Gov-
 ernment  to  Kerala  during  last  three
 years  in  regard  to  scheme  relating  to
 agriculture  and  minor  irrigation,
 scheme-wise;

 (b)  the  scheme  approved  by  the
 Government  for  the  State;  and

 (c)  the  achievements  of
 schemes,  scheme-wise  up-to-date?

 the

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  to
 (c).  Information  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha.
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 Heip  by  Centre  to  U.P.  to  Develop
 Sugar  Industry

 145,  SHRI  D,  K.  PANDA:  Will
 the  Minister  of  AGRICULTURE  be
 pleaseg  to  state:

 (a)  whether  Central  Government
 have  decided  to  help  U.P.  to  develop
 in  a  big  way  sugar  industry;  and

 (b)  if  so,  the  97059  cutlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ‘AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  and
 (b).  No,  Sir,  except  that  licences
 have  been  granted  during  974  for  the
 setting  up  of  44  sugar  mills  in  the
 cooperative  sector  and  one  sugar  mill
 in  the  public  sector,  each  with  a  daily
 cane  crushing  capacity  of  1250
 tonnes.

 Revised  rules  for  allotment  of  Houses
 under  the  subsidized  Industrial

 workers  Housing

 146.  SHRI  RAJA  KULKARNI:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  received  a  proposal  from  the
 Government  of  Maharashtra  to  raise
 the  wage  ceiling  of  Rs.  350/-,  to  a  level
 corresponding  the  rise  in  the  cost  cf
 living,  for  the  purpose  of  allotment
 of  houses  under  the  subsidized  indus-
 trial  workers  housing  scheme;

 (b)  if  so,  what  steps  Government
 have  taken  on  the  propsal;  and

 (c)  whether  Government  will  con-
 ‘sider  revision  of  the  rules  framed  in
 952  for  the  purpose  of  allotment  of
 houses  under  the  subsidized  scheme?

 THE  MINISTER  OF  STATE  IN
 (HE  ‘DEPARTMENT  OF  PARLIA-
 ‘MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS.
 ING  (SHRI  OM  MEHTA):  (a)  Pro-
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 posals  for  enhancement  of  income
 dimit  of  gligibility  under  this  Scheme,
 were  received  from  the  Government
 of  Maharashtra  and  also  from  other
 quarters.  ai

 (b)  and  (c).  The  matter  was  placed
 for  consideration  before  the  Confe-
 rence  of  Stafe  Ministers  of  Housing
 and  Urban  Development  held  at
 Madras  in  May—June,  1974.  The
 Conference  has  recommended  that  the
 enhancement  of  income  limits  of
 eligibility  etc.  under  the  various  hous-
 ing  schemes,  including  this  Scheme, Were  of  far  reaching  importance  and
 should  be  remitted  to  be  studied  in
 depth  by  a  High  Level  Committee  of
 Ministers  to  be  set  up  by  the  Central
 Government  for  making  recommenda.
 tions  for  consideration  by  the  Central
 Government,  The  question  of  in
 creasing  the  existing  income  ceiling  of
 Rs.  350/-  p.m.  as  provided  in  the
 Scheme  does  not  for  the  present  arise.

 Arrangement  for  supply  of  Fertiliser
 and  Seeds  to  Farmers  of  Bihar  for

 Kharif  crop

 147,  SHRI  M.  5.  PURTY:  Will  the
 Minister  of  AGRICULTURE  be  pleased
 to  state:

 (a)  whether  Central  Government
 are  aware  that  State  of  Bihar  is  rov-
 ing  again  towards  anothe;  food  dis-
 aster  as  no  adequate  arrangements  for
 supply  of  fertilizers  and  seeds  to  the
 farmers  for  the  Kharif  cultivatioa
 have  so  far  been  made;  and

 (b)  if  so,  the  reacticn  ef  Central
 Government  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTRE  (SHRI
 ANNASAHEB  P.  SHINDE)  (a)  and
 (b),  With  reference  to  the  produc-
 tion  programmes  for  Kharif  ‘1974,  the
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 fertiliser  reguirements  of  Bihar  State
 for  this  ‘season,  wefe  assessed  in
 January  1974,  Supplies  are  being
 Made  against  these  assessed  require-
 ments  both  from  imports  and
 indigenous  manufacture.  However,
 because  of  the  general  shortage  of
 fertilisers  in  the  country  there  may
 be  some  shortfall  i  the  supplies  of
 fertilisers  to  the  State.  Regarding
 seeds,  the  State  Government  are
 primarily  responsible  for  their  pro-
 curement  and  distribution.  The  State
 Government  have  made  adequate
 arrangements  im  this  respect.  The
 requirements  of  the  State  for  im-
 proved  seeds  from  the  All  India  seed
 producing  organisations  like  National
 Seeds  Corporation  and  Tarai  Develop-
 ment  Corporation  are  also  being  met.

 Allotment  of  Land  for  setting  up  of
 an  Agricultural  Museum  in  Dejhi

 148.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  whether  land  for  setting-up  an
 Agricultural  Museurn  in  the  Union
 Territory  of  Delhi  hag  been  made
 available  to  the  Indiar.  Council]  of
 Agricultural  Research;  and

 (b)  if  not,  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA):  (a)  No,
 Sir.

 (b)  A  request  was  received  by  the
 Lt.  Governor  for  allotment  of  land  in
 some  Central  locality  in  Delhi  for
 setting  up  the  National  Agricultural
 Museum.  Since  the  DDA  did  not
 have  any  land  in  a  central  locality,
 the  request  could  not  be  agreed  to.
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 Percentage  of  Emoluments  paid  as
 Rent  for  Government  Accommodation

 150.  SHRI  R.  P.  DAS:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  WCRKS  AND
 HOUSING  be  pleased  to  state:

 (a)  whether  peons  in  Government
 service  pay  a  higher  percentage  of
 their  emoluments  as  rent  for  Govern-
 ment  accommodation  than  many  IAS,
 IPS  and  Class  |  officers  in  Delhi;  and

 (b)  if  so,  facts  thereof  ang  action
 Proposed  to  be  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  AND  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  OM  MEHTA)  (a)  and
 (b).  There  are  about  13,000  type  I

 quarters  in  Delhi  out  of  which  nearly
 3,000  are  of  old  construction.  Pooling
 of  the  licence  fees  of  type  I  quarters,
 as  required  under  the  Fundamenial]
 Supplementary  Rules,  would  have  in.
 creased  the  standard  licence  fee  of
 old  quarters  by  400  to  200  per  cent.
 At  the  same  time,  the  relief  to  occu-
 pants  of  the  new  10,000  quarters
 would  have  been  nominal.  In  the
 circumstances,  the  criteria  for  reco-
 very  of  licence  fees  under  F.R.  45-A
 or  74  per  cent  of  the  emoluments,
 whichever  is  less,  continues  to  be
 followed  in  respect  of  type  I  quarters,
 in  accordance  with  the  Fundamental/
 Supplementary  Rules.  In  fact,  how-
 ever,  many  employees  pay,  after  the
 revised  of  their  pay  scales,  much  less
 than  7}  per  cent  of  their  emoluments
 for  type  I  quarters  occupied  by  them.

 2.  The  other  reason  for  the  lower:
 percentage  of  emoluments  being  paid
 as  licence  fee  in  respect  of  residences
 of  higher  types  is  that  many  em-
 ployees  are  occupying  accommodation
 lower  than  their  entitled  types  and
 are,  therefore,  paying  a  lesser  per-
 centage  of  licence  fee  than  would  have
 been  recoverable  had  they  beer:  allott-.
 ed  accommodation:  of  their  entitled.
 types.
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 Structural  Changes  in  Edueation  Policy
 ‘151,  SHRIMATI  BIBHA  GHOSH

 GOSWAMI.  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  Government  are  having
 a  proposal  of  major  structural  changes
 in  the  Education  policy,  specially  in
 the  sphere  of  primary  school  educa-
 tion;  and

 (b)  if  so,  salient  points  of  proposal?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN)  (a)  and
 (b).  A  statement  is  laid  on  the  Tiable
 of  the  House.  [Placed  in  Library.
 See  No.  LT-7092/74].

 Alternative  Plans  for  Production  and
 Procurement

 152.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  in  view  of  the  poor  pro-
 curement  of  wheat  in  different  States
 after  the  relaxation  of  the  wheat
 policy,  Government  have  considered
 it  desirable  to  find  alternative  plans
 that  will  make  production  and  pro-
 curement  helpful  and  easier  than  at
 present;  and

 (b)  if  so,  Government’s  reaction  in
 this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE)

 (a)  and  (b).  The  policy  and  its  im-
 plementation  is  under  constant  review
 in  consultation  with  the  State  Gov-
 ernments,  and_  within  its  overall
 frame  work,  such  measures  as  are
 necessary  are  taken,  for  achieviig  the
 desired  results  in  regard  to  procure-
 ment,  pricing  and  availability  of  food.
 grains.  —_e
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 Assistance  Given  to  Indo-Newzealand
 Women’s  Expedition  to  Hardeoi

 153.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of:
 EDUCATION,  SOCIAL  WELFARE

 AND  CULTURAL  be  pleased  to  state:

 (a)  whether  four  members  of  joint.
 Indo-Newzealand  Women’s  expedition
 to  Hardeol  in  Garhwal  Himalayas  are
 missing  after  they  were  hit  by  an  ava-
 lanche  in  late  May,  1974;

 (b)  if  so,  the  names  of  the  women
 missing;

 (c)  whether  the  Central  Govern-
 ment  gives  assistance  to  rescue  such
 missing  persons  and  if  so,  when  and
 what  assistance  was  given  to  this
 team;  and

 (a)  how  many  of  the  missing  per
 sons  were  found  out  and  their  present
 state  of  health?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes  Sir,  they
 are  presumed  to  have  been  swept  by
 ‘an  avalanche.

 (b)  (7)  Miss  Sreela  Kundu
 (2)  Miss  Vidya  Ramachandran  /f  India
 (3)  Miss  Jill  Tremain

 }
 New  Zea-

 (4)  Miss  Vicki  Thompson  land.

 (c)  Assistance  of  the  Central  Gov-
 ernment  for  all  mountaineering  ex-
 peditions  is  routed  through  the  Indian:
 Mountaineering  Foundation,  which:
 renders  all  possible  assistance  in  the-
 event  of  a  mishap.  In  this  case  the-
 Indian  Mountaineering  Foundation
 arranged  for  a  number  of  helicopter
 sorties  by  the  IAF.  and  ground
 search  parties  by  the  Indo-Tibetan:
 Border  Police  to  locate  and  assist  the:
 missiig  mountaineers.

 (d)  None  of  the  four  persons  could?
 be  traced.  कान  ae
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 Adutt  Iliteracy

 154.  SARI  SATYENDRA  NARAYAN
 SINHA:  Wi!l  the  Minister  of  EDU-
 ‘CATION,  SOCIAL  WELFARE  AND
 <CULTURE  be  pleased  to  state.

 (a)  whether  the  total  number  of  illi-
 ‘terates  now  is  more  than  what  it  was
 ‘in  1974;

 (b)  if  so,  whether  any  effort  has
 ‘been  made  to  find  out  effective  but
 short  term  courses  for  removing  adult
 illiteracy;  and

 (c)  if  so,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE
 (SHRI  D.  P.  YADAV)  (a)  to  (c).  A
 statement  is  attached.

 Statement

 The  figures  for  947  are  not  avail-
 able.  According  to  census  figures  the
 Position  is:

 No.  of  %  of
 illiterates  illiterates

 to  total
 population

 I95I*  297,490,668  8374
 ‘1971  386,572,029  70°5

 *I95  data  do  not  include  Jammu  &
 Kashmir,  Goa,  Daman  &  Diu,  N.E.F.A.  (now Arunachal  Pradesh),  Pondicherry  and  Dadra  &
 Nagar  Haveli.

 Efforts  being  made  to  combat  adult
 illiteracy  in  the  short  run  include
 proposed  introduction  of  non-formal
 education  programmes  for  the  age-
 group  5—25,  as  also  functional
 literacy  programmes  for  the  age  group
 1544,
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 Opening  of  Job  Oriented  Courses  in
 various  Universities

 155.  SHRI  SATYENDRA  NARAYAN
 SINHA:  Will  the  Minister  of  EDU-
 CATION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  whether  the  job  oriented  courses
 are  being  opened  in  several  Uni-
 versities  in  this  academic  year;  and

 (b)  if  90,  the  facts  thereof?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN)  (a)  end
 (b).  The  following  universities  have
 recently  approached  the  University
 Grants  Commission  for  financial
 assistance  for  starting  iob  oriented
 courses  as  indicated  against  each
 during  the  current  academic  year:

 (i)  Jammu  and  University:
 ma  Courses  in:

 Diplo-

 reo)  Office  Management  &  Secre-
 tarial  Practice;  and

 (2)  Applied  Electronics.

 (ii)  Bangalore  University:  Post-
 graduate  Diploma  Courses  in:

 (1)  Industrial  Management;
 (2)  Personnel  Management;
 (3)  Business  Administration;  and
 (4)  Instrumentation.

 Under-graduate  Diploma  Courses  in:

 ()  Book  Production;
 (2)  Salesmanship;
 (3)  Poultry;
 (4)  Public  Relations;
 (5)  Marketing;
 (6)  Advertisement;
 (7)  Printing  Technology;
 (8)  Soil  Sciences;
 (9)  Clinical  Chemistry;  and

 (10),  Fermentation  Technology,
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 Gii)  Andhra  University:  Degree  and
 Diploma  Courses  in  Communica-

 tion  Arts.

 (iv)  Saugar  University:  Diploma
 Courses  in  Electronics.

 Allocation  of  Foodgrains  to  Bihar
 during  January—April,  974

 156.  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  the  allocation  of  wheat  and  other
 foodgrains  to  Bihar  in  the  months  of
 January,  February,  March  and  April,
 ‘1974;

 (b)  whether  these  allocations  were
 Jower  than  those  in  the  previous  com-
 parable  months:  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  |  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P._  SHINDE):
 (a)  to  (c).  Allotment  of  foodgrains
 from  the  Central  Pool  are  made  every
 month  keeping  in  view  the  availabi-
 lity  of  foodgrains  in  the  Central  Pool,
 needs  of  deficit  states,  availability  of
 foodgraing  with  the  states  and  in  the
 open  market  and  other  relevant
 factors.

 During  the  period  January  to  April,
 1974,  Goverament  of  Bihar  was
 allotted  330.0  thousand  tonnes  of
 foodgrains  as  against  25.0  thousand
 tonnes  allotted  during  the  correspond-
 ing  period  in  1973.

 Distribution  of  Foodgrains  in  Rural
 Areas

 57.  SHRI  VISHWANATH  PRATAP
 SINGH:  Will  the  Minister  of  AGRI-
 CULRURE  be  pleaseg  to  state  the
 steps  being  taken  to  streamline  the
 distribution  of  foodgrains  in  the  rural
 side  so  as  to  ensure  that  poorer
 sections  get  the  foodgrains  at  the
 announced  prices?
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 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 The  distribution  of  foodgrains  through
 fair  price  shops  within  a  State/
 Territory  is  the  responsibility  of  the
 State  Government/Administration.
 State  Governments/Administrations.
 had  been  advised  to  streamline  the
 public  distribution  of  foodgzains;
 through  fair  price  shops  to  the
 vulnerable  and  poorer  sections  of  the
 Population  in  rural  and  in  accessible
 areas.  Accordingly  steps  are  report-
 ed  to  have  been  taken  by  the  State.
 Government  to  streamline  the  dis-
 tribution.

 Cost  and  Capacity  of  Fertilizer  Plant:
 at  Phulpur,  U.P.

 158.  SHRI  VISHWANATH  PRATAP’
 SINGH:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleaseg  to  state:

 (a)  the  total  cost  and  capacity  of  the
 proposed  fertilizer  plant  at  Phulpur,
 Allahabad;

 (b)  whether  the  plant  has  been  given
 clearance  by  the  Public  Investment
 Board;

 (c)  the  order  of  priority  of  the  plant
 in  the  Fifth  Five  Year  Plan;  and

 (d)  the  time  by  which  work  will
 start  on  the  site?

 THE  MINISTER  OF  STATE  IN  THE’
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  estimated  total  cost  of  the
 proposed  plant  is  Rs.  2.5  crores.
 The  proposed  capacity  is  Ammonia
 900  tonnes  per  day  and  Urea  500
 tonnes  per  day.

 (b)  Yes,  Sir.

 (ec)  The  project  has  been  included
 in  the  Fifth  Five  Year  Plan,

 (d)  By  end  of  1974,
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 Wunetioning  of  Taraqqi-E-Urdu  Board

 159.  SHRI  VISHWANATH  PRATAP
 “SINGH:  Will  the  Minister  of  EDUCA-
 ‘TION,  SOCIAL  WELFARE  AND
 CULTURE  be  pleased  to  state:

 (a)  the  efforts  being  made  to  stream-
 dine  the  functioning  of  Taraqgi-e-Urdu
 Board;  and

 (b)  the  achievements  of  the  Board?

 THE  DEPUTY  MINISTER  IN  THE
 “MINISTRY  OF  EDUCATION  AND
 “SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P,  YADAV):  (a)  and  (b).  The
 ‘Taraqqi-e-Urdu  Board  was  set  up  in
 -June  969  to  advise  Government  re-
 garding  the  production  of  academic
 literature  jn  Urdu  including  books  on
 modern  knowledge,  scientific  books,
 children’s  literature,  reference  works,

 “basic  texts,  etc.  In  the  light  of  ex-
 perience  gained,  and  with  a  view  to
 streamlining  arrangements  for  obtain.
 ing  expert  advice,  the  Government  re-
 constituted  the  Board  with  a  whole
 time  Chairman.

 The  Board  comprises  the  Chairman,
 the  Vice-Chairman,  2  Urdu  knowing
 specialists  in  various  bratiches  of
 modern  kncwledge  and  4  other  mem-
 bers.  The  Chairman  of  Taraqoi-e-
 Urdu  Board  is  Prof.  Abdul  Aleem,
 formerly  Vice-Chancellor  of  Aligarh
 Muslim  University,  Shri  A.  N,  Mulla,
 M.P.,  President  of  Anjuman  Taraqqi-
 i-Urdu  Hind,  has  been  appointed  its
 Vice-Chairman.  It  is  expected  that
 ‘these  new  arrangements  would  im-
 prove  the  functioning  of  the  Board.

 ‘The  Board  has  so  far  published  46
 books  and  it  is  expected  that  by  the
 end  of  ‘1974-75,  the  Boarg  will  have
 brought  out  about  00  books.  In  the
 field  of  term‘nology,  the  Board  has
 finalised  about  85,000  Urdu  terms.
 The  Board  has  also  undertaken  pre-
 paration  of  reference  works  which
 include  an  Urdu  Encyclopaedia  in  2
 volumes,  an  Urdu-Urdu  Dicticnary  in
 five  volumes,  and  an  English-Urdu

 Dictionary  in  four  volumes.  Two  calli-
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 graphy  centres  have  been  established
 by  the  Board  for  the  training  of  Calli-
 graphers  at  Delhiang  Hyderabad  and
 one  more  centre  is  to  be  established
 shortly.  In  the  field  of  steadardiza-
 tion  of  Urdu  Imla,  the  Board  appoint-
 ed  a  specialist  committee  whose
 report  is  being  circulated  to  all  those
 likely  to  be  interested  in  this  work.

 Export  of  Kalyan  Sona  Wheat  Seed
 160.  SARDAR  SWARAN  SINGH

 SOKHI:  Will  the  Minister  of  AGRI-
 CULTURE  be  pleased  to  state:

 (ay  whether  U.S.S.R.  have  decided
 to  introduce  Indian  wheat  seed
 “Kalyan  sona”  in  their  collective
 farms  which  is  found  to  yield  more
 than  their  own  seeds;

 (b)  whether  India  has  got  surplus
 “Kalyan  sona”  seeds  for  export.  after
 meeting  the  requirements  of  our  far-
 mers:

 (c)  if  so,  the  quantity  kept  for  do-
 mestic  use.  ang  the  quantity  to  be  ex-
 ported  in  tonnes,  and  reasons  of  such
 export:  and

 (d)  amount  of  foreign  exchange  our
 country  is  likely  to  earn  by  such  ex-
 port?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  No  official  information  is  avail-
 able  on  this  point.  However,  accord-
 ing  to  newspaper  reports  and  the  in-
 formation  given  by  Soviet  wheat
 scientists  who  attended  the  Indo-
 USSR  Symposium  on  Wheat,  Kalyan
 Sona  has  done  well  in  the  Volga
 regicn.

 (b)  to  (d).  The  State  Governments
 are  primarily  responsible  for  making
 arrangements  for  meeting  the  re-
 quirements  of  improved  seeds  within
 the  State.  All  India  seed  producitig
 organizations  such  as  the  National
 Seeds  Corporation  and  Tarai  Develop_
 ment  Corporation,  supplement  the
 efforts  of  the  State  Governments  in



 १89  Written,  Answers

 the  production  and  marketing  of  certi-
 fied  seeds.  we

 It  is  very  difficult  to  make  a
 precise  estimate  of  the  total  require-
 ment  of  Kalyan  Sona  wheat  seed  in
 the  country.  However,  the  demand
 for  good  quality  wheat  seeds  has  beer
 increasing  every  year,  and  is  being
 met  by  the  different  seed  producing
 organisations  in  the  country.  NSC  has
 reserved  a  small  quantity  of  Kalyan
 Sona  wheat  seeq  for  export,  which  is
 very  marginal,  Compared  to  the  total
 Kalyan  Sona  wheat  seed  requirement
 of  the  country.  The  foreign  exchange
 likely  to  be  earned  will  depend  on  the
 exact  quantities  ultimately  decided  to
 be  exported.

 Setting  up  of  Oil  Seeds  and  Oil  Cor-
 porations

 ‘161.  SHRI  RAMKANWAR:  Will  the
 Minister  of  AGRICULTURE  be  pleas-
 ed  to  state:

 (a)  whether  Government  of  India
 have  taken  any  decision  in  regard  to
 the  setting  up  of  a  Vegetable  Oil
 seeds  and  Oils  Corporation;  ang

 (b)  if  so,
 taken?

 the  nature  of  decision

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):

 ta)  and  (b).  The  Government  of
 India  have  since  decided  that  the

 Present  is  not  an  opportune  time  to
 set  up  the  Corporation.

 छोटे  किसानों  के  लिए  दुग्ध  उत्पादन  हेतु
 गाय  तथा  भैंसों  के  पालन  को  योजना

 162.  श्री  ज्ञानेश्वर  प्रसाद  यादव :.
 क्या  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  दुग्ध-उत्पादन  हेतु  उत्तम
 नस्ल  की  गायें  एवं  भैंस  पालन  हेतु  छोटे  एवं
 मध्यम  किसानों  के  लिए  कोई  योजना  सरकार
 ने  स्वीकार  की  है;  शौर
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 (ख)  यदि  हां,  तो  कया  सरकार  का
 विचार  बिहार  राज्य  के  पिछड़े  जिले  कटिहार
 कौर  उतर  भागलपुर  जिलों  के  छोटे  तथा
 सीमान्त  किसानों  को  उक्त  योजना  में  शामिल
 करने  का  है?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (धी
 बो०  पी०  मोर्य)  :  (#)  केन्द्रीय  क्षेत्र  की
 दो  योजनाओ,  अयन  लघु  कृषक  विकास
 एजेन्सी/सीमान्त  कृषक  एवं  कृषि  श्रमिक
 परियोजना  के  ग्रन्तगंत  पशु-पालन  कार्यक्रम
 को  गौण  व्यवसायों  के  रूप  में  प्रारम्भ  करने  के

 इच्छुक  छोटे  किसानों,  सीमान्त  किसानों  एवं
 कृषि  श्रमिको  को,  दुधारु  पशुओं  की  खरीद  के
 लिये  स्वीकृत  दरों  पर  (छोटे  किसानो  को
 25  प्रतिशत  और  सीमान्त  कृषकों  एवं  कृषि
 श्रमिकों  को  333  प्रतिशत)  आर्थिक
 सहायता  दी  जाती  है  t

 राष्ट्रीय  कृषि  आयोग  की  सिफारिशों  के

 अनुसार  योजना  आयोग  ने  पांचवों  योजना  के
 दौरान  छोटे  तथा  सीमान्त  कृषकों  को  संकर-
 जनित  कोसर  बछड़ों  के  पालन  के  लिये
 सहायता  देने  की  एक  योजना  के  लिए  स्वीकृति
 देदी  है।

 (ख)  संबंधित  दो  जिले  वर्तमान  ललच
 कृषक  विकास  एजेन्सी/सीमान्त  कृषक  एवं
 कृषि  श्रमिक  परियोजना झ्र ों  के  अंतर्गत  नहीं
 आते।  पांचवीं  योजना  की  अवधि  में  योज-
 नामों के  क्रियान्वयन  के  लिये  भी  तक  जिलों
 का  ग्रीम  रूप  से  चयन  नहीं  किया  गया  है  ।

 बिहार  में  नदो  के  कटाव  से  राष्ट्रीय
 राजमार्ग  संख्या  3  को  उत्पन्न  हुआ,  खतरा

 163.  श्री  झ्ञानेश्वर  प्रसाद  यादव  :
 क्या  नौवहन  और  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 9.  (क)  क्या  बिहार  राज्य  में  मानसी  और
 कुचला  के  निकट  राष्ट्रीय  राज मागं  संख्या  31
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 को  गंगा  झोर  कोसी  नदियों  के  कसाब के  कारण
 गंभीर  खतरा  पैदा  हो  गया  है;

 (ख)  क्‍या  मानसी  के  निकट  इसे  कटाव
 से  बचाने  रितु  केवल  बाढ़  के  समय  ही  करोड़ों
 रुपये  ख्  किये.  ये;  शौर

 (ग)  यदि  हां,  तो  क्या  सरकार  का  बाढ़
 के  पूर्व  उक्त  दोनों  यलो  पर  पूर्ण  सर्वेक्षण
 कराके  इसे  कटाव  से  बचाने  की  कोई  ठोस
 योजना  बनाने  का  विचार  है?

 नौवहन  और  परिवहन  मंत्रालय  में
 उपसंत्रोी  (श्री  प्रणव  कुमार  |  मुख्  ):
 (क)  जी,  हां,  जहां  तक  मनसा  के  समीप

 गंगा  नदी  का  सम्बन्ध  है  ।  जी,  नहीं,  जहां  तक
 कुरेला  के  समीय  कोसी  नदी  का  सम्बन्ध  है।

 (ख)  श्र  (ग).  मठ सी  के  निकट
 गंगा  नदी  द्वारा  बार  बार  के  कटाव  को  दृष्टि  में
 रखते  हुए,  बिहार  की  राज्य  सरकार  ने  इस
 समस्या  का  अध्ययन  करने  के  लिए  अक्तूबर,
 973  में  एक  तकनीकी  समिति  का  गठन

 किया  ।  इस  समिति  ने  दो  चरणो  में  सुधारात्मक
 उपाय  किये  जाने  की  सिफारिश  की  है  tv

 उक्त  सिफारिशों  के  आधार  पर,  राज्य
 सरकार  ने  गंगा  नदी  के  कटाव  से  मनसा  के
 निकटवर्ती  क्षेत्र  को बचाने  क ेलिए  ए  क  योजना
 तैयार  की  है।  योजना,  जिसे  योजना  आयोग
 को  भेजने  के  लिये  राज्य  सरकार  को  अभी
 अन्तिम  रूप  देना  है,  भारत  सरकार  को  प्राप्त
 नहीं  हुई  है।

 इस  मंत्नालय  ने  मनी  पर  कटाव  रोधी
 उपाय  के  रूप  में  ठोकरों  के  निर्माण  एव  अनुरक्षण
 के  लिए  अब  तक  30.  40  लाख  रुपये  दिये  है  t

 इन्हें  पहले  राज्य  के  सिंचाई  विभाग  ने  शुरू
 किया  था  जिसकी  लागत  को  रेलवे,  राज्य
 सिंचाई  विभाग  और  इस  मंत्रालय  ने  वहन
 किया
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 बिहार
 को  मई-अगस्त,  974  में

 खाद्यानों  को  सप्लाई

 I64.  A  where  प्रसाद  यादव  :
 क्या  क्रि  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  केन्द्रीय  सरकार  नें  बिहार  सरकार
 को  गत  मई  शोर  जून  में  कितनी  माता  में
 खद्यान्नों  की  सप्लाई  की;

 (@)  क्या  बिहार  राज्य  में  अधिकांश
 उचित  दर  की  दुकानों  को  खाद्यान्नों  का  कोटा

 सप्लाई  नहीं  किया  जा  रहा  है;

 (ग)  यदि  हां,  तो  क्‍या  केन्द्रीय  सरकार

 का  विचार  राज्य  को  जुलाई  ओर  अगस्त  में

 खाद्यान्नों  की  सप्लाई  में  वृद्धि  करने  का  है;
 और

 (घ)  कितनी  मानना  में  ?

 कृषि  मंत्रालय  में  राज्य  मंत्री  (श्री  झण्डा

 साहिब  पी०  विदेश:  (क)  से  (घ).
 केन्द्रीय  पूल  से  खाद्यान्नों  का  प्रत्येक  मास

 आबंटन  केन्द्र  य  पूल  में  स्टाक  की  उपलब्धता,

 कमी  वाले  राज्यों  की  अवश्यकताश्रों  दौर  अन्य

 संगत  तथ्यों  को  ध्यान  में  रखकर  किस  जाता

 है।  राज्य  में  ख्यालों  क ेवितरण  की  जिम्मे-

 दारी  राज्य  सरकारों  की  होती  है  n  बिहार
 को  मई  में  38.  0  हजार  मीटरी  टन  खाद्यान्न

 और  जून,  9744  35.  हज़ार मीटरी  ठन

 खाद्यान्न  सप्लाई  किये  गये  थे  ।  चालू  मास  के

 लिए  आवंटित  मात्रा  40  हजार  मीटरी  टन  है  1

 अगस्त  मास  के  लिए  आवंटन  40,000  मीटरी

 टन  होने  की  सम्भावना  है
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 Appointment  of  Dr.  A.  M.  Sharma  as
 Personnel  Adviser  in  LIT.  Kharagpur

 165.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  the  Visitor  of  Kharag-
 pur  I.T.,  disapproved  the  appoint-
 ment  of  Dr.  A.  M.  Sharma  as  a
 Personnel  Adviser  to  the  Institute;

 (b)  the  steps  taken  by  Government
 for  realisation  of  pay  and  other  allow-
 ances  enjoyed  by  Dr.  Sharma  without
 legal  sanction  of  his  post;

 (c)  whether  the  Chairman  of  this
 LT.  acted  against  the  provisions  of
 the  Act  and  Statutes  of  the  ILT.
 while  appointing  Dr.  Sharma;

 (d)  if  so,  steps  taken  against  the
 Chairman  for  the  arbitrary  action;

 (e)  whether  Chairman  of  the  LI.T.,
 Kharagpur,  who  violated  the  provi-
 sions  of  its  Act  and  Statutes  should
 be  asked  to  vacate  his  office;  and

 (f)  if  not,  the  reasons  thereabout?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  to
 (c).  Dr.  A.  M,  Sharma  was  selected
 by  the  Board  of  Governors  for  ap-
 pointment  as  Personnel  Adviser  sub-
 ject  to  the  approval  of  the  Visitor.  The
 Visitor  decided  that  the  services  of
 Dr.  A.  M,  Sharma  appointed  on  lst
 February  974  be  terminated  with
 effect  from  9th  June  ‘1974.  The  Visi-
 tor’s  decision  was  complied  with.

 (d)  to  (f).  Do  not  arise,

 Setting  up  of  Shipyard  at  Haldia  Port

 ‘166.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  final  decision  has  been
 taken  by  Government  in  regard  to
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 the  setting  up  of  a  shipyard  at  Haldia
 Port;

 (b)  if  so,  facts  thereabout;

 (c)  if  not,  the  reasons  for  delay  in
 taking  decision;

 (d)  when  the  decision  is  expected
 to  be  finalised;  and

 (e)  the  nature  and  dimension  of
 the  proposed  shipyard  proposed  at
 Haldia  Port?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KU-
 MAR  MUKHERJEE):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c)  to  (e).  The  matter  is  under

 consideration  and  a  decision  will  be
 taken  in  due  course.

 Financial  Irregularities  in  Accounts  of
 Gymkhana  LLT.,  Kharagpur

 167.  SHRI  SAMAR  GUHA:  will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 Pleased  to  state:

 (a)  whether  the  former  Director  of
 ILT.,  Kharagpur  had  written  a  letter
 to  the  Hon’ble  Minister  drawing  his
 attention  to  arbitrary  activities  of  the
 Chairman;

 (b)  whether  he  has  also  addressed
 a  letter  to  the  Members  of  the  Senate
 reiterating  similar  complaints  against
 the  Chairman;

 (ec)  if  so,  the  text  of  these  two  let-
 ters;

 (d)  whether  in  these  two  letters  he
 raised  issues  about  serious  financial
 irregularities  regarding  the  accounts
 of  the  student  Gymkhana;

 (९)  whether  a  member  of  the
 Board,  Prof.  Hem  Guha,  former  Vice-
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 Chancellor  of  Jadavpur  University
 had  also  addressed  a_  letter  to-the
 Chairman  making  complaints  about
 the  accounts  ef  the  student  Gymkhana;

 (f)  if  so,  text  of  the  letters  sent  by
 Prof.  Hem  Guha;  and

 (g)  the  steps  taken  by  Government
 in  regard  to.  alleged  irregularities
 committed  regarding  the  accounts  of
 the  student  Gymkhana?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  A
 letter  from  the  then  Director  of  I.I.T..
 Kharagpur  making  certain  allegations
 against  the  Chairman,  Board  of  Gov-
 ernorg  was  received.

 (b)  A  letter  is  said  to  have  been
 addresseq  to  Members  of  the  Senate.

 (c)  Summaries  of  these  letters  are
 laid  on  the  Table  of  the  House.  [Pla-
 ced  in  Library.  See  No.  LT  7093/74]

 (9)  It  is  mentioned  in  the  Director's
 letter  referred  to  at  (a).

 (e)  ang  (f).  Government  is  not
 aware  of  any  such  letter.

 (g)  The  Board  of  Governors  exami-
 ned  this  question  and  took  a  decision.
 A  further  report  on  this  matter  has
 been  obtained  from  the  Institute  and
 it  is  being  examined.

 U.G.C’s  Committee  on  Calcutta
 University

 168.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be
 pleased  to  state:

 (a)  whether  the  U.G.C.  Committee
 has  submitted  its  report  on  Calcutta
 University;
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 (b)  if  so,  the  findings  and  recom-
 mendations  of  the  report;  and.

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  to  imple-
 ment  the  recommendations  ef  the
 report?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  (a)  The
 Committee  is  likely  to  submit  its  re-
 port  to  the  University  Grants  Com-
 mission  shortly.

 (b)  and  (c).  Do  not  arise.

 Denial  of  Selection  Grade  to  T.G.T’s
 Officiating  in  P.G.T.  Grade  in  Delhi

 i69.  SHRI  S.  N.  MISRA:  Wilt
 the  Minister  of  EDUCATION.  SOCIAL
 WELFARE  AND  CULTURE  ४७९
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  25  on  the
 2th  November,  973  regarding  denial
 of  selection  grade  to  TGT’s  officiating
 in  PGT  grade  in  Delhi  and  state:

 (a)  whether  the  appeal  filed  by
 Delhi  Administration  against  the
 judgement  of  the  High  Court  refer-
 red  to  therein  has  since  been  decided;

 (b)  if  so,  whether  a  copy  of  the
 final  judgement  in  the  appeal  will  be
 laid  on  the  Table  of  the  House;  and

 (c)  the  action  taken  by  Government
 in  the  light  of  the  final  judgement?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D,  P.  YADAV):  (a)  No,  Sir.

 (b)  and  (c).  The  questions  do  not
 arise.  4
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 Rice  Missing  from  FCI  Godowns,
 Orissa

 170.  SHRI  BANAMALI  BABU:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  rice  valued  at  more
 than  Rs.  2.5  crores  had  disappeared
 from  the  godowns  of  the  Food  Cor-
 poration  of  India  in  Orissa;  and

 (b)  if  so,  the  action  taken  in  the
 ™matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):  (a)
 No,  Sir.  But  there  has  been  cases  of
 default  by  the  Millers  Agents  of  the
 Food  Corporation  of  India  in  Koraput
 and  Bolangir  Districts  in  the  year
 97l-72.  The  total  dues  against  those

 shortages  is  about  Rs.  78.40  lakhs.

 (b)  Action  for  recovery  of  the  am-
 ount  is  in  progress  in  terms  of  the
 agreements.

 Allotment  of  Land/Premises  Occupied
 by  Refugees  in  Delhi  from  West

 Pakistan

 7l.  SHRI  0.  P.  JADEJA:  Wil!  the
 Minister  of  WORKS  AND  HOUSING

 be  pleased  to  state:

 (a)  what  is  the  Government’s  policy
 in  respect  of  such  property  which
 is  being  occupied  by  the  refugees  in
 Delhi  from  West  Pakistan  for  the  last
 20  to  25  years  and  are  paying  house
 tax  regularly  to  the  Delhi  Corpora-
 tion;

 (b)  whether  Government  have
 since  taken  a  final  decision  regarding
 the  grant  of  ownership  of  such  land’
 premises  to  the  occupants  on  nominal
 charges;  and

 (c)  if  so,  the  facts  thereof?
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 THE  MINISTER  OF:  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  to  (c).  No
 indication  has  been  given  about  tie
 precise  area  in  Delhi  where  the  pro-
 perty  is  situated.

 If  the  reference  is  to  the  confer-
 ment  of  lessees’  status  on  the  displac-
 ed  persong  who  have  purchased  the
 super-structures  from  the  Rehabilita-
 tion  Ministry  or  built  the  houses  on
 the  lease-hold  plots  previously  held  by
 the  evacuees  the  Government  have
 not  as  yet  taken  any  decision  in  the
 matter.

 Effect  of  New  Wheat  Policy  on  Deficit
 States

 ‘172.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE

 ‘be  pleased  to  state:

 (a)  whether  it  is  true  that  the  new
 Wheat  Policy  which  has  reinstated  the
 wholesalers  in  wheat  trade,  borne
 no  fruits  so  far  to  consumers  in  de-
 ficit  states  like  Maharashtra;  and

 (b)  if  so,  what  steps  are  proposed
 to  meet  the  requirements  at  these
 deficit  states?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  and
 (b).  With  the  implementation  of  the
 new  policy  the  availability  of  wheat  in
 deficit  States  like  Maharashtra  has
 improved  and  prices  have  also  come
 down  in  the  market  reducing  thereby
 the  disparties  in  the  inter-state  prices
 of  feodgrains.  In  addition  to  the  open
 market  availability  of  foodgrains  the
 requirements  of  the  deficit  States  will
 be  met  out  of  the  stocks  procured
 locally  and  imported.
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 Permision  by  Wheat  Surpins  States
 to  Builg  up  their  Provincial  Reserves

 i73.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Punjab  and  other
 wheat  surplus  States  have  insisted  that
 the  Union  Agriculture  Ministry  should
 allow  them  to  build  up  theig  Provin-
 cial  reserves  of  wheat  for  internal
 consumption;  and

 (b)  if  so,  whether  the  Union  Gov-
 ernment  propose  to  revise  their  wheat
 licensing  order  through  which  the
 Centre  had  put  a  virtual  ban  on  any
 provincial  reserve  of  wheat  being
 kept?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  (a)  Yes,
 Sir.  However,  there  is  no  change  in
 the  policy  regarding  meeting  the
 reasonable  requirement  of  the  State
 Governments  from  the  stocks  in  the
 Central  Pool.

 (b)  There  is  no  wheat  licensing
 order  of  the  Central  Government  and
 the  question  of  revising  such  an  order
 does  not  arise.

 Direction  to  Surplus  Rabi  States  to
 Accelerate  Movement  of  Foodgrains

 to  Deficit  States

 174.  PROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  the  Union  Government
 have  asked  the  Surplus  Rabi  States
 to  take  immediate  steps  for  accelerat-
 ing  the  movement  of  foodgrains  to  the
 deficit  States  in  view  of  the  sharp
 increase  in  prices  in  these  States;  and

 (b)  if  so,  what  is  the  response  from
 the  Surplus  states?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  PP.  SHINDE)  :  (ay
 Inter-state  movement  of  coarse
 grains  ig  free,  but  movement  of  rice
 on  private  account  from  one  rice  zone
 to  another  is  not  permitted.  In  ac-
 cordance  with  the  procurement  and
 pricing  policy  for  ‘1974-75,  Rabi  season
 export  of  levy-free  wheat  from  the
 surplus  States  is  allowed  on  trade  ac-
 count  against  permits.  The  principal
 surplus  States  of  Punjab  ang  Har-
 yana  have  been  advised  to  take  all
 steps  necessary  to  expedite  move-
 ment.

 (b)  Substantial  quantities  of  levy-
 free  wheat  have  moved  to  the  deficit
 States  from  Punjab  and  Haryana.

 अधिक  सझ  उपायो  झशियान  के  बारे  में

 उत्तर  प्रदेश  के  मुख्य  मंत्री  का  सुझाव

 75.  श्री  गेंदा  सिह :  क्‍या  कृषि
 मंत्री  यह  बताने  की  कृपा  करेंग  कि:

 (क)  अधिक  अन्न  उपायों  अभियान

 को  बढ़ावा  देने  के  लिये  मुख्य  मंत्रियों  के  हाल  ही
 में  हुए  सम्मेलन  में  उत्तर  प्रदेश  के  मुख्य  मंत्री

 ने  क्‍या  सुझाव  दिये  थे;  शौर

 (ख)  यदि  हां,  तो  इस  पर  केन्द्रीय

 सरकार  की  क्या  प्रतिक्रिया  है  ?

 कृषि  मंत्रालय  में  राज्यमंत्री  (श्री

 अण्णा साहिब  पो०  शिन्दे):(क)  केन्द्रीय  कृषि

 मंत्री  के  साथ  हाल  में  हुए  सम्मेलन  के  दौरान

 उत्तर  प्रदेश  के  मुख्य  मंत्री  न  अन्य  बातों  के

 साथ-साथ  ये  सुझाव  दिये  थे--पांचवीं  योजना

 में  कृषि  के  लिये  राज्य  को  अधिक  धन  राशि

 का  आवंटन,  कम  से  कन  गत  बजे  के  जायज़े  के

 बराबर  राज्य  की  झावश्यकताओ।  के  लिये
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 उबर कों  की  व्यवस्था  करना  शौर  राज्य  की
 उर्वरकों  को  भ्रावश्यक्रताओों  की  जांच  करने
 के  लिये  एक  समिति  का  गठन  करना,  नल
 चलान  के  लिये  पर्याप्त  बिजली  और  डीजल
 उपलब्ध  करना,  गे  का  मूल्य  बढ़ाना  क्रोध
 निर्यात  के  लिए  बासमती  का  वसूली  मुल्य
 बढ़ाना  राज्य  व्यापार  लियम  के  लाभों  का
 बटवारा  |

 (@)  यह  मंत्रालय  उत्तर  प्रदेश  राज्य
 की  उर्वरकों  की  आवश्यकता ग्र ों  का  जायजा
 लेने  के  लिये  एक  समिति  यडठित  करने  के  लिये

 सहमत  हो  गया  है।  यह  ग्राश्वासन  दिया  मथा

 था  कि  कृषि  कार्यों  के  लिये  राज्य  को  डीजल

 की  पर्याप्त  सप्लाई  उपलब्ध  की  जायेगी  ।

 जहां  तक  और  अधिक  धनराशि  की  मांग  का

 प्रश्न  है,  इस  सम्बन्ध  में  इस  समय  यह  फैसला

 हुर  है  कि  प्राथमिकता  वाले  क्षेत्र  की  ऐसी

 आवश्यकतायें  राज्य  की  योजना  के  लिये

 स्वीकृत  परिव्यय  में  से  पुतविनियोजन  करके

 सूरी  की  जायें  v  उत्तर  प्रदेश  के  मख्य  मंत्री  के

 अन्य  सुझावों  पर  विचार  किया  जा  रहा  है  |

 Acquisition  of  India  Office  Library

 176.  SHRI  S.  C.  SAMANTA:

 Will  the  Minister  of  EDUCA
 SOCIAL  WELFARE  AND  CULTUR
 be  pleased  to  state:

 (a)  progress  mad>  in  the  direction
 of  acquisition  cf  India  Library  in
 London;

 (9)  what  are  the  difficulties  which
 are  still  standing  in  the  way  of  the
 acquisition;  and

 (c)  how  long  mors  will  it  take  to
 arrive  at  a  final  decision  iz  this  re-
 gard?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  EDUCATION,  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  to  (c).  Various
 ownership  of  India  Office  building  and
 its  contents,  including  the  Library,
 have  been  under  continuous  examina-
 tion  by  the  Governments  concerned
 since  1947,  A  draf  Arbitration  Agree-
 ment  was  received  from  the  Govern-
 ment  of  United  Kingdom  in  968  and
 is  still  very  much  the  subject  of  dis-
 cussions.

 Job  Oriented  Educatiog

 177.  SHRI  S.  C.  SAMANTA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  proposcais  for  making  edu-
 cation  job  oriented  or  technically
 based:

 (b)  the  prospects  of  introducing
 such  schemes  in  Secondary  schools
 and  other  institutions:

 (c)  whether  such  schemes  are  like-
 ly  to  be  put  into  operaticn  in  Cen-
 trally  Administered  Areas  and  States;
 and

 (6)  what  are  tha  salient  features
 of  such  proposals?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE.  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D,  P,  YADAV):  (a)  to  (d).  Pursuant
 to  the  recommendations  of  the  Central
 Advisory  Board  of  Education,  it  is  pro-
 posed  to  introduce  work  experience
 and  vocationalisation  in  school  educa-
 tion  in  all  States  ang  Union  Territo-
 ries  in  the  Fifth  Five-Year  Plan  as
 part  of  the  104243  structure  of  edu-
 cation.  Sshemes  for  this  purpose  are
 being  formulated.  While  general  edu-
 cation  with  work.  experience  will  be
 imparted  in  classes  I  to  X  to  most  of
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 the  students  about  20  per  cent  of  the
 students  will  be  provided  with  voca-
 tional  courses  at  the  secondary  stage.
 In  classes  XI  and  XII,  there  will  be
 two  types  of  courses’  viz,  academic
 ang  ‘vocational.  The  Higher  Second-
 ary  course  culminating  in  the  exami-
 nation  at  the  end  of  class  XII  would
 be  a  terminal  stage  enabling  the  stu-
 dents  take  up  employment.  However,
 there  will  be  transferability  of  credits
 for  those  in  the  vocational  courses,
 so  as  to  enable  them  to  pursue  higher
 academic  courses  if  they  so  desire.

 Stress  will  be  laid  on  starting  new
 non-engineering  vocational  courses  so
 as  to  supplement  the  vocational
 courses  already  being  conducted  by
 polytechnics  Industrial  Training  Ins-
 titutes  and  Departmental  Training
 Centres.  The  intake  to  these  courses
 will  be  regulated  taking  into  account
 the  employment  opportunities.  Self-
 employment  will  be  encouraged,

 Merger  of  J  &  K  Circle  of  Archaeo-
 logical  Survey  of  India  with  North

 Western  Circle

 178,  SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal
 under  the  active  consid  2catinn  of  Gov-
 ernment  for  the  merger  of  Jammu  and
 Kashmir  cirele  of  Archueological  Sur-
 vey  of  India  with  the  North  Western
 Circle;

 (b)  if  30,  the  salient  features  there-
 of;

 (c)  the  extent  to  which  such  a  mer-
 ger  would  be  helpful  in  meintaining
 the  monuments  of  Kashmir,  Jam-nu
 and  Ladakh  area;  ang

 (d)  the  preposed  location  of  the
 newly  created  circle?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL.  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a),  The
 Archaeology  Review  Committee  set  up
 by  the  Government  of  India  in  965
 had  recommended  that  the  existing
 Circles  of  the  Survey  should  be  reor-
 ganized.  The  proposal  ig  under  active
 consideration  of  the  Government.

 (b)  The  present  Frontier  Circle  will
 be  renamed  as  North-western  Circle
 and  would  include  Jammy  and  Kash-
 mir,  Punjab,  Haryana  (except  Gurgaon
 district),  Himachal  Pradesh  and  Union
 territory  of  Chandigarh.

 (c)  With  the  additional  staff  propos-
 eq.  for  this  reorganized  Circle  the  mo-
 numents  would  be  better  looked  after.

 (d)  The  headquarters  of  this  pro-
 Posed  Circle  would  continue  to  remain
 at  Srinagar.

 Steps  taken  to  Meet  the  Demang  of
 Vegetable  Oils

 179.  SHRI  NAWAL  KISHORE
 SHARMA;

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state  the  steps  being
 taken  by  the  Government  to  pro-
 vide  sufficient  guantity  of  vegetable
 oils  in  the  country  to  meet  the  de-
 mands?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  The
 Government  have  taken  a  number  of
 steps  to  improve  the  availability  of
 vegetable  oils  in  the  country  and  to
 check  the  rise  in  their  prices.  These
 include  augmentation  of  supplies
 through  imports  of  various  oilseeds,.
 oil  and  tallow  to  the  extent  feasible;
 increasing  the  production  of  tradition-
 al  as  well  as  non-traditional  oilseeds
 like  soyabean  and  sunflower  seed,  en-
 couraging  larger  crushing  of  cotton
 seed  and  rice  bran  oils  promoing
 greater  utilisation  of  minor  oilseeds
 of  tree  origin  restricting  the  use
 of  groundnut  oi)  and  mustard  oil
 by  utilisation  of  severa}  substitute:  oils:
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 in  the  ‘manufacture  of’  Vahaspati  and
 regulation  of  bahk  credit  and’  forward
 trading.  The  State  Government.  have
 also  been  requested  to  take  measure
 to  check  speculative  trading  and
 hoarding  of  stocks.

 Selection  for  CummonWealth  and
 National  Scholarships

 i80.  SHRI  S.  M.  SIDDAYYA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  number  of  the  applicants
 who  have  applied  for  tne  award  of
 Commonwealth  scholarships  and
 National  Scholarships  separately  for
 the  year  ‘1974-75;  and

 applicants
 qualifications

 the

 (b)  the  names  of  the
 with  their  educational
 who  have  been  >  selected  for
 award?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  The  total  num-
 ber  of  applications  received  for  the
 award  of  scholarships  under  the  Com-
 monwealth  Scholarships  and  Fellow-
 ships  Plan  for  1974-75,  is  2,335.  The
 total  number  of  applications  received
 under  the  scheme  of  National  Scholar-
 ships  for  Study  Abroad  for  (1974-75,  is
 1,734.

 (b)  A  statement  giving  the  names  of
 the  applicants  with  their  educational
 qualifications  who  have  ben  selected
 for  the  award  under  the  Common-
 wealth  Scholarships  and  Fellowship
 Plan.  (1974-75)  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-7094/74].  The  selection  of  the
 candidates  under  the  National
 Scholarships  Scheme  for  Study  Abroad
 for  1974-75,  has  not  yet  been  finalised.
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 Allotment  of  Gevernment  Quarters  to
 Registered  or  Unregistered  Associa-

 tiong  in  New  Deihi

 8l.  SHRI  5.  M.  SIDDAYYA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  the  names  of  the  registered  or
 unregistered  Associationg  or  institu-
 tions  which  have  been  allotteq  Gov-
 ernment  Quarters  in  Delhi  and  New
 Delhi  so  far;

 (b)  whether  the  Parliamentary
 Forum  for  Scheduled  Castes  and  Sche-
 duleg  Tribes  (Registered),  New  Delhi
 has  applied  for  the  allotment  of  Gov-
 ernment  bungalow;

 (c)  whether  the  allotment  has  been
 made;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSING
 (SHRI  OM  MEHTA):  (a)  A_  state-
 ment  is  attached.

 (b)  Yes,  Sir.

 (c)  and  (d).  The  request  of  the
 Parliamentary  Forum  for  Scheduled
 Castes  and  Scheduled  Tribes  for  allot-
 ment  of  Government  bungalow  is
 under  Government’s  consideration.

 STATEMENT

 Names  of  the  registered/unregister-
 ed  associations/institutions  allotted
 Government  quarters  in  Delhi  and
 New  Delhi.

 l.  Akhil
 Sangh.

 2.  Andhra  Education  Society.

 Bhartiya  Hindi  Sanstha

 8.  Aurobindo  Society.
 4.  Bal  Vikas  Gegd.)
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 5.  Bharat  Sevak  Samaj,
 6.  Bharat  Natya  Sangh.
 7.  Bharat  Sarkar  Chaturth  Sharani

 Kalyan  Samiti  (Regd.)

 8.  Committee  for  Celebration  of  Sil-
 ver  Jubilee  of  Independence.

 9.  Central  Government  Employees
 Consumer  Co-operative  Stores.

 10.  Central  Secretariat  Club.
 ll.  Clive  Square  Recreation  Club

 (Regd.).
 12.  Institute  of  Constitutional  and

 Parliamentary  Studies.

 13,  Inter  State  Cultural  League  of
 India.

 14,  J.  &  K.  Muslim  Education  Trust.
 ‘15.  Kaka  Nagar  Residents  Associa-

 tion.

 16.  Minto  Road  Club.

 SUA  Mobile  Creches  for
 Mothers.

 Working

 18.  Moti  Bagh  Mutual  Aid  Educa-
 tional  Society.

 i9.  Mutual  Aid  Educational  Society
 (Regd.).

 22.  Malaya  Mandir.
 2l.  Physio

 Institute.
 Occupational  Therapy

 22.  Ram  Charit:
 Rashtriya  Samiti.

 Manas_  Chatushati

 23.  Scheduled  Caste  and  Social  Wel-
 fare  Organisation  of  India  (Regd).

 24.  Society  for  Rehabilitation  of
 Physically  Handicapped  anl  Mentally
 Backward.

 25.  Triveni  Kala  Sangam.
 26.  World  Health  Organisation

 27.  Women’s
 (Regd.).

 28.  Shahjahan  Road  Residents’  Club.

 Mutual  Aid  Society
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 Grant  ६0  each  State  for  Acquisition  of
 Sites  for  Peopte  whe  do  act  oWn  Sites

 ‘182,  SHRI  sg  M.  SIDDAYYA:
 Will  the  Minister  of  WORKS  AND

 HOUSING
 be  pleased  to  state:

 (a)  the  grant  given  to  each  State
 and  Union  Territory  for  the  acquisi-
 tion  of  sites  for  people  who  do  not
 own  sites  in  the  country  during  the
 Fourth  plan  period;

 (b)  whether  the  scheme  is  being
 continued  during  the  year  (1974-75,  as
 a  Central  Scheme:

 (c)  if  not,  the  reasons  therefor;  and
 (d)  what  are  the  names  of  the

 States  which  are  implementing  the
 scheme  with  their  own  funds  asa
 State  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  IN  THE  MI-
 NISTRY  OF  WORKS  AND  HOUSIG
 (SHRI  OM  MEHTA):  (a)  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table  of  the  House  [Pla-
 ced  in  Library.  See  No.  LT-7095/74].

 (b)  and  (c).  No,  Sir.  The  Scheme
 has  been  transferred  from  the.  Central
 Sector  to  the  State  Sector  from  Ist
 April,  974  under  the  National  Pro-
 gramme  of  Minimum  Needs.  It  was
 felt  that  the  package  approach  to  the
 Minimum  Needs  Programme  will  be
 realised  only  if  the  State  Governments
 were  squarely  assigned  the  full  res-
 ponsibility  of  integrated  Planning  and
 coordinated  implementation  of  the  va-
 rious  components  of  this  programme.

 (d)  During  ‘1974-75,  the  Scheme  is
 to  be  implemented  as  part  of  the  Mi-
 nimum  Needs  Programme  of  the  State
 Plan.  A  part  of  the  State  Plan  outlay
 has  also  been  distinctly  earmarked  for
 the  purpose  during  the  year  1974-75.
 From  the  outlays  provided  in  the  An-
 nual  Plan  of  the  States  for  the  year
 1974-75.  it  appears  that  all  the  States
 excepting  Manipur  and  Nagaland  have
 made  necessary  provision  for  the  pur-
 pose.



 209  Written  Answers  ASADHA  3l,  896  (SAKA)

 Cochin  Ship  Yard

 183.  SHRI  VAYALAR  RAVI::  Will
 the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state:

 (a)  whether  the  work  on  the
 Cochin  Ship  Yard  is  progressing  as
 ‘per  schedule;

 (b)  if  so,  what  further  progress  has
 been  made  in  different  fields  and  the
 facts  thereof;  and

 (c)  if  not,  the  difficulties  experienced
 in  the  work  and  the  steps  taken  to
 overcome  these  difficulties?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB  KUMAR
 MUKHERJEE):  (a)  Work  in  the
 Cochin  Shipyard  Project  is  progres-
 sing  generally  according  to  schedule.

 (b)  Works  like  land  acquisition,
 fencing,  site  clearance,  demolition  of
 buildings,  reclamation,  project  roads,
 overhead  and  underground  water
 storage  tanks,  drainage  facilities,
 temporary  water  supply  system,  paint
 store,  oil  store,  training  school  com-
 plex,  compressor  room,  main  power
 receiving  station,  laboratory,  weight
 bridge  have  been  completed.  Works
 lixe  shipbuilding.  division  office  and
 would  loft,  maintenance  shop,  out-
 fitting  warehouse,  are  nearing  comple-
 tion.  Works  such  as  Hull  shop,  Build-
 ing  Dock,  Assembly  shop,  No.  3  Quay,
 Repair  Dock,  Quay  Nos.  ]  and  2,  Rail-
 way  Siding  Gate  house,  construction
 of  permanent  power  supply  system,
 General  Store  are  in  progress.  Supply
 orders  have  been  released  for  80  per
 cent  of  machinery  requirements  in-
 cluding  63  items  by  import.  73  Nos.  of
 indigenous  machines  and  37  Nos.  of
 imported  machines  have  already  ar-
 rived  at  site.  Another  batch  of  im-
 ported  equipments  is  under  shipment.
 All  the  laboratory  equipments  have
 been  erected  and  commissioned.  Erec-
 tion  of  compressor  has  been  started,
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 (०)  Certain  slippages  due  to  delay
 in  receipt  of  piling  equipment  by  con-
 tractors  and  teething  problems  of  new
 equipment  were  experienced  but  work
 on  the  Docks  is  picking  up.  Shortage of  cement  and  steel  are  being  tackled
 and  steps  to  overcome  possible  delays in  delivery  of  machinery  have  also
 been  initiated.  No  other  major  diffi-
 culty  has  been  experienced.

 Hoarding  of  Vanaspati  by  Wholesalers

 184.  SHRI  VASANT  SATHE:
 SHRI  DHAMANKAR:

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (ay  whether  Government  are  aware
 of  the  acute  shortage  of  Vanaspati  in
 the  country  even  after  substantial  en-
 hancement  of  price  allowed  to  the
 traders;

 (b)  if  so,  what  steps  are  taken/pro-
 posed  to  normalise  the  distribution
 and  supply  of  Vanaspati  oil  to  the
 consumers;

 (c)  whether  it  is  a  fact  that  the
 wholesalers  have  hoarded  large  stock
 of  Vanaspati  for  pecuniary  gains;  and

 (d)  if  so,  what  action  has  been
 taken  to  unearth  the  hoarded  stock
 and  the  results  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  (a)  and  (b).
 After  the  last  price  increase,  the  total
 production  of  vanaspati  in  the  country
 was  13,606  tonnes  in  the  second  fort-
 night  of  June,  974  as  against  4,027
 tonnes  in  the  first  fortnight.  It  is  hoped
 that  this  trend  will  be  kept  up  and
 with  favourable  monsoon  and_  pros-
 pects  of  better  production  in  the  next
 year,  the  oil  prices  will  fall  leading  to
 further  improvement  in  vanaspati  pro-
 duction  and  supplies.

 (c)  and  (d).  Information  called  for
 from  the  State  Governments  is  await-
 ed  and  will  be  laid  on  the  Table  of
 the  House  as  early  as  possible.
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 Supply  to  Fertilizer  to  Smail  Farmers
 at  Subsidised  Rate

 186.  SHRI  BHAOOSAHAIB
 SHRI  DHAMANKAR.

 Will  the  Minister  of  AGRICULTURE
 be  pleased  to  state:

 (a)  whether  with  sharp  rise  in
 the  prices  of  fertilizer,  the  interest
 of  small  cultivators  have  been
 affected  severely;

 (b)  if  so,  steps  being  taken  to  en-
 sure  that  usage  of  for  fertilizers  is
 within  the  reach  of  small  farmers  and
 that  they  are  able  to  make  use  of
 the  fertilizer  to  improve  production:

 (c)  whether  there  is  any  proposal
 to  subsidise  fertilizers  for  small  cul-
 tivators;  and

 (d)  if  so,  main  features  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 {a)  and  (b).  The  interest  of  small  cul-
 tivators,  as  well  as  others,  may  be
 influenced  not  only  by  the  prices  of
 fertilizers  but  also  by  a  number  of
 other  factors  such  as  prices  of  agricul-
 tural  products,  their  yield  per  hectare
 and  the  availability  of  institutional
 credit  for  purchase  of  fertilisers.  It  is,
 therefor,  difficult  to  say  whether  the
 interests  of  small  cultivators  have  been
 affected  severly  with  the  recent  rise  in
 prices  of  fertilizers,  It  is  the  Govern-
 ment’s  indeavour  to  fix  the  prices  of
 fertilisers  at  such  levels  that  their  use
 does  not  become  a  disincentive  to  any
 farmer.  The  Government  are  also
 operating  certain  schemes  like  SFDA
 and  MFAL  specially  for  the  benefit  of
 small  and  marginal  farmers.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Storage  Points  for  Imported
 Fertilisers

 187.  SHRI  E.  V.  VIKHE  PATIL:
 Will  the  Minister  of  AGRICULTURE
 te  pleased  to  state:

 (a)  the  total  capacity  of  godowns
 at  each  Port  which  ere  serving  as
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 intermediate  storage  points  for
 Ported  fertilizers;

 (b)  whether  fertiliser  godowns  at
 Bombay  and  Tuticorin  have  been
 completed;  and

 (c)  if  not,  the  7288073  for  the
 delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  The  capacity  of  the  fertiliser
 godowns  which  serve  as  intermediate
 storage  points  at  difffferent  ports  is  as
 follows:—

 (Figures  in  tonnes)
 Name  of  port.  Storage

 capacity.

 Bombay  20.I50
 Kandla  8,830 Madras  I5,836
 Visakhapatnam  ‘17,662 Calcutta  28,000
 Bhavnagar  हि  9.72
 Marmagoa  .  3  6,788
 Navlakhi.  55323
 Tuticorin  I2,339
 Pondicherry  :  4,600
 Magapattinam  .  4,956
 Kakinada  7  2,500
 Mangalore.  .  :  500
 Cuddalore  +  3,050

 (b)  The  construction  of  the  fertiliser
 godowns  at  Bombay  (Wadala)  ang  at
 Tuticorin  has  already  been  completed
 by  the  Central  Public  Works  Depart-
 ment.

 (c)  Does  not  arise.

 Cenversion  of  Patna  University  into
 Central  University

 ‘188.  SHRI  HARI  KISHORE
 SINGH:  Will  the  Minister  of  EDUCA-
 TION,  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  to  convert  Patna  University
 into  a  Central  one;  and

 (b)  if  go,  the  salient  features  there
 of?  ‘  L
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  No
 Sir.

 (b)  Does  not  arise.

 Enquiry  into  Australian  Worms  Im-
 ported  for  BreWary,

 189.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of
 AGRICULTURE  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  towards
 a  news  item  dated  5th  July,  974  re-
 garding  Augtralian  worms  cremated
 in  Delhi;

 (b)  whether  an  enquiry  has  been
 instituted  against  the  brewery  own-
 €rs  who  imported  these  worms  along
 with  exotic  plants  and  some  arrests
 have  been  made  in  this  regard;  and

 (९)  if  so,  the  facts  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  to  (c).  The  Government  are  aware
 of  the  news  item  dated  5th  July,  974
 referred  to  by  the  Hon.  Member.  The
 Plant.  Quarantine  &  Fumigation  staff
 at  Palam  Airport  under  the  Director-
 ate  of  Plant  Protection,  Quarantine
 and  Storage  of  this  Ministry  had  inter-
 cepted  consignments  of  12,000  rooted
 hop  cuttings  on  9th  May,  1974.  Ran-
 dom  samples  of  the  plant  material
 were  drawn  and  got  examined  in  the
 Indian  Agricultural  Research  Institute
 and  large  number  of  cyst-nematodes
 were  found.  In  some  cuttings,  root  ret
 pathogens  had  also  appeared.  If  the
 infested  cuttings  were  planted,  a  large
 amount  of  inculum  would  have  been
 released  in  the  soil  which  would  be
 difficult  to  eradicate.  In  view  of  this,
 the  Directorate  of  Plant  Protection
 Quarantine  &  Storage  burnt  the  entire
 consignment  ef  hops  and  informed
 M/s  United  Breweries  Ltd.  Bangalore
 who  had  arranged  for  its  import  from
 Australia.

 Under  the  Destructive  Insects  and
 Pests  Act  and  the  Notification  issued
 thereunder,  any  plant  -material  which
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 is  imported  into  our  country  should  be
 accompanied  by  a  phytosanitary  certi-
 ficate  from  the  Plant  Quarantine
 Authorities  in  the  country  of  origin.
 In  this  particular  case,  there  was  no
 such  certificate.  M/s  United  Breweries
 Ltd.,  Bangalore  held  a  valid  licence
 issued  by  the  Chief  Controller  of  Im-.
 ports  &  Exports  for  the  import  of  the
 plant  material  ang  there  was  therefore
 no  violation  of  import  trade  control
 regulations  No  arrests  have  been
 made.

 Shortage  of  Britannia  Bread  to  Non-
 Availability  of  Maida

 ‘190.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  AGRICULTURE:
 be  pleased  to  state:

 (a)  whether  according  to  an  Eng-
 lish  newspaper  daily  it  is  a  fact  that
 Britannia  bread  was  not  available  in
 Delhi  from  Monday,  the  8th  July,.
 974  due  to  flour  shortage;

 (b)  whether  maida  was  neither
 being  supplied  to  the  bakeries  on
 Government  permits  nor  available-
 in  the  market  due  to  which  the
 daily  bread  production  had  already
 been  cut  down  from  the  normal  155
 lakh  loaves  of  400  grammes  each  to-
 about  one  Jakh  loaves;  and

 (c)  whether  Government  intend:
 to  save  Delhi  from  Bread  famine  by
 regularizing  the  supply  of  maida  to-
 the  bakeries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE.
 (SHRI  ANNASAHEB  P.  SHINDE):
 (a)  and  (b).  According  to  Delhi  Ad--
 ministration  maida  had  been  supplied
 to  the  bakery  on  Government  permit
 for  use  upto  8th  July,  1974,  and  later
 the  bakery  was  given  maida  from  the

 ‘Roller  Flour  Mills,  produced  from  the
 wheat  purchased  by  them  from  the-
 open  market,  Production  of  loaves  on:
 3  or  4  days  before  the  8th  July,  1974,
 was  cut  down  by  the  bakery  to  about
 one  lakh  loaves.

 (ec)  The  bakery  will  obtain  its  re-
 quirements  from  tbe  Roller  Wiour-
 Mills.
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 12.09  hes,
 RE:  ADJOURNMENT  MOTION

 MR.  SPEAKER:  I  have  received
 ‘notices  of  a  number  of  adjournment
 ‘motions  on  various  subjects....

 SHRI  JYOTIRMOY  BOSU  (Diamond
 -Harbour):  What  about  No-Confidence
 amotion?

 MR.  SPEAKER:  Don’t  be  impa-
 ‘tient.

 One  of  the  subject  is  alleged  victi-
 cmisation  of  railway  employees  who
 .participated  in  the  last  railway  strike.
 -I-can  apply  my  mind  and  hold  it  in
 order  only  if  you  are  no  going  to  take
 up  the  other  motion.  You  have  given,

 rat  the  same  time  the  No-Confidence
 Motion  also.  What  do  you  want  me

 ‘to  take  up  first?

 SHRI  JYOTIRMOY  BOSU:
 Confidence  Motion.

 No-

 MR.  SPEAKER:  If  you  are  going
 to  have  No-Confidence  Ymotfon,  then
 you  cannot  have  an  adjournment  mo-
 ion.

 Are  you  taking  up  the  No-Confi-
 dence  motion  or  you  want  me  _  to
 ‘consider  the  adjournment  motion?

 श्री  जग्झाथ  राव  जोशी  (शाजापुर  )  :
 श्री  वाजपेयी  ने  नाम  से  जो  नो-कॉन्फिडेंस
 मोशन  है,  उस  को  क्‍यों  नहीं  जिया  जाता  है  ?

 MR.  SPEAKER:  If  you  are  going
 ‘to  take  up  that  motion,  then  every-
 thing  comes  in  that.

 SHRI  SEZHIYAN  (Kumbakonam):
 “The  adjournment  motion  comes  first.
 You  put  it  to  the  house.  No-Confie-
 -dence  motion  wil!  come  later  on.

 MR.  SPEAKER:  You  will  have  to
 take  only  one  motion  not  both  the
 motions,  the  adjournment  motion  and

 ‘the  No-Confidence  motion  also.  You

 make  up  your  mind  go  that  I  may
 take  up  only  one  motion,  What  do
 you,  want  me  to  do  now?

 SHRI  JYOTIRMOY  BOSU:  I  do
 not  know  how  the  Chair  is  narrating
 ali  these  things.  You  have  to  call  the
 first  person  from  the  list  of  persons
 who  have  given  No-Confidence  mo-
 tion.

 MR.  SPEAKER:  Don’t  interrupt;
 Please  sit  down.  Don't  set  up  these
 precedents.  You  have  two  motions,
 the  adjournment  motion  and,  at  the
 same  time  the  No-Confidence  motion
 I  am  asking  which  one  you  want  to
 take,  who  are  for  Adjournment  Mo-
 tion  ang  who  are  for  no-confidence
 motion.

 ett  झील  बिहारी  वाज पेयों  (ग्वालियर):
 अध्यक्ष  महोदय,  श्राप  को  यह  फैसला  करना
 है  कि  कार्यवाह  में  पहले  ने-फ्रान्फिडिंस
 मोशन  गाता,  है  या  एडजोनर्मेंट  मंशा
 आता  है  :  अगर  एडजनेमेंट  को  प्रापर्टी  है,  तो
 जो  मोशन  आये  हैं,  उन  को  ले  लीजिए  ।

 भ्रध्यक्ष  महोदय  :  इस  बार  में  कुछ  पर-
 म्परायें  बनी  हुई  है।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  As  a  matter  of  proce-
 dure  the  no-confidence  motion  has  to
 have  priority  over  other  motions.  But
 that  is  only  ag  a  matter  of  procedure.
 If  the  House  in  its  wisdom  thinks  that
 it  is  much  better  to  take  up  the  Ad-
 journment  Motion,  we  can  do  that.
 That  is  only  from  the  practical  point
 of  view.  So  far  as  procedure  is  con-
 cerned,  it  is  quite  clear  that  the  no-
 confidence  motion  will  have  to  have
 priority.

 अध्यक्ष  महोदय  :  मैंने  डायरेक्शन  के

 मुताबिक  ही  रखा  है।
 SHRI  S.  M.  BANERJEE  (Kanpur):

 According  to  the  Directions,  it  is  the
 Adjournment  Motion  which  should  re-
 ceive  the  priority.  Mr.  Vajpayee’s
 may  be  about  Raitways  and  mine  and
 Mr.  Samar  Guha’s  may  be  about  high
 prices.  These  Adjournment  Motions
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 may  be  considered  after  the  no-confi-
 dence  metion  which  may  be  taken  up
 first.

 MR.  SPEAKER:  As  I  have  already
 told  you  this  is  strictly  in  accordance
 with  the  Directions.  But  if  you  want
 me  to  take  up  the  no-confidence
 motion  first  then  I  will  not  take  up
 the  Adjournment  Motions  now;  they
 will  be  held  over  till  I  come  to  the
 item  of  no-confidence  motion.  I  think
 this  is  what  you  want.

 Now  papers  to  be  laid  on  the  Table.

 SHRI  G.  VISWANATHAN  (Wandi-
 wash):  What  about  the  Adjournment
 Motion  on  Kachhathivu?

 MR.  SPEAKER:  I  have  already
 said  that  the  Adjournment  Motions
 will  be  held  over  till  the  no-confi-
 dence  motion  is  taken  up.  Please
 sit  down.

 Papers  to  be  laid  on  the  Table,

 2.0  hrs,

 PAPERS  LAID  ON  THE  TABLE

 ORDINANCE  UNDER  ARTICLE  123 (2)  (a)
 OF  THE  CONSTITUTION

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  beg  to  lay  on  the
 Table!  a  copy  each  of  the  following
 Ordinances  (Hindi  and  English  ver-
 sions)  issued  by  the  President  under
 provisions  of  article  123 (2),  (a)  of  the
 Constitution:

 QQ)  The  Essential  Commodities
 (Amendment)  Ordinance,  974
 (No.  2  of  974)  promulgated
 by  the  President  on  the  22nd
 June,  1974.

 (2)  The  Press  Council]  (Amend-
 ment)  Ordinance,  974  (No.  3
 of  974)  promulgated  by  the
 President  on  the  28th  June,
 1974.
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 (3)  The  Indian  Iron  and  Steel.
 Company  (Taking  Over  of.
 Management)  Amendment.
 Ordinance,  974  (No.  4  of
 974)  promulgated  by  the
 President  on  the  28th  June,.
 1974.

 (4)  The  Alcock  Ashdown  Com—
 Pany  Limited  (Acquisition  of
 Undertakings)  Amendment
 Ordinance,  974  (No.  5  of
 974)  promulgated  by  the:
 President  on  the  28th  June,
 ‘1974,

 (5)  The  Industries  (Development
 and  Regulation)  Amendment.
 Ordinance,  974  (No,  6  of
 974)  promulgated  by  the
 President  on  the  29th  June,.
 1974,

 (6)  The  Companies
 Restrictions  on  Dividends)
 Ordinance,  974  (No.  7  of
 974)  promulgated  by  the  Pre--
 sident  on  the  6th  July,  1974.

 (7)  The  Additional  Emoluments
 (Compulsory  Deposit)  Oriii--
 Nance,  974  (No.  8  of  974)
 Promulgated  by  the  Presi-
 dent  on  the  6th  July  1974.

 (8)  The  Companies  (Temporary
 Restrictions  on  Dividends)
 Amendment  Ordinance,  974
 (No.  9  of  974)  promulgated
 by  the  President  on  the  l5th
 July,  ‘1974.

 (9)  The  Compulsory
 Scheme  (Income-tax  Payers)-
 Ordinance.  974  (No.  70  of
 974)  promulgated  by  the  Pre-
 sident  on  the  l7th  July,  1974.
 [Placed  in  Library.  See  No.
 LT-7066/74].

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  I  thank  you  for  the  permi-
 ssion  you  have  given  me  to  register
 our  emphatic  protest  against  the  lay-
 ing  of  these  Ordinances.  Ip  particular,
 I  refer  to  those  which  had  been  con-
 tained  in  item  4(6),  (7),  (8)  and  (9).
 For  the  time  being,  I  am  not  going
 into  the  contents  and  merits  of  these:
 ordinances  although  we  are  categori-

 (Temporary

 Deposit
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 «cally  opposed  to  all  of  them  which  we
 ~will  discuss  later  on--when  the  occa-
 -sion  arises  and  when  these  ordinances
 -aTe  taken  up.

 But  the  point  T  am  raising  at  this
 sStage  is'that  these  ordinarices  have
 been  promulgated  on  the  very  eve  of
 the  Parliament  session.  You  will  re-
 call  that  sometime  in  97l—I  think  it
 -was  in  November  97l—anqd  subse-
 quently  again,  in  November.  i973,  you.
 Sir,  yourself.  from  that  Chair,  hac
 -occagion  to  observe  that  you  did  not
 approve  of  or  rather  you  disapproved
 of  the  Government  resorting  to  this
 practice  of  promulgating  ordinances  on

 “the  eve  of  a  Parliament  session,  when
 -only  a  few  days  were  remaining  for
 ‘the  Parliament  to  re-assemble.  You
 had  an  occasion  to  do  it  once  in  97!
 and  again  in  973  made  a  reference  to
 your  earlier  observations  of  1971,  and

 ‘you  reprimanded  the  Government  for
 this  practice  which  was  kecoming  a
 habit  with  them.

 SHRI  PILOO  MODY  (Godhra),  Do
 “You  remember  that,  Sir?

 SHRI  INDRAJIT  GUPTA:  It  seems
 “that  your  cbservations  and  your  re-
 primands  have  just  gone  over  their

 “head.  This  time  they  have  behave:
 in  an  absolutely  brazer  manner.  In
 one  case  you  will  find  that  the  Com-
 pulsory  Deposit  Scheme  (Income-tax
 Payers)  Ordinance,  974  (No.  0  of
 974)  was  promulgated  only  4  days
 before  the  Parliament  was  to  assem-
 ble.  In  the  case  of  the  other  ordi-
 nances  also,  the  earliest  one  is  of
 6th  July.

 Now,  I  can  see  that  there  are  occa-
 -sions—I  am  not  auestioning  the  power
 ‘or  the  authority  constitutional  power

 ‘or  the  authori-y  of  the  Government  to
 -premulgate  ordinances,  that  is  there  in
 the  Constitution—when  it  becomes

 “necessary  perhaps  to  take  such  an
 action  on  some  particular  issue  without
 any  prior  notice  and  where  surprise  is
 the  very  essence  of  the  success  of  that

 ~ordinance.  For  example.  any  delay
 “would  mean  that  some  essential  com-
 modities  are  cornered  in  the  market
 sand  some  shares  are  cornered  in
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 which  case  the  Government  may  have
 to  promulgate  ordinances  in  the  inter-
 session  “period.  a:

 Here,  I  would  point  out  to  you  that
 in  particular,  for  example,  the  whole
 purpose  of  thig  Gompanies  (Temporary
 Restrictions  on  Dividends)  Ordinance,
 although  the  whole  thing  is  an  eye-
 ‘wash,  in  my  opinion,  it.  has  no  effect
 and  it  is  not  having-any  effect  already
 whateoever,  already.  statistics  have
 been  published  to  show  that  out  of
 3,000  odd  medium  and  large  scale  com-
 Panies,  there  are  only  200  companies
 out  of  3,000,  which  declare  dividends
 above  12%.  At  the  most.  it  will  affect
 those  people.  But,  apart  from  that,
 the  whole  purpose  of  this  ordinance
 has  been  nullified  by  the  fact  that
 there  was  a  leakage.  Now,  it  is  known
 that  a  probe  thas  been  ordered  into
 that.  The  information  leaked  out  and
 whoever  has  to  do  the  cornering  of
 the  shares,  has  done  that  already.

 But,  apart  from  that,  of  the  other
 two  ordinances,  one  is  a  direct  attack
 on  the  salary  and  wage-earners  of  this
 country,  that  ss  the  workers  middle-
 ‘lass  employees.  both  of  Government
 and  the  privat:  sector  alike  who
 are  in  any  case  suffering  to-day  under
 this  terrible  pressure  of  inflation  and
 Price  rise  to  an  extent  where  their  real
 wages  are  going  down  day  after  day
 and  this  ordinance  is  aimed  directly
 against  them,

 Then,  there  is  this  Compulsery
 Deposit  Scheme  (Income-tax  Payers)
 Ordinance  of  1974,  What  was  there
 which  prevented  the  Government  from
 waiting  just  a  few  days  for  Parliament
 to  assemble  and  then,  if  they  wanted,
 to  come  forward  with  a  Bill  for  dis-
 cussion  in  the  House?  I  cannot  under-
 stand  this  thing  at  all;  nothing  would
 have  happened  if  they  had  waited  for
 a  few  days  more.  The  whole  thing
 shows  guilty  conscience  behind  the
 whole  thing.  8  million  wage  earners
 and  salary-earners  are  not  running
 away.  They  have  not  got  black  money.
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 You  are  going  to:  force  them  te  deposit
 a  part  of  their  legal  wages  and
 salaries.  This  is  white  money,  this  is
 not  black  money.  It  is  accountable
 money.  What  would  have  happened,
 would  Heavens  have  fallen,  if  you  had
 brought  it  after  Parliament  reassem-
 bled?  The  same  thing  with  regard  to
 deposits  of  the  income-tax  payers.
 ‘You  are  not  doing  it  for  the  non-
 income-tax  payers.  That  is  where  the
 real  trouble  lies.  Thousands  of  crores
 of  black  money  are  being  utilised  and
 ‘this  situation  creates  this  monster  of
 inflation.  No  steps  have  been  taken
 to  control  the  prices.  But  you  have
 taken  these  steps  in  respect  of  those
 who  have  got  white  money,  Yoy  have
 brought  forward  these  ordinances  deli-
 berately  violating—I  would  say,  creat-
 ing  a  serious  affront—to  the  very
 dignity  and  the  orestige  and  the  power
 of  Parliament.

 Sir,  I  am  not  going  into  the  details
 at  this  stage;  we  will  discuss  these
 things  in  detail  when  the  Bill  comes
 up  for  discussion  in  the  House.  But
 sir,  I  would  just  like  to  remine  you
 and  seek  your  protection  on  this  issue.
 You  yourself  are  on  record  not  once
 but  twice  in  which  you  have  very
 clearly  censured  the  Government,
 reprimanded  the  Government  for  this
 dangerous  practice.  Do  they  want  to
 Tule  by  ordinances  or  do  they  want  to
 rule  through  Parliament?  That  is
 what  I  want  to  know.  This  is  an
 affront  and  insult  to  the  right  and
 authority  of  Parliament.  They  have
 set  about  it  in  such  an  unfortunate
 haste  that  they  have  to  resort  to  issue
 of  another  ordinance  in  order  to
 amend  the  earlier  one,  I  mean,  the
 dividend  ordinance.  There  was  a
 hallaballoo  in  the  country  and  doubts
 Were  expressed  whether  profits  are  to
 be  after  tax  or  before  tax  and  they
 brought  forward  another  amendment
 on  the  l5th,  one  week  ago,  amending
 that  previous  ordinance.  They  want-
 ed  to  present  the  House  with  a  fait
 accompli;  I  do  not  know  whether  the
 Council  of  Ministers  was  also  pre-
 senteq  with  a  fait  accompli,  There  are
 very  powerful  secretariat  bureaucra-
 tic  experts,  Planning  Commission
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 experts,  monetary  experts  and  so  on
 Form  the  utterances  ‘and  facial  appear-
 ance  of  some  of  the  Ministers,  they
 seem  to  be  quite  ignorant  and  inno-
 cent  of  these  things)  They  only
 rubber-stamp  these  things  Is  Parli-
 ament  also  expected  to  do  that?
 This  is  an  affront  to  the  sovereignty
 of  this  Parliament.

 I  would  request  vou,  in  view  of  your
 Past  utterances,  to  express  yourself
 firmly  and  strongly  against  the  way
 these  ordinances  have  been  promul-
 gated  and  the  way  they  have  been
 brought  in  just  a  few  days  before  Par-
 liament  is  to  meet,  which  is  com-
 pletely  derogatory  to  the  dignity  and
 authority  of  Parliament.

 शो  झील  बिहारी  वाज पेयों  (ग्वालियर):
 अ्रध्यक्ष  महोदय,  यह  पहला  अवसर  नहीं  है
 जब  सदन  के  सत्र  के  पहले  दिन  इस  बात  को

 झा पक  ध्यान  में  लाया  जा  रहा  है  कि  सरकार  ने

 अध्यादेशों  के  द्वारा  शासन  को  चलाने  का  मानो
 फैसला  कर  लिया  है।  निस्संदेह  संविधान  में
 सरकार  को  अधिकार  है  अध्यादेश  जारी  करने
 का  लेकिन  संसदीय  लोकतंत्र  केवल  संविधान
 के  ग्रन्थों  स ेनहीं  चलता,  संविधान  की,  भावना'
 का  भी  रूमाल  किया.  जाना  चाहिए।  संसदीय
 लोकतं त्न  में  परम्पराओं  का  भी  स्थान  है,
 संसदीय  शिष्ठाचार  का  भी  कुछ  तकाजा  है।
 22  जुलाई  को  संसद  की  बैठक  होने  जा  रही  थी

 और  7  जुलाई  को  अध्यादेश  जारी  किया
 गवा  जरगर  4  दिन  सरकार  रुक  जाती  तो  कौन

 सा  ग्रा समान  टूट  ज।ता  यह  हम  समझना  चाहते

 हू।  यह  मामला  जब  स्वर्गीय  श्री।  मावलंकर
 जी  अध्यक्ष  थे  तब  से  उठ  रहा  है  7  जब  यह  मामला

 पहली  बार  उठा  तो  नेहरू  जी  ने  भी  स्वीकार
 किया  कि  इस  तरह के  ग्रध्यादेश  जारी  नहीं  किए
 जाने  चाहिए।  लेकिन  नेहरूजी  के  दिन  नेहरू-

 जी  के  साथ  चले  गए।  अरब  तो  सदन  का  अमूल्य न
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 हो  गया  है।  संसद  की  खुली  झप हेलना  को  जा

 रही  है।

 आप  के  सामने  यह  मामला  दो  बार  उठा
 22  नवम्बर,  97  को  और  फिर  3  नवम्बर,
 973  को  ।  बाप  ने  स्पष्ट  शब्दों  में  कहा,  मैं

 आप  के  शब्दों  को  उद्धृत  कर  रहा  हूं  :

 “I  do  not  approve  of  an  Ordi-
 nance  just  at  the  time  when  the
 House  is  about  to  meet.”

 आप  ने  जामे  यह  भी  कहा  :

 “Ordinances  by  themselves  are
 not  very  welcome,  specially  so  when
 the  date  is  very  clear.  It  is  not
 only  clear  but  it  is  also  near.  In
 such  cases,  unless  there  are  very
 very  special  reasons,  Ordinances
 should  be  avoided.”

 अब  ये  जो  अध्यादेश  जारी  किए  गए  हैं  वे

 इस  बात के  प्रमाण  हैं  कि सरकार  आविक  मोर्चे
 पर  पूरी  तरह  से  विफल  हो  गयी  है  7  ये  अध्यक्ष-
 देश  इस  ब।त  के  प्रमाण  है  कि सरकार  की  समझ
 में  कुछ  नहीं  करा  रहा  है  कि  क्‍या  करें  ।

 वह  घबराहट  में  कुछ  कर  देना  चाहती  है।
 इस  का  एक  यह  भी  उदाहरण  है  कि  एक  अध्यक्ष-

 देश  जारी  किया  गय।  ,  बाद  में  उस|का  संशोधन

 भी  जारी  किया  गया  जिस  का  हवाला  श्री

 इन्द्रजीत  गुप्ता  न ेदिया  है  1  क्या  अध्यादेश

 बिना  देखे  हुए  आंख  बन्द  कर  दिए  जाते  हैं,
 क्या  प्राफिट  के  पहले  और  बाद  का  अंतर

 यह  सरकार  नहीं  समझ  सकती  ?  कभी

 दुनिया  में  आप  ने  सुना  है  कि जारी  किए  गए
 अध्यादेश  में  संशोधन  करने  के  लिए  अध्यादेश

 जारी  किया  जाए  ?  जल्दबाजी  में  जारी  किए

 गए  अध्यादेश  सरकार  के  बौद्धिक  दिवालिया-

 एन  को  भो  साफ  करते  हैं  ।  यह  मामला  सरलता

 से  लेने  का  मामला  नहीं  है  ।  इस  देश  में  ससंद ोय
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 लोकतंत्र  एयर  चलता  है  तो  संसद  की  प्रतिष्ठा
 की  ा  होनी  चाहिए,  संसदीय  शिष्टाचार
 का  पालन  होना  चाहिए  इस  तरह  के  भ्र ध्या देश
 से  एयर  शासन  चलाया  जाएगा  तो  संसदीय
 लोकतंत्र  से  लोगों  की  आस्था  पहले  ही  उठ  रही
 है,  यह  उस  आस्था  कौर  भी  आघात
 पहुंचाने  का  कारण  बनेगा।

 बाप  ने  पिछली  बार  कहा  था  कि  अध्यादेश
 जारी  करने  और  कानून  बनाने  का  भ्र धि कार
 संविधान  सरकार  को  देता  है,  हमतो  केवल
 सरकार  से  कह  सकते  हैं,  लेकिन  आप  की  रूलिंग

 यह  सरकार  एक  कान  से  सुने  और  उस  कान
 से  निकाल  दें,  ऐसी  बाप  की  रूलिंग  नहीं  होनी
 चाहिए।  आप  जब  बोलते  है  तो  सारे  सदन  की
 ओर  से  बोलते  हैं,  संसद  की  गरिमा  के  लिए
 बोलते  हैं  कौर  भ्रमर  लगातार  सरकार
 द्वारा  आप  की  रूलिंग  की  उपेक्षा

 होती  है,  अवहेलना  होती  है  तो  एक  गंभीर
 परिस्थिति  बदा  होती  है।  में  चाहता  हूं  कि  आज
 आप  इन  को  ऐसे  कड़े  शब्दों  में  लताड़ें  कि  इन
 को  अपने  कृत्य  पर  कुछ  तो  लज्जा  आए  और

 भविष्य  में  इन  से  वचन  लें  कि जब  तक  कोई
 अनिवार्य,  अपरिहार्य  परिस्थिति  नहीं  होगी,.
 संसद  की  बैठक  के  कुछ  दिन  पूर्व  ग्र ध्या देश.
 जारी  नही  किए  जाएंगे  |

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Only  the  other  day

 he  has  reprimanded  the  Government.
 (Interruptions).

 st  झील  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  इन  अध्यादेशों  के  बारे  में  हमारा  प्रति-

 पक्ष  किस  तरह  से  अनुभव  कर  रहा  है  उस  से

 आप  सहमत  होंगे  और  अध्यक्ष  क ेआसन  पर

 बैठ  कर  संसदीय  मर्यादाओं  एवं  परम्पराओं  कीः
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 रक्षा  हो  यह  देखना  आप  का  दायित्व  है।  मैं

 समझता  हूं  कि  इस  मामले  को  आप  गंभीरता-

 पूर्वक  लेंगे  और  सरकार  से  कहेंगे  कि  यह  जो

 अध्यादेशों  की  भरमार  की  गई  है  इस  के  लिए

 वह  खेद  प्रकट  करें  तथा  वादा  करें  कि  भविष्य
 में  संसद  के  अधिवेशन  के  पूर्व.  अध्यादेश  जारी

 करने  की  गलती  वह  नहीं  करेंगी

 SHRI  SEZHIYAN  (Kumbakonam):
 I  also  rise  to  record  my  emphatic
 protest  at  the  way  in  which  these
 ordinances  have  been  promulgated...

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  had  sent  my  name  earlier,  Sir.  So,
 I  should  be  called  earlier.

 MR,  SPEAKER:  I  think  there  is
 some  confusion.  I  believe  Shri  Sezhi-
 yan  has  sent  the  notice  later.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  This  is  a  very  grave
 matter  and  it  relates  to  the  dignity
 and  the  rights  of  Parliament....

 SHRI  5.  M.  BANERJEE:  I  had  put
 My  notice  earlier  in  that  “Pandora's
 box’.

 MR.  SPEAKER:  The  third  name  in
 the  list  is  that  of  Mr.  Banerjee.  But
 now  I  see  two  more.  {  think  Shri
 Sezhiyan  had  sent  the  notice  later.

 SHRI  SEZHIYAN:  Yes.

 SHRI  S.  M.  BANERJEE:  I  am
 relaying  on  the  box.  I  had  put  my
 notice  in  the  box.

 MR.  SPEAKER:  Shri  Banerjee  is
 perfectly  right.  So,  he  may  speak
 earlier.  Shri  Sezhiyan  may  resume
 hig  seat  now.

 SHRI  S.  M.  BANERJEE:  When  I
 found  that  the  ordinance  had  been
 promulgated  by  the  President  on  the
 ‘1th,  I  thought  that  this  Government
 did  not  care  for  the  Parliament.  I
 hope  it  would  not  be  misunderstood
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 if  I  say  that  they  were  not  afraid  of
 your  ruling  or  your  observations  on
 this  matter  in  this  House.

 I  have  already  written  to  you  what
 my  main  objections  are.  My  objec-
 tion  is  regarding  the  ordinance  listed
 in  item  6  of  the  Order  Paper,  because
 these  ordinances  were  promulgated  in
 the  month  of  July  itself.  One  of
 them  was  brought  forward  on  the
 6th  July,  974  itself.  One  of  the  ordi-
 mances  was  regarding  dividend,
 and  another  one  was  regarding  the
 freezing  of  the  wages  and  the  dear-
 ness  allowance  of  the  poor  workers
 who  have  been  asked  to  starve  and
 save  some  money  for  this  Govern-
 ments  to  squander.  The  third  ordi-
 nance  was  again  an  amendment,  and
 the  fourth  was  an  amendment  which
 was  issued  to  the  ordinance  which
 had  been  promulgated  on  the  6th
 July.  Just  ten  days  after  promulgat-
 ing  the  earlier  ordinance,  Govern-
 ment  realised  that  there  was  a  typing
 mistake,  and  that  typing  mistake  was
 corrected  by  3  correct  typist,  and
 again  an  ordinance  was  promulgated
 on  the  5th  July,  and  again  another
 one  was  issued  on  the  l7th  July.  I
 have  nothing  to  say  against  the  pro-
 posal  regarding  freezing  if  it  is  going
 to  apply  to  people  who  are  getting
 more  than  Rs.  15,000.

 But  my  main  objection  is  this.
 When  the  summons  had  been  issued
 for  this  session  and  Parliament  was
 to  meet  on  22nd  July,  in  spite  of  your
 observations  and  the  observations
 made  by  your  late-lamented  prede-
 cessor  Shri  Mavalankar  and  others,
 Government  never  cared  for  them.
 And  they  promulgated  these  ordi-
 nances.  In  fact,  I  was  expecting
 another  ordinance  yesterday,  because
 one  day  was  still  left  for  Parliament
 to  meet  and  they  could  have  passed
 another  ordinance  yesterday.

 I  would  request  you,  Sir,  to  treat
 this  matter  very  seriously  as  a  con-
 tempt  of  this  House.  This  should  be
 regarded  as  contempt  of  the  House,
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 and  contempt  preceedings  should  be
 launched  against  the  Council  of
 Ministers  including  the  Prime  Minis-
 ter.  Even  now,  she  is  not  present  in
 the  House.  Perhaps,  she  may  be
 framing  another  ordinance.  I  would
 request  you,  Sir,  to  ask  her  to  come
 and  answer  our  objections.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Sir,  I  rise  on  a  point  of
 order.  I  want  to  know  what  proce-
 dure  is  being  followed.  A  number  of
 Members  have  given  notice  of  statu-
 tory  resolutions  of  a  substantive
 nature.  But  |  find  that  the  hon.
 Members  who  are  speaking  are  mak-
 ing  substantive  arguments.  So,  I
 would  like  to  know  what  procedure
 is  being  followed  in  this  regard.  At
 what  stage  are  you  going  to  take  up
 those  statutory  resolutions?

 MR.  SPEAKER:  The  position  is
 very  clear.  That  is  a  separate  item.
 Now,  hon.  Members  are  raising  their
 objections  at  the  time  when  the
 ordinances  are  being  laid  on  the  Table
 of  the  House.

 SHRI  .S.M.  BANERJEE:  On
 behalf  of  the  Council  of  Ministers,
 the.Prime  Minister  should  have  apo-
 logised  and  regretted.  for  .ihaving
 brought  forward:  these  ordinances
 when  the  session  was  already  in  sight.

 I-amn  mot  discussing:  the  contents  of
 the  ordinances  now:  They  are  well
 Knewpn,,  and  they  will  be  opposed  in-
 side  this  House  and  eutside  and  they
 will  be  met  with  ppesition  by  .all
 these  toiling  millions  who  are
 suffering  because  of:  the  misdeeds  and
 misrule  of  ithis  Government.

 So  I  would  request  you  to  tréat  this
 as  a-matter  of  contempt  or  of
 privilége  of  the  ‘House.  This  is  a
 privilege  of  the  House.  A  few
 moments  ago  we  paid  homage  to
 those  who  are  dead,  but  they  consi-
 der  us  to  be  dead;  they  do  not  even
 wait  for  that.
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 I  would  request  you  not  to  allow
 this  Government  to  express  only
 regret  and  get  away  with  it  They should  look  at  it  more  seriously.  On
 this  issue,  they  should  have  resigned
 or,  I  can  assure  you,  I  shall  resign
 myself  on  this  issue  to  uphold  the
 dignity  of  parliamentary  democracy.

 SHRI  SEZHIYAN  rose—

 MR.  SPEAKER:  We  have  received
 your  letter  late.  The  procedure  is
 that  we  had  fixed  that  they  should
 come  in  advance,  not  at  the  time
 when  it  is  taken  up.  Otherwise,
 there  will  be  no  end  to  this.

 SHRI  SEZHIYAN:  This  is  a  very
 important  thing.  A  spate  of  Ordi-
 mances  have  been  issued  and  are
 only  now  presented  to  the  House.
 This  is  the  first  occasion  when  the
 House  is  seized  of  this.  We  want  to
 protest  against  the  way  in  which
 they  have  been  promulgated  to  cir-
 cumvent  parliamentary  democracy
 and  in  utter  disregard  of  this  House
 and  previous  pronouncements  from
 the  Chair.  If  you  permit  me,  I
 would  say  a  few  words;  though  tke
 Government  oftentimes  do  not  observe
 it,  at  least  we  on  this  side  give  all
 Tespect  to  you  i

 SHRI  DASARATHA  DEB  (Tripura
 East):  Every  Member  of  this  House
 must  go  on  record  that  this  Govern-
 ment  is  behaving  ‘if  this  Parliamtent
 in  this  fashion.  .-We  must  protest
 and  our  protest  must  be  recorded.

 श्री  जगन्नाथ  राव  जोशी  (शाजापुर)  :

 अध्यक्ष  महोदय,  जब  झप  के  आदेश  की  अवे-

 हेलना  होती  है  तो  हम  क्या  करें  ?  जैसे  हम  आप  :

 के  _आदेश  की  अवहेलना  नहीं  कर  सकते  उम्र

 तरह  से  सरकार  को  भी  नहीं  करनी
 चाहिए  t

 आप  आदेश  देते  हैं  लेकिन  यह  सरकार  नहीं
 मानती  है।
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 ot  हुकम  द्वन्द  कछवाय  (मुरैना)  :
 आप  को  अवहेलना  करने  पर  आप  हम  को  सद॑न
 से  बाहर  निकाल  देते  हैं,  कया  इसी  तरह  से

 सरकार  को  भो  बाहर  निकालेंगे  ?

 SHRI  ,PILOO  MODY  (Godhra):
 I  suggest  that  you  allow  the  entire
 Opposition  to  get  wo  and  say  ‘we
 protest’.

 wert  महोदय  :  वह  तो  आप  कर  ही
 रहे  हैं।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  I  do  not  recollect  any

 session’  which  has  not  been  preeeded
 by  the  issue  of  Ordinances.  The  rule
 by  Ordinance,  as  everyday  would
 agree,  is  almost  like  a  rule  by  mili-
 tary  junta.  If  we  had  a  large  num-
 ber  of  such  Ordinances  comting,  that
 is  a  negation  of  democracy  arid  of  the
 parliamentary  system.

 Now,  after  having  given  repeated
 rulings  and  after  having  seen  the
 persistent  Houting  of  these  rulings,
 there  are  only  two  courses  open  to
 the  Chair.  Either  the  Chair  vacates
 its  earlier  rulings  or  the  Chair  insists
 that  this  thing.  is  not  done  in  future.
 This  ‘has  té4eme  a  matter  of  absolute
 qrrepvulatity:  ‘Béfore  every  session,
 the  Government.  thinks it  a  matter
 of  prestige  ’to  issue  Ordinances  as  a
 mutter  ofshow  of  its’grandeur  and
 majesty.  It-  wants-to  show,  that  it
 is  mightier  than  the  Parliament  of
 Ipdia.-  Qtherwise,  there  can  be  no
 other  :reason  or  justification  for  com-
 ing’  out  with  Ordinances  just  on  the
 eve  of  the  sesston  when  we  do  not
 find  that  there  is  any  economic  or
 otKer  ratiohadle  behind  it..  Even  on
 the.  rationale  of  expediency  they
 cannot  convince  us  that  it  was  50
 very  neééssary  only  a  few  days  be-
 fore  Parliamerit  met.

 So  I  would  request  you  either  to
 ask  the  Government.  to  adhere  to
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 your  rulings  or  in  protest  against  the
 Persistent  tnd  blatant  flouting  of  your
 ruling  by  Government,  you  should
 vacate  your  ruling  from  the  proceed-
 ings  of  the  House,

 SHRI  DINEN  BHATTACHARYYA:
 This  is  one  of  the  reasons  why  my
 party  CPI(M)  refused  to  attend  the
 Prime  Minister’s  meeting  with  the
 opposition  leaders  yesterday.  They
 are  showing  scant  respect  for  parlia-
 mentary  democracy.

 अध्यक्ष  महोदय  :  यह  तो  आप  को  कल

 बाहर  बताना  था,  आज  हाउस  में  क्‍यों
 बोलते  हैं?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  I  have  heard  with
 great  respect  the  sentiments  express-
 ed  by  hon.  members  opposite.  I
 would  like  to  assure  them  and  you,
 Sir,  that  Government  ‘have  the  highest
 respect  and  esteem  for  the  House  and
 for  the  Chair  and  we  are  second.  to
 none  in  that.  Nor  is  any  question  of
 prestige  involved  in  issuing  ordinan-
 ces,  I  deny  that.  You,will  appreciate
 the  special  circumstances  under  which
 these  respective  ordinances  had  to  be
 issued,  which  will  undoubtedly  be
 explained  by  the  Ministers  concernéd
 when,  these  matters  come  up  for  dis-
 cussioy  I  would  request  you  to  sus-
 pend  your  judgment  till  then.

 SHRI  SEZHIYAN:  What  is  the

 judgment  he,  expects?
 पो  रु  लिक्खे  (बांका)  :  अध्यक्ष  महोदय,

 मेरा  व्यवस्था  का  प्रश्न  है।  आप  मुझे  इस  प्रश्न

 को  उठाने  दीजिए।  मैं  यह  कहना  चाहता  हूं

 कि  ये  मिलते  प्र ध्या देश  जारी  किए  गए  हें,  ये

 पं विधा ने  की  धारा  23  के  तेहत  किए  गए  है।

 इन  अध्यादेशों  के  लिए  यह  जरूरी  है  कि  राष्ट्र-

 पति  बह  माने  कि  इन  को  तत्काल  जारी  करने  की

 आवश्यकता  थी  |  यदि  एं  सी  स्थिति  थी  तो  हर

 आहइिनेन्स  से  साथ  स्पष्टीकरण  सदन  के  सामने
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 रखने  की  जरूरत  है,  वरना  हम  लोगों  को  कैसे
 पता  चलेगा  कि  इन  का  तत्काल  जारी  करना
 क्यों  जरूरी  था  ?  इसके  बिना  हम  अपनी  राय

 इन  पर  कंसे  दे  सकेंगे।  इस  लिए  मेरा  अनुरोध
 3  कि  श्राप  आदेश  जारी  कर  दीजिए  हर  डी-

 नफ़स  के  साथ  एक  स्पष्टीकरण  दिया  जाए।
 MR.  SPEAKER:  It  was  very  in-

 teresting  to  hear  you  talk  about  my
 previous  rulings.  I  appreciate  them
 so  much.  The  objections  are  mainly
 te  the  ordinances  issued  in  July.  I
 think  even  right  up  to  6th  July,  that
 is  a  reasonable  time.  The  main
 ebjection  is  about  the  ordinances
 issued  on  the  75४0  and  प्र  July.  I
 am  going  to  Iook.  into  it  as  to  what
 was  the  urgent  need  for  this  quick
 action  when  already  it  was  known
 that  the  session  is  starting  on  the
 22nd.  The  minister  says  he  will  try
 to  bring  these  facts  before  me.

 श्री  चु  लिये  :  इन  के  साथ  एक्स प्लेनेट री
 मेमोरेंडम  क्‍यों  नहीं  है  --यही  तो  मैं  कह  रहा
 हं। 6०

 MR.  SPEAKER:  We  can  consider
 that  suggestion  for  future.  That  is
 rot  the  question  at  present.  ‘You
 have  quoted  my  rulings.  That  is  the
 cnly  bad  thing  that  sometimes  One  is
 confronted  with  one’s  own  rulings.
 They  are  used  only  up  to  the  limit
 where  they  can  be  useful  for  you.
 You  have  not  read  other  part  of  it.
 As  to  what  is  very  clear  and  near  I
 have  to  decide.  In  that  case,  it  was
 just  ७  day  or  two  days  earlier.  Now
 it  is  five  days,  I  should  say,  or  even
 07९  week,  You  all  kept  quite  over
 that  and  gave  me  advice  on  other
 matters.  Still,  I  believe  they  must
 satisfy  me  as  to  what  was  the  urgent
 nature  of  it.  I  am  not  going  to  give
 a  ruling  on  that  now.  I  musi  get  all
 the  facts.  Until  then  I  am  not  going
 to  displease  you  or  oblige  you.
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 STATEMENT  Re,  Market  LOANS  FLOATED
 BY  THE  CENTRAL  GOVERNMENT,  INCOME-
 Tax  (2nNp  Amor.)  Ruwes,  974  anp

 NOTIFICATIONS  ETC.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  I  beg  to
 lay  on  the  Table:

 (l)  8  statement  (Hindi  and
 English  versions)  indicating
 the  result  of  market  loans
 floated’  by  the  Central  Gov-
 ernment  in  July,  1974,
 (Placed  in  Library.  See  No.
 LT-7067/74.]

 (2)  A  copy  of  the  Income-tax
 (Second  Amendment)  Rules,
 ४4  (Hindi  and  English
 versions)  published  ४3  Noti-
 fication  No.  5.0.  29  (E)  in
 Gazette  of  India  dated  the
 440  May,  3974,  under  section
 296  of  the  Income-tax  Act,
 1961.

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  under
 section  38  of  the  Central  Ex-
 cises  and  Salt  Act,  944:—
 (i)  The  Central  Excise

 (Third  Amendment)
 Rules,  4974  published  in
 Notification  No.  G.SR.
 528  im  Gazette  of  India
 dated  the  Ist  June,  974

 (ii)  The  Central  Excise  (Fitth
 Amendment)  Rules,  1974,
 published  in  Notification
 No.  GSR.  62  in  Gazette
 of  India  dated  the  22nd
 June,  ‘1974,

 (iii)  The  Central  Excise
 (Sixth  Amendment)
 Rules,  974  published  in
 Notification  No.  G.SR.
 88  in  Gazette  of  India
 dated  the  22nd  June,  1974.

 (iv)  The  Central  Excise
 (Fourth  Amendment)

 Rules,  1974,  published  im
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 Notification  No.  GSR.
 64  in  Gazette  of  India
 dated  the  22nd  June,  1974,
 [Placed  in  Library.’  See
 No,  LT-7068/74.)

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versioas)  under  sec-
 tion  59  of  the  Customs  Act,
 962:—

 (i)

 Gi)

 (iii)

 (iv)

 (v  ped

 (vi)

 G.S.R.  227(E)  to  234(E)
 published  in  Gazette  of
 India  dated  the  lth  May,
 974  together  with  an
 explanatory  memoran-
 dum.
 G.S.R.  243(E)  published
 in  Gazette  of  India  dated
 the  7280  May,  2974  to-
 gether  with  an  explana-
 tory  memorandum.
 G.S.R.  476  published  in
 Gazette  of  India  dated  the
 8th  May,  974  together
 with  an  explanatory
 memorandum.
 G.S.R.  477  published  in
 Gazette  of  India  dated
 the  8th  May,  974  to-
 gether  with  an  explana-
 tory  memoraaduum,
 GSR.  502  and  GSR.
 503  published  in  Gazette
 of  India  dated  the  25th
 May,  974  together  with
 an  explanatory  memo-
 randum,
 G.S.R.  504  published  in
 Gazette  of  India  dated
 the  25th  May,  974  to-
 gether  with  an  explana-
 tory  memoratidum.

 (vii)  G.S.R.  264(E)  published
 in  Gazette  of  India  dated
 the  22nd  June,  974  to-
 gether  with  an  explana-
 tory  memorandum.

 (viii)  G.S.R.  676  published  in
 Gazette  of  India  dated
 the  22nd  June,  974  to-
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 gether  with  an  explana-
 tory  ,  memorandum.
 [Placed  in  Library.  See
 No,  LT-7069/74.].

 (5)  A  copy  each  of  the  following
 Notifications  (Hindi  and
 English  versions)  under  sub-
 section  (4)  of  section  26  of
 the  Bengal  Finance  (Sales
 Tax)  Act,  942  as  in  force  in
 the  Union  territory  of
 Delhi:

 (i)  The  Delhi  Sales  Tax

 (ii)

 (Fifth  Amendment)
 Rules,  974  published  in
 Notification  No,  F,  4(27)/
 68-Fin.(Genl.)  in  Delhi
 Gazette  dated  the  9th
 June,  ‘1974.
 The  Delhi  Sales  Tax
 (Sixth  Amendment)
 Rules,  1974,  published  in
 Notification  No.  KF
 3(82)/7I-Fin.  (G)  in
 Delhi  Gazette  dated  the
 27th  June,  1974,  [Pluced
 in  Library.  See  No,  LT-
 1070/74.)

 (6)  A  copy  each  of  the  following
 Notificatio.s
 ¥nglish

 (Hindi
 versions)

 and
 issued

 under  the  Central  Excis?
 Rules,  944:—
 (i)

 (ii)

 G.S.R.  220(E)  to  226(E)
 published  in  Gazette  of
 India  dated  the  llth  May,
 974  together  with  an
 explanatory  memora?i-
 dum.
 G.S.R.  500  published  in
 Gazette  of  India  dated
 the  25th  May,  974  to-
 gether  with  an  explara-
 tory  memorandum.

 (iii)  G.S.R.  50l  published  in

 (iv  )

 Gazette  of  India  dated
 the  25th  May,  974  to-
 gether  with  an  explanz-
 tory:  memorandum.
 G.S.R.  शा  (E)  published
 in  Gazette  of  India  dated
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 the  l7th  June,  974  to-
 gether  with  an  explana-
 tory  memorandum.

 (v)  G.S.R.  276(E)  published
 in  Gazette  of  India  dated
 the  20th  June,  974  to-
 gether  with  an  explana-
 tory  memorandum.

 (vi)  G.S.R.  306(E)  publisheg
 in  Gazette  of  India  dated
 the  9th  July,  974  to-
 gether  with  an  explana-
 tory  memorandum.
 [Placed  in  Library.  See
 No.  LT-707/74.]

 (7)  Gi)  A  copy  of  Notification
 No.  (GHN-255)  GST-074/
 (S.  49)-(3l)-TH  published  in
 Gujarat  Government  Gazette
 dated  the  25th  April,  974
 making  certain  amendments
 to  Notification  No.  (GHN-
 627)  GST-07/(S.  39)-TH
 dated  the  29th  April,  1970,
 under  sub-section  (3)  of
 section  49  of  the  Gujarat
 Sales  Tax  Act,  1969,  read
 with  clause  (c)  (iii)  of  the
 Proclamation  dated  the  9th
 February,  974  issued  by  the
 President  in  relation  to  the
 State  of  Gujarat.

 (ii)  3  statement  (Hindi  and
 English  versions)  explaining
 reasons  for  not  laymg  the
 Hindi  version  of  the  above
 Notification.

 [Placed  in  Library.  See  No.
 LT-7072/74.]

 (8)  (i)  A  copy  of  the  Bombay
 Sales  of  Motor  Spirit  Taxa-
 tion  (Gujarat  Second  Amend.
 ment)  Rules,  1974,  published
 in  Notification  No.  (GHN-256)
 MSA-074/(2)-TH  in  Guja-
 rat  Government  Gazette  dated
 the  25th  April,  974  under
 sub-section  (4)  of  section  36
 of  the  Bombay  Sales  of  Mctor
 Spirit  Taxation  Act,  1958,  read
 with  clause  (c)  (iii)  of  the
 Proclamation  dated  the  9th
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 February,  974  issued  by  the
 President  in  reiatio.  to  the
 State  of  Gujarat.

 (ii)  A  statement  (Hindi  and
 English  versions)  explaining
 reasons  for  not  laying  the
 Hindi  version  of  the  above
 Notification.

 [Placed  in  Library.  See  Na.
 LT-7072/74.]

 (9)  A  copy  of  the  Bombay  Pro-
 hibition  (Drugs  Permits)
 Medical  Board  (Gujarat
 Amendment)  Rules,  7974
 (Hindi  and  English  versicns)
 published  in  Notificaticn  No.

 GH|SH/|370|BPA|073/3872-P
 in  Gujarat  Government
 Gazette  dated  the  4th  April,
 ‘1974,  under  sub-section  (4)  of
 section  43  of  the  Bombay
 Prohibition  Act,  1949,  read
 with  clause  (c)  (iii)  of  the
 Proclamation  dated  9th
 February,  974  issued  by  the
 President  in  relation  to  the
 State  of  Gujarat.  [Placed  in
 Library.  See  No.  LT-7073/
 4)

 श्री  अटल  विहारों  वाज पेयों  :  आप

 आइटम  सात  को  देखे  ।  गुजरात  के  सम्बन्ध  में

 राष्ट्रपति  द्वारा  जारी  की  गई  दिनांक  9  फरवरी

 1974  की  उद्घोषणा  का  केवल  अंग्रेजी

 संस्करण  रखा  गया  है  हिन्दी  संस्करण  नहीं
 रखा  गया  है  ।  एक  वक्तव्य  रख  दिया  गया  हैं

 कि  हिन्दी  संस्करण  हम  क्‍यों  नहीं  रख  सके  हैं  t

 यह  बात  बहुत  दिन  से  उठ  रही  है  और  मुझे
 लगता  है  कि  पार्लियामेन्ट  अपने  द्वारा  बनाए  गए

 कानून  का  उल्लंघन  कर  रही  है  ।  963  में

 हमने  एक  अफिशल  लंगुएज़िज  एक्ट  पास

 किया  था।  में  उसकी  घारा  3  को  उद्धृत
 करना  चाहता  हूं  :
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 “Notwithstanding  anything  con-
 tained  in  sub-section  (l)  both
 Hindi  and  English  languages  shall
 be  used  for  resolutions,  general
 orders,  rules,  notifications,  adminis-
 trative  or  other  reports  or  press
 communiiques  issued  or  made  by  the
 Central  Government  or  by  a  Minis-
 try/Department  or  office  or  of  a
 corporation  or  company  owned  or
 controlled  by  the  Central  Govern-
 ment  or  of  any  office  of  such  cor-
 poration  or  company;

 (2)  administrative  and  other
 reports  and  official  papers  laid  be-
 fore  the  House  or  the  Houses  of
 Parliament.”

 इस  एक्ट  की  धारा  3,  26  जनवरी,
 965  को  लागू  की  जा  चुकी  है,  इस  तरह  की

 सरकारी  घोषणा  सरकार  कर  चुकी  है  ।
 लेकिन  965  के  बाद  974  तक  अभी  तक  सारे
 कागज़  अंग्रेजी  &  साथ  साथ  हिन्दी  में  नहीं
 रखे  जाते  हैं  |  कारण  यह  दिया  जाता  है  कि
 हम  कर  नहीं  पाए  |  यह  जो  कारण  है  बह
 समाधान कारक  नहीं  है  ।  संसद  द्वारा  बनाए
 गए  कानून  का  उल्लंधन  संसद  कब  तक  करती

 रहेगी  ?  अमर  व्यावहारिक  कठिनाइयां  हैं  तो
 उनको  हल  किया  जा  सकता  है।  ग्राम  हिन्दी
 के  प्रनुवादक  नहीं  हैं  तो  उन्हें  भरती  किया  जा

 सकता  है।  अगर  अंग्रेजी  का  काम  हो  सकता  है
 तो  साथ-साथ  हिन्दी  का  काम  क्‍यों  नहीं  हो
 सकता  ?  या  तो  पार्लियामेंट  ने  जो  ग्राफिकल
 लेगुएजिज़  एक्ट  पास  किया  था,  उसको  आप  रद्दी
 की  टोकरी  में  फेंक  दीजिए  वर्ना  उस  पर  आप
 अमल  करें।  26  जनवरी,  965  को  आपने

 इलाज  3  को  लागू  किया  और  कहा  कि  अंग्रेजी

 के  साथ-साथ  काम  हिन्दी  में  भी  चले।  यह
 सारे  देश  का  फै  सला  है।  हमारे  अंग्रेजी  सैनिक क
 मित्रों  को  भी  इसमें  कोई  आपत्ति  नहों  होनी

 चाहिये  ।  लेकिन  में  समझता  हूं  कि  सरकार
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 अपने  निकम्मापन  के  कारण  हिन्दी  को  अंग्रेजी
 के  बराबर  का  स्थान  नहीं  दे  पा  रही  है।  आप

 सरकार  को  कहिये  कि  कल  से  यह  बात  नहीं
 चलेगी,  कल  से  यह  बरदास्त  नहीं  किया

 जाएगा  कि  हिन्दी  की  प्रति  न  आए  ।  कोई  भी
 कारण  हमारे  गले  के  नीचे  नहीं  उतरेगा  t

 SHRI  K.  R.  GANESH:  Sir,  as  far
 as  these  notifications  are  concerned,
 the  Gujarat  Government  had  no
 arrangement  for  translation  of  this
 into  Hindi.  The  Official  Languages
 Legislative  Commission  here  was  also.
 not  in  a  position  to  do  it.  Since
 Parliament  had  met,  if  we  had  waited
 for  a  Hindi  version  it  would  have
 delayed  the  placing  of  this  notifica-
 tion  on  the  Table  for  which  also
 objection  would  have  been  raised.
 Therefore,  we  have  done  this.

 et  अटलबिहारी  वाजपेयी  :  राष्ट्रपति
 विज्ञप्ति  जारी  की  थी।  गुजरात  सरकार  द्वारा
 जारी  की  गई  यह  विज्ञप्ति  नहीं  है  ।  यह
 9  फरवरी  को  जारी  की  गई  है।  हम  जुलाई
 में  बैठक  के  लिए  एकत्र  हु  हैं।  क्‍या  9

 फरबर्रर  को  जारी  क॑.  गई  अंग्रेजी  की

 विज्ञप्ति  का  22  जुलाई  तक  हिन्दी  में  अनुवाद
 नहीं  हो  सकता  था  ?  सरकार  कैसा  स्पष्ट-
 करण  दे  रही  है

 MR.  SPEAKER:  What  is  the  prac-
 tice  “in  the  States  when  they  are
 under  Central  rule?  Do  they  send
 the  translated  Hindi  copies  also?
 What  is  the  rule?

 SHRI  K.  R.  GANESH:  As  far  as
 the  Hindi  States  are  concerned,  there
 is  no  difficulty.  We  have  been  told
 by  fhe  Gujarat  Government  that  they
 have  no  arrangement  for  translating
 English  Notification  into  Hindi.

 MR.  SPEAKER:  Some  procedure
 should  be  laid  down.  When  they
 come  to  Parliament,  the  procedure
 followed  should  be  that  of  Parlia-
 ment:  I  appreciate  the  difficulty.
 But  Mr.  Vajpayee’s  observation  is  also
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 valid.  If  the  Parliament  is  seized  of
 them,  the  procedure  and  practice
 should  also  be  ours.

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 MopITIEs  Act,  1955,  anpD  GUJARAT
 Pancuayats  Act,  961  aND  TWO  STATE-

 MENTS

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  B.  P.  MAURYA):  I  beg  to
 lay  on  the  Table—

 (l)  A  copy  each  of  the  following
 Natifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  955:—

 (i)  The  Sugar  (Price  Deter-
 mination  for  ‘1973-74,  Pro-
 duction)  Fourth  Amendment
 Order,  ‘1974,  published  in
 Notification  No.  G.S.R.  250(E)
 in  Gazette  of  India  dated  the
 3list  May,  1974,

 (ii)  The  Sugar  (Price  Determina_
 tion  for  1973-74  Production)
 Fifth  Amendment  Order,
 ‘1974,  published  in  Notifica-
 tion  No.  GSR.  25i(E)  im
 Gazette  of  India  dated  the
 3lst  May,  1974,
 [Placed  in  Library.  See  No.
 LT-7074/74.]

 (2)  (a)  A  copy  each  of  the  follow-
 ing  Gujarat  Government  Notifications
 under  sub-section  (4)  of  section  323
 of  the  Gujarat  Panchayats  Act,  1961,
 read  with  clause  (c)  (iii)  of-the  Pro-
 clamation  dated  the  9th  February,
 ‘1974,  issued  by  the  President  in  rela-
 tion  to  the  State  of  Gujarat:

 (i)  The  Gujarat  Panchayat  Ser-
 vice  General  Provident  Fund
 (Amendment)  Rules,  1974,
 published  in  Notification  No.
 KP|95-  (74)  |GPF]073|25|5]
 TH  i  Gujarat  Government
 Gazette  dated  the  20th  April,
 ‘1974,  together  with  an  ex-
 platory  note.
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 (ii)  The  Gujarat  Panchayat  Ser-
 vice  (Classification  and  Re-
 cruitment)  (Third  Amend-
 ment)  Rules,  1974,  published
 in  Notification  No.  KP({22|
 (74)  |PRN|073-3303-TH  in
 Gujarat  Government  Gazette
 dated  the  8th  May,  974  to-
 gether  with  an  explanatory
 note.

 (b)  Two  statements  (Hindi  and
 English  versions)  explaining  reasons
 for  not  laying  the  Hindi  versions  of
 the  above  Notifications.

 [Placed  in  Library.  See  No.  LT-~
 1075/74.)

 ANNUAL  REPORTS  OF  TAMILNADU  AGRO-
 INDUSTRIES  CORPORATION  Ltp.,  Mapras
 AND  Gusarat  Acro-INpusTRIEs  Cor-
 PORATION  Ltp.,  AHMEDABAD  FOR  ‘1971-72
 AND  1972-73  RESPECTIVELY  AND  a  Nori-
 FICATION  UNDER  ESSENTIAL  COMMODI-

 Tres  Act,  955

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE
 (SHRI  8,  P.  MAURYA):  On  behalf
 of  Shri  Annasahib  P.  Shinde,  I  beg  te
 lay  on  the  Table—

 qd)  (४)  A  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  ver-
 sioas)  under  sub-section  (l)  of
 section  6098  of  the  Companies  Act,
 i956—

 (a)  Annual  Report  of  the  Tamil-
 nadu  Agro-Industries  Cor-
 poration  Limited,  Madras,  for
 the  year  1971-72  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller
 aad  Auditor  General  thereon,

 (b)  Annual  Report  of  the  Gujarat
 "Agro-Industries  Corporation

 Limited,  Ahmedabad,  for  the
 year  1972-73,  along  with  the
 Audited  accounts.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing  reasons  for
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 delay  in  laying  the  Report  mentioned
 at  (a)  above.

 [Placed  in  Library.  See  No.  LT-
 1076/74.)  वि

 (2)  A  copy  of  Notification  No.
 G.S.R.  254(E)  (Hindi  and  English
 versions)  publisheg  in  Gazette  of
 India  dated  the  Ist  June,  1974,  under
 sub-section  (6)  of  section  3  of  the
 Essential  Commodities  Act,  1955.
 [Placed  in  Library.  See  No.  LT-
 7077/74.)

 MERCHANT  SHIppinc  Rutss,  1974,
 SEAMEN’s  ProvipeENT  FuND  (AMDT.)
 ScHEME,  974  aND  ANNUAL  ACCOUNTS
 OF  THE  Mormucao  Port  TRUST  FOR
 1972-73  UNDER  Masor  Porr  Trusts

 Act,  963

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  PRANAB
 KUMAR  MUKHERJEE):  I  beg  to
 lay  on  the  Table—

 qd)  A  copy  of  the  Merchant
 Shipping  (Prevention  of
 pollution  of  the  Sea  by  Oil)
 Rules,  974  (Hindi  and
 English  versions)  published
 in  Notification  No.  G.S.R.  56
 in  Gazette  of  India  dated  the
 25th  May,  ‘1974,  under  sub-
 section  (3)  of  section  458  of
 the  Merchant  Shipping  Act,
 1958,  [Placed  in  Library.
 See  No.  LT-70/78/74.]

 2)  A  copy  of  the  Seamen’s  Pro-
 vident  Fund  (Amendment)
 Scheme,  974  (Hindi  and
 English  versions)  published
 in  Notification  No.  G.S.R.  424
 in  Gazette  of  India  dated  the
 27th  April,  1974,  under  section
 24  of  the  Seamen’s  Pro-
 vident  Fund  Act,  1966.
 [Placed  in  Library.  See  No.
 LT-7079/74.]

 (3)  A  copy  of  the  Annual
 Accounts  of  the  Mormugao
 Port  Trust  for  the  year
 1972-73,  and  the  Audit  Report

 Small-pox  Epidemic
 (C.A.)

 thereon  (Hindi  and  English
 versions)  wader  sub-section
 (2)  of  section  03  of  the
 Major  Port  Trusts  Act,  1963.
 [Placed  in  Library.  See  No.’
 LT-7080/74.]

 242

 —_—_—

 2.46  hrs.

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE

 REPORTED  SMALL-pox  EpIDEMIC  IN  THE
 Country

 DR.  SARADISH  ROY  (Bolpur):
 Sir,  I  call  the  attention  of  the  Minis-
 ter  of  Health  and  Family  Planning  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  reported  smallpox  epidemic
 in  the  country  particularly  in  Bihar
 taking  a  death  toll  of  over  thirty-
 six  thousand  human  lives.”

 THE  MINISTER  OF  HEALTH  AND
 FAMILY  PLANNING  (DR.  KARAN
 SINGH):  In  the  first  quarter  of  973
 there  was  a  noticeable  increase  in  the
 incidence  of  smallpox,  particularly  in
 the  States  of  U.P.,  Bihar,  West  Ben-
 gal  and  Madhya  Pradesh.  An  inten-
 Sive  smallpox  eradication  campaign
 was  launched  in  July  973  in  consulta.
 tion  with  W.H.O.  The  main  emphasis
 was  on  these  four  endemic  States
 which  had  been  responsible  for  94  per
 cent  of  the  total  cases,  and  the  ob-
 jective  of  the  campaign  was  to  under-
 take  active  search  of  smallpox  cases
 followed  by  containment  of  the  out-
 breaks.  During  1973,  88,069  cases
 with  45.47  deaths  were  recorded.
 From  Ist  January  to  l4th  July  1974,
 +1,46,034  smallpox  cases  with  23,095
 deaths  have  been  recorded  from  the
 various  States  and  Union  Territories.
 96  per  cent  of  these  have  been  from
 Bihar,  U.P.,  West  Bengal  and  Assam;
 Bihar  alone  accounting  for  65  per
 cent  of  the  cases.  The  high  incidence
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 of  smallpox  in  4974  can  be  attributed
 to  accumulated  backlog  of  primary
 vaccination,  the  lingering  superstition
 among  sections  of  the  people  against
 vaccination,  and  the  intensive  active
 search  which  is  being  carried  out
 throughout  the  country  for  unearth-
 ing  undetected  cases.

 Under  the  intensive  anti-smallpox
 campaign  the  State  Governments,  who
 are  primarily  responsible  for  the  im-
 plementation  of  the  health  program-
 mes,  have  mobilised  health  personnel
 and  transport  for  the  case-search
 operation.  The  Central  Government
 have  taken  prompt  measures  to  assist
 the  State  Health  authorities  to  meet
 the  current  situation.  The  number  of
 Surveillance  Teams  headed  by  senior
 Epidemiologists  has  been  increased
 so  far  to  73  from  22  and  containment
 Teams  to  69  as  against  5  working
 last  year  in  the  endemic  States,  in
 addition  to  the  normal  staff  of  the
 Smallpox  Eradication  Programme.  A
 number  of  additional  vehicles  have
 also  been  provided  to  the  teams  to
 ensure  mobility.  Adequate  quantities
 of  vaccine,  bifurcated  needles  and
 health  education  material  have  been
 supplieq  and  sufficient  quantities  kept
 in  reserve.

 In  regard  to  Bihar,  all  its  3  districts
 have  been  affected.  It  is  estimated
 that  there  are  about  4,000  active  out-
 breaks.  Latest  reports,  however,  indi-
 cate  that  there  is  a  downward  trend
 in  the  incidence.  The  number  of
 cases  in  May  were  35,626  with  5,765
 deaths,  in  June  ‘14,971  with  2,679,
 deaths,  ang  in  the  first  week  of  July
 ‘2,342  with  539  deaths  have  been  re-
 corded.  In  addition  to  the  normal
 health  staff,  32  special  surveillance
 teams  headed  by  the  Senior  Epide-
 miologists  and  29  containment  teams
 have  been  deputed  for  work  in  Bihar.
 55  vehicles  have  been  provided  by
 the  W.H.O.  and  30  vehicles  are  being
 sent  to  Bihar  —  shortly.  Adequate
 stocks  of  vaccine  are  being  maintain-
 ed  at  Patna  and  Ranchi.  I  visited
 Patna  personally  last  week  ang  had
 discussions  with  the  State  authorities.
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 I  share  the  deep  concern  of  Hon.
 Members  at  the  recent  spurt  in  the
 incidence  of  smallpox.  In  a  matter
 like  this  remedial  measures  will  na-
 turally  take  time  to  produce  results,
 but  it  does  appear  that  the  special
 measures  organised  have  started  pro-
 ducing  a  favourable  impact.  We  have,
 however,  to  continue  to  exercise
 vigilance  and  maintain  intensity  of
 efforts  until  the  disease  is  completely
 under  control.  I  have  every  hope
 that  it  will  be  possible  to  reduce  the
 incidence  to  a  great  extent  in  the
 endemic  States  in  the  near  future,  and
 also  to  maintain  our  target  of  totally
 eradicating  this  terrible  disease  in  the
 course  of  the  Fifth  Plan  Period.

 DR.  SARADISH  ROY:  I  _  have
 listened  to  the  statement  made  by  the
 hon.  Minister.  I  would  like  to  point
 out  that  smallpox  can  be  eradicated.
 Government  has  taken  up  the  pro-
 gramme  for  the  eradication  of  the
 disease  since  1962,  and  after  2  years
 we  have  made  a  world  record;  in
 the  incidence  of  smallpox  in  the
 world,  our  contribution  is  80  per  cent.
 and  Bihar  contributes  more  then  60
 per  cent.  While  going  into  the  de-
 tails  of  the  incidence  of  smallpox  I
 have  found  that  it  is  mostly  the  tribal
 and  Scheduleq  Caste  people  who
 have  been  affected.  The  Minister’s
 statement  does  not  mention  which
 category  of  people,  whether  tribal  or
 Scheduled  Caste  or  other  people,  were
 mostly  affected,  how  far  the  pro-
 gramme  of  eradication  of  smallpox
 has  been:  successful  and  whether  the
 people  who  died  did  not  have  even
 primary  vaccination.  That  is  the
 point  I  want  to  be  clear.  It  has  not
 come  all  of  a  sudden,  I  can  give  the
 figures  in  respect  of  the  last  few
 years:  in  967  the  incidence  was  to
 the  extent  of  83,940  cases;  in  968  the
 number  of  cases  was  30,000;  in  969
 the  number  came  down  to  19,139;  in
 970  it  was  2,34l;  in  97l  the  num-
 ber  was  16,166;  in  972  it  was  27,407;
 in  the  last  year  it  was  87,509;  last
 year  the  deaths  were  to  the  extent
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 of  15,348,  Therefore,  the  incidence
 has  increaseq  during  the  last  few
 years.  Also  the  Public  Accounts Committee  in  their  Report  have  men-
 tioned  about  the  danger  of  the  out-
 break  of  small  pox  in  our  country.
 Not  only  that,  the  World  Health
 Organisation  also  gave  us  a  warning that  there  is  a  possibility  of  an  epide-
 mic  of  small  pox  in  our  country.  The
 Public  Accounts  Committee  in  their
 24th  Report  have  stated:

 “The  Committee  are  indeeg  alarm.
 €d  over  the  reports  that  there  is  a
 serious  danger  of  outbreak  of  the
 disease  in  Uttar  Pradesh,  Bihar,
 Madhya  Pradesh  ang  West  Bengal.
 The  Committee  have  been  informed
 that  an  intensive  campaign  was  pro-
 posed  to  be  undertaken  during  the
 months  of  September  to  December,
 973  in  these  States  with  a  view  to
 detecting  and  reducing  substantially
 the  smallpox  endemic  foci  during
 the  low  incidence  season  to  the
 ¢xtent  that  the  programme  will
 have  a  manageable  number  of  re-
 maining  foci  to  deal  with  during
 1974,  The  Committee  are  anxious
 that  constant  watch  should  be  kept
 over  the  endemic  States.”
 That  is  the  observation  made  by  the

 Public  Accounts  Committee.  But:  the
 Minister  has  just  now  said  that  they
 have  made  intensive  efforts  to  con-
 tain  it  and  eradicate  it.  But,  what
 have  they  done  from  September  to
 December  973  when  the  Public  Ac-
 counts  Committee  of  this  Parliament
 has  suggested  that  intensive  ,  steps
 should  be  taken.  That  they  have  not
 taken.

 Regarding  the  Smallpox  Eradication
 Programme  this  very  committee  also
 made  certain  observations.  I  want
 to  quote  some  of  them.  The  Com-
 mitee  observed:

 “The  Committee  are  thoroughly
 disappointed  at  the  failure  in  the
 efficient  implementation  of  the  Na-
 tional  Smallpox  Eradication  Pro-
 gramme  which  is  very  important
 for  the  nation’s  health.  This  pro-
 gramme  which  was  launched  in

 ASADHA  3l,  896  (SAKA)  Small-pox  Epide-  6
 mic  (C.A.)

 -

 January,  962  and  reorganizeq  in
 ‘1969,  is  being  implemented  through
 Governments  of  the  State  and  Union
 Territory  with  Central  assistance.
 Upto  35  March,  1972,  the  Central
 Government  paid  Rs.  8.33  crores  to
 the  States  for  the  implementation
 of  the  programme.”

 We  have  received  gifts
 worth  Rs.  7.26  crores
 countries.

 of  vaccine
 from  other

 It  goes  on  to  observe:
 “It  is  a  matter  of  great  concern

 for  the  Committee  that  in  spite  of
 so  much  expenditure,  India  conti-
 nues  to  be  one  of  the  endemic.
 countries.”
 Sir,  this  menacing  disease  is  not

 only  prevalent  in  India  but  in  other
 South-east  Asian  countries,  specially,
 the  tropical  countries  which  are  back-
 ward.  But,  in  many  countries,  they
 have  already  eradicated  this  disease.
 For  instance,  in  China  which  is  a  very
 big  country,  it  was  very  much  preva.
 lent  until  the  liberation  and  it  has
 been  completely  eradicated  now.  But,
 in  our  country,  after  27  years  of  In~
 dependence  ang  3  years  of  this  pro-
 gramme  under  implementation,  we
 are  facing  a  calamity  and  we  are  now
 facing  the  recrudescence  of  this  dis-.
 ease.

 This  very  report  also  states:

 “The  Committee  are  strongly  of
 the  view  that  in  view  of  the  very
 unsatisfactory  progress  of  the  pro-
 gramme  and  its  poor  impact  on  the
 eradication  of  the  disease  from
 India,  it  is  necessary  that  an  in-
 dependent  and  comprehensive
 assessment  of  the  programme  should
 be  undertaken  immediately  in  order
 to  identify  the  deficiencies  of  the
 programme  in  the  past  and  take
 necessary  corrective  measures  with-
 out  any  delay.  In  the  meantime!  the
 committee  stress  that  eradication
 measures  should  be  intensified  with
 active  cooperation  of  the  State  Gov-
 ernmens.”

 I  want  to  know,  in  spite  of  this  re-
 port  what  steps  have  been  taken  so
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 country.
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 Regarding  primary  vaccination,  the
 ‘most  important  thing  is  that  if  it  had
 been  given  to  our  people,  this  disease
 could  nave  been  completely’  eradica-
 ted.  But  the  programme  of  the  Gov-
 ernment  has  completely  failed.  The
 Public  Accounts  Committee  in  its  re-
 port  says  regarding  primary  vaccina-
 tion:

 “There  is  a  serious  shortfall  in
 the  achievement  of  primary  vac-
 cinations.  It  is  estimated  that  there
 was  a  backlog  of  6.7  crores  of  peo-
 -ple  to  be  given  primary  vaccination
 upto  3lst  March  1969”.

 ‘Then  it  says:
 “Although  vaccination  units  were

 reorganiseg  in  969  and  instructions
 were  issued  that  all  efforts  should
 be  made  to  carry  out  00  per  cent
 ‘successful  primary  vaccination  in
 vulnerable  age  group  O—l4  years
 and  eliminate  the  existing  backlog
 in  primary  vaccinations,  the  num-
 ber  of  primary  vaccinations  given
 -were  only  slightly  more  than  the
 estimated  births,  with  the  result
 that  the  backlog  was  not  cleared.
 ‘The  backlog  has  so  far  been
 brought  down  from  6.7  crores  to
 3.7  crores.”

 Though  it  is  said  on  paper  that  so
 many  lakhs  of  rupees  have  been  spent
 ‘on  the  programme,  but  in  actual  prac-
 tice  it  is  not  implemented.  It  says
 that  3.7  crores  of  people  are  still  left
 uncovered  by  the  primary  vaccination
 programme.

 3.00  hrs.
 It  is  found  that  most  of  the  people

 affected  had  no  primary  vaccination.
 Regarding  the  incidence  of  smallpox,
 it  is  curious  to  note  that  while  the
 incidence  has  increased  the  production
 of  vaccine  has  come  down.  The  pro-
 duction  target  was  56  million  doses.
 ‘The  achievement  has  been  32  million
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 doses  in  1972-73,  and  423  in  1973-74.
 The  production  has  come  down.  This
 is  what  I  want  to  point  out.  Whila
 the  P.A.C.  and  the  W.H.O.  have  been
 stressing  that  the  production  of  vac-
 cine  should  go  up,  this  has  actually
 come  down.  This  is  the  position  here.
 Government  day  in  and  day  out  comes
 with  statements  to  the  effect  that  they
 are  doing  this  thing  and  that  thing.
 We  are  doing  so  much  _  propaganda
 for  family  planing  .programmes.  This
 scheme  has  failed  for  so  many  rea-
 sons.  I  want  to  point  out  what  the
 P.A.C.  has  stated  in  its  report.  It
 says:  “In  some  States  vaccination  and
 re-vaccination  is  compulsory,  In  other
 States  primary  and  revaccination  is
 compulsory  when  Epidemic  Diseases
 Act  is  enforced  and  the  outbreak  is
 anticipated.  Proper  publicity  for
 gaining  public  acceptance  of  the  vac-
 cination  is  also  necessary  in  consulta-
 tion  with  the  Information  and  Broad-
 casting  Ministry.”.  There  is  no  co-
 operation  between  the  Information
 and  Broadcasting  Ministry  and  the
 Ministry  of  Health  ang  Family  Plan-
 ning.  I  want  to  know  what  percent-
 age  of  scheduleg  caste  and  scheduled
 tribe  people  are  affected.  There  is
 this  figure  of  23,000  which  has  been
 given  out.  I  want  to  know  the  break
 up  of  this  figure.  What  efforts  have
 been  made  by  the  Government  to
 rehabilitate  people  turned  bling  due
 to  this  disease.  What  steps  the  Gov-
 ernment  have  taken  in  this  regard?
 Lastly  I  want  to  know  whether  the
 Government  have  taken  any  steps  to
 see  that  those  cases  are  isolated  so
 that  the  desease  does  not  spread
 among  other  people  and  timely  action
 taken  to  control  it.

 DR.  KARAN  SINGH:  Sir,  the  hon.
 Member  has  raised  a  large  number  of
 pertinent  questions.  I  would  like  to
 deal  with  them  one  by  one.  What  he
 has  said  is  true  that  there  is  huge
 backlog  in  respect  of  primary  vac-
 cination.  I  agree  with  him  and  it  is
 in  a  way  a  matter  of  shame  that
 while  some  other  countries  have  era-
 dicated  smallpox  completely  in  India
 we  have  not  been  able  to  do  it.  The
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 whole  problem  is  this.  Primary  vac-
 cination  has  not  been  fully  done.  ,  For
 that  there  are  a  number  of  reasons.
 We  have  given  the  vaccination;  we
 have  given  the  people.  In  some  cases
 the  vaccinators  have  not  been  ap-
 pointed.  There  are  tribal  areas  which
 are  sometimes  badly  affected.  I  do
 not  have  the  break  up  as  to  how
 many  tribals  or  scheduled  castes  are
 affected  and  so  on.  Of  course  it  is
 true  that  the  tribal  areas  are  more
 vulnerable  for  two  reasons.  One  is
 they  live  in  certain  areas  which  are
 difficult  to  get  at.  Secondly,  the
 vaccination  programme  in  those  tribal
 areas  are  not  so  satisfactory  for  vari-
 ous  reasons.  Smalipox  can  be  era-
 dicated  in  this  country  only  if  every
 man,  woman  and  child  is  vaccinated.
 That  should  be  our  aim.  All  efforts
 must  be  made  in  this  regard  to  see
 that  any  superstitution  in  this  regard
 is  overcome  even  by  legislation  and
 by  force.

 Otherwise,  we  will  not  be  able  to
 solve  this  problem.  The  hon.  Mem-
 ber  mentioned  the  earlier  figures  and
 Said  that  there  has  been  a  rise.  I
 have  also  very  clearly  stated  that.  I
 would,  however,  like  to  make  one
 point.  The  earlier  figures  that  we
 had  were  somewhat  misleading.  Here
 is  the  W.H.O.  publication,  1972.  I
 may  tell  you  what  it  says.  It  says:—

 “Surveys  conducted  since  797
 suggest  that  less  than  five  per  cent
 of  the  cases  have  been  reported.”

 This  is  not  only  for  India  but  for  the
 rest  of  the  world  also.  So,  the  point
 I  am  making  is  that  it  is  very  likely
 that  in  fact  the  deaths  from  small-
 pox  over  the  last  year  have  also  been
 really  very  much  more  than  those
 that  we  have  had.  This  is  the  point
 I  shoulg  make.

 श्री  मथ  लिये  (बांका  ):  यह
 बिलकुल  सही  बात  है  ।  इसीलिये  में  बता

 रहा  हूं  ।
 DR.  KARAN  SINGH:
 Even  today.  I  must  take  the  House

 into  confidence  that  although  the
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 accounting  is  much  better  ang
 our  procedures  are  much  better,
 I  cannot  vouch  that  the  num-
 bers  are  not  higher  than  that.  I  must
 be  frank  that  these  are  the  figures
 that  I  have  got  and  it  is  likely  that
 today  it  may  even  be  higher.  But,
 our  sincere  and  genuine  efforts  are
 to  gear  up  the  machinery,  to  gear  up
 the  State  Governments  and  to  impress
 upon  them  the  necessity  to  give  this
 a  top  priority.  It  is  for  this  reason
 that  I  have  personally  gone  round.
 The  hon.  Member  has  evidently  got
 some  wrong  figures  regarding  the
 dose  of  vaccine.  In  fact,  the  produc-
 tion  in  vaccine  has  gone  up.  It  is
 expected  to  go  up  to  56  million  doses
 this  year  whereas  uptill  1993,  we
 were  importing  vaccine  from  the
 Soviet  Union.  In  974  we  became
 fully  self  sufficient  in  that.  There  is
 no  shortage  of  vaccine.  In  1974-75.  it
 is  going  up  to  56  million  doses.

 DR.  SARADISH  ROY:  Last  year
 the  production  was  less.

 DR.  KARAN  SINGH:  We  were
 importing  some  because  the  produc-
 tion  was  less.  Now,  we  are  not  im-

 rting  any  more;  we  are  producing
 it  ourselves.

 There  are  two  other  points  that  he
 has  made.  Firstly  his  question  was
 about  islolating  the  small-pox  cases.
 Small-pox  disease  is  passed  on  from
 person  to  person  by  infaction.  For
 that  reason,  the  strategy  is  that
 wherever  the  smallpox  takes  place,
 not  only  the  house  itself  is  fully  vac-
 cinated  but  the  first  thirty  houses  in
 the  area  are  also  vaccinated.  And
 then  the  entire  village  is  vaccinated.
 Our  strategy  is  two-fold.  On  the  one
 hand,  Dr.  Roy  will  appreciate  it  that
 where  the  epidemic  takes  place,  we
 are  sending  our  surveillance  team
 first  to  study  where  the  epidemic
 takes  place.  And  then  the  contain-
 ment  team  does  the  vaccination.
 Along  with  that  we  are  also  under-
 taking  the  general  programme  of
 vaccinating  everybody.  I  sincerely
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 hope  that  no  hon,  Member  of  Parlia- ment  is  unvaccinated  because,  if  any- body  remains  unvaccinated  today, there  is  a  real  danger  of  contacting the  disease.  Therefore,  I  would
 strongly  urge  on  that.

 It  is  true  that  the  P.A.C.  warned us.  Then  we  started  our  intensive drive  in  July  1973,  I  must  admit ‘that  the  implementation  of  the  pro- gramme  over  the  last  twelve  years has  left  a  great  deal  to  be  desired.  I am  not  denying  that.  We  are  now
 taking  up  the  Programme  as  I  have ‘said  already  and  I  am  hopeful  we
 shall  bring  it  under  control.

 ओ  मिल  शब्द  डागा  (पाली  )  :  प्रत्यक्ष
 'महोदय,  यह  स्वास्थ्य  विभाग  का  निकला  हमा
 'जो  बुलेटिन  है  उसी  को  में  उदधृत  कर  रहा
 हैं।  उस  में  कहा  है  :

 “राष्ट्र  को  अपने  बच्चों  से  ही  ताकत
 मिलती  है  और  वह  इसी
 बात  से  झांका  जाता  है  कि

 वह  अपने  बच्चों  के  लिए
 क्या  करता  है  Vv

 आप  कहते  हैं  कि  मुस्कराती  हुई  कलियां

 और  महकते हुए  फूल,  ये  कलियां  फूल  कभी  नहीं
 'बन  पातीं,  ये  फूल  सुगन्धि  भी  नहीं  बिखेर  पाते
 उससे  पहले  ही  उनको  कौन  तोड़  लेता
 है  ?  ये  कलियाँ  फूल  नहीं  बन  पाती  हैं,
 'फूल  सुगन्धि  बिखेर  नहीं  पाते  हैं इसके  लिए
 जिम्मेदार  कौन  है  ?  यह  प्रकृति  का  प्रकोप
 कहा  जाएगा  या  अपराध-जगत  में  कोई  इस  के
 लिये  दोषी  है  ?  दोषी  इसका  किसको  कहां
 जायेगा  ?  यह  कह  देना कि  अन्ध  विश्वास  में
 लोग  रहते  हैं  या  यह  कहना  कि  पिछड़े  हुए
 इलाके  हैं  तो  इसके  लिये  दोषी  कौन  है?  जो
 आदमी  पिछड़ा  हुआ  है  वह  क्‍यों  है  ?  राज
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 25  साल  की  आजादी  के  बाद  भी  अगर  कोई
 स्वास्थ्य  मंत्री  यह  भाषण  दे  कि  प्रकृति  का
 प्रकोप  बिहार  में  ही  है  लेकिन  यह  सारे
 अखबार  वाले  कहते  हैं  पंजाब  में  भी
 हरियाना  में  भी  दिल्ली  में  भी  सभी  जगह  यह
 चीज  है  भर  कहीं  पर  कैपिटा  इनकम  ज्यादा  है
 कहीं  पिछड़  हुए  लोग  हैं  तो उसके  लिए  जिम्मेदार
 कौन है

 ?
 आप  मेहरबानी करके  बतलाइये--

 आदिवासी  लोगों  में  कितने  इस  रोग  के  शिकार

 हुए ?  मुसहर  जाति  के  कितने  लोग  शिकार

 हुए  ?  हजारों  बच्चे  मर  गये  कितनी  माताओं
 की  गोद  खाली  हो  गई  इसका  ज़िम्मेदार
 कौन  है  ?

 में  पूछना  चाहता  हुं--श्राप  पटना  गये
 कौन  कौन  सी  गन्दी  गलियों  को  देखने  आप
 गये  ?  संथाल  परगना  और  नवादा  परगना--

 जहाँ  से  हमारे  श्री  शंकर  दयाल  सिहं  और  सुखदेव
 वर्मा  जी  आते  हँ--उन  परगनों  में  हजारों *
 अच्छों  की  मृत्यु  हुई  है  :  में  i974  की  वात

 ,
 नहीं कह  रहा  हूं  में  पूछना  चाहता  971
 के  बाद  उन  परगनों  में  क्या  क्या  काम  हुआ  ?

 राज  जब  काल  एं टेन्शन  आ  गया  और  वहां
 हजारों  बच्चे  मर  गये  तब  सरकार  इस  तरह
 का  जवाब  दे  रही  है  लेकिन  उसके  पहलें  छापने

 क्या  क्या  कदम  उठाये  देश  में  इस  बात  की
 जिम्मेदारी  लेने  के  लिये  कौन  तैयार  है?
 25  सालों  में  वहाँ  की  गन्दगी  और  भूखमरी  को

 दूर  करने  के  लिए  आपने  क्या  किया  ?  आज

 कितने  ऐसे  लोग  हैं  जो  साधन  न  होने  के  कारण
 स्वास्थ्य  नियमों  का  पालन  नहीं  कर  सकते,

 ऐसे  लोगों  के  लिये.  अपने  कितनी  धनराशि

 मुर्कारर  की  है।
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 आपने  इस  साल  23  करोड़  4  लाख
 रुपया  रखा  है--किस  काम  के  लिये  ?

 स्माल-पाक्स  के  लिये,  मलेरिया  के  लिये,
 कालरा  के  लिये,  लेकिन  इसमें  बिहार  के  लिये

 कितना  पैसा  दिया  है,  किस  किस  प्रान्त  के

 लिये  कितना  पैसा  मुक़र्रर  किया  है,  कितना

 स्टाफ़  पर  खर्च  होता  है  और  कितना  ठगाइये
 'पर  खर्च  होता  है  ?

 बिहार  के  स्वास्थ्य  विभाग  के  मंत्री

 शर  उनके  कमंचारी,  आप  के  वहां  जाने

 'यहलें,  कितनी  बार  संभाल  और  नवादा

 ज़िल॑।  में  गये,  उन  में  से किन  किन  को  दोषी

 हराया  गया  और  कितने  दी  लोगों  को
 दण्ड  दिया  गया  ?  जिन  बच्चों  की  मृत्यु  हुई
 है  उन  में  से  कितने  ऐसे  थे  जिनको  टीके

 “लग  चुके  थे,  क्या  आपके  पास  इसके  आंकड़े  हैं  ?

 डन  बच्चों  के  मरने  का  कारण  क्‍या  है?  क्‍या

 वे  बच्चे  मरे  हैं  जिनको  टीके  लग  चूके  थे  या

 जे  मरे  हैं  जिनकों  दोबारा  टीके  लगे  थे  ।

 बिहार  में  कोई  ऐस।  कानूने  है  या  नहीं  कि

 जिसने  टीके  नहीं  लगवाये  उसको  सज़ा  पाने  का
 अधिकार  है  ?  यदि  ऐसा  कानून  है  तो  कितनो

 पका  चालान  किया  गया  ?

 अध्यक्ष  जी,  यहां  गन्दी  बस्तियों  का
 ज़िक्र  किया  ग्र या  है,  किन  मैं  आप  को
 बतलाना  चाहता  हु  कि  जिन  बच्चो  की  मौतें
 चेचक  के  प्रकोप  से  हुईं  हैं,  यह  प्रकोप  नहीं  है,

 «हमारी  गलती  है  ।  कोई  कहता  है  कि  यह
 महामारी  है,  कोई  अन्धविश्वास  को  झाड़  में

 उत्तर  देना  चाहते  हैं,  लेकिन  वास्तविकता  यह  है
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 जो  गरीब  इलाके  में  पैदा  हुए  हैं  उन्हें  जीने  का

 हक़  नहीं  है,  वे  अभावग्रस्त  लोग  ही  बीमार

 हुए  हैं।  हमने  उन  इलाकों  को  पिछड़े  इलाके
 इसीलिये  घोषित  किया  था  कि  उनकी  तरफ़

 विशेष  ध्यान  दिया  जायेगा,  आपके  स्वास्थ्य

 विभाग  को  उन  इसको  पर  ज्यादा  पैसा  खर्च
 करना  चाहिये  था,  लेकिन  ऐसा  नहीं  हुआ
 मैं  चाहता  हूं  कि  आप  मेरे  इन  प्रश्नों  का  उत्तर

 दें

 डा०  कण  सिह :  :  अध्यक्ष  महोदय,
 माननीय  सदस्य  का  यह  कहना  मैं  ठीक  मानता

 हैं  कि इस  महामारी  का  सबे  से  बड़ा  कारण

 यह  है  कि  कभी  तक  जो  गरीब  हैं,  गन्दी  गलियों
 में  रहते  हैं,  वहां  उनके  रहने  का  जो  स्तर  है,

 वाल्मकु् है,  वह  उनके  स्वास्थ्य  के  लिये

 अनुकूल  नहीं  है  +  जहां  सक  चेचक  का  प्रश्न

 है--मूल  वक्तव्य  में  उसके हीन  कारण

 बतलाये  हैं।  सब  से  पहला  कारण  यह  बतलाया

 है  कि  वैक्सीनेशन  के  बैक-लोग  हो  गया  है  #

 आप  जानते  हैं,  अध्यक्ष  महोदय,  पहले  सेक्सी-

 नेशन.के  बाद  री-वैक्सीनेशन  3  से  5  वर्ष  के

 अन्दर  न  किया  जाये  तो पहले  वैक्सीनेशन  का

 महत्व  जाता  रहता  है  1  दुर्भाग्य  से  वैक्सीनेशन
 और  री-ब्रेक्सीनेशन  का  कार्यक्रम  जेसे  चलना

 चाहिये,  बसे  -चला,  लेकिन  फिर  भी  बहुत  से

 इलाके  रह  भये  i  ट्राइबल  रियाज़  में,
 विशेषकर  बिहार  के  सिंहभूमि  जिले  में,

 इसका  बहुत  प्रकोप  रहा  t  यह  भी  ठीक  है
 कि  जहां  ट्राइब  रहते  हैं  वहां  इसका  प्रकोप

 ज्यादा  है,  मैं  बिहार  गया  तो  मुझे  बतलाया

 भया  कि  उनकी  ओर  से  विशेष  ध्यान  दिया

 गया  है  शौर  दिया  जा  रहा  है  ।  इस  रोग  से
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 [डा०  कर्ण  सिंह]
 बच्चे  ही  नहीं  बढ़े  भी  ग्रसित  हो  रहे  हैं  ।  मैं  तो

 यह  चाहता  हू  कि  भारतीय  में  जो  भी  बच्चा
 पैदा  हो,  उसके  लिये  चेचक  का  वैक्सीनेशन
 अनिवार्य  कर  दिया  जाय  ।  अब  तो  डाक्टर
 यह  भी  कहते  है  कि  बच्चा  पैदा  होने  के  10-15
 दिन  के  अन्दर  भी  वैक्सीनेशन  हो  सकता  है  |
 पहले  यह  विचार  था  कि  वैक्सीनेशन  एक
 वर्ष  के  बाद  करना  चाहिये,  लेकिन  अब  मुझे
 यह  बतलाया  गया  है-मैंने  डब्ल्यू७  एच०  और
 वालों  से  पूछा  था--कि  अस्पताल  में  ही  पहले
 0  दिनों  में  वैक्सीनेशन  करवा  दिया  जाय  तो

 ज्यादा  लाभ  हो  सकता  है  1  इससे  रिएक्शन
 कम  होता  है  और  जो  प्रोडक्शन  है  वह  ज्यादा
 होगी  ny

 इस  में  कोई  सन्देह  नहीं  कि  कुछ  राज्यों
 ने  इस  सम्बन्ध  में  अच्छा  काम  किया है

 श्री  रामसहाय  पाण्डे  (राजनंदगांव)  |
 श्राप  यह  बताइये  कि  जिम्मेदारी  किसकी  है।

 डा०  कर्ण  सिह  :  नेशनल  स्माल  पाक्स
 कैम्पेन  एक  नेशनल-कम्पन  है,  हम  इस  को  चलाते
 हैं  लेकिन  इसक  इम्लीमेन्टेशन  की  जिम्मदारी
 राज्य  सरकारों  की  हैं  1  कुछ  राज्यों  ने  इस  सम्बन्ध
 में  बहुत  बरच्छा  काम  किया  है,  विशेषकर
 दक्षिण  के  राज्यों  ने।  मैं  उन  को  बधाई  देता  हुं-
 दक्षिण  में  करीब  करीब  चेचक  खत्म  कर  दी
 गई  है।  मध्य  प्रदेश  में  भी  चेचक  के  बी सारों
 की  संख्या  काफी  थी,  लेकिन  मध्य
 प्रदेश  सरकार  ने  विशेष  ध्यान  दे  कर
 उस  संख्या  को  नीचे  कर  दिया  है।
 दुर्भाग्य  से  बिहार  में  ही  इस  का  सब  से  प्रतीक
 प्रकोप  है।  उड़ीसा  और  वेस्ट  बंगाल  में  जो
 केसेज  हुए  हैं,  उन  का  भी  यह  कहना  है  कि
 अधिकतर  जो  कैसे  हुए  वे  बिहार  से  आये  हैं
 क्योंकि  वे  विहार  के  साथ  लगते  हैं।  इस  लिए
 हम  बिहार  की  तरफ  विशेष  ध्यान  दे  रहे  हैं।
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 हम  ले  वहां  जा  कर  उन के  स्वास्थ्य  मंत्री  से

 अनुरोध  किया  और  उस  के  बाद  उन  के

 स्वास्थ्य  मंत्री  ने  रेडियों  स ेऔर  दूसरे  साधनों  से
 लोगों  को  कहा  कि  वे  चेचक  का  टोका  अवश्य

 लगायें  |  इस  वक्‍त  हमारा  बहुत  अधिक  ध्यान

 बिहार  पर  है,  यदि  हमने  स्थिति  को

 सम्भाल  लिया  तो  मुझे  आशा  है  कि  यह  चोज
 कन्ट्रोल  हो  जाएगी।.

 श्री  अटल  बिहारी  वाजपेयों  (ग्वालियर)  :

 लेकिन  बिहार  में  सम्भालना  मुशकिल  है।

 श्री  साल  चन्द  डागा:  अध्यक्ष  महोदय,
 मेरे  प्रश्नों  के  उत्तर  नहीं  दिये  गये  ?

 वहां  कौन  स्वास्थ्य  मंत्री  है?

 डा०  कर्णसिंह:  वहाँ  अनेकों  स्वास्थ्य
 मंत्री  रहे  हैं,  हर  एक  के  बारे  में  तो  में  नहीं  कह
 सकता।

 श्री  मधु  लिय े:  ग्रध्यक्ष  महोदय ,  मुझे
 इस  बात  का  अफसोस  है  कि  इस  प्रश्न  को  केन्द्रीय

 सरकार  द्वारा  जितनी  गम्भीरता  के  साथ  लिया

 जाना  चाहिए  था,  उतनी  गम्भी  रता  से  नहीं  लिया

 जा  रहा  है।  कुछ  साल  पहले  पश्चिमी  जमाने

 में  चेचक  का  एक  कंस  हुआ  तो  इतना  तहलका
 मच  गया  था  कि  मंत्रिमंडल  के  इस्तीफे  तक

 की  नौबत  झा  गई  थो,  लेकिन  यहां  35-36

 हजार  लोग-हमारी  जानकारी  के  भ्रनुम्नार-मर

 चुके  हैं,  लेकिन  हमारे  मंत्री  महोदय  ने  क्‍या  किया

 वे  पटना  गए,  अफसरों  से  बातचीत  कर  के  लौटते

 हुए  हवाई  जहाज  से  वापस  श्री  गए।  उन  को

 बिहार  का  साधन  दौरा  कर  के  देखना  चाहिए.
 था  कि  वल्डें  हैल्थ  वर्ग  निजेशन  के  नेतृत्व  में

 वहां  कैसा  काम  हो  रहा  है  और  उन  को  किन

 दिक्कतों  का  सामाना  करना  पड़  रहा  है।  मैं

 स्वयं  इन  दिनों  फोन  चार  जिलों  का  दौरा:
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 कर  चुका  हूं  ,  जहां  इस  बिमारी  का  प्रकोप  बहुत

 बड़ी  माता  में  है।  मैंने  मुंगेर,  भागलपुर,  संथाल

 परगना  और  छोटा  नागपुर  का  दौरा  किया।

 मैंने  भी  ब्ल्ड  हैल्थ.  श्रागेंनिजेशन  के  लोगों  से

 बात  की  a  उन्होंने  मुझसे  यह  कहा  कि  सब  से  बड़ी

 दिक्कत  यह  है  कि  वहां  सुपरस् टी शन  ज्यादा  है  tv

 आप  ने  भी  इस  का  उल्लेख  किया  है  !  लोग  ऐसा

 मानते  हैं  कि  यह  माता  का  प्रसाद  है।  दूसरे-

 लोगों  को  इस  बात  का  पता  नहीं  है  कि  यह  रोग

 किसी  वायरस  के  कारण  होता  है।  वर्ल्ड  हैल्थ
 आगे नि जेशन  के  लोगों  ने  मुझ  स ेकहा  कि  आप
 लोग  अपनी  संभागों  में  छात्रों  से,  नौजवानों  से,
 जनता  से  क्‍यों  नहीं  कहते  कि  वे  टीके  लगवायें  t

 इस  लिए  में  मंत्री  महोदय  को  सब  से  पहला

 सुझाव  यह  देना  चाहता  हूं  कि बिहार  की  सरकार

 आज  एक  ही  काम  कर  रही  है  इस  लिए

 दूसरे  कामों  की  ओर  उन  का  ध्यान  नहीं  है  ।

 वह  अपना  सारा  पैसा  पुलिस  फोर्स  को  तैनात

 करने  के  ऊपर  खर्च  कर  रही  है,  सारा  ध्यान

 उनका  छात्रों  के  ऊपर  लाठी  चार्ज  करने

 पर  और  गोली  चलाने  पर  केन्द्रित  हो  गया  है  t

 आपने  स्वंय  वहा  है  कि  बिहार  की  सरकार  इस
 में  सबसे  ज्यादा  दोषी  है।  आप  राजनीतिक

 और  आशिक  कारणों  को  छोड़  दें  ‘  आप  सिर्फ

 इस  बात  को  ले  कर  कि  35  हजार  लोगों  की

 जानें  चली  गई  हैं  बिहार  सरकार  के  खिलाफ

 कार्रवाई  करें  V  डब्ल्यू  एच  को  के  लोगों  ने  मुझे  ये

 आंकड़ें  दिए.  हैं  कि  दुनिया  में  कुल  जितने  स्माल

 पाक्स  के  केस  होते  है  अकेले  बिहार  में  उसके

 पचास  प्रतिशत  होते  हैं।  पूरी  दुनिया  के पचास

 प्रतिशत  बिहार  में  हैं  ये  मुझे  डब्लयू  एच  करो  के

 लोगों  ने  ताजा  आंकड़े  दिए  हैं  1  बे  लोग  फील्ड
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 में  जा  कर  काम  करते  हैं,  उन  के  पास  सही
 जानकारी  होती  है।  इसलिए  मैं  श्राप  से कहना
 चाहता  हूं  कि  क्या  आप  मेरे  इस  सुझाव  पर
 विचार  करेंगे  कि  अगर  और  कोई  कारण  नहीं  तो

 इसी  कारण  को  ले  कर  बिहार  की  सरकार  को
 आज  बरखास्त  कर  किया  जाए,  विधान  सभा
 को  भंग  कर  दिया  जाए,  कॉलेजों  और  विश्वविद्या-
 क्यों  को  जबर्दस्ती  खोलने  का  जो  प्रयास  चल

 रहा  है,  उसको  बन्द  दिया  जाए  ?  जयप्रकाश
 जी  का  श्राप  आहवान  करें।  छातों  की  यह  जो  सेना

 है  इस  सेना  का  इस्तेमाल  एक  साल  के  लिए  ग्रगर

 पढ़ाई  में  न  करके  स्माल  पाक्स  को  खत्म  करने  के

 लिए  किया  जाएगा  तो  कोई  नुकसान  नहीं  होगा  ४

 छात्र  इस  स्थिति  में  हैँ  कि  इसको  समाप्त  करने
 में  आपकी  मदद  कराई  क्योंकि  वे

 विज्ञान  का.  अध्ययन  करते  हैं  tL  वे  जानते

 हैं  कि  यह  वायरस  से  होता  है  और

 लोगों  में  जो  सुपरस् टी शन  है  उसको  खत्म  करने

 का  काम  वे  कर  सकते  हैं।  प्रशासन  नहीं  कर

 सकता  है  क्योंकि,  उसके  ऊपर  लोगों  का  घोर

 अविश्वास  है,  उसने  कोई  भी  अच्छा  काम  नहीं
 किया  है।  लोग  प्रशासन  से  भाग  रहे  हैं।

 बिहार  में  हत्याकांड  का  सिलसिला  एक  तो

 सरकार  के  द्वारा  और  दूसरे  स्माल  पाक्स  के

 चलते  हो  रहा  है  इसको  खत्म  करने  के  लिए
 आप  मेरे  इस  सुझाव  पर  गम्भीर  ता  से  विचार

 करें।

 डबल्यू  एच  ओ  के  लोगों  ने  मुझे  बार  बार

 यह  कहा  है  कि  स्माल  पाक्स  किसी  को  भी

 हो  सकता  है  |  बाद  में  में  नेशन  से  पूछा  कि  जिन

 लोगों  के  शरीर  में  रिजिस्टेंस  की  शक्ति  कम  है
 क्या  उन  लोगों  में  स्माल  पाक्स  का  प्रकोप  जल्दी
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 बौर  बड़े  पैमाने  पर  नहीं  होता  हैं  उन्होंने
 इस  वात  को  सही  बताया।  में  आपके  ध्यान  में
 ला:  चाहता  हूं  कि  जब  लू  चलती  है  तो  सब
 से  ज्यादा  लोग  गया  न्याय  बिहार  में  मरते  हैं।
 जब  कोल्ड  देव  आती  है  तो  वही  लोग  अधिक
 मरते  हैं।  स्माल  पाक्स  से  भी  वही  सब  से
 ज्यादा  मरते  हैं  |  डबल्यू  एच  ओ  ने  968  में
 स्माल  पाक्स  के  ऊपर  जो  किताब  लिखी  है
 उस  में  उन्होंने  यह  कहा  है:

 “In  India  a  sharp  increase  in  the
 number  of  cases  was  _  observed
 beginning  late  in  966  and  extending
 into  1967.”

 आप  जानते  &  कि  बिहार  में  966  अंतमें

 छोर  परकाल  पड़ा  और  लोगों  की  स्थिति  बहुत
 खराब  हो  गई  थी।  इन्होंने  खुद  कहा  है  कि

 966  बेअन्त  में  बड़े  पैमाने  पर  स्माल

 पाक्स  से  लोग  मरने  लगे  ।  में  आपकी  जानकारी

 के  लिए  कहता  चाहता  हूं  कि  बिहार  में  चावल

 का  दाम  3  रुपये  50  पैसे  और  3  रुपये

 75  पैसे  किलो  हो  गया  है।  लोगों  को  खाने

 को  चालक  नहीं  मिल  रहा  है।  यह  भी  बहुत

 बड़ा  कारण  है  कि  बड़े  पैमाने  पर  लोग  स्माल

 पाक्स  से  मर  रहे  हैं।  मेरा  दूसरा  सुझाव  यह  है
 कि  आप  बिहार  की  जनता  को  राहत  पहुचाने
 के  लिए  उनकी  रिजिस्टेंस,  उनका  स्टेमिना

 बढ़ाने  के  लिए  वहां  अनाज  ज्यादा  भेजें  और

 अपने  साथियों  क ेऊपर  दबाव  डाल  कर  स्माल
 'पाक्स  का  जो  प्रकोप  है  इसको  खत्म  करवाएं  |

 यह  दैवी  नहीं  है  प्राकृतिक  नहीं  हैँ।  यह  सरकार

 की  जिम्मेदारी  हूँ  सरकार  का  निकम्मापन  है
 आप  इसके  बारे  में  अपना  मत  बनाएं  |

 डा०  कर्णसिंह  :  माननीय  सदस्य  ने
 स्पष्टीकरण  तो  कुछ  नहीं  मांगा  लेकिन  कुछ
 सुझाव  दिए  हैं  में  दो  तीन  बातें  कहना  चाहता
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 हूं  ।  ऐसी  बात  नहीं  है  कि  गम्भी  रता  से  हम  लोग

 इसकों  देखते  नहीं  हैं  ।  पिछले  वर्ष  स ेऔर  विशेष-

 कर  इस  वर्ष  के  आरम्भ  से  इसके  सम्बन्ध  में  हम

 बहुत  चिन्तित  रहे  हैं।  में  स्वयं  चाहे  नहीं  गया

 लेकिन  हमारे  जितने  विशेषज्ञ  हैं  व ेसारे  भारतवर्ष
 में  घूम  रहे  हैं,  सम्पर्क  हमारा  राज्य  सरकारों
 के  साथ  है,  डबल्यू  एच  ओ  के  रिप्रिजेंटेटिवृज्न
 के  साथ  है  ।  जो  अप्रैल  मेंयहां  सेंट्रल
 कांउसिल  आफ  हैल्थ  की  मीटिंग  हुई  थी  और
 जिस  में  सभी  राज्यों  के  स्वास्थ्य  मंत्रियों  ने भाग
 लिया  था  तब  हमने  उन  से  विशेषकर  इसके  बारे
 में  अनुरोध  किया  था  और  इसकी  ओर  ध्यान
 दिलाया  था  और  एक  रेजोल्यूशन  भी  उस  में

 उन्होंने  पास  किया  था।  इस  तरह  से  जितना
 भी  यत्न  हो  सकता  है  हम  कर  रहे  हैं  ।

 एक  सुझाव  माननीय  सदस्य ने  बिहार  के
 सम्बन्ध  में  दिया  है।  वहां  जद्दोजहद  चल  रही
 है  और  पुलिस  आदि  का  भी  जिक्र  उन्होंने  किया

 है।  मुझे  लगता  है  |के  वहां  जो  संघर्ष  चल

 रहा  है,  अशान्ति  है  श्र  गर  बजाए  इसके  कि  वह
 विधान  सभा  के  विरूध  हो,  उसको  भंग  कराने
 के  लिए  हो,  वह  चेचक  के  विदा  होता  तो  आज
 शायद  हम  सभी  को  उससे  लाभ  होता  1  मेँ  जय
 प्रकाश  जी  का  बहुत  आदर  करता  हूं  ।  में  राज
 भी  यह  सुझाव  देना  चाहता  हूं,  और  करबद्ध
 प्रार्थना  उन  से  करना  चाहता  हूं  कि विधान  सभा

 को  छोड़  अगर  चेचक  के  पीछे  वे  पड़  जाएं  तो
 शायद  हमें  भी  लाभ  होगा  और  उनको  भी  होगा  ny

 श्री  मु  लिये  :  सारे  विश्वविद्यालय
 बन्द  करने  की  बात  मेने  कही  है

 छात्रों  की  सेना  का  इस्तेमाल  किया  जाए,
 क्या  इसके  लिए  आप  तैयार  हैं  ।

 डॉ०  कर्ण  सिह:  अवकाश  के  वक्‍त  |
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 SHRIMATI  BIBHA  GHOSH  GOS-
 WAMI  (Nabadwip):  There  are  no  two
 opinions  that  this  Government  has
 miserably  failed  in  controlling  small
 pox,  let  alone  eradication.  Why  is  it
 that  in  spite  of  the  warning  given
 earlier  by  the  WHO  and  in  spite  of
 the  small-pox  eradication  program-
 me  all  these  years,  in  April  973
 there  were  more  than  87,000  cases
 of  smali-pox  in  which  more  than
 1,500,  people  died  and  then  again  in
 974  more  than  +4,15,000  cases  of
 small-pox  in  which  more  than  17,000
 people  died?  Why  is  it  that  the  Gov-
 ernment  did  not  cope  with  the  situa-
 tion?

 The  Public  Accounts  Committee
 in  their  24th  Report  says  at  so  many
 places  that  they  have  been  thorough-
 ly  disappointed  with  the  performance
 of  the  Government,  It  is  stated  on
 page  29:

 “While  the  Committee  appreciate
 that  the  above  difficulties  in  the
 successful  implementation  of  the
 Smellpox  ‘Eradication  were  due  to
 insufficient  attention  being  paid  to
 the  programme  by  the  State  Gov-
 ernments  in  spite  of  the  Central  as-
 sistance,  the  Committee  are  strong-
 ly  of  the  view  that  the  Central
 Government  who  pay  grants  and
 guide  the  programme  cannot  ab-
 solve  themselves  of  the  responsibi-
 lity  for  the  failure  of  the  program-
 me.”

 They  say  again:
 “The  Committee  are  strongly  of

 the  view  that  in  view  of  the  very  un-
 satisfactory  progress  of  the  prog-
 ramme  and  its  poor  impact  on  era-
 dication  of  the  disease  from  India,
 it  is  necessary  that  an  independent
 and  comprehensive  assessment  of
 the  programme  should  be  underta-
 ken  immediately.  eel

 They  add:
 “This  shows  utter  neglect  and

 disregard  on  the  part  of  Central
 Health  authorities  which  the  Com-
 mittee  deprecate.”
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 I  want  to  know  from  the  hon.  Mi-
 nister  how  this  has  happened.  Then,
 referring  to  the  assessment,  the  Com-
 mittee  say:

 “The  Committee  are  strongly  of
 the  view  that  in  view  of  the  very
 unsatisfactory  progress  of  the  prog-
 ramme  and  its  poor  impact  on  era-
 dication  of  the  disease  from  India,
 it  is  necessary  that  an  independent
 and  comprehensive  assessment  of
 the  programme  should  be  under-
 taken  immediately  in  order  to  iden-
 tify  the  deficiencies  of  the  prog-
 ramme  in  the  past  and  take  neces-
 sary  corrective  measures  without
 any  delay.”

 Even  though  this  point  has  been
 mentioned  earlier,  no  reply  has  been
 given  on  this.  I  want  to  know  when
 this  immediate  assessment  is  going  to
 be  made.  Then,  the  PAC  wanted  a
 time-bound  programme  during  the
 Fifth  Plan,  What  has  happened  to
 that  plan?

 One  thing  more  about  assessment
 and  I  have  done.  The  population-wise
 calculation  does  not  give  us  a_  true
 picture  of  the  situation.  Unless  the
 population-wise  calculation  is  made
 to  show  actually  what  classes  of  peo-
 ple  are  affected  more,  what  sections
 of  people  are  affected  more,  whether
 it  is  middle-class  people  or  poor  peo-
 ple,  you  cannot  have  a  true  picture
 of  the  situation.  There  are  educated
 people,  half-educated  people  and  un-
 educated  people.  There  is  urban  po-
 pulation,  semi-urban  population  and
 rural  population.  We  should  know
 amongst  whom  the  incidence  is  more.
 Without  that,  all  these  figures,  all
 these  statistics,  will  have  no  mean-
 ing.  ,

 There  is  a  mention  in  the  state-
 ment  that  there  is  superstition  to  a
 large  extent  amongst  the  people.  The
 superstition  is  there  because  of  socio-
 economic  causes.  What  are  they  doing
 about  that?  What  steps  are  they  go-
 ing  to  take  against  that?
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 So  many  cases  have  not  been  re-

 ported  still  now.  I  want  to  know  from
 the  hon,  Minister  what  they  are  going’
 to  do  to  make  the  statistics  to  give  a
 real  picture  of  the  situation.

 There  is  a  difference  between  pa-
 per  work  and  real  field  work.  The
 most  important  thing  is  how  and
 when  they  are  going  to  have  total
 eradication  of  smallpox,

 DR.  KARAN  SINGH:  As  I  have
 tried  to  point  out  in  my  original
 statement  and  in  reply  to  earlier  cla-
 rifications,  the  main  reason  why  the
 smallpox  campaign  has  not  fully  suc-
 ceeded  so  far  is  the  backlog  in  pri-
 mary  vaccination.  I  said  it  clearly.  I
 gave  the  reasons  for  that,  The  prog-
 ramme  has  been  going  now  for  about
 i2  years.  But  nevertheless,  we  have
 not  been  able  to  gear  up  the  machi-
 nery  to  cover  everybody  in  the  coun-
 try,  particularly  those  people  belong-
 ing  to  more  far-flug  Areas,  less  acces-
 sible  areas  and  more
 vulnerable  sections  of  the  society.
 Therefore,  it  is  clear  that  that  is
 where  we  have  got  to  give  attention,

 There  are  four  separate  inputs,  fin-
 ance,  vaccine,  personnel  and
 port,  required  to  make  it  successful.
 On  each  of  the  four  fronts,  we  are
 seeing  that  the  necessary  inputs  are.
 given,

 As  regards  the  question  of  statistics
 and  their  interpretation,  education-
 wise,  urban-wise,  rural-wise,  etc.  it
 is  certainly  valid.  But  I  would  sub-
 mit  for  the  consideration  of  the  hon.
 lady  Member  that  at  a  time  when
 the  epidemic  is  in  a  very
 form,  our  main  energy  has  got  to  be
 directed  towards  bring  the  outbreak’
 under  control  and  towards
 meeting  the  situation.  The  details
 with  regard  to  statistical  analysis,
 the  economic  and  linguistic  break-up
 and  all  that  will  also  come.,  That  will
 take  a  little  time.  At  present,  it  is

 actually

 a  fire-fighting  situation.  We  have  got  —
 to  meet  it
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 Then,  the  hon.  lady  Member  rais-
 ed  the  question  about  time-bound
 programme,  As  I.  mentioned  in  my  ~
 statement,  we  still  stick  to  the  target
 of  total  eradication  of  smallpox  dur-  ४
 ing  the  Fifth  Plan.

 As  regards  the  superstition,  as  to
 what  can  tbe  done  to  get  rid  of  supers-
 tition,  it  is  not  something  that  can  be
 Zot  rid  of  through  a  legislation.  The  *
 superstition  will  go  only  when  edu-
 cation  spreads,  when  public  opinion
 is  created.  In  fact,  I  would  appeal  to
 the  hon,  Members  of  Parliament  ir-
 respective  of  all  party  affiliations,  to
 help  us  in  this  process,  wherever  they
 go,  to  create  an  awareness  and  the
 importance  of  total  immunisation  and
 vaccination.  I  am  sure,  if  M.P.s  and
 MLAs  all  over  the  country  help  us
 in  that,  the  superstition  to  which  I_
 referred  will  go  quicker  than  other-
 wise.

 13,00  hrs.

 STATEMENT  RE.  UNDERGROUND
 NUCLEAR  EXPLOSION  EXPERI-

 MENT.
 THE  PRIME  MINISTER,  MINIS-

 _.TER  OF  ATOMIC  ENERGY,  MINIS-
 _TER  OF  ELECTRONICS  AND  MINIS-
 TER  OF  SPACE  (SHRIMATI  INDI-
 RA  GANDHI):  Honourable  Members
 are  aware  that  at  08-05  hours  on  May
 18,  974  our  Atomic  Energy  Commis-
 sion  successfully  carried  out  an  un-'
 derground  nuclear  explosion  experi-
 ment  at  a  depth  of  more  than  00  me-
 tres  in  the  Rajasthan  desert.  This  ex-
 periment  was  part  of  the  research”
 and  development  work  which  the
 Atomic  Energy  Commission  has  been
 carrying  on  in  pyrsuance  of  our  na-
 tional  gbjective  of  harnessing  atomic’
 energy.  for  peaceful  purposes.

 Honourable  Members  may  recall,
 that  on  November  15,  1972,  I  had
 stated  in  the  Lok  Sabha  that  “The
 Atomic  Energy  Commission  is  study-
 ‘ing  conditions  under  which  peaceful
 nuclear  explosians  carried.  out.  under-
 ground  could  be  economic  benefit  to
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 India  without  causing  environmental
 hazards”.  Exactly  one  year  later,  on

 November  15,  1973,  I  informed  Ho-
 nourable  Members  of  the  Rajya  Sabha
 of  the  continuing  interest  of  the  At-
 omic  Energy  Commission  in  this  field
 and  also  stated  that  after  satisfactory
 answers  to  the  problems  of  the  possi-

 e  ble  effects  on  environmental  and  eco-
 logical  conditions  are  available,  the
 question  of  actual  underground  tests
 for  peaceful  purposes  could  be  consi-
 dered.

 ~

 I  am  glad  to  inform  Honourable
 3  (Members  that  this  successful  expert-

 .ment  on  May  8  has  not  resulted  in
 any  way  in  radio-active  contamination
 of  the  atmosphere.  The  radio-acti-
 vity  was  so  well  contained  that  a
 party  of  scientists  was  able  to  fly  30
 metres  above  the  site  and  reach  upto
 250  metres  on  the  ground  within  an
 hour  of  the  experiment  without  en-
 countering  any  radioactive  contamin-
 ation.  The  Atomic  Energy  Commis-

 )
 sion  is‘at  present  engaged  in  studying €?  the  result  of  the  experiment.  It  is  ex-
 pected  that  this  process  will  take
 about  six  months.  In  keeping  with
 scientific  tradition,  the  Atomic  Energy
 Commission  proposes  to  publish  pa-
 pers  giving  the  results  of  the  experi-
 ment  for  the  benefit  of  the  scientific
 world.
 उ  74)  the  material,  equipment  and
 the  personnel  in  this  project  were
 totally  Indian.  India  has  not  violat-
 ed  any  international  law  or  obliga-
 tion  or  any  commitment  in  this  re-

 ve  sgard  with  any  country. iy
 *  This  experiment  has  evoked  mix-

 ed  response  from  various  countries.
 ‘While  developing  nations  have,  by
 and  large,  welcomed  the  experiment
 as  a  step  in  the  research  and ‘*
 @avelopment  work  carried  on  by
 India  in  the  field  of  atomic  energy
 for  peaceful  purposes.  advanced
 nations,  with  some  exceptions,  have

 not  shown  equal  understanding.  The
 United  States  of  America,  while  ex-
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 beg safeguards  system  has  worked  in  re- gard  to  agreements  with  India  and that  the  material  used  has  not  come
 from  the  United  States,  have  re- iterated  that  the  policy  of  that  Gov-
 ernment  is  against  nuclear  prolifera-
 tion.  The  USSR  have  Bote  tai India  has  carried  out  a  research  pro- gramme  striving  to  keep  level  with the  world  technology  in  the  peaceful
 uses  of  nuclear  explosion.  The Chairman  of  the  Indian  Atomic  En-
 ergy  Commission  has  received  a  con-
 sratulatory  message  from  the  French Atomic  Energy  Commission  on  the
 success  of  the  experiment.  China  offi-
 cially  reported  the  event  without
 commenting  on  the  explosion.  The  re. action  of  the  Government  of  Japan has  been  to  express  regret  for  the  ex-
 periment.

 Reactions  from  Canada  and  our
 neighbour,  Pakistan,  have  been  sharp. While  Canada  is  satisfied  that  India has  not  violated  any  agreement  bet-
 ween

 on
 two  countries,  the  Canadian

 Secre'  of  State  for  External
 Affairs  has  stated  that  the  experiment
 represented  a  severe  set-back  to
 efforts  being  made  in  the  interna-
 tional  community  to  prevent  all  nu-
 clear  testing  and  to  inhibit  the  pro- liferation  of  nuclear  explosion  techno-
 logy.

 The  Government  of  India  is  unable to  subscribe  to  the  view  expresseg  by the  representatives  of  the  Canadian Government  in  this  regard.  I  have
 repeatedly  reaffirmed  our  policy of  using  nuclear  energy  for  peaceful
 purposes  and  have  specifically  stated that  we  have  no  intention  of  develop-

 .ing  nuclear  weapons.  The  Govern-
 ment  of  India  sincerely  hopes  that  the
 Government  of  Canada  will  appre
 ciate  and  understand  the  background
 of  this  experiment.  I  have  already
 mentioned  in  the  earlier  part  of  this
 statement  the  fact  “sat  our  Atemic
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 Energy  Commission  has  been  review-
 ing  the  progress  in  this  technology from  the  theoretical  and  experimental
 angles.  This  intention  was  not  kept secret  and  was  made  known  to  the
 world.  If  differences  of  interpretation
 have  arisen  between  the  Government
 of  Canada  and  the  Government  of
 Incia,  it  is  the  Government  of  India’s
 hope  that  they  will  be  satisfactorily
 resolved  in  the  discussions  which  are
 under  way  between  the  representa-
 tives  of  the  two  countries,

 The  Government  of  India  is  unabie
 te  comprehend  the  repeateq  talk  of
 nuclear  blackmail]  indulged  in  by  the
 :cpresentatives  of  the  Government  of
 Fakistan.  I  have  explained.in  my
 letter  to  Prime  Minister  Bhutto  the
 peaceful  nature  and  the  economic
 purposes  of  this  experiment  and  have
 also  stated  that  India  is  willing  to
 share  her  nuclear  technology’  with
 Pakistan  in  the  same  way  as  she  is
 willing  to  share  it  with  other
 countries  provideq  proper  conditions
 for  understanding  ang  trust  are  creat-

 ed.  I  once  again  repeat  this  assurance
 and  hope  that  the  Government  of
 Pakistan  will  accept  India’s  position
 in  this  regard.

 The  Government  of  Pakistan  has
 also  made  allegations  about  radio-
 activity  having  been  carried  to  that
 country.  I  should  like  to  take  this
 opportunity  of  stating  that  this  was
 impossible  as  therej  was  no  venting
 of  radioactivity  to  the  atmosphere  and

 no  formation  of  a  radioactive  cloud.
 Moreover,  the  wind  was  blowing  in
 the  opposite  direction  as  it  normally
 does  at  this-time  of  the  year  and  even
 in  theory,  any  hypothetical  radioacti-
 vity  could  never  have  gone  to  Pakis-
 tan.  The  wind  pattern  on  may  18,  974
 was  from,  repeat  from,  the  south-west.

 There  are  several  published  reports hy  scientists  from  advanced  countries
 on  the  potential  utilisation  of  peace-
 ful  nuclear  experiments,  In  1970,  97
 and  ‘1972,  the  Internation  Atomic
 Energy  Agency  Organised  Panel
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 Meetings  on  the  pelaceful  uses  of
 nuclear  explosions  and  India  attend- ed  all  these  meetings  as  a  Panel  Mem- ber.  In  the  Foreword  to  the  Peace- ful  Nuclear  Explosions  Phenomeno- logy  and  Status  Report,  970  an  indi- cation  has  been  given  of  the  projects for  which  peaceful  nuclear  explosions could  be  used.  The  following  quota- tion  will  be  adequate  in  this  regard:

 “Fully  containeg  nuclear
 sions  (those  not  breaking  through to  the  ground  surface)  could  be used  for  many  projects.  On  an  in- dustrial  level  pilot-scale  experi- ments  have  already  been  made  on

 gas  and  oil  stimulation,  with  en-
 couraging  results.  In  addition,  the
 use  of  cavities  created  by  such  ex-
 plosions  appeared  to  have  an  econo-
 mically  attractive  future  for  pro- jects  such  as  underground  gas  and
 oil  storage,  and  the  storage  of
 radioactive  wastes  from  nuclear
 power  stations  and  chemical  plant, for  in  situ  retorting  of  oil  from shale  oil  deposits,  and  for  in  situ
 leaching  of  low-grade  ores  broken

 explo-

 up  by  the  explosion.  The  latter
 application  is  of  particular  interest
 to  one  Member  State,  India,  who
 could  by  this  meang  use  her  very
 large  low-grade  non-ferrous  metal
 ore  deposits,  thus  making  her  more
 independent  of  imports  of  these
 metals  and  furthering  the  national
 economy”.

 In  view  of  the  fact  that  we  have
 just  now  carried  out  the  experiment and  the  results  will  be  available  to us  after  six  months,  it  is  considered
 premature  to  talk  of  any  particular
 technological  application  at  a  select-
 ed  site.  For  any  project  of  this  nature
 to  be  considered  economical  and
 feasible,  more  experimental  data  must
 be  available.

 Honourable  Members  will  notice
 that  in  the  Panel  discussions.  to  which
 I  have  refferred  and  in  which  most  of
 the  advanced  countries  have  partici-~
 pated,  it  was  emphasised  that  activi-
 ties  in  the  field  of  peaceful  nuclear
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 explosion  are  essentially  research  and
 development  programmes.  Against
 this  background,  the  Government  of
 India  fails  to  understand  why  India
 is  being  criticised  on  the  ground  that
 the  technology  necessary  for  the
 peaceful  nuclear  explosing  is  no
 different  from  that  necessary  for  a
 weapons  programme.

 No  technology  is  evil  in  itself;  it  is
 the  use  that  nations  make|  of  techno-
 logy  which  determines  its  character.
 India  does  not  accept  the  principal  of
 apartheid  in  any  matter  and  techno-
 logy  is  no  exception.

 SHRI  SAMAR  GUHA  (Contai):  Sir,
 I  want  to  make  a  submission  that  this
 statement  should  be  taken  up  for  dis-
 cussion.  This  subject  of  Atomic
 Energy  is  never  discussed  when  we
 discuss  the  General  Budget.  So,  I
 request  that  this  may  be  taken  up  for
 discussion.  This  is  the  submission  I
 wish  to  make.

 MR,  SPEAKER:  That  could  be  con-
 sidered.

 Now,  Mr.  Swaran  Singh.

 ३3.46  hrs.

 STATEMENT  RE.  AGREEMENT  ON
 BOUNDARY  DEMARCATION  BE?-
 WEEN  INDIA  AND  BANGLADESH

 THE  MINISTER  OF  EXTERNAI
 AFFAIRS  (SHRI  SWARAN  SINGH):
 Sir,  as  the  House  is  aware.  certain
 portions  of  our  border  with  Bangli-
 desh  have  remained  undemarcated.

 This  is  because  differences  had  arisen
 with  the  Government  of  Pakistan  on
 interpretations  of  the  Radcliffe  and
 other  Awards  and  on  individual  issues
 connected  with  demarcation....

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  This  can  be  laid  on
 the  Table.
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 MR.  SPEAKER:  You  can  lay  it  or
 the  Table,

 SHRI  SWARAN  SINGH:  I  place  my
 statement  and  also  the  copy  of  the
 agreement  on  the  Table  of  the  Housé.

 Statement
 As  the  House  is  aware,  certain  por-

 tions  cf  our  border  with  Bangladesh
 have  remained  undemarcated,  This  is
 because  differences  had  arisen  with  the
 Government  of  Pakistan  on  interpreta-
 tions  of  the  Radcliffe  and  other  Awards
 and  on  individual  issues  connected
 with  demarcation,  With  the  emer-
 acnce  cf  the  sovereign  Government  of
 Bangladesh  the  completion  of  demarca-
 tion  has  been  receiving  fhe  attention
 of  both  the  Governments  of  Bangla-
 desh  and.  ourselves,

 2  In  the  spirit  of  goodwill  and  ac-
 commodation  that  marks  our  relations
 with  the  friendly  Government  of
 Bangladesh,  we  have  been  able  to
 resolve  all  the  issues  that  had  vrevi-
 ously  prevented  demarcation  and  have
 signed  on  the  l6th  May,  1974,  an
 Agreement  with  Bangladesh  relating
 to  the  demarcation  of  the  Indo-Ban-
 glaedesh  land  boundary..  The  way  is
 now  open  to  complete  the  demarcation
 of  the  entire  border  with  Bangladesh
 although  naturally  the  actual  process
 of  demarcation  will  take  some  time.

 3.  If  I  may  dwell  for  a  moment  on
 the  main  features  of  the  Agreement,
 We  have  ensured  the  use  of  the  waters
 of  the  Muhuri  and  Feni  rivers  to  the
 nationals  of  both  India  and  Bangladesh
 and  have  also  secured  the  water-sip-
 ply,  of  the  town  of  Belonia.  while  re-
 cognising  Bangladesh’s  position  in  the
 Asalong  area.  The  whole  of  Berubari
 will  remain  with  India  while  the  Ban-
 gladesh  enclaves  of  Dahagram  and
 Angarpota  will  remain  with  that  coun-
 try.  All  other  enclaves  of  the  two
 countries  will  be  exchanged.  We  will
 also  lease  to  Bangladesh  an  area  to
 connect  the  enclaves  of  Dahagram  and
 Angarpota  with  Bangladesh  while  en-
 suring  that  our  nationals  retain  the
 facility  of  passage  across  this  area.
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 As  demarcation  takes  place,  territories
 in  the  adverse  possession  of  one  or  the
 other  country  will  come  to  light,  These
 will  be  exchanged;  and  ‘we  have  agreed
 that  the  people  in  area  which  are
 transferred  will  be  given  the  right  of
 staying  on  where  they  are  as  national
 of  the  State  to  which  the  areas  are
 transferred.
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 4,  I  am  sure  the  House  will  appre-
 ciate  that  it  is  in  our  interest  that  we
 should  ensure  smooth  demarcation  of
 the  boundary  in  accordance  with  the.
 Agreement  as  the  advantages  that  will
 accrue  to  both  countries  as  a  result  of
 a  friendly  atmosphere  will  far  out-
 weigh  any  seeming  dissatisfaction  in
 any  locality.  The  continuance  of  un-
 settled  borders  creates  problems.  As  a
 Tesult  of  the  Agreement,  there  should
 be  no  reason  for  such  problems  to
 arise.

 5.  I  lay  on  the  Table  of  the  House  a
 copy  of  the  Agreement.

 Agreement
 The  Government  of  the  Republic

 of  India  ang  the  Government  of  the
 People’s  Republic  of  Bangladesh,

 Bearing  in  mind  the  friendly  rela-
 tions  existing  between  the  two  coun-
 tries,

 Desiring  to  define  more  accurately  at
 certain  points  and  to  complete  the
 demarcation  of  the  land  boundary  be-
 tween  India  and  Bangladesh,

 Have  agreed  as  follows: —
 Article  ]

 The  land  boundary  between  India
 and  Bangladesh  in  the  areas  men-
 tioned  below  shall  be  demarcated  in
 the  following  manner:
 l.  Mizoram-Bangladesh  Sector

 Demarcation  should  be  completed
 on  the  basis  of  the  latest  pre-partition
 riotifications  and  records.
 w  Tripura_Sylhet  Sector

 Demarcation  which  is  already  in
 ‘rogress  in  this  area  on  the  ‘agreed
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 basis,  should  be  completed  as  early
 as  possible.
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 3.  Bhagalpur  Railway  Line
 The  boundary  should  be  demarcat-

 ed  at  a  distance  of  75  feet  parallel  to
 the  toe  of  the  railway  embankment
 towards  the  east.

 4.  Sibpur-Gaurangala  Sector
 The  boundary  should  be  demar-

 cated  in  continuation  of  the  process
 started  in  1951-52  on  the  basis  of  the
 District  Settlement  Maps  of  95—
 1918.

 5.  Muhuri  River  (Belonia)  Sector
 The  boundary  in  this  area  should

 be  demarcated  along  the  mid-stream
 of  the  course  of  Muhuri  River  at  the
 time  of  demarcation.  This  boundary
 will  be  a  fixeqd  boundary.  The  two
 Governments  shoulg  raise  embank-
 ments  on  their  respective  sides  with
 a  view  to  stabilising  the  river  in  its
 present  course.

 6.  Remaining  portion  of  the  Tri-
 pura-Noakhali/Comilla  Sector

 The  demarcation  in  this  seetor
 should  be  completed  on  the  basis  of
 Chakla-Roshanabad  Estate  Maps  of
 892—894  and  the  District  Settle-
 ment  Maps  of  95—98  for  areas  not
 covered  by  the  Chakla-Roshanabad
 Maps.

 7.  Fenny  River
 The  boundary  should  be  demarcat-

 ed  along  the  mid-stream  of  the  course
 at  the  time  of  demarcation  of  that
 branch  of  the  Fenny  River  indicated
 as  the  Fenny  River  on  Survey  of  India
 Map  Sheet  No  79M  Ist  Edition
 1935,  till  it  joins  the  stream  shown
 as  Asalong  C  on  the  said  Map...  From
 that  point  on,  downstream,  the  boun-
 dary  should  be  demarcated  along  the
 mid-stream  of  the  course  of  the
 Fenny  River  at  the  time  of  demarca-
 tion  of  the  boundary.  The  boundary,
 in  this  sector_  will  be  a  fixed  boun-
 dary.
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 8.  Rest  of  Tripura  Chittagong  Hill
 ,  Tracts  Sector

 The  boundary  will  follow  the  mid- *  stream  of  that  branch  of  the  Fenny
 River,  referred  to  in  para  7  above,

 upto  Grid  referencg  009779  (map
 Sheet  as  in  para  7  above)  from  where
 the  boundary  will  follow  the  mid-

 Stream  of  the  eastern-most  tribu-
 tary.  From  the  source  of  this  tribu-
 tary,  the  boundary  will  run  along  the
 shortest  distance  to  the  midstream  of
 the  stream  markeq  Bayan  Asalong,  on
 the  map  referreq  to  above,  and  thence
 will  run  generally  northwards  along
 ‘the  mid-stream  of  this  river  till  it

 +  reaches  its  source  on  the  ridge  (in-
 \  dicated  by  grid  reference  04680  on

 the  map  referred  to  above).  From
 there  it  will  run  along  the  crest  of

 ‘this  ridge  upto  Boghoban  Trig  Sta-
 tion.  From  Boghoban  Trig  Station
 upto  the  tri-junction  of  the  Bangla-
 desh-Assam-Tripura  boundary  (Khan

 “Talang  Trig  Station),  the  boundary
 will  run  along  the  watershed  of  the
 river  systems  of  the  two  countries.
 In  case  of  any  difference  between  the
 map  and  the  ground,  the  ground  shall
 prevail.  The  boundary  will  be  a  fix-

 ‘ed  boundary  in  this  sector.

 १9.  Beanibazar-Karimganj  Sector
 The  wndemarcateg  portion  of  the

 ‘boundary  west  of  Umapati  village
 should  be  demarcated  in  accordance

 "ywith  the  agreed  basis  of  demarca-
 ‘tion,  leaving  Umapati  village  in  India.

 jlo.  Hakar  Khal
 The  boundary  should  be  demarcat-

 ‘.ed  in  accordance  with  the  Nehru-Noon
 Agreement  of  September,  1958,  treat-

 ‘mg  Hakar  Khal  as  a  geographical  fea-
 ‘ture  distinct  from  the  Ichhamati
 ‘River..  The  boundary  will  be  a  fixed

 boundary.

 ;jl.  Baikari  Khal
 i

 In  the  Baikari  Khal,  the  boundary
 should  be  demarcated  on  the  agreed

 ‘basis  and  principles,  namely,  that  the
 ground  shalf  prevail,  i.e.  as  per  the
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 agreement  reacheq  between  the  Dir-
 ectors  of  Land  Records  and  Surveys of  West  Bengal  anq  erstwhile  East
 Pakistan  in  1949.  The  boundary  will
 be  a  fixed  boundary.
 12.  Enclaves

 The  Indian  enclaves  in  Bangladesh and  the  Bangladesh  enclaves  in  India
 should  be  exchanged  expeditiously, excepting  the  enclaves  mentioned  in
 Paragraph  4  without  claim  to  com-
 pensation  for  the  additional  area  go- ing  to  Bangladesh.
 13.  Hilli

 The  area  will  be  demarcated  in  ac-
 cordance  with  Radcliffe  Award  and
 the  line  drawn  by  him  on  the  map.
 14.  Berubari

 India  will  retain  the  southern  half of  South  Berubari  Union  No.  i2  and
 the  adjacent  enclaves,  measuring  an area  of  2.64  square  miles  approxi-
 mately,  and  in  exchange  Bangladesh will  retain  the  Dahagram  and  Angar- pota  enclaves.  India  will  lease  in  per- petuity  to  Bangladesh  an  area  of  app-
 roximately  78  metres  x  86  metres  near
 ‘Tin  Bigha’  to  connect  Dahagram  with
 Panbari  Mouza  (P.  8.  Patgram)  of
 Bangladesh.

 ‘15.  Lathitilla.Dumabari
 From  point  Y  (the  last  demarcated

 boundary  pillar  position),  the  boun-
 dary  shall  run  southwards  along  the
 Patharia  Hills  RF  boundary  up  to
 the  point  where  it  meets  the  western
 boundary  of  Dumabari  Mouza.  Thence along  the  same  Mouza  boundary  up to  the  tri-junction  of  Mouzas  Duma-
 bari,  Lathitilla  and  Bara  Putnigaon through  the  junction  of  the  two
 Mouzas  Dumabari  and  Lathitilla.
 From  this  point  it  shall  run  along  the
 shortest  distance  to  meet  the  mid-
 stream  of  Putni  Chara.  Thence  it shall  run  generally  southwards  aleng the  midstream  of  the  course  of  Putni
 Chara  at  the  time  of  demarcation,  till
 it  meets  the  boundary  between  Syl- het  (Bangladesh)  ang  Tripura (India).
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 Article  2

 The  Governments  :of  India  and
 Bangiadesh  agree  that  territories  in
 adverse  possession  in  areas  already
 demarcated  in  respect  of  which  boun-
 dary  strip  maps  are  already  prepared,
 shall  be  exchanged  within  six  months
 of  the  signing  of  the  boundary  strip
 maps  by  the  plenipotentiaries.  They
 May  sign  the  relevant  maps  as  early
 as  possible  ang  in  any  case  not  later
 than  the  3lst  December,  1974,  Early
 measures  may  be  taken  to  print  maps
 in  respect  of  other  areas  where  de-
 marcaticn  has  already  taken  place.
 These  should  be  printed  by  3lst  May
 975  and  signed  by  the  plenipotentia-
 ries  thereafter  in  order  that  the  ex-
 change  of  adversely  held  possessions
 in  these  areas  may  take  place  by  the
 3lst  December,  1975.  In  sectors  still
 to  ke  demarcated,  transfer  of  territo-
 rial  jurisdiction  may  take  place  with-
 in  six  months  of  the  signature  by
 plenipotentiaries  on  the  concerned
 boundary  strip  maps.

 Article  3

 The  Governments  of  India  and
 Bangladesh  agree  that  when  areas  are
 transferred,  the  people  in  these  areas
 shall  be  given  the  right  of  staying  on
 where  they  are,  as  nationals  of  the
 State  to  which  the  areas  are  transfer-
 red.  Pending  demarcation  of  the
 boundary  and  exchange  of  territory
 by  mutual  agreement,  there  should  be
 no  disturbance  of  the  status  quo  and
 peaceful  conditions  shall  be  maintain-
 ed  in  the  border  regions.  Necessary
 instructions  in  this  regard  shall  be
 issued  to  the  local  authorities  on  the
 border  by  the  two  countries.

 Article  4

 The  Governments  of  India  and
 Bangladesh  agree  that  any  dispute
 concerning  the  interpretation  or  im-
 plementation  of  this  Agreement  shall
 be  settled  peacefully  through  mutual
 consultations.
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 Article  5

 ghis  Agreement  shall  be  subject  to
 ratification  by  the  Governments  of
 India  and  Bangladesh  ang  Instruments
 of  Ratification  shall  be  exchanged  as
 early  as  possible.  The  Agreement
 shall  take  effect  from  the  date  of  the
 exchange  of  the  Instruments  of  Rati-
 fication.

 Signed  in  New  Delhi  on  May  16,
 1974,  in  two  originals  each  of  which
 is  equally  authentic.

 For  the  Government  of  the  Re-
 public  of  India.

 Sd:  INDIRA  GANDHI,
 Prime  Minister  of  India.

 For  the  Government  of  the  Peo-
 ple’s  Republic  of  Bangladesh.
 Sd:  SHEIKH  MUJIBUR  RAHMAN,
 Prime  Minister  of  Bangladesh.

 3.47  hrs,
 COMMITTEE  OF  PRIVILEGES

 EXTENSION  OF  TIME  FOR  PRESENTATION
 oF  REPORT

 DR.  HENRY  AUSTIN
 lam):  Sir,  I  beg  to  move:

 “That  this  House  do  extend  up  to
 the  last  day  of  the  second  week  of
 the  next  session  the  time  for  the

 resentation  of  the  Report  of  the
 Committee  of  Privileges  on  the
 question  of  privilege  against  Shri
 Jagjit  Singh,  President  of  the  New
 Friends  Co-operative  House  Build-
 ing  Society  Ltd,  New  Delhi,  re-
 garding  a  letter  purported  to  have
 been  written  by  him  to  the  Lt.
 Governor  of  Delhi  on  the  7th  May,
 1974,  allegedly  casting  aspersions  on
 Parliament.”

 (Ernaku-

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  extend  up
 to  the  last  day  of  the  second  week
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 of  the  next  session  the  time  for  the
 presentation  of  the  Reportsof  the
 Committee  of  Privileges  on  the
 question  of  privilege  against  Shri
 Jagjit  Singh,  President  of  the  New
 Friends  Co-operative  House  Build-
 ing  Society  Ltd,  New  Delhi,  re-
 garding  a  letter  purported  to  have
 been  written  by  him  to  the  Lt.
 Governor  of  Delhi  on  the  7th  May,
 1974,  allegedly  casting  aspersions  on
 Parliament.”

 The  motion  was  adopted.

 3.48  prs,

 MOTICN  OF  NO  CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS

 MR.  SPEAKER:  I  have  received
 two  notices  of  motions  of  no-confi-
 dence  in  the  Council  of  Ministers.
 The  first  one  is  this.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  want  to  know  what  has
 happened  to  the  privilege  motion
 which  I  have  given.

 MR.  SPEAKER:  I  am  looking  into
 it;  I  have  calleq  for  some  clarifica-
 tion.

 Now,  this  first  notice  is  from
 Jyotirmoy  Bosu.  The  second  one  is
 from  Sarvashri  S.  M.  Banerjee,  Sar-
 joo  Pandey  and  Jharkhande  Rai.
 There  are  two  different  ones.  One
 is  by  Shri  Banerjee,  Shri  Jyotirmoy
 Bosu;  and  the  other  by  Shri  Banerjee
 and  two  other  Members.  So,  which
 one  do  you  want  me  to  take  up?

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Personally  I  would  like
 the  CPI  Motion  to  be  taken  up.

 SHRI  JYOTIRMOY  BOSU:
 first  one  may  be  taken  up.

 The

 MR.  SPEAKER:  He  has  given  the
 reasons.

 ASADHA  31,  896  (SAKA)  Motion  of  No-  278:
 confidence

 SHRI  JYOTIRMOY  BOSU:  Please
 read  it  out,  Sir.

 MR.  SPEAKER:
 given  are:

 Utter  vindictiveness  shown  to  the
 Railway  employees  in  victimising
 them  on  a  mass  scale;

 The  _reasons-

 Promulgating  a  wage  freeze  ordi-.
 nance  without  doing  price  freez-
 ing;

 Failure  not  only  to  check  unpre-
 cedented  price  rise  which  has
 attained  a  new  record  in  one  month
 but  at  the  same  time  granting  price
 rise  to  different  consumer  items  of
 daily  needs;

 Anti-democratic  acts  of  repression
 and.  inhuman  police  behaviour  as
 seen  in  various  parts  of  the  coun-
 try;

 And  then  it  says—
 Prevalence  of  corruption  at  the.

 topmost  and  other  levels  of  Gov-.
 ernment  machinery,  etc.

 May  I  request  the  hon.  Members
 who  are  in  favour  of  leave  being
 granted  to  this  Motion  to  rise  in  their.
 places?  I  think  there  are  more  than
 the  requisite  strength  required  and
 ‘so,  the  leave  is  granted.

 THE  MINISTER  OF  PARLIAMEN-.
 TARY  AFFAIRS  (SHRI  K.  RAGHU’
 RAMAIAH):  I  suggest  that  this
 Motion  be  taken  up  tomorrow.  Of
 course  we  have  no  objection.  I  would
 like  to  say  one  thing.  Gujarat  Budget
 has  got  to  be  passed.  We  hope  that.
 it  will  be  passed  today.  In  case  it
 takes  a  little  more  time,  then  I  sug-
 gest  that  the  No-Confidence  Motion
 be  taken  up  after  the  Gujarat  Budget
 is  passed.  If  it  is  not  passed  today
 and  if  it  takes  a  little  more  time,
 then  the  No-Confidence  Motion  may:
 be  taken  up  tomorrow  after  the
 Gujarat  Budget  is  passed.

 SHRI  JYOTIRMOY  BOSU:  For
 this  motion  fifteen  hours  may  be
 fixed.
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 ‘SHRI  PILOO  MODY  (Godhra):  MR.  SPEAKER:  I  am  not  allowing ‘There  is  something  wrong  about  the
 Procedure.  If  you  take  up  the  No-
 Confidence  Motion  tomorrow,  it  im-
 Plies  that  we  have  confidence  in  the
 ‘Government  today.

 श्री  झील  बिहारी  वाजपेयी  :  अ्रध्यक्ष  जी,
 लो-कॉन्फिडेंस  मन्जूर  होने  से  पहले  हम  चाहते
 हैं  कि  गुजरात  का  बजट  पास  हो  जाए,  ताकि

 वहां  मुशिकल  न  हो  ।  पीलू  मौदी  जी  को  समझना

 चाहिए,  गुजरात  का  बजट  पहले  पास  होने  दें,
 फिर  नो-कॉन्फिडेंस  लिया  जाए।

 SHRI  8.  M.  BANERJEE  (Kanpur):
 ‘Will  you  kindly  fix  up  the  time,  say,
 at  4  O’  clock  or  5  O’  clock  because
 the  Gujarat  Budget  will  continue  for
 seven  hours?

 SHRI  SEZHIYAN  (Kumbakenam):
 ‘What  is  the  time  allowed  for  the  dis-
 cussion  of  the  no-confidence  motion?

 MR.  SPEAKER:  I  shall  see  how
 much  time  can  be  allowed.

 SHRI  SEZHIYAN:  Last  time  it
 -was  discussed  on  the  same  day.

 SHRI  K.  RAGHU  RAMAIAH:  Ac-
 tual  time  for  this  might  be  decided
 by  the-Business  Advisory  Committee.
 He  can  convene  the  meeting.

 a  et
 SHRI  JYOTIRMOY  BOSU:  It  can

 be  convened  even  today.

 MR.:  SPEAKER:  I  have  no  objec-
 tion  to  it.  We  shall  decide  about  it
 tomorrow.  .  The  time  is  too  short.  So,
 I  shall  convene  the  B.AC.  meeting
 tomorrow.  Do  yéu  all  want  to:ad-
 journ  now  for  lunch  or  not?  I  am
 sorry  you  may  have  to  waif-for  some
 time  more  because  there  is  some  sec-
 ret  Bill  by  Shri  Borooah.

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  *  *

 it.  Let  him  please  sit  down.  Why
 is  he  speaking  without  my  permis-
 sion?

 DR.  HENRY  AUSTIN
 lam):**

 (Ernaku-

 MR.  SPEAKER:  Their  own  Minis-
 ter  is  going  to  introduce  a  Bill  but
 they  are  forcing  themselves  on  the
 House.

 This  is  not  the  way  to  raise  this
 matter.  Let  him  please  sit  down.

 Why  do  they  intervene  in  this  man-
 ner?  All  of  them  are  very  respected
 and  responsible  Members.  Why  are
 they  interrupting  the  business  in  this
 manner?  There  are  other  ways  in
 which  this  matter  can  be  raised  in
 the  House.

 SHRI  K.  S.  CHAVDA  (Patan):  I
 have  also  given  a  notice  under  rule
 377.  Since  you  have  allowed  him,
 you  may  allow  me  also.

 MR.  SPEAKER:  I  am  not  allowing
 him  also.  The  Members  whom  I  did
 not  allow  are  not  going  to  come  on
 record.

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  D.  K.
 BOROOAH)  :  It  is  a  very  simple
 Bill.  I-  beg  to  move  for  leave  to  in-
 troduce  ७  Bill  to  provide  for  the
 establishment  of  a  board  for  the
 development  of....

 SHRI  SEZHIVAN  (Kumbakonam):
 Which  is  this.  item?  It  is  not  in  the
 Order  Paper.

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Let  us  take  it  up  after
 lunch.

 SHRI  SEZHIYAN:  There  is  no  such
 item  included  in  the  Order  Paper.

 **Not  recorded.
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 MR.  SPEAKER:  I  am  sorry.  Be-
 fore  this,  there  is  another  Bill  to  be
 introduced  by  Shri  Kamlapati  Tri-
 pathi.  As  soon  as  the  previous  item
 is  over.  and  his  item  comes  up,  he
 should  get  up.

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  I  had  800  up  but
 meanwhile  you  had  calleq  Shri  D.  ्,
 Borooah.

 3.58  hrs.
 MAJOR  PORT  TRUSTS

 MENT)  BILL*
 (AMEND-

 THE  MINISTER  OF  SHIPPING
 AND  TRANSPORT  (SHRI  KAMLA-
 PATI  TRIPATHI):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  amend
 the  Major  Port  Trusts  Act,  1963.

 MR.  SPEAKER:  Motion  moved:
 “That  leave  be  granted  to  intro-—

 duce  a  Bill  to  amend  the
 Port  Trusts  Act,  1963.”

 श्री  मु  लिये  (बांका)  :  इन्होंने  मेजर
 पोर्ट  ट्रस्ट  एमेंडमेंट  बिल  पेश  करना  चाहा  है
 इस  बिल,  के  सम्बन्ध  में  केवल  एक  महत्वपूर्ण
 बात  उठाना  चाहता  हूं।  बम्बई  में  जो  पोर्ट  ट्रस्ट
 है  उसने  समुद्र  की ज़मीन  को  भर  कर  7300
 एकड़  जमीन  तैयार  की  है।  महाराष्ट्र  सरकार
 ने  रेक्लेमेशन  योजना  बनायी  है,  और  सब  बम्बई
 में  इसके  ऊपर  विवाद  चल  रहा  है  कि  समुद्र
 के  नीचे  की  जो  ज़मीन  है  उसपर  मिलकियत
 किसकी  होनी  चाहिए।  संविधान  की  दफा
 297  में  कहा  गया  है  कि  टेरिटोरियल  वाइर्ज

 के  नीचे  की  ज।  जमीन  है  वह  यूनियन  आफ
 इंडिया  की  है  केन्द्र  सरकार  की  है  लेकिन  बंक
 वे  रिलेक्जेशन  स्कीम  के  तहत  लो  वाटर  मौके
 के  समुद्र  की तरफ  जो  जमीन  है  उसको  भी  गैर-
 कानूनी  ढंग  से  बेचा  जा  रहा  है  भर  लाखों  रूपया
 उस  में  बनाया  जा  रहा  है।  बम्बई  पोर्ट  ट्रस्ट
 एक्ट  के  तहत  किनारे  की  फोरशोर  वाली  जो
 जसीम  है  वह  पोर्ट  ट्रस्ट  की  मिलकियत  है।

 Major
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 wag  सरकार उसको  कैसे  बेच  रही  है  1  अब  इस
 के  बारे  में  इस  बिल  में  स्पष्ट  प्रावधान  नहीं  होगा
 तो  विवाद  चलते  रहेगें।  बम्बई  में  पोर्ट  ट्रस्ट
 की  जो जमीन हे  केन्द्र  की  जो जमीन है  उस  के
 ऊपर  आक्रमण  हो  रहा  है  ।  इस  विधेयक
 में  इसक  बारें  में  स्पष्ट  प्रावधान  आप  रखें
 ताकि  यह  जमीन  की  चोरी  बन्द  हो  सके

 MR.  SPEAKER:  He  raised  this
 question  earlier.

 SHRI  PILOO  MODY  (Godhra):
 It  is  a  question  of  foreshore  also.  I
 have  filed  a  writ  in  the  High  Court
 of  Bombay  to  stop  the  Maharashtra
 Government  from  selling  the  land
 that  does  not  belong  to  it.

 MR.  SPEAKER:  This  is  not  the
 stage  to  make  this  point.  He  can
 deal  with  it  in  a  separate  way.

 SHRI  PILOO  MODY:  It  is  Gov-
 ernment  of  India  lang  they  are  sel--
 ling.

 4.00  hrs.

 ett  कमलापति  त्रिपाठी  :  लिमये  जी  ने
 जो  बात  उठाई  है  उसको  वह  कंसिड्रेशन  स्टेज

 “पर  भी  उठा  सकते  थे  इस  आपत्ति  को  तब  पेश
 कर  सकते  थे  ।  वैसे  हमारे  बिल  में  प्राबिजन  किया
 गया  हूँ  कि  लो  वाटर  मार्क  और  हाई  वाटर  मार्क
 के  बीच  की  जो  जमीन  पड़ती  है  उसके  ऊपर
 कंब्जा  यद्यपि  आपके  पोर्ट  ट्रस्ट  का  है  लेकिन
 उस  में  कोई  कंस्ट्रक्शन,  कोई  चीज  रखना  ,
 किसी  को  देना  लेना  यह  अ्रधिकार  उनको  नहीं
 है

 unless  it  ३5  approved  by  the  Govern-
 ment  of  India.

 श्री  साधु  लिमये  :  जो  पुराना  बम्बई  पोर्ट:  ट्रस्ट

 एक्ट  है  उसके  तहत  सारा  फो रय गोर  पोर्ट  ट्रस्ट
 कें  तहत  है  लें कन  इसके  बाबजूद  जमीनों  की  लूट

 हो  रही  है  और  चोरी  हो  रही  है।
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 att  कमलापति  त्रिपाठी  :  पुराना  पोर्ट  ट्रस्ट  एक्ट

 पूरा  का  पूरा  रिपील  किया  जा  रहा  है।  यह  मेजर

 पोर्ट,  ट्रस्ट  एक्ट  जो  है  यह  उस  पर  लागू  किया
 जा  रहा  है  बम्बई  पर  भी,  कलकत्ता  पर  भी,
 मद्रास  पर  भी।  अब  परेशानी  क्‍या  है  ?  जो

 परेशानी  है  उसको  आप  कंसीडरेशन  की  स्टेज

 “पर  पेश  कर  सकते  हैं

 stag  लिमये  :  चोरी  हो  रही  है  ।  लाखों
 “रुपया  बाटा  जा  रहा  है  v  श्राप  कुछ  नहीं  कर  रहे

 जहां।

 MR.  SPEAKER;  The  question  is:

 “That  leave  be  granted  to  intro-
 ‘duce  a  Bill  to  amend  the  Major
 Port  Trusts  Act,  1963”,

 The  motion  was  adopted.

 SHRI  KAMLAPATI  TRIPATHI:  I
 introduce*  the  Bill.

 ‘14.05  hrs.
 ‘OIL  INDUSTRY.  (DEVELOPMENT)

 BILL**
 MR.  SPEAKER:  There  is  another

 item  under  3A.  On  the  request  of
 the  Minister  of  Petroleum  ang  Chemi-
 cals,  I  have  permitted  him  to  intro-
 ‘duce  a  secret  Bill  without  prior  cir-
 culation  of  copies  of  the  Bill.

 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):
 ‘of  procedure?

 (Dia-
 Under  what  rule

 MR.  SPEAKER:
 my  discretion.

 That  is  within

 The  Minister  of  Petroleum  and
 Chemicals  might  now  move  the  motion
 Yor  leave  to  introduce  the  Bill.  After
 the  Motion  is  moveg  by  the  Minister
 and  adopted  by  the  House  ang  the
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 Bill  is  introduced,  copies  of  the  Bill
 will  be  available  at  the  Publications
 Counter,  and  members  may  collect
 copies  from  there.

 ett  अटल  बिहारी  वाजपेयी  :  (ग्वालियर)
 किसी  को  विरोध  करना  हो  तो  कैसे  करेगा  ?

 SHRI  MADHU  LIMAYE  (Banka):
 This  is  violative  of  rule  72.

 श्री  अटल  बिहारी  वाज पेयों  :  कार्रवाहो
 चलाने  क॑  कुछ  नियम  है  अ.र  उनके  अनुसार
 विधेयक  पहले  दिया  जाना  चाहिए।  अगर  में
 प्रारम्भ  में  ही  इसको पेश  करते  वक्‍त  ही  इसका
 विरोध  करना  चाहता  हूं  तो  बिना  विधेयक
 मेरे  हाथ  में  हुए  में  कैसे  इसका  विरोध  कर  सकता

 हू  ?  दूसरी  बात  यह  हँ  कि  किसी  नियम  को  आप
 रद  कर  रहे  है  या  देव  कर  रहे  हैं  तो  उसके
 लिए  सदन  की  अनुमति  चाहिए  |

 अध्यक्ष  महोदय  :  आप  कल  देखें  9बी।

 “No  Bill  shall  be  includeq  for
 introduction  in  the  list  of  business
 for  a  day  until  after  copies  thereof
 have  been  made  available  for  the
 use  of  members  for  at  least  two
 days  before  the  day  on  which  the
 Bill  is  proposed  to  be  introduced.

 Provided  that  Appropriation  Bills,
 Finance  Bills  and  such  secret  Bills
 as  are  not  put  down  in  the  list  of
 business  may  be  introduced  without
 prior  circulation  of  copies  to  mem-
 bers.”

 श्री  शटल  बिहारी  वाज पेयों  :  पहले
 आपको  सेटिपफाई  करना  है।

 श्री  इया मन नन्दन  मिथ  (बेगूसराय)  :
 मेरा  प्वाइंट  श्राफ  भ्रामक  है  7  आपने  जिस  कायदे
 का  हवाला  दिया  हैँ  उसके  मुताबिक  प्रायोर
 सरकुलेशन  नहीं  होगा  लेकिन  साइमलटेनियस
 सरकुलेशन  नहीं  होगा  यह  कहीं  नहीं  है।  हम
 जानते  ही  नहीं  है  कि  क्‍या  इंट्रोड्यूस  हो  रहा  है  ।
 यह  कहां  है  इस  में  ?

 *Introduced  with  the  recommendation  of  the  President,
 *Published  in  Gazette  of  India  Extraordinary,
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 MR.  SPEAKER:  Copies  are  avail-
 able  in  the  publications  counter  and
 members  may  collect  their  copies
 from  there.  Where  will  be  the  sec-
 recy  left?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  DR  K
 BOROOAH):  The  purpose  of  the
 Bill  is  very  simple.  It  is  to  levy  a
 -duty  of  Rs.  60  per  tonne  on  the  crude
 that  is  produced  in  this  country,  for
 the  development  of  the  oil  industry

 ‘in  general  and  exploration  in  parti-
 cular.  This  had  to  be  done  by  a
 ‘declaration.  Under  the  Provisional
 Collection  of  Taxes  Act,  93l,  the

 -excise  duty  can  be  collecteq  from  the
 day  the  Bill  is  introduced  in  this
 House.  We  need  more  mobile  funds
 for  the  development  of  our  oilfields
 -and  other  exploration  activities  as
 well  as  the  development  of  various
 branches  of  the  industry.  The  crude
 price  in  our  country  has  been  fixed
 at  3.50  dollars  although  the  interna-
 ‘tional  price  is  .65  dollars.  The  pur-
 pose  is  that  these  Rs.  60  would  not
 be  put  on  the  petroleum  products;
 so,  it  will  not  increase  the  price  of
 the  crude.

 SHRI  PILOO  MODY  (Godhra):
 “What  was  happening  to  this  money
 'so  far?

 SHRI  D.  K.  BOROOAH:  We  did
 ‘not  collect  it  so  far.  We  are  now
 going  to  collect  Rs.  60  per  tonne  for

 ‘the  crude  produced  in  our  country.
 “That  would  be  used  for  development
 “purposes.

 SHRI  PILOO  MODY:
 ‘were  not  selling  your  petrol  any
 cheaper  all  these  years.  Where  has

 ‘the  money  gone?  What  has  been
 happening  all  these  months?

 But  you

 SHRI  D.  K.  BOROOAH:  Nothing
 thas  happened  except  that  the  price
 thas  gone  up.

 SHRI  PILOO  MODY:  Sir,  there  is
 a  big  fraud  in  this,  because  he  has  not
 been  selling  his  oil  at  cheaper  prices.
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 He  has  been  selling  his
 international  price.

 oil  at  the

 SHRI  D.  K.  BOROOAH:  Shri  Mody
 has  not  kept  himself  well-informed
 about  this  subject.  The  international
 price  is  ll  dollars  whereas  we  have
 kept  it  at  3.50  dollars.  The  difference
 comes  to  8.50  dollars.

 SHRI  PILOO  MODY:  Who  has  col-
 lected  this  8.50  dollars?

 SHRI  D.  K.  BOROOAH:  We  have
 not  collected  this  fund  at  all.

 SHRI  DINESH  SINGH  (Pratap-
 garh):  Were  the  refineries  getting
 the  benefit  so  far?

 SHRI  D.  K.  BOROOAH:  The  pro-
 blem  is  very  simple.  If  it  is  intro-
 duceq  today,  we  ean  collect  the  levy
 from  now  onwards.

 SHRI  SHYAMNANDAN  MISHRA:
 The  problem  is  very  simple,  but  you
 are  confused.

 SHRI  0.  छू.  BOROOAH:  I  am  not.
 The  hon.  Member  has  not  appreciated
 the  problem.  The  problem  is  that  we
 are  in  neeq  of  funds  for  development
 activities.  We  are  collecting  it  out  of
 our  own  resources.  That  is  the  sim-
 ple  matter.

 SHRI  PILOO  MODY:  I  think  you
 have  understood  our  question.  From
 today  or  tomorrow  you  will  collect
 the  difference  of  8.50  dollars.  We
 want  to  know  who  was  collecting  it
 in  the  past.

 st  झील  बिहारी  वाजपेयी:  अध्यक्ष

 महोदय  मुझे  एक  प्रोसीजर  का  मामला  उठाना

 है।  आप  ने  श्री!  बरुआ  को  सुन  लिया  है।  क्या  आप

 इस  बात  से  सहमत  हैं  कि इस  मामले  को  सदन
 के  सामने  लाने  का  यही  तरीका  था  कि  सीक्रेट
 बिल  लाया  जाता  ,  और  जो  प्रो वाइ जो  है,  उस
 का  उपयोग  किया  जाता  ?  क्‍या  सरकार  यह
 तरीका  नहीं  भ्र पना  सकती  थी  कि  वह  आज  सदन
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 के  उठने  से  पहले  ऐलान  कर  देती  कि  हम  ने  इस  «
 तरह  का  निर्णय  कया  है,  और  बाद  में  उस
 निर्णय  के  ग्रा धार  ५र  सदन  में  बिल  पेश  किया
 जा  सकता  था  ?  यह  तो  सरकार  सीधा-सीधा
 एक्साइज ड्यूटी  बढ़ाने  का  फैसला  कर  रही  है।

 MR.  SPEAKER:  It  is  a  matter
 which  I  will  have  to  go  into  deeply
 before  I  give  any  ruling.

 SHRI  PILOO  MODY:  Hew  has  the
 Petroleum  Minister  got  the  power  to
 increase  the  tax?  It  is  the  Finance
 Minister  who  should  do  it.

 SHRI  SEZHIYAN  (Kumbakonam):
 Sir,  I  want  to  oppose  the  introduction
 on  two  grounds.  The  first  is  proce-
 dural.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Since  this  is  a  secret  Bill  I  want  to
 know  whether  it  would  be  opposed
 openly  or  secretly.

 SHRI  SEZHIYAN:  Just  now,
 Direction  49  B  was  quoted.

 The  first  proviso  says:
 “Provided  that  Appropriation

 Bills,  Finance  Bills  and  such  secret
 Bills  as  are  not  put  down  in  the
 list  of  business.  waa?

 We  want  to  know  the  definition  of
 secret  Bill.  Does  this  come  under
 “secret  Bill’?  This  is  a  taxation
 measure.  It  cannot  be  a  secret  Bill.
 It  should  come  as  a  Finance  Bill.  I
 want  to  know  how  the  Bill  just  now
 sought  to  be  introduced  by  the  hon.
 Minister,  Shri  Borooah,  comes  under
 the  category  of  “secret  Bill”.

 Were  you,  Sir,  convinced  about  the
 secrecy  of  this  Bill?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Were  you  taken  into  confidence  by
 the  hon.  Minister?

 SHRI  SEZHIYAN:  Who
 judge  the  secrecy?

 is  to
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 MR.  SPEAKER;  This  is  the  lette:
 which  he  sent  to  me:

 “Regarding  the  oj]  industry  deve-
 lopment,  you  know,  the  Bill  cowd
 not  be  introduced  on  the  0th  May.
 Now,  we  propose  to  bring  forward
 a  Bill  for  introduction  on  the  first
 day  of  the  session.

 The  Bill,  inter  alia,  relates  to
 levying  a  cess  which  is  in  the  form
 of  taxation  and  contains  declaration
 under  the  provision  of  collection  of
 taxes...  maa

 SHRI  SEZHIYAN:  How  does  this
 become  a  secret  Bill?  How  can  a
 Bill  levying  a  cess  be  a  secret  Bill?

 Sir,  you  are  giving  him  permission
 to  introduce  it'as  a  secret  Bill.
 this  regard,  I  want  to  have  a  procedur,
 laid  down  very  clearly  when  a  Minis-
 ter  can  introduce  a  secret  Bill.

 MR.  SPEAKER:  May
 the  hon.  Minister  to  please
 how  it  is  a  secret  Bill?

 st  झील  बिहारी  वाजपेयी:  अध्यक्ष
 महोदय,  हम  आप  से  यह  पूछना  चाहते  हैं  कि
 क्या  आप  ने  मंत्री  महोदय  को  इस  बात  की
 इजाजत  दे  दी  है  कि  वह  सीक्रेट  बिल  के  रूप
 में  यह  बिल  लायें।  आखिर  कोई  पहली  दफा
 टेक्सेशन  नहीं  लग  रहा  है।  उस  का  एक
 तरीका  है।

 MR.  SPEAKER:
 Bill  for  taxation.

 I  request
 explain

 I  took  it  as  a

 SHRI  SEZHIYAN:  Wa  want  you
 to  examine  it  thoroughly.  We  will
 be  setting  a  very  baq  precedent  for  .

 due
 Bill,

 secret
 should
 We  do

 the  future.  Insteaq  of  giving
 notice,  without  circulating  the
 they  can  simply  say,  it  is  a
 Bill  and  introduce  it,  This
 not  be  taken  as  a  precedent.

 288.
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 not  want  to  set  a  bad  precedent.  That  —
 is  why  we  are  imploring  you  Sir,  to
 give  your  reaction;  your  ruling,  on
 this  matter,  whether  this  can  be  call-
 ed  a  “secret  Bill”.
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 MR.  SPEAKER:  My  position  is
 that  because  of  lack  of  permission  on
 my  part,  it  shoulg  not  involve  loss
 to  him.

 SHRI  SEZHIYAN:  The  same  argu-
 ment  could  be  put  forward  for  a
 Finance  Bill.  So  many  levies  are
 made  there.

 MR.  SPEAKER:  I  am  really  sur-
 prised.  How  you  make  it  a_  secret
 Bill?  I  must  also  admit  my  own
 ignorance.  I  believed  that  there
 must  have  been  some  secrecy  in  it.
 You  have  created  unnecessary  fuss.

 SHRI  0.  K.  BOROOAH;:  On  rules
 of  the  House,  you  are  the  master,
 Sir.

 MR.  SPEAKER:  You  are  very
 much  mistaken.  I  am  not  the  master.
 Even  where  I  am  the  master,  they  do
 not  permit  me  to  become  the  master.

 SHRI  SHYAMNANDAN  MISHRA:
 I  am  on  a  point  of  order.  The  ques-
 tion  that  has  to  be  decided  is  whe-
 ther  it  would  depend  on  the  assertion
 of  a  Minister  that  a  Bill  is  secret  or
 it  would  be  decided  by  the  Chair.  If
 a  Minister  chooses  to  characterise  any
 Bill  as  secret,  then  would  the  hon.
 Speaker  take  it  as  such?  Then  we
 would  be  deprived  of  the  circulation.
 This  is  one  thing  to  be  decideq  by
 you,  whether  you  would  settle  some
 definition  of  this  and  you  would  go
 by  your  definition  ang  not  by  the
 assertion  of  a  Minister  that  a  Bill
 happens  to  be  secret.

 The  second  thing  on  which  the
 Chair  has  to  give  a  ruling  is  whether
 this  Bill  should  be  allowed  to  be  in-
 troduced  or  not.  Although  the  rule
 does  allow  a  Minister  to  come  for-
 ward  with  a  secret  Bill  without  pre-
 vious  circulation  of  that  Bill,  it  does
 not  mean  that  there  should  not  be  a
 simultaneous  circulation.  There  is
 no  simultaneous  circulation  yet.  So
 I  cannot  decide  whether  I  can  oppose
 the  introduction  or  not.

 lopment)  Bill

 These  are  the  two  points  with
 which  you  must  concern  yourself.

 MR.  SPEAKER:  I  must  admit  that
 there  are  no  rules  enabling  me_  to
 judge  whether  a  Bill  is  secret  or  not.
 I  must  say  that  he  wrote  to  me  that
 it  was  of  such  a  nature  that  it  should
 not  go  out  before  introduction  and  I
 believed  him.  But  if  you  think  that
 it  needs  further  requirements  of
 conditions  and  rules,  I  will  put  it
 before  the  Rules  Committee.  But  so
 far  the  procedure  has  been  very
 vague.  It  was  only  when  he  reques-
 ted  and  in  good  faith  that  I  agreed.

 SHRI  SHYAMNANDAN  MISHRA:
 What  about  simultaneous  circulation.
 Even  now  we  have  no  copy  of  the
 Bill.

 MR.  SPEAKER:

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  in  the  midst  of  it.  We  should
 know  whether  we  should  oppose  or
 not.

 It  will  be  dene..

 at  मघ  लिमये  (बांका):  अध्यक्ष
 महोदय,  मेरा  पाइंट  आफ  आडंबर  है।  आप  को
 याद  होगा  कि  फाइनेंस  बिल  का  इंट्रोडक्शन
 स्टेज  पर  विरोध  करने  की  आप  अनुमति  नहीं
 देते  हैं।  श्राप  ने  उस  सम्बन्ध  में  यह  कहा  है  कि
 चुंकि  इस  का  परिचालन  पहले  नहीं  होता  है
 इसलिए  भ्र नुम ति  नहीं  देते  हैं।  यह  क्या  फाइनेंस
 बिल  है  या  क्‍या  है  ?  पहले  आप  को  इस  के  बारे
 में  सेटिस्फाई  होना  चाहिए  था  कि  यह  फाइनेंस
 बिल  की  तरह  का  बिल  है।  किसी  भी  बिल  को
 ये  इस  तरह  से  करेंगे।.

 अध्यक्ष  महोदय:  यह  तो  वही  बात  है

 SHRI  JYOTIRMOY  BOSU:  There
 are  two  things:  procedure  as  far  as
 this  House  and  its  rules  are  concern-
 ed  and  loss  to  the  exchequer  in  the
 form  of  new  levy  if  the  matter  had
 been  leaked  out  outside.  (Interrup-
 tions).  Already  some  time  has  been
 consumed.  The  telephones  are  not
 inactive  here;  we  have  not  bees
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 able  to  plug  the  whole  thing  pro-

 ‘perly.  Will  the  hon.  Minister  kindly
 tell  us  in  what  shape  or  form  people
 would  evade  this  levy  if  the  news  had
 been  leaked  out  earlier?  Secondly,
 will  the  hon.  Minister  kindly  tell  us
 who  is  actually  going  to  pay  this  new
 levy  who  at  the  present  moment  and
 in  the  recent  past  have  been  paying?

 SHRI  H.N.  MUKHERJEE  (Cal-
 cutta-North-East):  Before  the  Minis-
 ter  can  answer,  my  point  of  order  is:
 you  have  to  decide  about  the  secret-
 hess  or  otherwise  of  the  Bill.  This

 ifs  _an  open  forum  of  the  country  and
 we  cannot  have  an  esoteric  procedure

 ‘We  are  suddeniy  foisted  with  a  secret
 Bill

 ‘Under  the  Direction  you  have  read
 out  to  us,  a  secret  Bill  appears  to  be
 permissible  under  certain  circumstan-
 ces.  But,  from  what  you  hdve  been
 pleased  to  tell  us,  it  seems  you  have)
 not  satisfied  yourself  entirely  in  re-
 gard  to  the  exact  whereabouts  of  this
 Bill  in  regard  to  its  specifications  and
 how  far  it  satisfies  the  criteria  of
 secretness  and  all  that.  Therefore,
 the  entire  procedure  is  in  the  melting
 pot.  In  the  meantime,  the  Members
 made  certain  observations  which  have
 gone  into  the  record.  At  this  point
 you  are  permitting  members  to  ask
 questions  of  the  Minister  which  I
 consider,  is  no  business  of  the  House
 to  listen  to  at  this  particular  mo-
 ment.  At  this  particular  moment,
 we  are  on  the  question  whether  the
 so-called  secret.  Bill  should  be  per-
 mitted  to  be  introduced  or  not.  I
 beg  of  you  to  retire  to  your  Chamber
 and  satisfy  yourself  of  the  entire
 position  and  tell  us  Jater  on.  But  we
 cannot  be  treated  to  this  esoteric

 procedure,
 ad

 HEF  SHRI.PILOO  MODY:  It  is  rather
 Amazing  that  we,should  have  just  had
 Btatement,,on..opr.atomic  explosion

 and  that  .was:epenly,  made,  and  this
 «BiH  about  a.cess  on,  oil.  becomes,  a

 secret.

 JULY  22,  974  Oil  Industry  (Develop-  292
 Ment)  Bill

 SHRI  D.  छू.  BOROOAH:  Mr.  Bosu
 has  made....

 SHRI  H.  N.  MUKHERJEE:  On  a
 ,point  of  order,  Sir.  I  am  not  going

 to  listen  to  him  answering  questions
 of  Mr,  X  or  Mr.  Y  or  anybody  else
 till  you  have  laid  down  the  law  about
 the  procedurri.

 MR.  SPEAKER:  |  have  proceeded
 ‘under  the  first  proviso  to  Direction

 39  (b)>  It  is  based  on  the  communica-
 tion  which  he  has  sent  me  which  I
 also  read  out  to  the  House....

 SHRI  H.  N.  MUKHERJEE:  Which
 says  that  you  are  not  convinced.
 You  could  have  told  us  that  you
 could  not  understand  the  implications.

 MR,  SPEAKER:  He  says  that  it  is
 some  taxation  and  that  if  it  goes  in
 advance,  it  may  result.  in  certain  troub-
 les.  I  read  it  out  to  you  and  I  believe
 that  it  is  correct.

 श्री  &टल  बिल  रो  वीडियो:  मेरे  सवाल
 का  सम्बन्ध  आप  से  है।  जब  उन्होंने  आप  को
 लिखा  कि  वह  सीक्रेट  बिल  पेश  करना  चाहते
 हैं  तो  शाप  बिल.  को  देख  सकते  थे  और  अपने  को
 सेटिस्फाई  कर  सकते  थे  कि  क्‍या  सचमुच  में
 सीक्रेट  बिल  के  द्वारा  पेश  करने  का  कोई  ढंग  है
 या  और  भी  कोई  ढंग  है?  मन्त्री  महोदय
 सदन  के  उठने  से  पहले  निर्णय  का  एलान  करते
 कौर  उस  निर्णय  के  अनुसार  कार्यवाही  हो
 जाती  ,  फिर  उस  के  बाद  बिलआ  सकता  था।
 मगर  यह  सीक्रेट  बिल  का  तरीका  क्‍या  है  ?

 अ्रध्यक्ष  महोदय:  पता  नहीं।  यह  बाद
 में  देखेंगे  राज  आप  ने  जो  प्वाइंट  उठाए  उस
 की  लाइट  में।  शब  तो  उस  को  9-बी.  की
 लाइट  में  दिया  है।

 SHRI  SEZHIYAN:  I  want  to
 make  one  serious  submission.

 I  find  this  Bill  which  has  been
 introduced  and  a  copy  of  which  I  got
 from  the  Table....
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 MR.  SPEAKER:  So,  it  is  no  more

 a  secret  now.  +
 -SHRI  SEZHIYAN:  There  they

 have  taken  the  recommendation  of
 the  President  under  Article  117,  of
 the  Constitution  of  India  which  re-
 lates  to  ‘Special  provisions  as_  to
 Financial  Bills’.....

 SHRI  S.  M.  BANERJEE:  It  is  no
 more  a  secret  Bill,
 vantage  of  it.

 This  is  the  ad-

 SHRI  SEZHIYAN:  This  has  been
 introduced  with  the  recommendation
 of  the  President  under  Art  777  which
 says  ‘Special  provisions  as  to  Finan-
 cials  Bilis’.  That  means  that  this  is
 not  a  secret  Bill  and  that  it  is  only
 a  financial  bill.  To.  call  it  a  secret
 Bill  is  misleading  the  House  and  mis-
 leading  the  Speaker.  Because  it  is  a
 Financial  Bill  they  have  obtained  the
 permission  of  the  President.

 MR.  SPEAKER:  I  have  not  been
 misled.  He  has  conveyed  it  to  me.

 SHRI  JYOTIRMOY  BOSU:  We
 have  already  consumed  half  an  hour
 on  this.

 MR.  SPEAKER:  You  go  on,  it  is
 all  right.  We  will  go  without  lunch.
 I  know  you  go  out  but  the  Speaker
 keeps  sitting.  It  is  only  a  matter  for
 me  to  keep  sitting.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  I  feel  my  friend
 on  the  Opposition  is  unduly  putting
 the  emphasis  on  the  words  ‘Secret
 Bill’  to  press  the  point;  a  secret  Bill
 is  one  whose  contents  cannot  be  dis-
 closed,  If  you  look  to  the  wording
 of  Direction  9B  you  will  see  this.

 MR.  SPEAKER:  That  is  why  I
 am  admitting  it.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  There  are  certain  things
 which  cannot  and  should  not  be
 disclosed.  This  Bill  relates  to  certain’

 Introduction.
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 financial  matters  and  the  indication  is
 that  it  should  not  be  disclosed  at  all.
 That  boing  the  reason,  earlier  this
 should  not  be  given.  It  is  8  secret
 Bil.  You  have  given  clear  direction
 in  rule  9B.  I  do  not  think  there  is
 any  violation  involved.

 SHRI  D.  K.  BOROOAH  What  I
 wanted  to  say  has  already  been
 said  by  Shri  Dinesh  Chandra  Gos-
 wami.

 SHRI  PILOO  MODY:  Learned
 colleague....

 SHRI  D  K.  BOROOAH::  He  is  ‘a
 Lawyer.  This  bcing  a  matter  which
 relates  to  the  levy  of  a  tax,  which  is
 a  financial  matter,  it  was  thought
 that  it  should  be  placed  before  the
 House,  without  this  period  of  circula-
 tion,  This  is  only  for  the  leave  of

 After  it  is  atroduced,
 there  will  be  discussion  and  every-
 thing.

 AN  HON.  MEMBER:  It  is  no  longer
 secret  now....

 SHRI  D.  K.  BOROOAH:.  It,  is  only
 to  cut  short  the  period  of  circulation

 ‘that  it  has  been  introduced  now.

 SHRI  SHYAMNANDAN  MISHRA:
 It  is  only  cheap  dramatisation,  if  I
 may  Say  so.  If  you  put  it  together

 with  the  ordinances,  the  Government
 ‘jonly  wants  to  give;  an  impression  to

 the  country  that  they  are  very  serious
 about  the  economic  crisis  and  .we
 would  oppose  this  cheap  dramatisa-
 tion,  and  calling  it  secret,

 ‘SHRI.  0.  K.  BOROOAH:  It  may
 be  secret  or  expressive;  it  is  accard-
 ing  to  the  rules  of  the  House.  I  am
 perfectly  within  my  right  to  place
 before  you  that  this  should  be  treated
 as:  such,  as  a  secret  Bill,—which  is
 provided  for  in  the  rules.  You  were
 pleased  to  consider  it  favourably.
 My  friend  has  referred  to  Direction
 9B.  The  main  crux  of  the  matter  is



 Oil  Industry  (Develop-
 ment)  Bill

 [Shri  D.  K.  Borooah.]
 this.  Suppose  this  Bill  is  not  intro-
 duced,  suppose  this  Bill  is  delayed,
 what  happens?  We  are  getting  the
 amount  from  the  ONGC  and  Oil  India
 because  they  are  the  producers  of
 crude,  They  produce  between  them-
 selves  4  million  tonnes  of  crude.
 Oil  India’s  figure  is  3.00.  mill  on  tonnes
 and  ONGC’s  figure  is  4.5  million  ton-
 nes.  They  are  the  main  suppliers.
 You  see,  they  will  bear  the  brunt  of
 this  levy  of  Rs.  60  per  ton.  Now,  if
 we  introduce  the  Bill  today,  then,  the
 levy  becomes  chargeable  immediately.
 It  is  not  only  done  by  Oil  India;  it
 is  done  by  ONGC.  50  per  cent  of
 this  is  owned  by  the  British....
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 SHRI  JYOTIRMOY  BOSU:  That
 is  why  exactly  you  have  done  this.
 Meanwhile  they  have  changed  the
 stock  position,  etc.

 SHRI  D.  हू.  BOROOAH:  If  you
 allow  me  to  introduce  it,  immediately
 it  will  be  collected.

 SHRI  JYOTIRMOY  BOSU:  Excise
 authority  have  to  give  time  to  their
 field  staff.  What  time  is  this?

 SHRI  0,  K.  BOROOAH:  This  will
 be  collected  from  the  British  com-
 pany  once  you  allow  me  to  intro-
 duce  it  just  now.  There  should  not
 be  a  moment’s  delay.  So,  Sir,  I
 would  submit....

 AN  HON.  MEMBER:  Please  in-
 troduce  the  Bill.

 SHRI  D.  K.  BOROOAH:  I  may  be
 allowed  leavei  for  introducing  the
 Bill.

 I  beg  to  move:
 “That  leave  be  granted  to  in-

 troduce  Oil  Industry  (Develop-
 ment)  Bill,  1974.
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 MR.  SPEAKER:  The  question  is:
 *  “That  leave  be  granted  to  in-
 troduce  Oil  Industry  (Deveop-
 ment)  Bill,  1974,

 The  Motion  was  adopted.
 SHRI  D.  K.  BOROOAH:

 troduce*  the  Bill
 I  in-

 4.35  hrs.
 MATTER  UNDER  RULE  377

 REPORTED  LEAKAGE  OF  COMPANIES
 (TEMPORARY  RESTRICTIONS  ON  DIVI-

 DENDS)  ORDINANCES,  974

 MR.  SPEAKER:  Now  we  take  up
 matter  under  377.  This  is  regarding
 leakage  of  Ordinance.  There  are
 three  motions—by  Shri  Banerjee,  by
 Shri  Madhu  Limaye  and  by  Prof.
 Madhu  Dandavate.

 Mr.  Banerjee’s  name  is  first  and  so,
 he  will  be  allowed  to  speak  as  per
 the  practice.  Shall  we  take  this  up
 in  the  afternoon?  Out  of  three  Mem-
 bers,  the  first  name  is  that  of  Shri
 Banerjee,  So,  he  will  speak.  The
 others  have  just  to  say  that  they  have
 also  sent  in  the  motions.

 Only  the  first  Member  will  speak.

 Mr.  Banerjee,

 SHRI  S.  M.  BANEREE  (Kanpur):
 Mr.  Speaker,  Sir,  I  am  happy  that
 you  have  permitted  me  to  speak.
 There  is  a  leakage  of  Ordinance
 issued  in  July  1974.  Before  this  was
 issued  why  the  State  Governments
 had  not  been  consulted?  In  the  shape
 of  ordinance,  there  is  freezing  of  a
 part  of  the  dearness  allowance.  I
 have  got  this  letter  from  the  Prime
 Minister  which  is  dated  l6th  July  in
 which  she  said  that  this  Ordinance
 will  not  merely  apply  to  Government
 employees  but  also  to  the  employees

 *Introduced  with  the  recommendation  of  the  President.
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 in  the  organised  sector.  These  are
 larger  economic  issues  which  could
 not  have  been  discussed  in  any  mett-
 ing  of  the  Joint  Consultative  Com-
 mittee  Machinery.  Therefore,  it  is
 not  correct  to  argue  on  why  the
 Government  has  taken  this  measure.

 Now  the  question  is:  Why  did
 not  the  Central  Government  discuss
 with  State  Governments  and  the
 toiling  millions  of  people  and  not
 even  wih  the  Central  Trade  Union
 Organisations?  Is  it  because  this
 involves  larger  issues  of  parliamen-
 tary  importance?

 Sir,  the  Ordinance  which  was  sup-
 Posed  to  freeze  the  dividend  was
 promulgated  on  the  same  date,  that
 is,  on  the  l3th  of  July,  974  but  it
 was  revealed  at  the  meeting  of  the
 Consultative  Committee  of  Parliament
 to  some  Members,  I  do  not  know
 how  that  was  leaked  out.  But,  many
 people  have  takem  advantage  of  this
 leakage  and  they  have  got  their
 share.  Therefore  I  charge  this  Gov-
 ernment  with  the  responsibility  of
 this  leakage.  I  do  not  know  who  he
 is—he  is  one  of  the  Council  of
 Ministers.  It  is  said  that  the  minis-
 ters  were  not  in  favour  of  the
 ordinance.  Some  ministers  did  not
 know  what  the  Ordinance  was.  I
 charge  the  hon.  Minister  himself  for
 this  leakage.  Many  Ministers  say
 that  they  have  not  been  consulted,
 I  do  not  know  how  it  was  leaked  out
 and  by  whom  was  it  leaked  out.
 Either  the  Minister  has  leaked  it  out
 or  his  colleagues.  I  do  not  know  who
 attended  that  meeting.  Probably,
 Secretaries  of  various  Departmemts
 attended  the  Cabinet  Meeting.
 Luckily  the  press  could  not  have
 leaked  out  because  the  presses  could
 not  be  present  at  this  meeting.  Eithetr
 it  is  the  Minister  himself  or  any
 member  of  the  Council  of  Ministers
 or  the  Secretary  of  thei  Department
 who  attended  that  Cabinet  meeting
 who  had  leaked  it  out.  Sir,  it  is  a

 <
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 very  serious  matter.  I  know  that
 investigation  is  going  on.  But,  I
 would  request  you  to  appoint  a  Com-
 mittee  of  Members  of  this  House  to
 investigate  into  the  leakaga  For,
 this  is  a  serious  matter.  As  regards
 the  other  ordinance,  since  it  concern-
 ed  only  the  poor  Government  em-
 ployees,  there  was  no  question  of
 leakage.  The  leakage  took  place  only
 of  that  particular  ordinance  or  that
 portion  of  the  ordinance  which  dealt
 with  the  business-houses  and  the  big
 monopolists.

 I  hold  the  Government  responsible
 for  this  leakage.  There  should  be  a
 committee  of  this  House  consisting  of
 Members  belonging  to  the  various
 political  parties  to  inquire  into  this
 matter.  You  may  kindly  nominate
 the  Members  of  that  committee,  and
 they  should  investigate  into  the
 matter.  If  it  is  found  that  the  Minis-
 ter  is  responsible  he  should  resign  in
 right  earnest,  and  if  it  is  found  that  it
 has  been  done  by  the  Secretaries  of  the
 Departments  who  had  attended  the
 Cabinet  meeting,  they  should  also
 resign  gracefully  and  peacefully.  I
 hope  you  will  kindly  take  this  serious-
 ly  and  ask  Government  to  give  an
 explanation  and  also  appoint  a  com-
 mittee  as  I  have  desired,

 अध्यक्ष  महोदय  :  प्रैक्टिस तो  यही है  कि
 तीनों  में  से एक  का  जायेगा.  ।

 श्री  मु  लिमये  (बांका):  मैं  एक  जान-
 कारी  सदन  को  देना  चाहता  हूं।

 अध्यक्ष  महोदय,  यह  जो  कम्पनियों  के
 डिविडेंड  के  बारे  में  भ्र ध्या देश  था यह  जिस  दिन
 प्रकार  में  पाया  उस  से  एक  दिन  पहले  ही
 सेंचुरी  एक्का  के  0  हजार  शेयर  बाजार  में
 बेचे  गये।  वास्तव  में  यह  श्राडिनेंस  कई  दिन
 पहले  लीक  हो  चुका  था  इसलिये  मैं  जानना
 चाहता  हूं  कि  इस  अध्यादेश  को  ड्राफ्ट  करने  का
 काम  किस  ने  किया,  वह  किन  किन  लोगों  के
 पास  भेजा  गया  इन  सब  की  सूची  बननी  चाहिये
 कौर  इस  के  बारे  में  जांच  होनी  चाहिये।
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 [st  aa  लिया]
 अघ्यक्ष  महोदय,  मेरी  जानकारी  के

 प्रनुसोर  जगदीश  कपाड़ियां  नाम  के  एक  सज्जन
 को  इसका  पहले  हदी  पता  चल  गया  और  नतीजा
 यह  हंगर  कि  गुजरात  फर्टिलाइजर  ,  सेंचुरी
 मिल्स,  अतुल  प्रोडक्ट्स,  बड़ौदा  रेयान  आदि
 कंपनियों  के  ,  जिन  को  ब्लू  चिप्स  कहा  जाता  है,
 इन  के  शेयर्स  के  बारे  में  बहुत  ही  बड़े  पैमाने
 पर  स्पेकुलेंटिव  ट्रांजेक्शन  हुआ  tv

 भ्रष् यक्ष  महोदय  :  फारवेड  ट्रेडिंग  इन  स्टाक

 एण्ड  शेयर  पर,  जुलाई  i969  से  ही

 [पाबंदी  लगी  थी,  फिर  भी  इस  तरह
 का  क्‍यों  सट्टा  लगता  है?  इस  के  चलते
 जगदीश  कापड़िया  ने  50  लाख  रु०  कमाया

 है  और  नतीजा  यह  हमरा है  कि  जिन्होंने  ख  री  बने
 का  काम  किया  था  वह  भुगतान  करने  से  इंकार
 कर  रहे  है

 अध्यक्ष  महोदय  :  जब  झा्डिनेंस  आयेगा
 तब  बहस  कर  लेंगे।

 श्री।  मधु  लिमये:  उस  पर  तो  बोलना

 ही  है।  अध्यक्ष  महोदय,  जगदीश  कापड़ियां

 द्वारा  50  लाख  रु०  कमाया  गया  है।  बुल्स
 पेमेन्ट  करने  से  इंकार  कर  रहे  हैं  भर  बोर्ड  में

 एक  समझौता  हुआ.  हर  दिन  8  परसेंट  राशि  का

 का  भुगतान  कर  दिया  जाये।..

 इसलिये  जगदीश  कापड़िया  को  यह  जानकारी

 कहां  से  मिली  ?  और  इस  के  लिये  वित्त  मंत्रालय

 के  जो  अधिकारी  जिम्मेदार-हैं  उन  के  बारे  में

 जांच  होनी  चाहिए  |  इसके  लिये  कई  कम्पनियों

 के  ऊपर  छापा  मारने  की  जरुरत  है  जिन  के  नाम

 और  तथ्य  में  देने  के  लिये  तैयार  हूं  . इस  की

 जांच  होनी  चाहिए  और  दोषी  अधिकारियों

 को  बिल्कुल  निकाल  देना  चाहिये  ।  इस  का  जवाब

 माननीय  श्री  गणेश  देंगे  ?
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 MR,  SPEAKER;  Let  him  please  not
 involve  himself  in  arguments  but  sit
 down  now,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  K.  R.  GANESH):  I  did  not

 get  any  notice  of  this.
 MR.  SPEAKER:  Now,  he  has  it.
 SHRI  S.  M.  BANERJEE:  We  had

 given  notice,

 श्री  मु  लिमये :  हर  चीज  को  यहां
 लाइटली  ट्रीट  किया  जा  रहा  है  7  50  लाब  कोई

 मामूली  रंकम  नहीं  है।  हमने  0  बजे  के  पहले
 नोटिस  दिया  है  v

 अध्यक्ष  महोदय  :  आप  कैसे  कह  सकते  हैं
 कि  अभी  जवाब  दें  ?  भी  आपने  वात  कही
 और  वह  इसका  तुरन्त  जवाब  दें,  यह  कंधे

 मुमकिन  हँ  ।  वह  कह  रहे  हँ  कि
 He  says  he  will  inquire  into  it.

 SHRI  CHANDRAJIT  YADAV
 (Azamgarh):  He  is  insisting  that
 he  should  reply  immediately  to  the
 point  he  has  raised.  Let  him  look
 into  that  and  then  give  a  reply.

 SHRI  MADHU  LIMAYE:  The
 question  is  not  addresseq  to  you  but
 to  the  Finance  Minister.

 SHRI  CHANDRA  YADAV:
 also  a  member.  I  have  the

 I  am
 right  to

 Bay  this,

 श्री  मधु  लिमये  :  वह  कहें  न  कि  आप

 जवाब  देंगे।

 श्री  चन्द्रजीत  यादव:  हम  भी  जवाब
 5

 ग।

 MR.  SPEAKER:  We  will  take  up
 the  next  item  14,  after  lunch.
 4.45  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Forty-five  Minutes  past  Fifteen
 of  the  Clock.



 Zot  Coal  Mines  (Con.  ASADHA  31,  896  (SAKA)
 &  Dev.)  Bill

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Forty-nine  Minutes  past
 Fifteen  of  the  clock,

 [MR,  Deputy-SPEAKER  in  the  Chair.]

 COAL  MINES  (CONSERVATION
 AND  DEVELOPMENT)  BILL—Contd.

 MR,  DEPUTY-SPEAKER:  We  re-
 sume  discussion  on  the  clauses  of
 the  Coal  Mines  (Conservation  and
 Development)  Bill.  On  the  last
 Occasion,  we  adopted  four  clauses.
 Clause  5.  Mr.  Ramavatar  Shastri
 has  got  one  amendment.

 Clause  5.—(Duty  of  owner  to  take
 steps  for  the  Conservation  and  deve-
 lopment  of  coal  mine)

 RAMAVTAR  SHASTRI
 I  beg  to  move:

 SHRI
 (Patna):

 Page  3,  after  line  22,  insert—

 “(f)  seeking  cooperation  of
 labour  organisations  functioning  in
 coal-fields  for  achieving  the  pur-
 poses  mentioned  in  clauses  (a)  to
 (e)”  (13).

 मेरे  संशोधन  का  आशय  यह  है  कि

 जो  प्रयोजन  हैं  उनकी  पूर्ति  के  लिए  कोयला
 क्षेत्रों  मे ंकाम  कर  रहे  मजदूर  संगठनों  का

 सहयोग  प्राप्त  किया  जाये  ।  ऐसा  करना

 प्रयोजनों  की  सिद्धि  के  लिए  आवश्यक  है  ।
 '
 कोयला  खानों  को  चलाने  वाले  मनमानी

 न  कर  सकें,  किसी  चीज़  को  छिपा  न  सकें,
 उसमें  कोई  त्रुटि  हो  तो  उसको  दूर  करने  के

 लिए  जो  यूनियंस  वहां  हैं  वें  अपने  सुझाव
 दे  सकें,  यही  मेरे  संशोधन  का  आशय  है।
 जो  यूनियंस  वहां  काम  करती  हैं  उनका  सहयोग
 लेने  सम्बन्धी  मेरा  यह  संशोधन  है।  सरकार
 की  तरफ  से  बार  बार  कहा  जाता  है  कि

 मजदूरों  को  इस  प्रबन्ध  में  हिस्सेदारी  दे  रहे  हैं,
 उनको  बहुत  से  अधिकार  दे  रहे  हैं।  मजदूर
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 आपदा लग  करके  आप  से  ये  अधिकार  ले  भी

 रहे  हैं।  जो  मंत्री  महोदय  बन  हुए  हैं  वह  तो

 हत  प्रगतिशील  बातें  बोलते  हैं  श्लोक  मजदूरों
 के  हक  में  बोलते  हैं  उनको  तो  ऐसी  स्थिति  में

 मेरा  संशोधन  स्वीकार  करने  में  कोई  आपत्ति

 नहीं  होनी  चाहिये  ।  उस  तरफ  बैठे  हुए

 बहुत  से  माननीय  सदस्य  इस  बात  को  मानते

 हैं  लेकिन  चूंकि  वे  आपके  साथ  हैं  इसलिए  वे
 वोट  हमारे  साथ  देंगे  नहीं  ।  यूनियंस  को  भी

 ग्रन्थकार  आप  दे  दें,  उनको  भी  हिस्सेदार
 आप  बना  दें,  उनसे  भी  राय  आप  लें,  इस
 संशोधन  का  केवल  इतना  सा  ही  मतलब  है।
 शर्मा  जी  की  युनियन  हो  या  ए  शाई  टी  यु  सी
 की  हो  या  कोई  और  हो  हम  चाहते  हैं  कि
 उनका  भी  सहयोग  लिया  जाये  |  दो  तीन  जगह
 मैंने  इस  आशय  के  संशोधन  पेश  किये  हैं  और  मैं

 बार  बार  एक  ही  बात  कहना  नहीं  चाहता  हूं  ।

 नई  स्थिति  को  देखते  हुए  और  खास  तौर  से

 जो  उनकी  घोषित  नीति  है  कि  हम  मजदूरों
 का  सहयोग  लेना  चाहते  हैं  ताकि  उत्पादन

 बढ़े  उसके  लिए  यह  आवश्यक  है  कि  मेरे  इस
 संशोधन  को  आप  स्वीकार  करें।  अभी  मजदूर
 असन्तुष्ट  हैं  बहुत  से  कारणों  से।  उनका
 म्रेसन्तोष  दूर  करना  जरूरी  है।  उनका  सहयोग
 लिया  जाये,  उनकी  राय  ली  जाये  और  ऐसा
 करके  ही  कोयला  खानों  का  संचालन  किया
 जायेगा  तो  उत्पादन  भी  बढ़ेगा  और  अख़्तर-

 शाही  का  खात्मा  भी  होगा  ।  पूरी  सरकार  पर

 अफसरशाही  आज  हावी  है,  हर  महकमे  में  है  t

 इस  महकमे  में  भी  है  यह  मेरी  व्यक्तिगत
 जानकारी  है।  मैं  निवेदन  करता  हूं  कि मजदूर
 संगठनों  को  आय  इतना  तो  अधिकार  जरूर
 दें।  नहीं  तो  आपके  भाषण,  आपकी  नीति
 बेमानी  होगी  ।  कहने  के  लिए  कुछ  और  करने
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 (att  रामावतार  शास्त्री]
 के  लिए  कुछ  और  होगी,  हाथी  के  दो  दांत,
 खाने  वाला  एक  शौर  दिखाने  वाला  दूसरा,
 यही  कहानी  चरिताथे  होगी  अगर  आपने

 हमारा  यह  संशोधन  स्वीकार  नहीं  किया  ।

 इस्पात  झोर  सान  मंत्री  (श्री  के०  Tio

 माल बोय)  :  उपाध्यक्ष  महोदय,  माननीय

 सदस्य  जानते  हैं  कि  मैं  उनकी  राय  की  बड़ी
 क॒द्र  करता  हूं  ।  यह  बात  सही  है  कि  कोयला

 खानों  में  मजदूरों  के  सलाह-मश्वरे  के  बिना

 कानज़रवेशन  और  डेवलपमेंट  वगैरह  के

 कामों  की  तरक्की  नहीं  हो  सकती  है।  मैं  तो

 स्वयं  ही  इस  काम  में  लगा  रहता  हूं  7  लेकिन

 मेरी  राय  में  दफ़ा  5  में  इस  तरह  संशोधन  करने
 से  यह  काम  पूरा  नहीं  होगा  यह  तो  एक
 नीति  का  अनुसरण  करने  का  प्रश्न  है  ।  हम

 उस  नीति  का  अनुसरण  कर  रहे  हैं।  हम
 विश्वास  दिलाना  चाहते  हैं  कि  कोयला  खानों

 में,  और  दूसरी  खदानों  में  भी,  काम-काज

 चलाने  के  बारे  में  मजदूरों  के  साथ  पूरी  तरह

 सलाह-मश्वरा  किया  जायेगा,  और  हम  ऐसा
 कर  भी  रहे  हैं।  माननीय  सदस्य  को  यह
 जान  कर  खुशी  होगी  कि  हाल  ही  में  हम  ने  जो

 बहुत  से  फैसले  लिये  हैं,  बे  सब  मजदूरों  के

 प्रतिनिधियों  क ेसलाह-मश्वरे  से  लिये  हैं

 MR.  DEPUTY-SPEAKER:  Now,
 I  put  Amendment  No.  3  moved  by
 Shri  Ram  Avtar  Shastri  to  clause  5
 to  the  vote  of  the  House.

 Amendment  No.  3  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:
 question  is:

 The
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 “That  Clause  5  stand  part  of  the
 Bill.”

 The  Motion  was  adopted.

 Clause  5  was  added  to  the  Bill,

 Clause  6—(Imposition  of  excise
 duties).

 MR,  DEPUTY-SPEAKER:  Shri
 Somnath  Chatterjee—not  here.

 SHRI  RAMAVTAR  SHASTRI;  I
 beg  to  move:

 Page  3,  line  26,—
 for  “ten”  substitute  “six”  (14).

 Page  3,—
 omit  lines  29  to  3l  (15).

 MR.  DEPUTY-SPEAKER:  I  put
 Amendment  Nos.  4  and  5  moved
 by  Shri  Ram  Avtar  Shastri  to  vote,

 Amendments  Nos.  4  and  i5  were
 put  and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  6  stand  part  of  the
 Bill.”

 The  Motion  was  adopted.
 Clause  6  was  added  to  the  Bill.
 Clauses  7  and  8  were  added  to  the

 Bill.
 Clause  9.—(Utilisation  of  proceeds  of

 duties  levied  and  _  collected
 under  sections  6  and  7).

 SHRI  RAM  AVTAR  SHASTRI:  I
 beg  to  move:

 Page  4,—

 after  line  17,  insert—
 “(f)  seeking  cooperation  of  labour

 organisations  functioning  in  coal-
 fields  for  achieving  the  purposes
 mentioned  in  clauses  (a)  to  (e).”
 (18).
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 MR.  DEPUTY-SPEAKER:  I  put
 Amendment  No,  6  moved  by,  Shri
 Avtar  Shastri  to  vote.

 Amendment  No.  6  was  put  and
 negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  9  stand  part  of  the
 Bill.”

 The  Motion  was  adopted.
 Clause  9  was  added  to  the  Bill.

 Clause  0.—(Duty  of  owner  to  open
 Coal  Mines  Conservation  and
 Development  Account)

 SHRI  RAMAVTAR  SHASTRI:  I
 beg  to  move:

 Page  4,—

 after  line  45,  insert—

 “(g)  seeking  cooperation  of
 labour  organisations  functioning  in
 coal-fields  for  achieving  these  pur-
 poses  mentioned  in  clauses  (a)  to
 (f)."  (17).

 MR.  DEPUTY-SPEAKER:  I  put
 Amendment  No.  17  moved  by  Shri
 Ram  Avtar  Shastri  to  Clause  0  to
 vote.

 Amendment  No.  1  was  put  and
 negatived

 MR.  DEPUTY-SPEAKER:  There
 is  no  amendment  to  Clauses  l  to  4
 also.

 The  question  is:

 “Clauses  10,  l  to  4  stand  part  of
 the  Bill.”

 The  Motion  was  adopted.

 Clauses  10,  l  to  4  were  added  to
 the  Bill.
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 MR.  DEPUTY-SPEAKER:  Shri

 Somnath  Chatterjee—not  here,  So,
 the  Amendments  given  notice  of  by
 Shri  Somnath  Chatterjee  to  Clauses

 25  and  6  are  not  moved.

 The  question  is:

 “That  Clauses  5  and  6  stand  part of  the  Bill.”

 The  Motion  was  adopted.
 Clauses  5  and  6  were  added  to  the
 Bill.

 MR.  DEPUTY-SPEAKER:  There
 is  also  another  amendment  given
 notice  of  by  Shri  Somnath  Chatterjee
 that  New  Clause  6A  be  added.

 He  is  not  here.  So,
 moved.

 that  is  not

 The  question  is:
 Now,  there  is  no  amendment  to

 Clause  Ww
 “That  Clause  7  stand  part  of  the

 Bill,”

 The  Motion  was  adopted.
 Clause  7  was  added  to  the  Bill,

 Clause  8—(Power  to  make  rules)

 ‘SHRI  RAM  AVTAR  SHASTRI:  I
 beg  to  move:

 Page  8,  line  8,—

 for  “three”  substitute  “six”.  (8),

 Page  8,  line  8,—
 for  “or”  substitute  “and”  (19).

 Page  8,  line  9,—
 for  “two”  substitute  “five”.  (20).

 Page  8,  line  9,—
 omit  “or  with  both”  (2l).
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 जरगर  कोयला  खानों  के  संरक्षण  के
 सिलसिले  में  किसी  की  तरफ  से  कोई  व्यवधान
 या  रुकावट  पैदा  की  जाये,  तो  उसके  लिए  सज़ा
 की  व्यवस्था  की  गई  है।  इस  सम्बन्ध  में  इस
 विधेयक  में  तीन  महीने की  सजा  या  दो  हजार
 शाये  जुर्माना  या  दोनों  की  बात  कही  गई  है।
 खानों  को  बर्बाद  करने  के  लिए  किस  तरह
 गड़बड़  की  जाती  है,  या  उन  को  ठीक  करने  में
 किस  तरह  रुकावट  पैदा  की  जाती  है,  ये  बातें
 सरकार  को,  और  ट्रेड  यूनियनों  में  काम  करने
 वाले  हम  लोगों  को,  मालूम  हैं।

 मेरे  संशोधनों  का  अभिप्राय  यह  है  कि
 जो  लोग  इस  तरह  की  गड़बड़ियां  करते  हैं,
 उनको  सख्त  से  सख्त  सज़ा  दी  जानी  चाहिए,
 ताकि  कोई  दूसरा  इस  तरह  की  गड़बड़  न  कर
 सके  ।  मेरा  संशोधन  यह  है  कि  तीन  महीने  की
 सज़ा  के  बंजाये  छः  महीने  की  सज़ा  और
 दो  हज़ार  रुपये  जुर्माने  के  बजाये  पांच  हज़ार
 रुपये  जुर्माना  किया  जाये,  और  इसके  साथ  ही
 पया!  शब्द  को  हटा  दिया  जाये,  अर्थात्  छः

 महीने  की  सज़ा  भी  हो  और  पांच  हज़ार  रुपये

 जुर्माना  भी  हो।

 अगर  हम  इस  तरह  के  कठोर  दंड  की
 व्यवस्था  रखेंगे,  तो  खानों  के  संरक्षण  कौर
 विकास  को  ठीक  तरह  से  करने  का  इस
 विधेयक  का  मंशा  पूरा  हो  सकेगा  ।  आवश्यकता
 इस  बात  की  है  कि  जिस  किसी  की  तरफ़
 से  भी  खानों  के  काम  में  बाधा  आयें,  हम  उसके
 खिलाफ़  सख्त  कार्यवाही  करें  |  इस  विधेयक  में
 जिस  दंड  की  व्यवस्था  की  गई  है,  वह  कठोर
 नहीं  है  ।  मेरे  संशोधन  में  जिस  दंड  की  व्यवस्था

 है,  उसको  और  कठोर  बनाया  जा  सकता  है।
 लेकिन  अभी  में  इतना  ही  चाहता  हूं  कि  विधेयक
 में  जो  व्यवस्था  रखी  गई  है,  उससे  आगे  चल  कर
 सज़ा  और  जुर्माने  को भर  अधिक  कठोर  कर
 दिया  जाये,  और  “या”  को  हटा  कर  दोनों  की
 व्यवस्था  कर  दी  जाये।
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 इस  समय  जो  व्यवस्था  हैः  उससे  कैद  की
 सज़ा  तो  नहीं  मिलेगी,  केवल  दो  हजार  रुपये
 जुर्माना  कर  दिया  जायेगा।  और  काला  धन
 कमाने  वालों,  गोल-माल  करने  वालों,  हराम
 का  पैसा  रखने  वालों  के  लिए  दो  हजार  रुपये
 दे  देना  कोई  मुश्किल  काम  नहीं  है।  इसलिए
 सजा  और  जुर्माना  दोनों  होने  चाहिए  1  मुझे
 आशा  है  .क  मंत्री  महोदय  इन  संशोधनों  को
 स्वीकार  कर  लेंगे।

 श्री  के  डो०  मालवीय  :  उपाध्यक्ष
 महोदय  माननीय  सदस्य  ने  जिस  पृष्ठभूमि
 में  यह  सुझाव  पेश  किया  है  नें  समझता  हूं  कि
 उसमें  बहुत  परिवर्तन  हो  गया  है।  वह  जमाना
 अब  बदल  गया  है  -  अब  तो  कोयला  खानों  का
 राष्ट्रीयकरण  हो  गया  है  श्र  जो  लोग  उन
 माइकल  को  चलाने,  कीनज़  रहे शन  और  डे  व ेलप-
 मेंट  का  काम  कर  रहे  हैं  उन  पर  कई  प्रकार  की
 डिसिप्लिन  है।  में  मानता  हूं  कि  बहुत  सी
 गड़बड़ियां  हो  रही  हैं  लेकिन  वह  परिपाटी
 पुराने  जमाने.  से  चली  आ  रही  है..।  लेकिन
 उनको  दूर  करने  के  लए  बड़ी  सख्ती  की  गई  है।
 शायद  माननीय  सदस्य  को  मालूम  न  हो  अभी
 चालीस  पचास  अच्छे-प्रिये  अ्रधिकारियों  के
 खिलाफ  कार्यवाही  की  गई  है,  उनको  निकाला
 गया  है  और  उनका  तबादला  किया  गया  है।

 माननीय  सदस्य-.  ने  जो  संशोधन  पेश
 किया  है  उससे  शायद  हमारा  और  उनका

 उद्देश्य  पूरा  न  हो  सके  ।  इस  वक्‍त  हमें  काम
 करने  वालों  से  बड़े  संतोषजनक  तरीके  से
 सहयोग  मिल  रहा  है।  दिक्‍कतें  हैं,  भ्रष्टाचार
 वहां  है  और  हम  उनको  दूर  कर  रहे  हैं  7  शायद
 उसमें  थोड़ा  समय  लग  सकता  है।  सज़ा  को
 तीन  महीने  से  बढ़ा  कर  छः:  महीने  करने  से
 इतने  विस्तृत  क्षेत्र  में  फैले  हुए  काम  में  शायद
 कोई  विशेष  सहायता  न  मिलें  इसलिए  वह
 मौजूदा  व्यवस्था  को  मान  लें  कौर  अपने
 संशोधनों  को  वापिस  ले  लें।
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 MR,  DEPUTY-SPEAKER:  I  shall
 now  put  amendments  Nos.  18, 19,  20
 and  2]  to  Clause  8  to  the  vote  of  the
 House.

 Amendments  Nos.  8  to  2l  were  put
 and  negatived.

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clauses  8  and  19,  Clause
 l,  that  Enacting  Formula  and  _  thet
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 Clauses  8  and  19,  Clause  l,  the
 Enacting  Formula  and  the  Title  were

 added  to  the  Bill,

 SHRI  K.  0.  MALAVIYA:
 move:

 “That  the  Bill  be  passed.”
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  the  Bill  be  passed.”

 I  beg  to

 Shri  Hukam  Chand  Kachwai.

 श्री  हुक्म  चन्द  कल्याण  (मुरैना)  :
 उपाध्यक्ष  महोदय  इस  विधेयक  के  बारे  में

 मुझे  केवल  इतना  ही  कहना  है  कि  जब  तक
 कठोर  दंड  नहीं  दिया  जायेगा  तब  तक  खानों
 में  किसी  विशेष  परिवर्तन  की  आशा  कम  है।
 पता  नहीं  मंत्री  महोदय  कठोर  से  कठोर  दंड
 देने  में  क्यों  हिचकिचा  रहे  हैं।  उनके  सामने
 कौन  सी  दिक्‍कतें  हैं  यह  मेरी  समझ  के  बाहर
 की  बात  है।  उन्होंने  कभी  कहा  है  कि  हम  ने

 कुछ  तबादले  किये  हैं।  लेकिन  तबादले  करना
 ही  पर्याप्त  नहीं  है।

 श्री  के०  डी०  मालवीय  :  निकाले  भी  हैं  1

 श्री  हुकम  चन्द  कछवाय  :  इससे  उनके
 व्यवहार  में  कोई  बड़ा  परिवर्तन  होगा  ऐसी
 बात  नहीं  है।

 श्री  के०  डो०  मालवोय  :  हा  है।
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 श्री  हुकम  चन्द  कछवाय  :  हम  इसको  नहीं
 मानते  हैं।  मंत्री  महोदय  में  कोई  परिवर्तन
 नहीं  हुमा है  |

 इसलिए  मेरा  फिर  आप  से  निवेदन  है  कि
 अधिक  से  अधिक  आधिक  दण्ड  रखने  से  काम
 नहीं  चलेगा  क्‍योंकि  पैसा  तो  उनके  पास  है।
 वे  पैसा  देकर  अपना  दण्ड  भर  सकते  हैं।
 इसलिए  पैसे  का  दण्ड  भ्र धिक  हो  उस  पर  में
 अधिक  जोर  नहीं  दूंगा।  मेरा  ऐसा  कहना  है
 कि  कारावास  का  दण्ड  अधिक  करेंगे  और
 ऐसी  दो  चार  घटनाएं  कुछ  खानों  में  हो  जायें
 तो  मेरा  विश्वास  है  कि  काफी  अ्रच्छी  लहर
 शर  अच्छा  परिवहन  हमें  दिखाई  देगा।
 कब  कोयला  खाने  आप  के  हाथ  में  हैं।  परन्तु
 उनकी  जो  दशा  है  वह  वही  चली  ्  रही  है  1
 देश  के  अन्दर  कोयला  मिलता  नहीं  है  लोगों  को  ।
 आप  की  कोयले  की  खानों  को  देखने  का  अवसर
 मुझे  मिला  उसमें  कोई  सुधार  मुझे  नहीं  दिखाई
 दिया  ।  कहते  हैं  बोगी  नहीं  मिलती  है  ।  पहले
 जो  लोग  थे  वे  बोगी  कैसे  भेजते  थे  ?  उनका
 कहना  है  कि  जो  खानों  के  अफसर  थे  वे  रेलवे
 के  अफसरों  को  खिला  पिला  कर  बोगी  ले  लेते
 थे।.  (व्यवधान.  इसलिए  में
 आपके  माध्यम  से  माननीय  मंत्री  जी  से  कहना
 चाहता  हूं  कि  ये  सारी  जो  कमियां  आई  हैं  इनकी
 वजह  से  काफी  मूल्य  भी  बढ़े  हैं शौर  इन  सब  का
 मूल  कारण  है  कि  अव्यवस्था  बढ़ी  है,  प्रशासन  में
 कमी  आई  है  और  नाना  प्रकार  की  कमियां
 आई  हैं  |  आप  का  उद्देश्य  अच्छा  है  वह  उद्देश्य
 सफल  हो,  यह  हम  सब  चाहते  हैं  ।  लेकिन
 साथ  ही  साथ  आप  ने  जो  दण्ड  रखा  है  वह
 बहुत  ही  कम  है।  छोटे  से  छोटे  अपराध  के  लिए
 सजा  कम  से  कम  6  महीने  हो,  उससे  कम  न  हो
 और  ज्यादा  से  ज्यादा  तीन  साल,  चार  साल,
 पांच  साल  तक  दे  सकते  हैं।  मगर  आप  ऐसा
 करें  तो  में  ऐसा  मानता  हूं  कि  बहुत  अच्छा
 परिवतंत  होगा  ।  श्राप  जरा  कर  के  तो  देखिए  t
 चार  छः:  आदमियों  को  जेल  में  डाल  कर
 देखिए,  एकदम  परिवर्तन  होगा।  मुझे  आशा
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 है  जो  मेने  कहा  है  उसे  ध्यान  में  रखते  हुए
 बाप  यह  सजा  निश्चित  रूप  से  रखेंगे

 प्रो०  एस०  एल०  सकसेना  (महाराजगंज)  :
 उपाध्यक्ष  महोदय,  माननीय  मंत्री  जी  ने  जो
 बिल  रखा  है  मैं  उस  बिल  से  पूरी  तरह  सहमत
 हूं  और  चाहता  हूं  कि  वे  अपने  उद्देश्य  में
 सफल  हों  ।  इस  समय  मैं  केवल  एक  बात  की
 ओर  उनका  ध्यान  दिलाना  चाहता  हूं  कि
 जब  कोल  माइन्स  का  राष्ट्रीयकरण  हो  रहा  था
 तो  हमारे  स्वर्गीय  मंत्री  श्री  मोहन  कुमार
 मंगलम  जी  ने  वादा  किया  था  कि  गोरखपुर  का
 लेबर  डिपो  कायम  रहेगा  ।  वहां  से  8  हजार
 मजदूर  कोयला  खानों  में  जाते  थे  -  लेकिन
 अब  वह  बन्द  हो  गया  है  ।  अगर  उसको  बन्द
 रखेंगे  तो  आपका  प्रोडक्शन  घटेगा  ।  इसलिये
 मैं  चाहूंगा  कि इस  लेबर  डिपो  को  आप  कायम
 रखें  और  वहां  से  लोगों  को  लें  ।

 भी  कण  डी०  मालवीय  :  उपाध्यक्ष
 महोदय,  कछवाय  साहब  ने  जो  बात  कही
 मैं  उससे  बिल्कुल  सहमत  हूं  ।  लेकिन  दण्ड
 की  अवधि  बढ़ा  देने  से  अगर  काम  चलता  तो
 लोगों  की  हत्या यें  न  होतीं  क्‍योंकि  उस  में
 तो  फांसी  लगती  है  और  जिन्दगी  भर  की
 सजा  मिलती  है  तब  भी  डाका  नहीं  बन्द  होता  ।
 इसलिये  ऐसे  क्षेत्रों  में  दण्ड  की  अवधि  बढ़ा
 देने  से  कोई  काम  होता  नहीं  है  ।  असल  में
 बात  जो  आपने  पहले  कही  कि  प्रशासन  में
 सुधार  होना  चाहिये,  सुव्यवस्था  होनी  चाहिए,
 अव्यवस्था  दूर  होनी  चाहिए,  मैं  उनसे  बिल्कुल
 इत्तफाक  करता  हूं  और  मैं  आपको  यह  इत्मीनान
 दिलाना  चाहता  हूं  कि  अगर  आप  कोल  माइन्स
 में  घूमें  तो  देखेंगे  कि  तरक्की  हो  रही  है  पहले
 से।  समय  कुछ  और  लगेगा।  दण्ड  की  अवधि
 बढ़ा  भी  दें  तब  भी  आप  जो  चाहते  हैं  कि
 दो  चार  या  छः  महीने  में  सुधार  हो  जाएगा
 वह  बात  नहीं  है  1  लेकिन  मैं  विश्वास  दिलाना
 चाहता  हूं  कि  ट्रेड  यूनियन  बकस  ओर  ट्रेड
 यूनियन  मूवमेंट  की  सहायता  से,  उन  के
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 सहकार  से  सरकार  बहुत  जल्द  इस  कार्य  को
 कर  लेगी  और  यह  तीन  महीने  की  सजा
 काफी  है।  (व्यवधान)  उन  से
 बहुत  सहयोग  मिल  रहा  है

 श्री  हुकम  चन्द  कक दाय:  वे  बकरों  की
 हत्या  कराते  हैं

 शो  क०  To  मालवीय  :  जी  नहीं,  कोई
 हत्या  नहीं  हो  रही  है  ।  हमारा  उनका  सब
 काम  ठीक  तरह  से  चल  रहा  है  ।  हम  उनके
 बड़े  कृतज्ञ  हैं  और  उनके  नेताओं  के  कृतज्ञ  हैं
 (व्यवधान)

 मालूम  नहीं  कहां  कौन  कत्ल  हुमा,
 मैं  कत्ल  की  खबर  ज्यादा  नहीं  रखता  ।

 शिब्बन  लाल  जी  ने  गोरखपुर  डिपो  की
 बात  की  ।  वह  एक  पेचीदा  बात  है  7  पुराने
 जमाने  में  जब  कि  राष्ट्रीयकरण  नहीं  हुआ  था
 कोल  माइन्स  का  तब  वह  एक  केन्द्र  था  जहां
 से  मजदूर  जाते  थे  बिहार  में,  बंगाल,  बिहार
 बो डेर  पर  चले  जाते  थे  और  दूसरी  जगह
 भी  चले  जाते  थे  ।  जब  इस  समय  बेकारी  तो
 सभी  जगह  फैल  गई  है  और  अगर  गोरखपुर  में
 मध्य  प्रदेश  के  बहुत  से  मजदूरों  को  लाकर  रख
 दें  तो  कया  होगा  ?  बहां  की  फटिलाइजर
 फैक्टरी  में  अभी  मैंने  कल  ही  पत्ता  लगाया  तो

 मालूम  हुआ  कि  800  आदमी  हैं  जिसमें
 1711  आदमी  उत्तर  प्रदेश  के  हैं  बाकी

 चार  सौ,  पांच  सौ  या  छः  सात  सौ  पग्रादमी
 और  जगह  के  हो  सकते  हैं  क्योंकि  वह  एक
 राष्ट्रीय  योजना  है,  बाहर  से  भी  लोग  आएंगे  ।
 तो  बाहर  से  तो  लोग  जाएंगे  और  ऐसा  नहीं  है
 कि  गोरखपुर  के  लोग  नहीं  गए  शर  नहीं
 जाएंगे,  लेकिन  गोरखपुर  लेबर  डिपो  का
 जो  काम  था  वहां  भर्ती  होती  थो  और  फिर

 वहां  से  लोग  जाते  थे  जो  एक  पुराने  जमाने  की
 व्यवस्था  थी  और  जिसमें  मेरी  राय  में  सुधार
 की  ग्रा वश्य कता  है।  इस  पर  हम  काफी  विचार
 कर  रहे  हैं  7  स्वर्गीय  मोहन  कुमार  मंगलम  जी
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 ने  भी  इस  पर  बड़ी  सहानुभूतिपूर्वक  विचार  करने
 का  वादा  किया  था  और  हम  विचार  कर"  रहे  हैं
 कि  किस  तरह  से  हम  सामंजस्य  कर  [सके  ।

 दूसरे  प्रदेशों  की  बेकारी  को  दूर  करने  का  मूल
 जो  हमारे  सामने  ध्येय  रहे  उसे  तो  हम  करें
 लेकिन  यहां  भो  क्या  हो  सकता  ह्  उस  पर  हम
 विचार  कर  रहे  हैं  ।  मैं  कोई  वचन  तो  नहीं
 दे  सकता  लेकिन  इतना  आश्वासन  दे  सकता

 हूं  कि  नई  परिवर्तित  अ्रवस्था  में  माननीय
 सदस्य  इसको  हमदर्दी  के  साथ  देखें  और  हम
 भी  कोशिश  करेगे  कि  कोई  मार्ग  निकल  सके
 तो  निकाला  जाये  ।

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 6.2  hrs.
 DEMANDS  FOR  GRANTS  (GUJA-

 (RAT),  1974-75,
 MR.  DEPUTY-SPEAKER:  Now

 we  take  up  the  Demands  for  Grants
 in  respect  of  the  Budget  for  the  State
 of  Gujarat.
 Demanp  No,  —Councr  or  MINISTERS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  5,56,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Council
 of  Ministers’.”

 Demand  No,  3—ELecTIOoNS
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  ea  sum  not  exceeding

 Rs.  9,62,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which

 (1974-75
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  1975  in  respect  of
 ‘Elections’.”

 DeEmanp  No.  5—GENERAL  ADMINISTRA-
 TION  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  28,00,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 ‘Bist.  day  of  March,  975  in  respect
 of  ‘General  Administration  Depart-
 ment’.”

 Demand  No,  6—Passport  EsTABLISH-
 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not’  exceeding
 Rs.  54,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 wil¥  come  in  course  of  payment
 duriig  the  year  ending  the  3lst,
 day  of  March,  975  in  respect  of
 “Passport  Establishment’.”

 Demanp  No,  7—OTHER  ADMINISTRA-
 TIVE  SERVICES  (GENERAL  ADMINISTRA-

 TION  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  7,07,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist  day
 of  March,  975  in  respect  of  ‘Other
 Administrative  Services  (General
 Administration  Department)’.”
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 DEMAND  No.  8—MISCELLANEOUS
 GENERAL  SERVICES  (GENERAL  ADMINIS-

 TRATION  DEPARTMENT)
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding
 Rs,  2,29,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  usm  neces.
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  35
 day  of  March,  975  in  respect
 of  ‘Miscellaneous  General  Services
 (General  Administration  Depart-
 ment)’.”

 Demanp  No.  9—PRoMOoTION  oF  Lan-
 GUAGES  AND  LITERATURES  (GENERAL

 ADMINISTRATION  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  _  not  exceeding
 Rs.  46,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces_
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 durixig  the  year  ending  the  3lst  day

 “of  March,  975  in  respect  of  ‘Pro-
 motion  of  Languages  and  Litera-
 tures  (General  Administration
 Department)’.”

 Demanp  No.  0—Artr  AND  CULTURE
 (GENERAL  ADMINISTRATION  DEPART-

 MENT)

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  14,000  ०)  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces.
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  i  respect  of  ‘Art
 and  Culture  (General  Administra-
 tion  Department)’.”

 Demand  No.  ‘11—Socrau  Security
 AND  WELFARE  (GENERAL  ADMINISTRA- ‘  -gt0n  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  83,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Social
 Security  and  Welfare  (General  Ad_
 ministration  Department)’.”

 DemanD  No.  2—Orser  ‘Socrau.  AND
 Community  Services  (GENERAL  Ap-

 MINISTRATION  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  30,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Social  aad  Community  Services
 (General  Administration  Depart-
 ment)’.”

 Demand  No.  3—GENERAL  -ADMINIS-
 TRATION  DEPARTMENT  PLANNING

 MacHINERY
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  7४90०  exceeding

 Rs.  -3,15,000  on  Revenue  Account  be
 granted  to  the  Presideat  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Gene-
 ral  Administration  Department—
 Planning  Machinery’.”
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 Demand  No.  l4—Economic  Apvice  DEMANp  No,  18—REVENUE  EXPENDITURE
 AND  STATISTICS  ५  ON  ENTERTAINMENT  AND  EDUCATION

 Czss

 MR.  DEPUTY-SPEAKER:  Motion  MR.  DEPUTY-SPEAKER:  Motion moved:  moved:  ,
 “That  a~sum  not  exceeding  “That  a  sum  not  exceeding

 Rs.  35,22,000  vi  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces_
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Econo- 299 mic  Advice  and  Statistics’.

 Demanp  No,  5—Loans  AND  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  GENERAL

 ADMINISTRATION  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding!
 Rs,  5,66,000.on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 ‘during.  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 and  Advances  to  Government
 Servants  in  General  Administration
 Department’.”

 Demanp  No,  7—Sates  Tax

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  -1,14,60,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to.  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  .of  pay-
 ment  during  the  year  ending  the
 ‘Bist.  day  of  March  975  in  respect
 ‘Sales  Tax’.”

 Rs.  4,79,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  resvect  of  ‘Re-
 venue  Expenditure  on  Entertain-
 ment  and  Education  Cess’.”

 No,  9—Smauz  SAavINGs
 ORGANISATION

 DEMAND

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not.  exceeding
 Rs,  7,84,000  on  Revenue  Account  be
 granted.to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne7>--
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Small
 Savings  Organisation’.”

 DEMAND  No.  2l—Frnance  DEPART-
 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  13,24,000  on  Revenue  Account
 be  granted  to  the,  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  eading  the
 3lst  day  of  March,  975  in  respect
 of  ‘Finance  Department’.”
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 Demand  No.  22—TREASURY
 Accounts  ADMINISTRATION

 AND

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  80,03,000  on  Revenue  Account
 be  granted  to  the  President  out  of

 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Treasury  and  Accounts  Adminis-
 tration’.”

 Demand  No,  23—PENSIONS  AND  OTHER
 RETIREMENT  BENEFITS

 MR.  DEPUTY-SPEAKER:  Motion,
 moved:

 “That  a  sum  not.  exceeding
 Rs.  280,66,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect.
 of  ‘Pensions  and  other  Retirement
 Benefits’.”

 Demanp  No,  24—OrTHER  REVENUE  Ex-
 PENDITURE  PERTAINING  TO  FINANCE

 DEPARTMENT

 MR,  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding
 Rs.  3,73,40,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray.  the  charges
 which  will  come  in  course  of  pay-
 mént  during  the  year  ending  the
 3Ist  day  of  March,  975  in  respect
 of  ‘Other  Revenue  Expenditure  per.
 taining  to  Finance  Department’.”
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 Demand  No.  25—CoLLeEcTION  oF
 EpucaTion  CEss

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  29,00,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Collection  of  Education  Cess’.”

 Demanp  No.  2—OrHER  SociaL  SEcw-
 RITY  AND  WELFARE  PROGRAMME

 (Finance  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  ‘ot  exceeding
 Rs.  6,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 duriaig  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Social  Security  dnd  Welfare  Pro-
 gramme  (Finance  Department)’.”

 Demanp  No.  27—FINANCE  DEPART-
 MENT  PLANNING  MACHINERY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  50,000  on  Revenue  Account  be
 granteg  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 ‘sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  Finaaice
 Department—Planning  Machinery’.”
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 Demanp  No,  34—Leca  DeparTMENT

 321  DG.  (Gujarat),
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 Demanp  No,  28—ApMINISTRATION  OF
 INDIAN  PARTNERSHIP  ACT  AND  GENERAL

 INSURANCE  MR.  DEPUTY-SPEAKER:  Motion
 moved:

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  “That  a  sum  not  exceeding

 “That  a  sum  not  exceeding  Rs.  -10,06,000  on  Revenue  Account
 Rs,  7,92,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  495  im  respect  of
 ‘Administration  of  Indian  Partner-
 ship’  Act  and  General  Insurance’.

 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Legal  Department’.”

 Demanp  No.  35—OTHER  ADMINISTRA-
 Demanp  No,  3l—LoANs  AND  ADVANCES  wrve  Services  (LecaAL  DEPARTMENT
 To  GOVERNMENT  SERVANTS  IN  FINANCE

 DEPARTMENT  MR.  DEPUTY-SPEAKER:  Motion
 moved:

 MR.  DEPUTY-SPEAKER:  Motion
 moved:  “That  a  sum  not  exceeding

 “That  a  sum  70  exceeding
 Rs.  -12,05,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 and  Advances  to  Government  Ser-
 vants  in  Finance  Department’.”

 Demanp  No.  33—ADMINISTRATION
 or  JUSTICE

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not.  exceeding
 Rs.  +1,47,06,000  on  Revenue  Account
 be  granteq  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 35  day  of  March,  975  in  respect
 of  ‘Administration  of  Justice’.”

 056  L.S.—3.

 Rs.  1,10,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  anding  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Administrative  Services  (Legal
 Department)’.”

 Demanp  No.  36—Ortuer  Socrat  Secu-
 RITY  AND  WELFARE  PROGRAMME  (LEGAL

 DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  -3,18,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ‘eces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Social  Security  and  Welfare  Pro-
 gramme  (Legal  Department)’.’
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 Demanp  No.  37—ADMINISTRATION.  OF
 RELIGIOUS  AND  CHARITABLE  ENDOW-

 MENTS  ACT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs,  5,88,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Ad-
 ministration  of  Religious  and  Chari-_
 table  Endowments  Act’.”

 Demanp  No.  38—LoaNns  AND  ADVANCES
 To  GOVERNMENT  SERVANTS  IN  LEGAL

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not.  exceeding
 Rs.  7,238,000,  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 ‘and  Advances  to  Government oo Servants  in  Legal  Department’.

 Demanp  No.  40—Crvax.  Suppiiss

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  10,74,000  on  Revenue  Account
 and  not  exceeding  Rs.  8,33,00,000  on
 €apital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
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 course  of  payment  during  the  year
 ending  the  3380  day  of  March,  9875
 in  respect  of  ‘Civil  Supplies’.”

 DemMAND  No,  4l—Foop  AND  CIVIL
 Supplies  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  3,22,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Food
 and  Civil  Supplies  Department’.”

 Demanp  No.  42—Foop  anp  NvutTRITION
 (Foop  anp  Crvit  Superres  Depart-

 MENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  86  97,000  on  Revenue  Account  and
 not  exceeding  Rs.  83,40,00,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  _  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Food  Nutrition
 (Food  and  Civil  Supplies  Depart-
 ment)’.”

 Demanp  No,  44—Loans  AND  ADVANCES
 to  GOVERNMENT  SERVANTS  IN  Foop

 anp  Crvi  Suppiies  DepaRTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  7०  exceeding
 Rs.  3,83,000  on  Capital  Account  be
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 ‘granted  to  the  President  out  of  the
 ‘Consolidated  Fund  of  the  State  of
 ‘Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 -during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 and  Advances  to  Government
 servants  in  Food  and  Civil  Supplies
 Departme:nt’.”

 Demanp  No.  45.—SratTe  LeGIsLATURE

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -17,25,000,  on  Revenue  Account  be

 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ‘eces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  975  in  respect  of  “State
 Legislature.’  ”

 Demanp  No.  46—Loans  AND  ADVAN-
 ‘CES  TO  GOVERNMENT  SERVANTS  IN

 GusaraT  LEGISLATURE  SECRETARIAT.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -1,20,000  on  Capital  Account  be  gramat- ed  to  the  President  out  of  the  Con-
 ‘solidated  Fund  of  the  State  of  Gujarat
 to  complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ilst  day  of  March,  975
 im  respect  of  Loans  and  Advances  to
 Government  Servants  in  Gujarat Legislature  Secretariat’.”
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 Demann  No.  48—-ADJUSTMENT  ON
 ACCOUNT  ०00  AID  MArTERIALS  FROM

 ForeIGN  COUNTRIES.

 896  (SAKA)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 90,00,000  on  Revenue  Account  be
 granted  to  the  President  ‘out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of
 March,  975  in  respect  of  Adjustment
 ca  account  of  Aid  Materials  from
 Countries’.”

 Demanpd  No.  49—SocraL  SECURITY
 AND  WELFARE  (AGRICULTURE,  FORESTS

 AND  COOPERATION  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:.

 “That  a  sum  not  exceeding  Rs.
 10,00,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  thu  -State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  it:  course  of  payment  dur-
 ing  the  year  ending  the  3lst  day  of
 March,  975  in  respect  of  Social
 Security  and  Welfare  (Agriculture,
 Forests  and  Cooperation  Depart-
 ment)’.”

 Demand  No.  50—RewieF  Works
 (AGRICULTURE,  ForESTS  AND  COOPERA-

 TION  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 +1,45,40,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  States  of
 Gujarat  to  complefe  the  sum  necessary
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 [Mr.  Deputy-Speaker]
 defray  the  charges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Relief  Works  (Agricul-
 ture,  Forests  and  Cooperation  De-
 partment)’.”

 *

 Demanpd  No.  5l—Oruer  SociAt  .AND
 Community  SERVICES  (AGRICULTUER,

 FoRESTS  AND  COOPERATION
 DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -1,04,000  on  Revenue  Account  and  not
 exceeding  Rs.  16,67,000  o.  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of  the
 State  of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  3lIst  day  of
 March,  975  in  respect  of  ‘Other  Social
 and  Community  Services  (Agricul-
 ture,  Forests  and  Cooperation  Depart-
 ment)’.”

 Demand  No.  52—AGRICULTURE,  For-
 ESTS  AND  COOPERATION  DEPARTMENT.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 10,00,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Censolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the

 1974-75.  JULY  22,  974

 | U

 D,G.  (Gujarat),  1974-75,  328

 year  ending  the  25  day  of  March,
 975  ‘  in  respect  of  ‘Agriculture,
 Forests  and  Cooperation  Depart-
 ment’.”

 Demand  No.  53—CooPpERATION
 (AGRICULTURE,  FORESTS  AND
 COOPERATION  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 2,79,94,000  on  Revenue  Account  and
 not  exceeding  Rs.  4,69,65,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  euding
 the  3lst  day  of  March,  975  in  respect
 of  Co-operation  (Agriculture,  Forests
 and  Co-operation  Department)’.”

 Demanp  No.  54—OTHER  GENERAL
 Economic  SERVICES  (AGRICULTURE,

 Forests  AND  COOPERATION
 DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 4,79,000  on  Reveaue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  35  day  of  March,
 975  in  respect  of  Other  General
 Economic  Services  (Agriculture,
 Forests  and  Cooperation  Depart-
 ment)’.”
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 DEMAND  No.  55—AGRICULTURE,
 FORESTS  AND  COOPERATION  Derart- MENT).

 MR.  DEPUTY-SPEAKER;  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 6,12,66,000  on  Revenue  Account  and
 not  exceeding  Rs.  1,77,16,000  on

 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated

 Fund  of  the  State  of  Gujarat  to  com-
 plete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the

 3lst  day  of  March,  4975  in  respect
 -of  ‘Agriculture  (Agriculture,
 Forests  and  Co-operation  Depart-
 ment)’.”

 Demand  No.  56—MINor  IRRIGATION,
 Sor,  CONSERVATION  AND  AREA  DEVE-
 LCPMENT  (AGRICULTURE,  FORESTS  AND

 operation  Department)’.”

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 3,17,04,000,  on  Revenue  Account  and
 not  excueding  Rs.  10,000  on  Capital
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  Minor  Irrigation,  Soil  Con-
 servation  and  Area  Development
 (Agriculture,  Forests  and  Co-
 operation  Department’.”

 DEMAND  No.  57—ANIMAL  HUSBANDRY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That'  a  sum  not  exceeding  Rs.
 2,39,37,C00  on  Revenue  Account  and
 not  exceeding  Rs.  10,000  on  Capital
 Account  be  granted  to  the  President

 ‘out  of  the  Consolidated  Fund  of  the

 (1974-75.

 State  of  Gujarat  to  complete  the
 sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Animal  Husbandry’.”

 DEMAND  No.  58—  Diary  DEVELOPMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 20,10,000  on  Revenue  Account  and
 not  exceeding  Rs.  11,00,000  on  Capi-
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Dairy  Development’.”

 DEMAND  No.  59—FISHERIES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 78,55,000  on  Revenue  Account  and
 not  exceeding  Rs.  29,96,000.  on  Capi-
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Fisheries’.”

 DEMAND  No.  60—FORESTS
 MR,  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding  Rs.

 -1,55,89,000.  on  Revenue  Account  and
 not  exceeding  Rs.  68,64,000  on  Capi-
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘orests’.”
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 DEMAND  No.  62—LOANS  AND  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  AGRICUL-
 TURE,  FORESTS  AND  CooreRATION

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 24,00,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  meces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 and  Advances  to  Government  ser-
 vants  in  Agriculture,  Forests  and
 Cooperation  Department’.”

 Demanp  No.  63—STATE  EXCISE
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding  Rs.

 -15,10,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  38  day
 of  March,  975  in  respect  of  ‘State
 Excise’.’””

 Demand  NO.  65—EDUCATION  AND
 LasouR  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 9,56,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidateq  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Edu-
 cation  and  Labour  Department’.”
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 Demand  No,  66—EpDUCATION
 ¢

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 39,60,49,000  on  Revenue  Account,
 and  not  exceeding  Rs.  -71,36,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the.
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Education’.”

 DEMAND  No.  67—ArT  AND  CULTURE
 (EDUCATION  AND  LABOUR  DErart-.

 MENT)

 MR.  DEPUTY-SPEAKER:  Motion:
 moved:

 “That  a  sum  not  exceeding  Rs.
 68,81,000  on  Revenue  Account  be
 granted  to  the  President  out  of

 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum.
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Art  and  Culture  (Education  and:
 Labour  Department)’.”

 DEMAND  No.  68—SCIENTIFIC  SERVICES,
 AND  RESEARCH

 MR.  DEPUTY-SPEAKER:  Motion.
 moved:

 “That  a  sum  not  exceeding  Rs.
 20,000  on  Revenue  Account  be
 granteq  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect:
 of  ‘Scientific:  Services  and  Re-.
 search’,”
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 Demanp  No.  69—Hovusinc
 AJ

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 30,00,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment during  the  year  ending  the  3ist
 day  of  March,  975  in  respect  of
 ‘Housing’.”

 DEMAND  No,  70—Lasour  anp  EMPLOY-
 MENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 1,07,94,000  on  Revenue  Account  be
 granteq  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Labour
 and  Employment’.”

 DeMAND  No.  ‘71—SociaL  SECURITY  AND
 WELFARE  (EDUCATION  AND  LABOUR

 DEPARTMEN)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  5,00,39,000  on  Revenue  Account
 and  not  exceeding  Rs.  22,49,00  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to
 defrey  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  8lst  day  of  March,
 975  in  respect  of  ‘Social  Security
 and  Welfare  (Education  and  Labour
 Department)’.”
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 DEMAND  No.  72—EDUCATION  AND
 LaB’ouR  DEPARTMENT-PLANNING  MACHI-

 NERY

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  32,000  on  Revenue  Account  be
 granted  to  the  President  gut  of  the
 Consolidateq  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Educa-
 tion  and  Labour  Department  Plan- 2 ning  Machinery’.

 DEMAND  No.  73—LOANS  AND  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  EDUCA-

 TION  AND  LABOUR  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  -15,33,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund.  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 and  Advances  to  Government  Ser-
 vants  in  Education  and  Labour  De-
 partment’.”

 DEMAND  No.  74—TAXES  ON  VEHICLES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  8,02,64,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  tha  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  295  in  respect 299 of.  ‘Taxes  on  Vehicles’.
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 Demanp  No.  75—OTHER  TAXES  AND
 DUTIES  ON  COMMODITIES  AND  SERVICES

 (Home  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  5,49,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 Sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Taxes  and  Duties  on  Commodities
 and  Servicets  (Home  Department)’.”

 Demanp  No.  76—HoMe  DEPARTMENT
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs.  8,38,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  of
 March,  975  in  respect  of  ‘Home  De-
 partment’.”

 DEMAND  No.  77—POLICE
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs,  -10,61,70,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Police’.”

 DEMAND  No.  78—JAILS
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  _  not  exceeding Rs.  40,22,000  on  Revenue  Account

 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State

 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 wHich  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Jails’.”

 DEMAND  No.  79—OTHER  ADMINISTA-
 TIVE  SERVICES  (HOME  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  70  exceeding
 Rs.  50,16,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidateq  Fung  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary!  to  defray  th  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Other  Administrative  Services
 (Home  Department)’.”

 DEMAND  No.  80—ART  AND  CULTURE
 (HoME  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  38,000  on  Revenue  Account  and
 not  exceeding  Rs.  +1,23,000  on  Capi-
 tal  Account  be  granted  to  the  Presi-
 dent  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  (1975  in
 respect  of,  ‘Art  and  Culture  (Home
 Department)’.”

 DEMAND  NO.  8l—INFORMATION  AND
 PUBLICITY  P

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  54,83,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment  dur-
 ing  the  year  ending  the  380  day  of
 March,  975  in  respect  of  ‘Informa-
 tion  and  Publicity’.”
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 DEMAND  No.  82—SOcIAL  SECURITY  AND  DEMAND  No.  85—Loans  anp  ADVANCES
 WELFARE  (HOME  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  82,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Social
 Security  and  Welfare  (Home  De-
 partment)’.”

 TO  GOVERNMENT  SERVANTs  in  Home
 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  _  not  exceeding Rs.  36,28,000  on  Capital  Account
 be  granted  to  thei  President  ‘out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges which  will  come  in  course  of
 payment  during  the  year  ending the  3Ist  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Home
 Department’.”

 DEMAND  No.  83—ROAD  AND  WATER
 TRANSEORT  SERVICES  Demanp  No.  86.—OTHER  TAXES  AND

 Duties  oN  ComMonrTIES  AND  SERVICES
 (INDUSTRIES,  MINES  AND  PowER

 DEPARTMENT)
 MR.  DEPUTY-SPEAKER:  Motion

 ‘moved:

 “That  a  sum  not  exceeding  MR.  DEPUTY-SPEAKER: Rs.  20,20,000  on  Revenue  Account  SPEAKER:  Motion
 moved:

 and  not  exceeding  Rs.  +1,68,00,000  on
 Capital  Account  be  granted  to  the
 President  out  of  thd  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to
 defray  the  charges  which  will  come
 in]  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Road  and  Water OR ‘Transport  Services’.

 Demanp  No.  84—Tourism

 MR.  DEPUTY-SPEAKER:  Motion
 ‘moved:

 “That  a  sum  not  exceeding
 Rs.  6,30,000  on  Revenue  Account
 be  granteg  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  tha  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in

 oe respect  of  ‘Tourism’,

 हि
 “That  a  sum  not  exceeding

 Rs,  9,5,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Other  Taxes  and  Duties
 on  Commodities  and  Services  (In-
 dustries,  Mines  and  Power  De(part-
 ment)’.”

 DEMAND  No.  87.—STATIONARY  AND
 PRINTING

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  +1,81,20,000  on  Revenue  Account
 be  granted  to  the!  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
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 which  will  come  in  course  of
 payment  during  the  year  endiag
 the  3lst  day  of  March,  975  in
 respect  of  ‘Stationery  and  Print-
 ing’.”

 Demanp  No.  88.—PENSIONS  AND  OTHER
 RETIREMENT  BENEFITS  (INDUSTRIES,
 MINEs  AND  Power  DEPARTMENT).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  1,76,000,  on  Revenue  Account
 be  granted  to  thei  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Pensions  and  other
 Retirement  Benefits  (Industries,
 Mines  and  Power  Department)’.”

 ‘ Demanp  No,  89.—SociaAL  SECURITY  AND
 WELFARE  (INDUSTRIES,  MINES  AND

 Power  DEPARTMENT)
 MR.  DEPUTY-SPEAKER:  Motion

 Moved:
 “That  a  sum  not  exceeding

 Rs.  +14,00,000  on  Revenue  Account
 and  not  exceeding  R's.  1,23  77,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  def-
 ray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  Social  Security  and
 Welfare  (Industries,  Mines  and  Po-
 wer  Department).”

 Demand  No,  90—INDUSTRIES,  MINES
 AND  POWER  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  +§,76,000  on  Revenue  Account
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 be  granted  to  the  President  ‘out  of°
 the’  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum.
 necessary  to  defray  the  charges which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Industries,  Mines  and:
 Power  Department’.”

 Demanp  No.  9l.—Export  PROMOTION
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding

 Rs.  1,30,000  on  Revenue  Account
 be  granted  to  the|  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  o!
 payment  during  the  year  endirg
 the  3lst  day  of  March,  975  in
 respect  of  ‘Export  Promotion’.”

 Demanp  No.  92.—Co-opPERATION  (IN-
 DUSTRIES,  MINES  AND  POWER  DEPART-..

 MENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not’  exceeding
 Rs.  10,77,000  on  Revenue  Account
 and  not  exceeding  Rs.  18 31,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  defray
 the  charges  which  will  come  _  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975  in-
 respect  of  ‘Co-operation  (Indus-
 tries,  Mines  and  Power  Depart-
 ment)’.”

 Demand  No.  93.—OrTHER  GENERAL
 Economic  SERVICES  (INDUSTRIES,

 MINES  AND  POWER  DEPARTMENT)
 MR.  DEPUTY-SPEAKER:  Motion:

 moved:

 “That.  a  sum  not  exceeding:
 Rs.  9,27,000  on  Revenue  Account:
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 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  395  in
 respect  of  ‘Other  General  Economic
 Services  (Industries,  Mines  and
 Power  Department)’.”
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 Demanp  No,  94.—INDUSTRIES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  30,91,000  on  Revenue  Account
 and  not  exceeding  Rs.  74,75,000  on
 Cap  tal  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  Sum  necessary  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Industries’.”

 Demanp  No,  95.—VILLAGE  AND  SMALL
 INDUSTRIES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not.  exceeding
 Rs.  85,02,000  on  Revenue  Account
 and  not  exceeding  Rs.  38,85,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Village  and  Smal]  In-
 dustries.”

 Demanp  No,  96.—MIneEs  aND  MrnpraLs

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  7०  exceeding
 Rs.  43,35,000  on  Revenue  Aceount
 and  not  exceeding  Rs.  60,00,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated

 ASADHA  ‘3,  896  (SAKA)  D.G.  (Gujarat)
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 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  th  echarges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Mines  and  Minerals’.”.
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 Demanp  No.  97.—PoweErR  PROJECTS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  56  22,000  on  Revenue  Account
 and  not  exceeding  Rs,  -19,00,10,060
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund.  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Power  Projects’.”

 Demand  No.  98.—MAacHINERY
 ENGINEERING  INDUSTRIES

 AND.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not.  exceeding
 Rs.  6,53,000  on  Capital  Account
 be  granted  to  ths!  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  ६  0  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  ir
 respect  of  ‘Machinery  and  Engineer- 299 ing  Industries’.

 Demanp  No.  99.—ConsuMER  INDUs-_
 TRIES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “Fhat  a  sum  not  exceeding
 Rs.  68,15,000  on  Capital  Account
 be  granted  to  thei  President  out  of
 the  Consolidated  Fund  of  the  Stat:
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
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 ‘which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Censumer  Industries’.  om

 Demanp  No.  00.—INVESTMENTS  IN
 INDUSTRIAL  FINANCIAL  INSTITUTIONS

 MR.  DEPUTY-SPEAKER:  Motion
 -moved:

 “That  a  sum.  not  exceeding
 Rs.  1,76,33,000  on  Capital  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  495  in
 respect  of  ‘Investments  in  Industrial
 Financial  Institutions’.”

 DEMAND  No.  0l.—MUuLTIPURPOSE
 RIvER  PrRoJects  (INDUSTRIES,  MINES

 &  POWER  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  1,00,00,000  on  Capital  Account
 be  granted  to  thc  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  380  day  of  March,  975  in
 respect  of  ‘Multipurpose  River
 Projects  (Industries,  Mines  and
 Power  Department)’.”

 Demanp  No.  02.—Loans  AND  Ap-
 VANCES  TO  GOVERNMENT  SERVANTS  IN

 InpustRreESs,  MINES  AND  POWER
 DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  9,53,000  on  Capital  Account
 be  granted  to  the  President  out  of
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 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 nécessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Industries,
 Mines  and  Power  Department)’.”

 Demanp  No.  04.—FiIRE  PROTECTION
 AND  CONTROL

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  10,000  on  Revenue;  Account
 be  granted  to  the  President  out  of
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Fire  protection  and
 Control’.”

 Demanp  No.  05.—PancHyATS  AND
 HEALTH  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  -11,78,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  ycar  during
 the  3lst  day  of  March,  975  in
 respect  of  ‘Panchayats  and  Health
 Department’.

 Demanp  No.  06.—CoMMUNITY
 DEVELOPMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  6,92,15,000  on  Revenue  Account
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 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Community  Develop-
 ment’.”
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 Demanp  No,  07.—MeEpIcAL

 MR.  DEPUTY-SPEAKER:  Motion
 mcved:

 “That  a  sum  not  exceeding
 Rs,  10,84,40,000_  on  Revenue  Account
 be  granted  to  the  President  out  of
 tne  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Medical’.”

 DEMANp  No.  08.—FAMILY  PLANNING

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding
 Rs.  3,67.05,000  on  Revenue  Account
 be  granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Family  Planning’.

 Demanp  ‘No.  09—Pusitic  HEALTH,
 Sanitation  and  Water  Supply’.”

 MR,  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 6,89,92,000  on  Revenue  Account  and
 not  exceeding  Rs,  2,58,47,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-

 ASADHA  3I,  896  (SAKA).  D.G.  (Gujarat)
 (1974-75,

 fray  the  charges  which  will  come in  course  of  payment  during  the
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Public  Health,  Sanitation.
 and  Water  Supply.”
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 Demanp  No.  l0—Urzan  DEVELOPMENT:
 (PANCHAYATS  AND  HEALTy  DepaRt-

 MENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 1,10,14,000,  on  Revenue  Account  and
 not  exceeding  Rs,  3,43,000  on  Capi-
 tal  Account  be  granted  to  the  Pre-
 sident  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Urban  Development  (Pan--
 chayats  and  Health  Department)’.”

 Demanp  No.  l—Socia  SEcuRITY  AND
 WELFARE  (PANCHAYATS  AND  HEALTH

 DEpTr.)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 1,01,51,000  gn  Revenue  Alccount  be
 grantegq  to  the  President  out  of  the
 the  Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the-
 3ist  day  of  March,  975  in  respect
 of  ‘Social  Security  and  Welfare:
 (Panchayats  and  Health  Deptt.)’.”

 Demanp  No.  2—RELIEF  ON  ACCOUNT
 OF  NATURAL  CALAMITIES  (PANCHAYATS

 AND  HEALTH  DEPARTMENTS).

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 20,00,000  on  Revenue  Account  be
 grantegq  to  the  President  out  of  the-
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 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Relief
 on  Account  of  Naturat  calamities
 (Panchayats  and  Health  Depart-
 ment.)’.”
 Demanp  No.  3—PANCHAYATS  AND

 HEALTH  DEPARTMENT—PLANNING
 MACHINERY

 ‘MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 “32,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of

 ‘Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which

 ‘will  come  ip  course  of  payment
 during  the  year  ending  the  3lst  day

 ‘of  March,  975  in  respect  of  Pan-
 chayats  and  Health  Department—
 Planning  Machinery’.”

 Demand  No,  l4—COMPENSATIONS  AND
 ASSIGNMENTS  TO  LOCAL  BODIES  AND

 PancHayaTy  Ray  INSTITUTIONS.
 "MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 2,87,36,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 ‘Gujarat  to  complete  the  sum  neces-
 ‘sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 ‘during  the  year  ending  the  3ist  day
 ‘of  March,  975  in  respect  of  ‘Com-
 pensations  and  Assignments  to  lo-
 cal  Bodies  and  Panchay&ati  Raj  Ins-°
 titutions’.”

 DeManp  No.  6—Loans  anp  ADVANCES
 To  GOVERNMENT  SERVANTS  IN  PANCHA-

 YATS  AND  HEALTH  DEPARTMENT.
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  a  sum  not  exceeding  Rs.

 -13,66,000  on  Capita]  Account  be

 anted  to  the  President  out  of  the
 onsolidated  Fund  of  the  State  of

 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Loans
 ang  Advances  to  Government  Ser-
 vants  in  Panchayats  and  Health
 Department’.”

 i8—NoNn-PESIDEXTIAL
 BUILDINGS

 Demann  No.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 6,55,98,000  on  Revenue  A'ccount  and
 not  exceeding  Rs.  2,09,48,000  on  Ca-
 pital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  cf  ‘Non-residential
 buildings’.”

 DeManp  No.  9—OTHER  ADMINISTRA-
 TIveE  SERVICES  (PuBLIc  Worxs

 DEPARTMENT)
 MR.  DEPUTY-SPEAKFR:

 moved:
 Motion

 “That  a  sum  not  exceeding  Rs.
 -17,00,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  975  in  respect  of  ‘Other
 Administrative  Services  (Public
 Works  Department)’.”

 Demanp  No.  20—Hovusinc  (PusLic
 Worxs  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -1,55,75,000  on  Revenue  Account  and
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 not  exceeding  Rs.  2,40,68,000  on
 Capital  Account  be  granteg  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Housing  (Pub-

 -lic  Works  Department)’.”

 Demanp  No.  2I—Re.rer  Works
 (PuBLIc  WorKS  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding  Rs.
 1,20,26,000  on  Revenue  Account  be
 ‘granted  to  the  President  out  of  the
 ‘Consolidated  Fung  of  the  State  of
 ‘Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  975  in  respect  of  ‘Re-
 lief  Works  (Public  Works  Depart-
 ment)’.”

 ‘DeManp  No.  22—Pusitic  Works
 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 “moved:

 “That  a  sum  not  exceeding  Rs.
 -17,76,000,  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment

 ‘during  the  year  ending  the  350
 ‘day  of  March,  975  in  respect  of
 “Public  Works  Department’.”

 Demand  No.  23—Co-OPERATION
 (Pustic  Works  DEPARTMENT)

 MR.  DEPUTY  SPEAKER:
 “moved:

 “That  a  sum  not  exceeding  Rs.
 -1,33,000  on  Revenue  Account  and
 not  exceeding  Rs.  2,00,000  on  Capi-
 tal  Account  be  granted  to  the  Pre-
 sident  out  of  the  Consolidated  Fund

 Mction
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 of  the  State  of  Gujarat  to  com-
 plete  the  sum  necessary  to  defray
 the  charges  which  will  come  in
 ‘course  of  paymert  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Co-operation  (Public
 Works  Department’.”

 Demanp  No.  24—IRRIGATION

 MR.  DEPUTY  SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 18,48,12,000  on  Revenue  Account  and
 not  exceeding  Rs.  22,82,36,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 cemplete  the  sum  _  necessary  to
 defray  the  charges  which  wil]  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March, v9 1975,  in  respect  of  ‘Irrigation’.

 Demanpd  No,  25—Ports

 MR.  DEPUTY  SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding,  Rs.
 2,77,24,000  on  Revenue  Account  and
 not  exceeding  Rs.  1,99,97,000°  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  quring  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Ports’.”

 Demanp  No,  26—GLIpING  CLUBS

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs,
 46,000  on  Revenue  Account  be  gran-
 ted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  975  in  respect  of
 ‘Gliding  Clubs’.”
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 DemMAND  No,  27—Roaps  anp
 BRIDGES

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 9,29,07,000  on  Revenue  Account  and
 not  exceeding  Rs,  +1,41,98,000  on
 Capital  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  wil]  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 975  in  respect  of  ‘Roads  and
 Bridges’.”’

 DeEManp  No.  28—Gusarat  CapITaL
 CONSTRUCTION  SCHEME

 MR.  DEPUTY  SPEAKER  :  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 65,33,000  on  Capital  Account  be
 granted  to  the  President  of  the
 Consolidated  Fund  of  the  State
 of  Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  35६
 day  of  March,  975  in  respect  of
 ‘Gujarat  Capital  Construction
 Scheme’.””

 Demanp  No.  30—Sociat  Security
 AND  WELFARE  (PuBLIC  WoRKS

 DEPARTMENT)
 MR.  DEPUTY-SPEAKER:  Motion

 moved:

 “That  a  sum  not  exceeding,  Rs,
 2,66,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  975  in  respect  of
 ‘Socia]  Security  and  Welfare  (Pub-
 lic  Works  Department)’.”
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 Demanp  No.  3l—Loans  anD  ApDVAN-
 ८४5  to  GOVERNMENT  SERVANTS  IN

 Pustid  Works  DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 18,26,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of:
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 cf  March,  1975.  in  respect  of  ‘Loans
 and  Advances  to  Government  Ser-.
 vants  in  Public  Works  Department’.”

 Demanp  No.  32—-LaNp  REVENUE

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion.

 “That  a  sum  not  exceeding  Rs.
 1,21,46,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst.
 day  of  March,  1975,  in  respect  of
 ‘Land  Revenue’.”

 Demanp  No.  33—StaMps  aNp  REGIs--
 TRATION

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion.

 “That  a  sum  not  exceeding  Rs.
 22,02,000  on  Revenue  Account  be
 granted  to  the  President  out  of
 the  Consolidated  Fund  of  the  State
 of  Gujarat.  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  975  in  respect
 of  ‘Stamps  and  Registration’.”
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 Demanp  No.  36—‘REVENUE  DEPART-

 MENT

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding  Rs.
 22,86,000  on  Revenue  Account.  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  975  in  respect  of
 ‘Revenue  Department’.”

 DEMAND  No.  37—Districr  ApDMINIS-
 TRATION

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  a  sum  not  exceeding  Rs.
 +1,94,31,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ilst
 day  of  March,  975  in  respect  of
 ‘District  Administration’.”

 DeManp  No.  i38—Misck&LLaNEqus
 ‘GENERAL  SERVICES  (REVENUE  DEPART-

 MENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 33,000  on  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fung  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  975  in  respect  of
 ‘Miscellaneous  General  Services  (Re
 ‘venue  Department)’.”

 73°.  S.—t4
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 Demanp  No.  39—Ursan  DEVELOPMENT
 (REVENUE  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -2,16,000  aon  Revenue  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  complete  the  sum  ne-
 cessary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  ist
 day  of  March,  975  in  respect  of
 ‘Urban  Development  (Revenue
 Department)’.”

 Demanp  No.  40—SociaL  SecurItTY
 AND  WELFARE  (REVENUE  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 23,59,000  on  Revenue  Account  and
 not  exceeding  Rs.  46,70,000  on  Capi-
 tal  Account  be  granted  to  the  Pre-
 sident  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in  res-
 pect  of  ‘Social  Security  and  Wel-
 fare  (Revenue  Department)’.”

 DEMANp  No,  4|—RELIEF  ON  ACCOUNT
 OF  NATURAL  CALAMITIES  (REVNUE

 DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs,
 87,00,000  on  Revenue  Account  be
 granted  to  the  President  out  of
 the  Consolidated  Fung  of  the  State
 of  Gujarat  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 3580  day  of  March,  975  in  respect
 of  ‘Relief  on  account  of  Natural १३ Calamities  (Revenue  Department)’.
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 Demanp  No.  42—Dancs  District

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 +1,37,08,000  on  Revenue  Account  and
 not  exceeding  Rs,  4,49,000  on  Capi-
 tal  Account  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Gujarat  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  qay  of  March,
 975  in  respect  of  ‘Dangs  District’.”

 DeManp  No.  43—AGRICULTURE
 (REVENUE  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 -1,02,000  on  Revenue  Account  and
 not  exceeding  Rs.  1,00,000  on  Capi-
 tal  Account  be  granted  to  the  Pre-
 sident  out  of  the  Consolidated  Fund
 of  the  State  of  Gujarat  to  comp-
 lete  the  sum.  necessary  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Agriculture  (Revenue
 Department’.”

 Demanp  No.  44—COMPENSATIONS  AND
 ASSIGNMENTS  (REVENUg  DEPARTMENT)

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 52,90,000  on  Revenue  Account  and
 not  exceeding  Rs.  -13,33,000  on  Capi-
 tal  Account  be  granted  to  the  Pre-
 sident  out  of  the  Consofidated  Fund
 of  the  State  of  Gujarat  to  complete
 the  sum  necessary  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending

 the  38  day  of  March,  975  in  res-
 pect  of  ‘Compensations  and  Assign-
 ments  (Revenue  Department)’.”
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 Demand  No.  46—Loans  AND  ADVANCES
 To  GOVERNMENT  SERVANTS  IN  REVENUE

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  a  sum  not’  exceeding
 Re.  -15,33,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of'
 Gujarat  to  complete  the  sum  neces-
 sary  to  defray  the  charges:  which.
 will  come  in  course  of  payment  dur--
 ing  the  year  ending  the  3lst  day  of:
 March,  975  in  resnect  of  ‘Loans
 and  Advances  to  Government  ser--
 vants  in  Revenue  Department’.”

 Shri  Dinen  Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA.
 (Serampore):  Mr.  Deputy-Speaker,  Sir,

 I  happened  to  be  present....

 DEPUTY-SPEAKER  :  One-
 Please  resume  your  seat.

 MR,
 minute.

 There  are  certain  cut  motions.  Mr.
 Mavalankar,  are  you  moving  them:
 now?

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Yes  Sir,  I  am  moving  all.
 my  cut  motions.  I  beg  to  move::

 “That  the  demand  undercthe  head
 Elections  be  reduced  by  Rs:  100.”"

 (Need  for  having  fresh  elections
 for  the  new  Vidhan  Sabha  at  the:
 earliest  date  to  enable  the  people
 of  Gujarat  to  have  a  popular  Gov-
 ernment  again.]  qd)

 “That  the  demand  undbr:the  head
 General  Administration  [impartment
 be  reduced  by  Rs.  i00.”

 {Need  for  setting  up  of’  am:  in--
 dependent  tribunal  to  inquire  into:
 charges  of  corruption  against  ex--
 Ministers  and  other  high-ups  af’
 the  State.)  (2).
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 “That  the  demand  under  the  head
 General  Administration  Department
 be  reduced  by  Rs.  100.”

 {Need  for  appointment  of  an
 Ombudsman  or  a  ‘Lokayukta’  with
 a  view  to  protecting  the  various
 rights  of  the  citizens  as  are  en-
 shrined  in  the  Constitution  and
 protected  by  well-established  con-
 ventions.]  (3).

 “That  the  demand  under  the  head
 General  Administration  Department
 be  reduced  by  Rs.  100.”

 [Need  for  toning  up  the  Ad-
 ministration  in  terms  of  incorrup-
 tibility,  efficiency  and  speed.]  (4)

 “That  the  demand  under  the  head
 General  Administration  Department
 be  reduced  by  Rs.  100.”

 {Need  for  an  energetic,  upright,
 incorruptible  and  well-knit  Ad-
 ministration  in  Gujarat  by  estab-
 lishing  a  proper  relationship  be-
 tween  Ministers  and  Civil  ser-
 vants.]  (5).

 “That  the  demand  under  the  head
 Promotion  of  Languages  and  Lite-
 ratures  be  reduced  by  Rs.  100.”

 [Need  for  giving  adequate  finan-
 cial  assistance  and  grants  without
 any  strings  to  the  reputed  and
 well-established  literary  institu-
 tions  for  quicker  and  better  deve-
 lopment  of  Gujarati  Language.]
 (6)

 “That  the  demand  under  the  head
 Art  and  Culture  be  reduced  by
 Rs.  100.”  Ul

 [Need  for  overhauling  and  re-
 structuring  the  various  Academies
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 in  the  State  so  that  the  talented
 artists  and  creative  individuals
 feel  enthused  to  contribute  their
 best  to  the  cultural  enrichment  of
 the  State  and  the  country.)  (7)

 “That  the  demand  under  the  head
 General  Administration  Department
 —Planning  Machinery  be  reduced
 by  Rs,  100.”

 (Need  for  having  a  much  larger
 outlay  of  resources  for  the  State’s
 Five  Year  Plan.]  (8)

 “That  the  demand  under  the  head
 General  Administration  Department
 —Planning  Machinery  be  reduced
 by  Rs,  100.”

 [Need  for  implementing  the  con-
 crete  and  well  thought-out  recom-
 mendations  contained  in  the  State’s
 Perspective  Plan  prepared  and
 published  during  the  Governor-
 ship  of  Shri  Shriman  Narayan.]
 (9).

 “That  the  demand  under  the  head
 Administration  of  Justice  be  reduced
 by  Rs.  100.”

 [Need  for  providing  free  legal
 aid  to  the  poor  as  per  recommen-
 dations  of  the  P.  N.  Bhagawati
 Committee  Report  brought  out  in
 Gujarat.]  (10),

 “That  the  demand  under  the  head
 Legal  Department  be  reduced  by
 Rs,  100.”

 {Need  for  studied,  proper  and
 expeditious  appraisal  of  all  exist-
 ing  State  laws.]  (1)
 “That  the  demand  under  the  head

 Civil  Supplies  be  reduced  by
 Rs.  100.”

 [Need  for  larger  Central  allot-
 ments  of  foodgrains  and  other  es-
 sential  commodities  to  Gujarat  so
 that  the  poorer  and  weaker
 sections  of  the  community  in
 urban  and  rural  areas  are  ade-
 quately  protected  and  looked
 after.]  (12)
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 {Shri  P.  G,  Mavalankar.]
 “That  the  Demand  under  the  head

 Civil  Supplies  be  reduced  by
 Rs.  100.”

 {Need  for  formulating  a  proper
 sensible  and  just  policy  regarding
 production  and  export  of  ground-
 nut  and  for  fair  pricing  and  dis-
 tribution  of  groundnut  oi]  in

 Gujarat.]  (13)

 “That  the  demand  under  the  head
 Agriculture,  Forests  and  Co-opera-
 tion  Department  be  reduced  by
 Rs.  100.”

 {Need  for  restoration  from  54
 per  cent  to  70  per  cent  of  the
 allotment  of  fertilizers  produced
 by  the  Gujarat  State  Fertilizer
 Corporation  to  Gujarat  itself.]
 (14).

 “That  the  demand  under  the  head
 Agriculture,  Forests  and  Co-opera-
 tion  Department  be  reduced  by
 Rs.  100.”

 [Need  for  better  and  more
 planned  finanofal  assistance  to  the
 new  and  developing  Gujarat  Agri-
 cultural  University  in  its  forma-
 tive  and  challenging  period.]  (15)

 “That  the  demand  under  the  head
 Agriculture,  Forests  and  Co-opera-
 tion  Department  be  reduced  by
 Rs.  100.”

 [Need  for  re-examining  the
 question  of  the  location  of  the
 main  campus  and  other  campuses
 of  the  Gujarat  Agricultural  Uni-
 versity  with  a  view  to  divorcing
 the  development  of  agricultural
 education  from  narrow  political
 and  parochial  considerations.]  (16).
 “That  the  Demand  under  the  head

 Animal  Husbandry  be  reduced  by
 Rs.  100.”

 [Need  for  imposing  a  ban  on
 unrestricted  movement  of  cattle
 from  the  State  to  outside  regions.]
 (17)
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 “That  the  demand  under  the  head
 Education  be  reduced  by  Rs.  100.”

 {Need  for  radically  and  mean-
 ingfully  re-orienting  and  _  boldly
 implementing  the  higher  educa-
 tion  system  in  Gujarat.]  (18)

 “That  the  demand  under  the  head
 Housing  be  reduced  by  Rs.  100.”

 [Need  for  providing  additional
 housing  facilities  to  middle  and
 lower  middle  classes  in  urban  and
 semi-urban  areas.]  (ag)

 “That  the  demand  under  the  head
 Housing  be  reduced  by  Rs.  100.”

 [Need  for  making  adequate
 housing  provision  for  textile  and
 other  industrial  workers  in  Ah-
 medabad.]  (20)

 “That  the  demand  under  the  head
 Home  Department  be  reduced  by
 Rs.  100.”

 [Need  for  arresting  hoarders,
 profiteers,  blackmarketeers,  smug-
 glers  and  such  other  anti-social
 elements  of  the  community  under
 MISA  and  DIR,  rather  than  put-
 ting  behind  the  bars  the  political
 workers  under  such  Acts.]  (21)

 “That  the  demand  under  the  head
 Home  Department  be  reduced  by
 Rs.  100.”

 [Need  for  judicial  inquiry  into
 at  least  the  more  serious  police
 firings  in  various  parts  of  the
 State  during  the  first  four  months
 of  1974.)  (22)

 “That  the  demand  under  the  head
 Police  be  reduced  by  Rs.  100.”

 [Need  for  inquiry  into  police
 atrocities  by  an  independent
 agency.]  (23)

 “That  the  demand  under  the  head
 Police  be  reduced  by  Rs..00.”

 {Need  for  providing  proper  and
 scientific  training  to  various  police
 personnel  in  meeting  the  protests
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 and  challenges  from  the  demons-
 trators  and  agitating  crowds.  ]
 (24)

 “That  the  demand  under  the  head
 Information  and  Publicity  be  reduced
 by  Rs.  100.”,

 {Need  for  improving  and
 strengthening  the  information
 directorate  with  a  view  to  making
 it  an  effective  agency  for  two-way
 information  channel  between  the
 Government  and  the  people.]  (25)

 “That  the  demand  under  the  head
 Tourism  be  reduced  by  Rs.  100.”

 [Need  for  development  of  some
 of  the  existing  and  new  centres
 of  tourist  attraction  and  impor-
 tance.]  (26)

 “That  the  demand  under  the  head
 Tourism  be  reduced  by  Rs.  100.”

 [Need  for  improving  the  Gir
 Lions  Forest  area  with  a  view  to
 making  it  a  still  greater  tourist
 attraction  for  people  from  India
 and  abroad.]  (27)
 “That  the  demand  under  the  head

 Industries,  Mines  and  Power  De-
 partment  be  reduced  by  Rs.  100.”

 [Need  for  removing  the  spec-
 tacle  of  frequent  power  cuts  and
 for  continued  and  increaseq  elec-
 tricity  supply  to  various  agricul-
 tural  and  industrial  units  in  the
 State.]  (28)
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs.  100.”
 (Need  for  augmenting  coal  sup-

 ply  to  various  industrial  units  by
 a  more  equitable  and  fair  allot-
 ment  of  railway  wagons  for  carry-
 ing  coal  from  the  pits  to  the  in-
 dustrial  units.]  (29)
 “That  the  demand  under  the  head

 Multipurpose  River  Projects  be  re-
 duced  by  Rs,  100.”

 [Need  for  a  just,  fair  and  expe-
 ditious  settlement  the  long  stand-
 ing  Narmada  Waters  Dispute  by
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 the  Tribunal,  so  that  the  national
 interest  and  economy  do  not  suffer
 endlessly.]  (30)
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 “That  the  demand  under  the  head
 Public,  Health,  Sanitation  and  water
 Supply  be  reduced  by  Rs.  100.”

 [Need  for  providing  drinking
 water  facility  to  the  scarcity  and
 semi-scarcity  regions  in  the  dis-
 trict  of  Kutch.]  (31)

 “That  the  demand  under  the  head
 Urban  Development  be  reduced  by
 Rs.  100.”

 [Need  for  paying  more  attention
 and  spending  more  money  on  the
 slum-clearance  projects  in  the
 urban  areas.]  (32)

 SHRI  P.  M.  MEHTA  (Bhavnagar):
 Sir,  I  received  the  papers  only  yester-
 day  morning  and  I  gave  notice  of  cut
 motions  this  morning.  _I  want  your
 guidance.  I  seek  your  protection.

 MR.  DEPUTY-SPEAKER:  Let  us
 not  depart  from  the  rules;  you  can
 speak,  why  depart  from  the  rules?

 SHRI  P.  M.  MEHTA:  I  have  sent  cut
 motion,  but  it  is  not  circulated.

 MR.  DEPUTY-SPEAKER:  You  have
 submitted  them  only  today;  you  should
 have  submitted  yesterday  itself.

 SHRI  P.  M.  MEHTA:  It  is  not  my
 fault.  I  received  the  papers  only  yes-
 terday  morning....

 MR.  DEPUTY-SPEAKER:  How  can
 Mr.  Mavalankar  get  them  in  time  and
 not  you?  If  that  is  so,  we  will  have  to
 look  into  it.  But  you  wil  have  the
 right  to  speak.  Now,  I  call  Mr.  Dinen
 Bhattacharyya.

 SHRI  DINEN  BHATTACHARYYA:
 Sir,  I  happened  to  be  at  the  first  Con-
 sultative  Committe  meeting  that  was
 called  after  the  @issolution  of  the
 Gujarat  Assembly.  My  point  is  this.
 I  will  be  making  some  very  concrete
 observations  only.  Agitation  in  Guja-
 rat  started  against  corruption  of  some
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 [Shri  Dinen  Bhattachadyya.]
 Ministers  and  high  officials.  The  agi-
 tation  started  and  spread  throughout
 the  State  of  Gujarat.  One  Chief  Mini-
 ster  had  to  be  removed,  Mr,  Oza.
 Then  another’s  turn  came,  Mr.  Chim-
 anbhai  Patel.  The  Assembly  was  dis-
 solved.  Now,  I  don’t  know  what
 happened  to  corruption  against  which
 all  this  agitation  started.  Shrimati
 Indira  Gandhi  started  ruling  Gujarat
 from  here.  Those  officials  are  all  still
 there.  What  steps  have  been  taken  as
 to  why  there  was  an  agitation  and
 what  was  the  source  of  corruption  and
 who  were  resposible  for  it?  Not  a
 single  case  has  been  started  against
 any  Minister  or  even  against  any
 Official.  Are  we  to  take  it  for  grant-
 ed  that  there  was  No  corruption  there?
 You  were  forced  to  dissolve  the  As-
 sembly.  Why?

 SHRI  S.  M.  BANERJEE  (Kanpur):
 They  wanted  Mr.  Wanchoo  to  go
 there!

 SHR]  DINEN  BHATTACHARYYA:
 At  least  there  is  a  drama  in  West
 Bengal  by  their  appointing  Shri
 Wanchoo  to  investigate  into  the  cor-
 ruption.  There  is  none  so  far  as
 Gujarat  is  concerned.  Gujarat  is  said
 to  be  the  stronghold  of  the  Congress.
 In  spite  of  the  fact  that  the  majority
 of  the  Members  there  were  belonging
 to  the  Congress  Party  how  is  it  that
 you  had  to  dissolve  the  Assembly?

 Therefore  the  time  is  roming  when
 you  will  see  the  writings  on  the
 wall;  the  people  will  not  tolerate  this
 corruption  irrespective  of  the  fact
 whether  they  belong  to  your  party  cr
 any  other  party.  I  would  now  request
 Shri  Ganesh,  whatever  the  position  he
 may  hold  in  Government,  that  he  has
 to  see  that  corruption  is  removed.
 For  that  at  least  you  should  take  some
 steps  to  remove  those  officials  who
 were  responsible  for  the  corruptions.
 It  is  said  that  some  foodgrains  were
 sent  to  Gujarat.  But,  from  the  cut
 motion  of  Shri  Mavalankar  you  will
 find  that  adequate  food  supply  was  not
 supplied  to  the  rural  people—the
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 weaker  sections  of  the  people  in
 Gujarat.  It  shows  that  the  basic  reason
 for  ‘this  is  that  there  is  shortage  of
 foodgrains  existing.  Though  some
 supplies  were  made  by  the  Centre  yet
 you  have  to  take  stronger  steps  to
 see  that  you  send  adequate  foodgrains
 to  that  State  so  that  at  least  the  poorer
 sections  of  the  people  may  get  ade-
 quate  quantity  of  Pod.

 I  do  not  understand  one  thing.  Of
 course,  the  policy  of  the  Government
 is  now  clear  that  they  are  propagating
 that  they  will  make  our  country  ‘self-
 sufficient  and  we  will  not  depend  on
 others.  The  fertiliser  company  which
 is  there  in  Mithapur  is  owned  by  Mr.
 Tata  and  he  has  been  given  a  licence
 for  expansion.  It  was  a  clear  under-
 standing  given  here  in  this  House  that
 in  this  sector,  private  companies  will
 not  be  given  any  opportunity.  It  was
 also  the  undertaking  tMat  these  private
 sector  companies  would  be  taken  over
 by  the  State  and  only  the  Government
 Uundertaking  would  be  allowed  to
 manufacture  the  fertilisers.  Here  I  see
 that  in  Mithapur,  Tata  has  been  given
 full  scope  for  expansion.  Not  only
 that.  Eeven  regarding  naphtha,  what-
 ever  quantity  of  it  is  available  here  in
 India  is  not  being  properly  utilised
 and  still  you  are  importing  ammonia
 from  outside—from  the  foreign  coun-
 try.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR;  SHAHNAWAZ
 KHAN):  There  is  no  fertiliser  factory
 of  Tata.  He  was  given  only  a  Letter
 of  Intent.

 SHRI  DINEN  BHATTACHARYYA:
 Whatever  it  may  be,  Tata  is  a  private
 sector  to  whom  you  have  given  a
 licence.

 SHRI  SHAHNAWAZ  KHAN:  My
 friend  ig  talking  in  the  air.
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 SHRI  DINEN  BHATTACHARYYA:
 I  am  not  talking  in  the  air.  Is  it  not
 a  fact  that  Tata  has  been  given  a
 licence  to  have  a  fertiliser  factory  in
 _Mithapur  which  is  within  the  State  of
 Gujarat?

 SHRI.SHAHNAWAZ  KHAN:  They
 -were  given  only  a  Letter  of  Intent.

 SHRI  DINEN  BHATTACHARYYA:
 First  you  will  give  a  Letter  of  Intent
 and  then  you  will  give  him  a  licence.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 (Gwalior):  What  is  wrong  in  giving  a
 licence  to  the  Tatas?

 SHRI  SHAHNAWAZ  KHAN:  In-
 stead  of  going  on  importing  fertiliser,
 we  are  allowing  our  own  people  to
 manufacture  it  here.

 SHRI  DINEN  BHATTACHARYYA:
 ‘But  they  are  giving  all  the  licences  to
 the  big  houses  only.

 SHR;  ATAL  BIHARI  VAJPAYEE:‘
 Does  he  want  India  to  go  on  import-
 ‘ing  fertilisers?

 SHRI  DINEN  BHATTACHARYYA:
 No,  I  am  totally  against  it.  That  is
 why  I  say  that  the  import  of  ammonia
 frem  outside  should  be  stopped,  Gov-
 ‘ernment  must  at  the  same  time  see
 that  the  fertiliser  plants  baseq  on
 naphtha  and  coal  are  built  up  as  early
 as  possible.

 I  shall  conclude  with  this  remark..
 AN  HON.  MEMBER:  He  is  conclud-

 ing  so  early.
 SHRI  DINEN  BHATTACHARYYA:
 am  concluding  early  because  it  is

 no  good  of  saying  anything  here  when
 Government  are  not  taking  any  steps
 to  punish  those  persons  who  are  res-
 ponsible  for  all  the  corruption  that

 exists  there?
 The  next  thing  that  I  want  to  impress

 the  House  about  is  in  regard  to  the
 problem  of  housing.  rT  am  very  glad
 to  find  that  Shri  Mavalankar  who  has
 been  elected  from  Ahmedabad  has

 ‘given  certain  cut  motions  relating  to
 the  housing  problems  of  the  industrial
 workers  and  textile  workers  and  other
 middle  income  groups.  It  is  a  terrible
 problem,  because  I  "have  seen  it  my-
 ‘self.

 AonDHA  3l,  896  (SAKA)  D.G.  (Gujarat)
 1974-75

 ‘4
 The  next  question  is  regarding

 elections,  I  would  like  to  know  when
 Government  are  going  to  hold  elec-
 tions  in  Gujarat.  Why  are  they  delay-
 ing  it?  Why  should  they  not  hold  it
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 before  the  Presidential  election?  The
 Gujarat  people  are  being  denied  of
 the  right  to  elect  the  President  be-
 cause  there  is  no  Assembly  there.
 There  is  no  reason  for  not  holding  the
 elections.  So,  the  delay  in  holding
 the  elections  is  intenticnal,  They  are
 not  holding  the  elections  not  only  to
 the  Assembly  but  they  are  not  holding
 elections  to  the  panchayats  and  muni-
 cipalities.  So.  my  point  is  that  Gov-
 ernment  must  take  immediate  cteps  to
 hold  elections  there  at  the  earliest,
 not  only  to  the  Assembly  but  to  the
 municipal  corporations  and  anchal
 panchayats.

 I  would  once  again  say  that  the
 hon,  Minister  must  bring  to  book  all
 the  corrupt  officials  who  are  still  run-
 ning  the  show  in  Gujarat,  including  the
 Ministers.  The  Ministers  have  also  to
 explain  their  conduct.  Before  it  be-
 comes  too  late.  I  would  request
 Government  to  see  that  the  cor-
 rupt  officials  are  removed  and
 deterrent  punishment  is  given  to  all
 those  who  are  responsible  for  corrup-
 tion  and  against  whom  charges  have
 been  made  publicly.

 Then,  I  would  like  to  know  what
 Government  have  done  in  regard  to
 the  police  excesses.  I  have  not  seen
 anywhere  in  India  curfew  being  im-
 posed  in  hundreds  of  places  on  a
 single  day  as  it  was  done  in  Gujarat.
 Police  excesses  were  there,  firing  were
 there,  lathi  charges  were  there  and
 people  had  been  killed,  and  yet  no
 inquiry  has  been  ordered  so  far.  After
 the  dissolution  of  the  Assembly,  the
 Central  Government  are  now  ruling
 Gujarat.  So,  they  must  set  up  an
 impartial  inquiry  to  inquire  into  the
 cases  of  police  excesses,  the  burning
 of  houses  and  the  killing  of  persons,
 and  see  that  proper  compensation  is
 given  to  the  families  of  those  who  had
 been  killed  in  the  police  firings.

 With  these  words,  I  would  like  to
 warn  the  hon.  Minister  to  be  cautious.
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 {Shri  Dinen  Bhattachadyya.]
 The  order  of  -the  day  is  that  the
 people  would  not  care  whether  they
 are  being  ruled  by  the  Congress  party or  any  other.  If  the  administration  is
 corrupt,  if  it  cannot  give  the  people
 focd  and  sheiter,  they  will  remove  it
 from  the  seat  of  power.  So,  Govern-
 ment  must  beware  of  the  situation  and
 take  steps  in  time.

 DR,  MAHIPATRAY  MEHTA
 (Kutch):  Mr.  Deputy-Speaker,  it  is
 true  that  at  present  there  is  no
 Assembly  in  Gujarat  and  that  is  why
 this  Budget  has  come  over  here  in
 Parliament.  If  the  Assembly  were  in
 session,  the  representatives  of  those
 aTeas  would  have  discussed  the
 Budget  according  to  the  needs  of
 those  areas.  But  we  are  now  doing
 it  over  here.  While  speaking  on  this,
 it  will  be  my  duty  to  speak  about  my
 constituency  first  and  then  the  Gujarat
 State  at  large.

 MR.  DEPUTY-SPEAKER:  Charity
 begins  at  home,

 DR.  MAHIPATRAY  MEHTA:  This
 is  the  only  opportunity  we  get  to  speak
 about  it.

 Mine  is  a  constituency  which  was
 once  the  most  primitive  native  State.
 Sardar  Patel  used  to  say,  ‘If  you  want
 tc  see  India  of  200  years  ago,  you
 should  go  to  Kutch’.  Not  only  that,
 it  was  the  most  backward.  Its  area  is
 nearly  -17,000—18,000  square  miles,
 nearly  one  fourth  of  the  whole  of
 Gujarat  State.  Its  population  is  only
 one  million,

 Strategically  also  it  is  important.  It
 is  situated  on  the  border  with  Pakis-
 tan.  The  people  of  India  came  to
 know  about  it  rather  late,  that  a
 territory  like  Kutch  at  all  existed;  that
 was  after  the  Pakistan  attack  when
 the  attention  of  people  was  concen-
 trated  on  it.

 On  April  15,  1948,  the  integraticn
 of  Kutch  with  the  rest  of  India  took
 place.  At  that  time,  it  was  taken  as
 a  ‘C’  State  directly  under  the  Centre.

 When  we  came  here  in  deputation  and
 met  Jawaharlal  Nehru,  he  said:  ‘L
 would  like  it  to  become  prosperous
 and  as  go0d  ६  part  of  India  as  the
 rest  of  India  on  equal  terms’.  Sardar
 Patel  also  promised  us  about  it  and
 told  us:  I  would  like  Kutch  to  become
 as  equal,  as  strong  and  ag  prosperous.
 as  the  neighbouring  areas’.

 But  history  is  different.  I  will  have
 to  go  deeply  into  it  if  you  give  me
 some  ‘more  time.

 MR.  DEPUTY-SPEAKER:
 will  not  be  much  time.

 There.

 DR.  MAHIPATRAY  MEHTA:  In  the
 First  Plan,  Kutch  got  only  Rs.  3  crores.
 But  the  people  were  happy  with  the
 development  process  which  started.
 They  were  very  happy.  In  the  Second
 Plan,  the  allotment  was  Rs.  8  crores.
 It  was  granted;  the  money  was  sanc-
 tioned  by  the  Centre  itself,  though  in:
 956  we  went  with  the  bigger  Bombay
 State.  Out  of  Rs.  8  crores,  Rs.  6.74
 crores  were  spent  that  is  nearly  86.
 per  cent.

 In  1960,  the  State  of  Gujarat  was
 formed.  So  we  were  kicked  like  a
 football  from  one  place  to  another.
 Nobody  cared  for  the  development  of
 the  area.  In  the  Third  Plan,  all  over
 the  country,  they  got  double  the  allo-
 cation  of  the  Second  Plan.  But  con-
 sidering  the  per  capita  expenditure,
 our  allotment  was  cut  to  half.  It
 came  to  Rs.  4  crores.  That  is.  while
 in  the  Second  Plan  it  was  Rs,  8  crores,
 in  the  Third  Plan  it  came  to  only  Rs.  4
 crores.  It  wags  just  sufficient  to  meet
 the  expenditure  on  officials  and  gov-
 ernment  servants.  In  that  way,  the
 development  plans  in  that  area  came
 to  a  standstill.  Not  only  fhat.  Inten-
 tionally,  a  situation  was  brought  about
 affecting  the  area  advsersely.  As  you
 know,  there  is  no  perennial  river  in
 Kutch.  In  the  last  8  vears,  we  have
 had  7  continuous  drought  years.  Con-
 tinuously  in  four  years,  there  has  not
 been  a  drop  of  rain  in  that  area.  Since
 1971,  we  were  undergoing  an  absolutely
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 chronic,  cancer-like  trouble,  with  all
 the  poor  people  suffering  from  mal-
 nutrition  and  not  getting  any  essen-
 tial  commodities  at  all.

 Not  only  that  After  this  present
 upheaval,  the  Chimanbhai  Ministry
 came.  In  1971-72,  relief  measures
 were  there  and  they  helped  to  mitigate
 the  effect  of  the  grought.  But  at  the
 peak  period,  the  relief  works  were
 cut  down.  From  1,20,000  they  came
 down  to  24,000.  So  actually  no  effec-
 tive  relief  works  were  undertaken  for
 the  people  of  the  area.  \So  what
 happened?  Just  to  get  their  food,
 hundreds  of  people  crossed  over  to
 Pakistan  which  igs  nearly.  Before
 partition—I  am  talking  about  the
 drought  situation—Kutch  being  a  part
 of  the  Indus  basin,  they  used  totross
 over  there.  But  when  partition  came,
 nobody  cared  about  the  economy  of
 that  place,  when  its  dependence  on
 Sind  and  Pakistan  was  stopped.  I  am
 talking  about  Banni  area.  It  is  a
 unique  area  in  the  whole  world—680
 sq.  miles  of  only  pasture  land  and
 nothing  else.  If  you  visit  it  once,  Sir,
 you  will  never  forget  it  in  your  life.
 If  the  rains  are  good,  not  one  or  two
 but  millions  of  flamingos  come  from
 foreign  countries.  The  people  there
 are  called  Maldaris.  They  depend  on
 cattle  only.  They  live  on  milk  and
 meat.  They  are  6  ft.  high  and  if  you
 see  them  surrounded  by  the  cattle  and
 flamingos  with  water  all  around,  it  is
 a  unique  scene.  But  today  what  do
 you  find  there?  It  is  absolutely  bar-
 ren  land.  Not  a  single  bird  of  flam-
 ingo  type  comes  there.”  You  see  only
 vultures  ‘gathering  round  heaps  of
 skeletons  of  dead  cattle  and  skeletons
 of  Maldaris  with  their  eyes  open,
 mouths  open,  T.B.  stricken  skeletons
 of  human  beings,  looking  at  the  sky.
 just  praying  to  God  for  rain!  After
 27  years  of  independence  and  25  years
 of  planning,  this  is  the  reward  the
 prople  there  have  got  for  their  sacri-
 fice  for  independence.  Is  it  not  the
 duty  of  the  Government  to  look  after
 these  people?

 ASADHA  Pp
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 in  39486  Sir  Dattar  Singh,  who  was

 Adviser  to  the  Agricuiture  Ministry,
 came  there  and  gave  the  scheme  for
 Banni  development.  I  am  sorry  to
 say  up  to  this  time  nothing  has  been
 done  about  it.  Only  this  year  Rs.  80
 lakhs  have  been  sanctioned  for  drink-
 ing  water  for  cattle.  Even  this  sche.
 ‘me  has  not  yet  been  put  into  opera-
 tion.  While  replying,  the  Minister
 may  say,  “You  have  got  BG  line,  MG
 line,  Kandla  port”  and  so  on.  That,
 does  not  affect  the  economy  of  the
 local  people.  Kandla  port  itself  has
 not  developed  to  the  stage  which  was.
 envisaged,  Even  free  trade  zone
 looks  like  a  desert  Ail  the  entrepie-
 neuns  had  to  run  away  and  most  of
 the  factories  are  closed.  ‘Not  only
 that.  Kutch  is  an  acutely  drought-
 affected  area.  Water  is  the  main
 thing.  If  you  want  to  develop  any
 part  of  the  country,  you  will  require
 capital,  know-how,  labour  and  other
 infra-structure.  As  far  as  money  is.
 concerned,  we  do  not  want  money.
 There  is  a  village  of  5000  people
 which  has  deposited  Rs.  2  crores  in
 the  Bank  of  India  as  fixed  deposit.
 Capita]  is  lying  idle  there  and  nobody
 cares  to  utilise  it.  We  do  not  want
 know-how.  Kutch  people  are  every-
 where  in  every  corner  of  the  world
 and  al!  over  India.  What  we  want  is
 only  water,  which  is  a  bare  necessity
 for  drinking  for  men  and  cattle  and
 for  industrial  and  agricultura]  pur-
 poses.  It  is  not  a  luxury  or  a  facility
 which  I  am  demanding  from  Govern-
 ment.  I  am  only  demanding  the  bare
 necessity  of  the  people  of  my  consti-
 tuency.  There  is  not  a  single  village
 or  town  where  drinking  water  is-
 available  ag  much  as  they  want.
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 In  1956,  the  Boundary  Commission
 and  the  Joint  Select  Committee  of
 Parliament  recommended  a  _parlia-
 mentary  board  for  such  an  _  area.
 Article  371(2)  of  the  Constitution
 reads:

 ‘Notwithstanding  anything  in  this
 Constitution,  the  President  may  by
 order.  made  with  respect  to  the
 State  of  Maharashtra,  previde  for
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 {Dr.  Mahipatray  Mehta.
 -any  special  responsibility  of  the
 -Governor  for—

 (a)  the  establishment  of  sepa-
 Tate  development  boards  for
 Vidarbha,  Marathwada,  the  rest
 of  Maharashtra,  Saurashtra,
 -Kutch  and  the  rest  of  Gujarat
 with  the  provision  that  a  report

 on  the  working  of  each  of  these
 ‘boards  will  be  placed  each  year
 before  the  State  Legislative  As-

 :sembly;
 (b)  the  equitable  allocation  of

 ‘funds  for  developmental  expendi-
 ;ture  over  the  said  areas,  subject
 ‘to  the  requirements  of  the  State
 was  a  whole;  and

 (c)  an,  equitable  arrangement
 ‘providing  adequate  facilities  for
 technica]  education  and  vocational
 training,  and  adequate  opportu-
 nities  for  employment  in  services
 under  the  control  of  the  State
 Government,  in  respect  of  all  the
 Said  aTeas.  subject  te  the  require-

 -ment  of  the  State  as  a  whole.”

 ‘Why  was  this  recommended?  It  was
 recommended  to  be  implemented.  I
 would  request  the  Government  to
 implement  it  without  the  delay  of
 even  a  Single  day  or  a  single  minute.
 It  is  our  birth  right  to  demand  it  and
 it  is  their  pious  duty  to  implement  it.
 But  we  do  not  speak  the  language
 which  the  Telengana  -people  spoke.
 But  you  are  habituated  to  hear  the
 language  of  violence.  At  the  same
 time,  you  are  preaching  non-violence.
 The  Marathwada  people  are  speaking
 ‘some  other  language.’  We  are  not
 speaking  that  language.

 AN  HON.  MEMBER:  Which  is  that
 language?

 DR.  MAHIPATRAY  MEHTA:  They
 understand  it.  That  is  why  they  have
 got  al]  the  development  boards.

 MR.  DEPUTY-SPEAKER;  Now  they
 ‘have  understoog  your  language.
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 DR.  MAHIPATRYA  MEHTA:  There are  three  development  boards  now,  one
 for  ‘Telengana,  another  for  Rayala-
 seema  and  a  third  one  for  rest  of
 Andhra  Pradesh.  I,  therefore,  request
 Government  to  implement  this  recom-
 mendation.

 SHRI  VASANT  SATHE  (Akola):
 The  article  which  the  hon.  Member
 has  quoted  has  been  completely
 ignored  by  the  Governments  of  the
 States.

 DR.  MAHIPATRAY  MEHTA:  The
 author  of  the  Constitution  foresaw  the
 necessity  for  this  provision  because
 they  foresaw  the  things  that  are  going
 to  happen.  That  is  why  this  was
 incorporated  in  the  Constitution.

 Sir,  through  you  I  would  request
 the  Government  to  appreciate  the
 plight  of  the  people.  I  would  request
 that  a  deputation  from  Pariiament
 should  be  sent  to  the  Kutch  area.  Then
 the  only  solution  of  the  Narmada
 water  is  to  give  Kutch  its  full  require-
 ments  without  delay,  There  is  no  alter-
 native.  That  will  make  that  area  se!f-~
 sufficient,  so  far  as  food  is  concerned.

 I  would  say  that  I  must  thank
 Pakistan  for  their  attack  because  then
 we  got  some  roads.  Otherwise,  there
 were  not  even  roads.

 Then,  there  is  no  develoment  of  the
 mineral  resources.  The  unfortunate
 part  is  that  it  is  an  area  where  you
 have  got  the  largest  deposit  of
 minerals.  The  Chaifman  of  the
 GMDC  comes  from  a_  millionaire
 family  and  he  does  not  know  the  M.
 of  mineral.  Not  only  that,  he  is  anti-
 Congress.  He  wants  to  see  that  our
 organisation  is  broken.  up.  There  is
 not  even  one  person  belonging  to
 Kutch  in  that  Beard.

 We  are  really  facing  an  emergency
 situation.  If  you  do  not  want  to
 develop  that  area,  you  can  use  the
 Kutch  area  for  conducting  atom  bomb
 tests  after  getting  us  vacated.  That
 would  be  better  than  not  developing
 that  area.  It  suffered  from  drought



 373  20.6.  (Gujarat),  ASADHA  3i,  896  (SAKA)
 1974-75

 continuously  for  seven  years.  There
 were  no  relief  measures,  The  ‘same
 ‘famine  code  which  was  envisaged  by
 the  Britishers  is  still  being  followed.

 MR.  DEPUTY-SPEAKER;  You  have
 said  all  these  things.  and  said  very
 effectively.  Why  repeat  them?

 DR.  MAHIPATRAY  MEHTA:  So,
 Development  Board  should  be  granted
 for  the  development  of  that  area.

 st  भारत  सिंह  चौहान  (धार)  :

 गुजरात  में  राष्ट्रपति  का  शासन  होते  हुए  भी,

 सैंट्रल|गवर्नेमेंट  का  शासन  होते  हुए  भी  जनता

 के  साथ  बड़ा  अन्याय  हो  रहा  है।  वहां  मिनिस्टरों
 के  वापसी  झगड़ों  के  कारण  विकास  के.  जो

 काम  रुके  हुए  थे  और  वहां  एडमिनिस्ट्रेशन
 जो  बिल्कुल  ठप्प  हो  गया  है,  वह  स्थिति  आज

 भी  वहां  विद्यमान  है।  वहां  जनता  ने  मिनिस्ट्री
 को  हटाने  की  प्रतिक्षा  की  थी  ।  और  कहा  था

 कि  इसके  रहते  यहां  कोई  विकास  का  काम

 नहीं  होगा,  उसको  न्याय  नहीं  मिलेगा  4

 मज़ार  होकर  सेंटर  को  वहां  की  विधान  सभा

 को  भंग  करना  पड़ा  और  राष्ट्रपति  का  शासन

 लागू  करना  पड़ा  ।  जनता  समझती  थी  कि

 राष्ट्रपति  शासन  होने  के  पश्चात  उसको  न्याय

 मिलेगा  और  उसको  अच्छे  अपने  प्रतिनिधि

 चुन  कर  भेजने  का  अवसर  मिलेगा  लेकिन

 उसकी  यह  इच्छा  भी  पूरी  नहीं  हुई  ।  काफी

 समय  वहां  राष्ट्रपति  शासन  लागू  किए  हुए
 हो  गया  है  और  इस  बीच  में  नए  चुनाव  कराए
 जा  सकते  थे  लेकिन  कराए  नहीं  गए  और  जनता

 को  सच्चे  प्रतिनिधि  चुन  कर  भेजने  का  अवसर

 नहीं  दिया  गया  ।  जनता  की  भावनाओं  के

 अनुकुल  कोई  कदम  नहीं  उठाया  गया  |  जनवरी

 में  वहां  राष्ट्रपति  शासन  लागू  किया  गया  था

 और  आज  जुलाई  है  लेकिन  नए  चुनाव  वहां
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 नहीं  कराए  गए  t  राजनीतिक  कारणों  से  ही

 वहां  नए  चुनाव  नहीं  कराए  जा  रहे  हैं  ।

 यह  वहां  की  जनता  के  साथ  नंगा  अन्याय  है  ।

 राष्ट्रपति  का  चुनाव  होने  जा  रहा  है  |  लेकिन

 वहां  की  जनता  को  राष्ट्रपति  के  चुनाव  में  भाग

 लेने  से  वंचित  रखा  जा  रहा  है।  राष्ट्रपति  शासन
 कायम  होने  के  तुरन्त  बाद  न्याय युक्त  कदम

 वहां  उठाने  की  आवश्यकता  थी  ।  वहां  विकास

 का  नाम  जो  रुका  पड़ा  था  उसको  हाथ  में

 लिया  जाना  चाहिये  था  और  पूरा  किया  जाना

 चाहिये  था  t  लेकिन  ऐसा  कुछ  नहीं  हो  रहा  है
 पच्चीस  साल  से  जो  गलती  होती  रही  है,  जो

 अन्याय  गुजरात  के  साथ  होता  रहा  है,  वही
 अन्याय  झ्शा  भी  उसके  साथ  हो  रहा  है।  उसको

 सुधारा  नहीं  जा  रहा  है  मैं  एक  उदाहरण
 देता  हूं  ।  अंग्रेजों  ने अपनी  सुविधा  के  जिए
 बेस्ट  रेलवे  का  हैडक्वाटर  बम्बई  में  रखा  ।

 कोई  कारण  नहीं  था  कि  उसको  गुजरात  में

 न  रखा  जाता  |  यह  एक  न्यायसंगत  बात  थी  ।

 राष्ट्रपति  शासन  में  सब  से  पहला  काम  यह
 होना  चाहिये  था  कि  उसके  हू  क्वाटर  को  गुज-
 रात  ले  जाया  जाता  लेकिन  ऐसा  कुछ  नहीं  शिप्रा
 गया  ।  कोई  कदम  इस  दिशा  में  नहीं  किया
 गया  ।  कोई  कदम  इस  दिशा  में  नहीं  बढ़ाया
 गया  और  न  बढ़ाया  जा  रहा  है  यही  नही  ।

 वहां  पर  तेल  पैदा  होता  है,  गैस  पैदा  होती  है
 लेकिन  उसका  हेडक्वार्टर  देहरादून  में  है
 ये  जो  असंगत  बातें  हे  कम  से  कम  राष्ट्रपति  के
 शासन  में  इनका  तो  अन्त  हो  जाना  चाहिये  था।
 जनता  को  विश्वास  हो  जाना  चाहिये  था  कि
 पिछले  वक्‍त  में  जो  कुछ  अन्याय  उसके  साथ

 हुआ है,  जो  पक्षपात  हुआ  हैँ  वह  दूर  कर  दिया

 जाएगा  और  उसको  तुरन्त  दूर  कर  दिया  जाना

 चाहिये  था  लेकिन  वैसा  कुछ  नहीं  हो  रहा  v
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 श्री  भारत  सिंह  चोहान
 ये  कुछ  मोटी-मोटी  बातें  हैं  जो  अगर  आप

 गुजरात  की  जनता  के  साथ  न्याय  करना

 चाहते  हैं  तो आपको  हाथ  में  लेनी  चाहिये  थीं।

 अभी  कच्छ  के  बारे  में  माननीय  सदस्य
 ने  कहा  हूँ  ।  मुझे  भी  कच्छ  के  रन  में  जाने  का
 मौका  मिला  है  ।  पूरा  क्षेत्र  मैंने  देखा  है  -  उस

 इलाके  का  विकास  करने  के  लिए  कदम  उठाने
 की  आवश्यकता  थी  ।  पाकिस्तान  के  निकट

 वह  इलाका  है,  बोर्डर  एरिया  है  ।  उसको  हरा
 भरा  बनाया  जा  सकता  था  अगर  सरकार  फर्म

 डिटरमिनेशन  से  काम  लेती  ।  ऐसी  कोई
 मिसाल  आपको  राष्ट्रपति  शासन  की  स्थापना

 के  बाद  पेश  करनी  चाहिये  थी  लेकिन  आपने

 कुछ  नहीं  किया  ।

 एक  बड़ी  भारी  दुखपूर्ण  घटना  सामने

 आई  है  ।  वहां  पर  हरिजनों  पर  अत्याचार  हो

 रहे  हैं.  महात्मा  गांधी  और  सरदार  बदल  भाई
 पटेल  की  जन्म  भूमि  पर  हो  रहे  हैं  -  इनको  तो

 आप  कम  से  कम  रोकते  ।  इसके  बारे  में  तो

 आप  आदर्श  उपस्थित  करते  ।  हरिजनों  पर

 वहां  जो  अत्याचार  हो  रहे  हैं  ये  काले  धब्बों

 के  समान  है  यह  सैंट्रल  सबजेक्ट  हैँ  ।  वहां
 पर  उनको  सताया  जा  रहा  है,  कूलरों  से  पानी

 नहीं  लेने  दिया  जा  रहा  है  ।  छुआछूत  उनके

 साथ  करती  जा  रही  हूँ  ।  पानी  लेने  पर  जो

 विवाद  हुए  हैं  उन  को  लेकर  हरिजन  मार  डा  ये

 गए  हैं।  इस  तरह  की  घटनाओं  का  राष्ट्रपति
 के  शासन  के  दौरान  होना  कंलक  की  बात  है,

 बहुत  भद्दी  बात  है  हरिजनों  के  बारे  में.

 अनटचेबिलिटी  के  बारे  में  एक  बढ़त  बड़ी
 जवाबदारी  केन्द्र  सरकार  की  है  ।  केन्द्रीय

 शासन  वहां  होते  हुए  ये  ग्र त्या चार  हों,  यह  बहुत
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 शर्म  की  बात  है।  छः  महीने  से  ज्यादा  राष्ट्रपति
 शासन  को  लागू  हुए  वहां  हो  गए  हैं  लेकिन
 इस  बीच  कोई  चीज़  बनती  नजर  नहीं  भाई  है  1
 इस  लिए  मैं  कहना  चाहता  हूं  कि  कम  से  कम

 राष्ट्रपति  शासन  के  समय  में  इस  तरह  का:
 पक्षपात  और  ग्र न्याय  न  होते  पाये  ।  पिछले
 वक्‍त  में  जो  गलतियां  हुई  हैं  उन  को  दुरुस्त «
 करने  के  लिए  शीघ्र  ही  ऐसे  कदम  उठाये
 जाये  ताकि  वहां  की  जनता  को  यह  विश्वास

 हो  जाये  कि  अब  जवाबदारी  के  प्रिय  सरकार  की

 है  और  अब  इस  के  द्वारा  शासन-कार्य  बिना

 पक्षपात  के  चलाया  जायेगा  ।

 ग्‌  दऋरान  स्टेट  कई  रियासतों  को  मिला

 कर  बनाई  गई  है  ।  उन  रियासतों  ने  अपनी
 अपनी  हैसियत  के  मुताबिक  कुछ  भेजे  बनाई  थीं  ny

 लकिन  उस  के  बाद  उन  रेलों  में  प्रभी  त+  कोई
 तरक्की  नहीं  हो  पाई  है  -  उदाहरण  के  लिए

 वहां  पर  ब्राडगेज  की  जो  मांग  की  जाती  है.
 उसकी  तरफ  कोई  विशेष  ध्यान  नहीं  दिया  गय

 है।

 कच्छ  रण  में  पानी  की  बड़ी  आवश्यकता

 है  ।  वहां  हजार,  मल  का  क्षेत्र  वीरान  पड़ा

 हुआ  है  ।  जब  तक  वहां  पानी  नहीं  लेगा,  तब

 तक  उस  क्षेत्र  का  विकास  नहीं  हो  सकता  है।

 कई  प्रकार  की  योद्वाओं  बनाई  गई  हैं.  लेकिन

 उन  को  कार्यान्वित  नहीं  किया  गदा  है  |  गुजरात
 में  इतनी  नदियां  हैं  कि  अगर  ठीक  ढंग  से  उन

 का  उपयोग  किया  जाये,  तो  सारे  गुजरात  को

 पानी  मिल  सकता  है  ।

 निंदा  बांध  के  बारे  में  निर्णय  को  अजीब

 ढंग  से  टाला  जा  रहा  है  1  उस  का  निर्णय

 शोघ  पेश,  प्र  होना  चाहिए,ताकिगुजरात  कोभी
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 साथ  हो  और  पड़ती  को  भी  लाभ  हँ  ।  इस
 प्रक,र  के  महत्वपूर्ण  विषयों  के  बारे  में  निर्णय

 को  पांडे  रखना,  और  उस  में  विलम्ब
 करते  रहता,  राष्ट्र  क ेविकास  के  लिए  घातक
 बात  है  1  इस  लिए  यह  ग्रावश्यक  है  कि  तबंदा
 के  बारे  में  निर्देश  शीघ्र  से  शीघ्र  हो.  जि

 इसे  राष्ट्र  की  तरक्की  में  बाधा  न  हो  ।
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 उपाध्यक्ष  महो7  :  अब  समाप्त  कीजिए  1

 श्री  भारत  सिह  चौहान  :  कांडला  पोर्ट
 से  गुजरात  को  कभी  लाभ  हो  सकता  श्री,
 लेकर  आज  उस  की  ढुइंशा  सी  रहो  ही  है  ।

 कहा  जाता  है  कि  वह  व्हीट  और  फेंटेलाइजर
 :  के  इम्पोर्ट  के लिए  बनाया  गया  था  ।  उस  को

 फ्री  पोर्ट  डिक्लेयर  किया  गया,  लेकिन  आज  जत
 से  न  तो  देश  को  कोई  लाभ  मिल  रहा  है  और.

 “न  गुजरा तको

 Shri  K.  8.  CHAVDA  (Patna):  Mr.
 -Deputy-Speaker,  Sir,  I  woud  like  to
 -deal  with  the  atrocities  committed  on
 the  Scheduled  Caste  people  in  the

 -State  of  Gujarat.  Two  Harijans  were
 brutally  kilied  and  several  others  were
 seriously  injured  in  Village  Ranmal-
 pur,  District  Surendra  Nagar,  in  the

 State  of  Gujarat  on  the  dispute  of
 drawing  water  from  the  common
 -well.  The  Harijans  were  drawing
 water  from  their  own  well,  but  it

 ‘dried  up  and  they  started  drawing
 water  from  the  village  common  well
 after  giving  due  notice  inthe  pancha-
 Yat  authorities  concerned  and  to  the
 State  administration  concerned.  On

 -27th  May  they  started  drawing  water
 from  the  village  common  well.  On

 ‘the  28th  they  were  beaten  up  by  the
 village  people,  Then  a  complaint  was
 lodged  and  seven  persons  were  arres-
 ted  and  released  on  bail,  After  that,

 ‘three  or  four  policemen  were  posted
 ‘to  give  protection  to  these  people.

 ASADHA  3i,  896  (SAKA)  0.6.  (Gujaraty  378
 1974-75

 Then  the  village  people  were  not
 drawing  water  from  the  village  com-
 mon  well  wherefrom  the  Harijans
 were  drawing  water.  So,  they  started
 harassing  the  Harijans  and  on  the
 22nd  June,  exactly  a  month  ago,  they
 attacked  the  Harijans  and  two  Hari-
 jans  were  kiMed  and  two  Harijans
 hands  were  broken.  Their  properties
 were  looted  and  after  that  the  Gov-
 ernor  paid  a  visit  to  the  site  of  this
 gruesome  incident,  which  was  a  good
 thing.  But  these  who  were  accused
 were  not  put  in  jail  for  nearly  ten
 days  and  the  accused  were  not  hand-
 cuffed  also.  Over  and  above  that  from
 the  28th  May  to  22nd  June  no  Police
 officer  or  PSI  or  any  official  visited
 the  place,  They  strated  during  water.
 That  was  known  to  everybody  and
 stil!  the  administration  has  not  taken
 any  action  against  the  antisocial  ele-
 ments.  They  showed  the  courage  to
 draw  water,  Now  what  has  happened?
 They  are  under  a  _  constant  fear
 because  of  the  leniency  shown  to
 these  accused  which  has  enccuraged
 the  anti-social  elements  and  Cis-
 couraged  the  Harijans  to  contitinue
 to  draw  water  from  the  common  well.

 Then,  Sir,  the  Government  declar-
 ed  Rs.  2000  ex-gratia  payment  for  the
 families  of  the  two  Harijans  who  were
 killed  there,  that  is.  Rs.  000  to  each
 of  the  family  During  the  Navnirman
 Samiti  movement,  the  families  of
 those  who  were  killed  at  that  time,
 were  paid  even  Rs  5000  or  Rs.
 6000  or  7000  but  for  these  poor  Hari-
 jan  families  who  are  asserting  their
 rights  and  who  are  doing  a  good
 thing  for  the  benefit  of  the  nation,
 were  paid  only  Rs.  00  each  and  for
 those  who  were’  injured  seriously,
 nothing  was  paid.  Those  whose  pro-
 perties  were  looted  got  no  compensa-
 tion.  The  impresison  created  round-
 about  those  villages  is  that  atrccities
 can  be  committed  on  the  Harijans
 with  impunity.  Atrocities  were  com-
 mitted  in  other  villages  of  the  Suren-
 dranagar  District  and  in  the  wholé  of
 Sourashtra  and  it  has  earned  a_  bad
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 name  for  the  country,  as  a  whole.  The
 Harijans  have  done  nothing  wrong
 as  to  invite  atrocities  being  commit-
 ted  on  them.  These  atrocities  are  a
 blot  on  the  good  name  of  our  count-
 ry  and  democracy.

 Therfore,  the  Government  should
 take  stern  action  and  set  a  good  ex-
 ample  so  that  the  Harijans  can  mus-
 ter  courage  and  continue  to  draw
 water  from  the  common  well.

 Secondly,  adequate  compensation
 Should  be  paid  from  the  punitive  tax
 which  has  been  levied  there.

 So  far  as  the  services  are  concern-
 ed,  reservation  for  Harijans  should  be
 made  according  to  their  population. Their  reservation  made  in  the  State
 services  of  Gujarat  is  only  5  per  cent
 though  their  population  is  7  per  cent.
 It  should  be  increased  from  5  to  7
 per  cent.

 The  third  point  is  that  there  is  di-
 fficulty  in  cultivating  the  lands.
 by  Harijans.  The  people  in  the
 villages  and  the  village  panchayats  are
 not  allowing  these  people  to  cu!tivate
 the  land.  Full  protectiom  should  be
 given  to  them.  There  is  no  Panchayat
 working;  only  the  Governor’s  rule
 is  there.  I  am  told  that  the  President
 of  the  taluka  Panchayat  was  there  in
 Ranamaipur  village  two  or  three
 hours  before  this  gruesome  incident
 took  place.

 Government  should  have  taken
 action  to  remove  this  President  of  the
 Taluka  Panchayat  but  Government  is
 very  lenient  and  has  not  taken  steps
 which  will  create  confident  in  the
 Harijan  population  to  take  water  or
 to  assert  their  right.  On  the  contrary
 they  are  discouraged.  Those  who  are
 accused  of  commiting  murder  have
 been  rleased.  They  are  released  on
 bail.  The  sarpanch  and  his’.  wife
 who  led  the  mob  have  been  released
 on  bail.  He  is  not  removed  as  a_sar-
 panch  of  the  village  which  is  also  in
 the  hands  of  the  Government.  Halvad

 taluka  panchayat,  is  not  functioning.
 Government  can  remove  the  sarpanch.
 and  the  president  of  the  taluka  pan-
 chayat  and  this  will  set  a  good  exa-.
 mple  and  give  encouragement  to.
 harijans.  Mr.  Swaminathan,  fhe
 Election  Commissioner  has  said  that
 due  to  monsoon  the  sitting  of  elec-
 tion  commission  is  not  going  to  be.
 held  there  If  the  sitting  is  to  be  held.
 at  Surat,  Baroda,  Rajkot  etc.  and
 some  other  city  in  the  Saurashtra
 region,  there  is  no  difficulty  at  all.
 But  lame  excuses  are  given.  Enough.
 time  was  given  to  them  to  give  their
 comment  and  their  suggestions  re--
 garding  the  proposal  of  the  constitu-
 encies.  That  has  been  done.  Now
 only  this  sitting  of  the  Election  Com--
 mission  at  these  four  places  should
 be  held  as  early  ag  possible  and  elec--
 tion  shoulg  be  held  as  early  as  possi--
 ble.  The  same  can  be  said  about  su-
 perseting  the  municipal  elections  also.
 Nothing  is  coming  in  the  way.  Still
 election  are  not  held.  In  the  same  way
 dstrict  panchayat  elections  and  talu--
 ka  elections  are  not  held.  These  elec-
 tions  should  be  held  as  early  as  pos--
 sible.

 SHRI  प्र.  M.  PATEL:  (Dhandhuka)::
 I  would  like  to  make  a  few  observa--
 tions  in  regard  to  matters  in  respect:
 of  which  ought  to  have  been  taken
 action,  but  in  regard  to  which  nothing:
 has  been  done.  Before  I  could  take  up:
 those  matters,  I  would  like  to  _offer-
 one  observation  on  what  Mr  Chavda:
 has  said  regarding  the  atrocities

 ake harijans.  That  is  a  problem  now  which:
 is  not  confined  to  Gujarat  only,  but
 it  is  an  All  India  problem;  in  Gujarat
 a  particularly  unfortunate  incident
 took  place  at  the  place  called  Ramal-
 pur.  While  I  am  in  entire  agreement
 with  any  suggestions  to  the  effect  that
 strongest  steps  should  be  taken  to  see-
 that  such  atrocities  do  not  occur,  and
 that  the  law  in  regard  to  Harijans  is
 enforced  with  the  atmost  strictness
 and  that  everything  possible  should:
 be  done  to  see  that  they  are:  treated
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 fairly  and  justly.  What  I  cannot'  re- concile  myseilf  to,  however,  is  the method  adopted  by  the  Government of  Gujarat  in  order  to  bring  home to  the  villages  the  seriousness  of  this particular  situation.  Is  imposition of  punitive  tax  on  the  entire  village or  a  very  large  section  of  the  village the  right  method  to  adopt  in  order to  bring  home  this  seriousness  of situation?  Do  you  suggest  that
 everyone  of  those  householders  was
 responsible  for  those  atrocities?

 37.00  hrs.  oY
 Have  the  Judiciary  Department, Police  Department,  Investigation  Or-

 ganisations  and  the  administrative
 machinery  of  the  State  of  Gujarat gone  completely  bankrupt  that  it  was
 feareg  they  woulg  not  be  able  to  put their  hands  on  those  who  were  really the  guilty  people?  Should  they,  in
 order  to  save  themselves  trouble, impose  punishment  upon  the  entire
 village?  If  we  are  going  to  follow
 this  method,  then,  I  dare  say  that  in
 all  manner  of  things,  administrative
 Problems  of  the  Government  may
 monetarily  be  very  much  simplified. But  this  will  provide  no  solution.  I
 consider  that  the  Gujarat  Govern-
 ment  has  adopted  a  barbaric  method.
 When  this  method  was  adopted  by  the
 British  Government,  the  ruling  party was  the  first  to  oppose  this  mode  of
 punishment  and  said  that  this  was  not
 a  method  which  should  be  adopted.
 Some  of  the  most  important  satya-
 graha  movements  were  launched
 against  this  kind  of  method  of  punish-
 ment.  I  am  sorry  that  the  Gujarat
 Government  should  have  had  recourse
 to  that  method  of  punishment,

 I  would  now  like  to  refer  to  some
 of  the  important  matters  which  have
 not  been  touched  upon  at  all.  One
 relates  to  the  Narmada  Bridge—the
 present  bridge  on  the  river  Narmada
 On  the  National  Highway  which  is  in
 a  very  dangerous  condition.  In.  fact,
 all  heavy  trucks  are  required  to  un-
 Joad  a  substantia]  part  of  their  load
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 before  they  are  allowed  to  go  on  the
 bridge.  This  had  been  the  position for  a  number  of  years.  A  new  bridge is  under  construction.  That  has  been
 under  construction  also  for  a  number- of  years.  Now  8  serious  cut  has  been
 imposed  upon  the  allotment  for  the
 bridge  this  year.  The  traffic  on  the
 national  highway  between  Bombay and  Ahmedabad  is  perhaps  the  heavi--
 est  in  any  part  of  the  country.  Absence
 of  a  sand  bridge  poses  a_  serious
 bottleneck.  The  attempt  of  the  Gov-
 ernment  should  have  been  to  see  that
 this  bridge  was  completed  as  early  as
 possible.  Instead,  the  allocation  now
 provided  for  the  construction  of  this
 bridge  shows  that  the  completion  of
 the  bridge  will  be  retarded  by  per-
 haps  two  or  three  years  which,  I
 think,  would  be  unfortunate  to  use
 the  mildest  possible  term.

 382:

 In  the  same  way,  work  on  another
 most  important  project  undertaken
 by  the  State  Government  has  begun,
 but  the  progress  is  extremely  slow.
 That  is  in  regard  to  the  coastal  high-
 way.  Completion  of  that  coastal  high-
 way  is  of  importance  for  a  variety  of
 reasons  and,  particularly,  for  the  deve-
 lopment  of  coastal  villages,  coastal
 people  and  the  coast  itself.  There:
 too,  roads  have  been  constructed;
 bridges  have  not  been  constructed.
 What  uSe  is  a  road  without  necessary
 bridges?  There  are  a  number  of
 smzll  bridges  which  sought  to  have
 been  completed  simultaneously  but
 they  have  not  even  been  taken  in
 hand.  I  do  hope  that  adequate  funds
 would  be  provided  for  these  as  early as  possible.  It  may  be  said  that  this
 ig  due  to  the  fact  that  the  Govern-
 ment  of  India  have  not  provided enough  assistance  etc.,  etc.  That  is
 really  no  excuse  at  all.  Coastal  high-
 way  should  be  taken  up  first  and  that
 should  be  considered  a  project  of  the
 highest  priority.

 I  now  come  to  the  question  of
 Kandla  Port  and  the  Free  Trade  Zone.
 Both  these,  in  a  sense,  are  undoubted-
 ly  Central  Government  projects,  but
 they  affect  the  prosperity  of  the  State.
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 of  Gujarat,  and  in  particular  of
 ‘Kutch,  to  which  my  hon.  friend  Dr. Mehta  referred  ६0.  These  projects
 ‘were  conceived  of  in  order  to  help this  backward  portion  of  the  State. Kandla  Port  is  regarded  as  a  maior
 Port  and  yet,  it  has  not  been  main- tained  as  a  major  port  should  be  with the  result  that  the  ships  have  to remain  outside  for  a  very  long  period of  time  which  is  a  very  costly  way  of
 managing  affairs,  Particularly,  the
 ships  bringing  in  fertilizers  and  food- grains  have  had  to  wait  for  anything
 from  three  weeks  to  two  months,  That is  the  situation  still,  But,  what  is worse  is  that  even  after  the  goods  are ‘unloaded  from  the  ships,  they  are  not
 transported  from  the  port  to  their destinations  for  a  considerable  length of  time.  This  again  is  an  illustration of  inefficiency  and  incompeience  which I  would  say,  is  inexcusable.

 I  woulq  have  likeg  to  refer  to  a
 number  of  other  matters  which  are ‘also  of  an  urgent  nature.  I  would  not refer  to  the  Narmada  Project  because ‘it  is  now  referreg  back  to  the  tribu-
 nal.  But  I  would  like  to  draw  atten-
 ‘tion  to  the  power  problem  which  faces
 ‘the  State  of  Gujarat.  Gujarat  expe- riences  a  certain  amount  of  power
 shortage  today  at  the  commencement
 of  the  Fifth  Plan,  because  the  various
 ‘proyects  which  were  designed  to  make
 available  power  to  meet  the  growing
 ‘requirements  of  power  of  the  State
 ‘are  still  under  construction.  I  shall
 not  take  each  project  individually,
 but  would  merely  mention  one  pro-
 ject  which  should  have  been  complet-
 ed  at  least  two  years  ago  and  even
 one-fourth  of  it,  which  was  expected

 ‘to  be  ready  last  month,  is  not  yet
 ready.  Therefore,  although  these  pro-
 jects  have  been  sanctioned  long  ago,
 and  they  were  supposed  to  be  ready
 early  in  the  Fifth  Five  Year  Plan
 period  in  order  to  make  power  avail-
 able  for  meeting  the  requirements  of
 the  Fifth  Plan,  the  chances  are  that
 the  State  would  be  lucky  if  they  are
 completed  at  least  before  the  end  of

 the  Fifth  Plan,

 ‘
 The  question  then  arises:  whet

 would  the  position  be  in  regard  to  the
 requirements  of  power  of  that  State
 in  regard  to  the  Sixth  Plan.  There
 is  no  project  in  sight  and  no  project
 is  even  under  contemplation,  There
 are  conversations  going  on  and  re-
 quests  being  made  that  an  atomic
 power  station  might  be  allotteg  to  the
 State  of  Gujarat.  All  that  has  hap-
 pened  ip  regard  to  it  is  that  the  pro-
 cess  of  selecting  the  site  is  going  on,
 and  in  regard  to  that  too,  we  are  ‘ar
 from  arriving  at  a  decision.  It  must
 be  remembered  that  it  wiil  take  at
 least  ten  vears  to  complete  an  atomic
 power  station  from  the  date  that  it  is
 taken  in  hand.  Therefore,  to  imagine
 that  the  atomic  power  station  will
 meet  the  requirements  of  the  State  in
 the  Sixth  Plan  is  out  of  the  question.
 While  certainly,  a  decision  should  be
 taken  early,  so  that  the  atomic  power
 project  could  be  taken  up  at  the  ear-
 liest  possible  date,  what  is  important
 is  to  consider  measures  which  should
 be  adopted  and  other  projects  ccr-
 ceived  of  in  order  to  meet  the  require-
 ments  of  the  Sixth  Plan.  As  I  said
 before,  it  is  much  too  late  now  to
 consider  about  the  Fifth  Plan  require-
 ments  except  to  say  that  everything
 possible  should  be  done  even  now  to
 assist  the  early  completion  of  these
 projects.

 Finally,  I  would  refer  to  two  other
 matters.  One  is  in  regard  to  drinking
 water.  The  State  was  hoping  that
 the  Narmada  project  would  be  com-
 pleted  soon,  for  when  it  was  complet-
 ed,  it  would  have  solved  the  drinking
 water  problem  for  some  hundreds  of
 villages  of  the  State.  That,  of  course
 has  now  been  put  off  indefinitely.
 Probably  it  will  take  another  decade
 or  so  before  that  source  will  be  avail-
 able.  That  being  so,  it  becomes  im-
 perative  for  the  State  no  longer  to
 wait  for  the  Narmada  project  but  to
 plan  independently  of  that  a  scheme
 that  would  ensure  that  as  many  of
 these  villages  as  possible  have  a  satis-
 factory  supply  of  drinking  water.  It
 is  not  enough  to  say  that  we  shall
 have  provided  perhaps  50  villages
 with  drinking  water  this  year  and
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 another  one  hundreg  next  year,  be-
 cause  at  that  rate  it  will  take  a  great
 many  years  before  anything  like  a
 satisfactory  situation  is  created.  I
 think  a  definite  project  should  be
 evolved  which  could  be  completed
 and  which  would  ensure  within  the
 next  five  years  the  supply  of  drinking
 water;  I  think  as  far  as  one  should
 go,  not  more  than  five  years  should
 be  taken  to  see  that  every  village  in
 the  State  has  drinking  water  supply
 available  to  it.

 Finally,  I  come  to  the  question  of
 food  shortage  of  the  State.  The  State
 has  perhaps  been  one  of  the  most
 progressive  in  so  far  as  agricultural
 production  and  productivity  are  con-
 cerned,  It  has  increased  its  production
 very  considerably  during  the  last  ten
 years.  But  even  with  all  the  tremen-
 dous  increase  in  production  that  it
 has  achieved,  it  is  still  falls  very  seri-
 ously  short  of  its  requirements.  This
 is  where  the  difficulty  arises.  The
 Central  supply  is  always  inadequate
 because  the  Government  hitherto  and
 the  people  have  been  disciplined  in
 their  own  way.  They  have  asked  for
 whatever  they  have  not  haq  enough
 of  in  polite,  very  polite,  language.
 The  result  has  been  that  they  have
 always  been  put  last  in  the  queue.  I
 think  it  is  time  the  Central  Govern-
 ment  realised  that  it  is  better  to  make
 available  to  the  State  its  shortfall  of
 foodgraing  in  time  and  not  force  the
 State,  a  State  which  has  hitherto  been
 well-behaved  to  be  ill-behaved.  This
 kind  of  policy  is  unsound  and  unde-
 sirable.  There  are  enough  States  which
 have  had  recourse  to  wrong  methods
 to  force  the  hands  of  the  Central
 Government.  I  hope  this  will  not
 continue  to  be  the  policy  of  the  Cen-
 tral  Government  and  Gujarat  forced
 to  adopt  undesirable  methods  to
 obtain  what  is  fairly  and  justly  due
 to  them.

 Lastly,  in  regard  to  groundnut  and
 groundnut  oil.  This  is  admittedly  a
 difficult  problem.  But  it  is  not  yet
 clear  what  the  State  Government  is
 proposing  to  do.  I  agree  that  during
 President’s  rule  perhaps  it  may  -  be
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 difficult  for  the  Government  to  decide
 upon  a  radical  method,  But  I  would
 urge  that  having  regard  to  the  com-
 Plexity  and  difficulty  of  the  problem,
 this  is  the  time  for  the  problem  to  be
 taken  up  and  solved.  This  is  the  time
 for  the  Government  to  take  a  radical
 measure  involving  drastic  steps,  in
 order  to  see  that  this  problem  is  re-
 solved.  It  is  not  incapable  of  resolu-
 tion.  Undoubtedly  it  is  a_  difficult
 problem  ang  it  will  mean  treading  on
 many  toes.  That  is  why  I  say  this
 is  the  time  for  the  Government  to
 take  up  the  question  boldly  and  im-
 plement  it  without  hesitation.
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 SHRI  P.  G  MAVALANKAR
 (Ahmedabad):  Mr.  Deputy-Speaker,
 Sir,  any  discussion  of  a  Budget  is
 bound  to  be  comprehensive  and  will
 cover  a  large  number  of  themes.
 While  I  realise  that  my  own  time  is
 ‘limited,  I  also  am  happy  to  find  that
 many  hon.  members  of  this  House
 have  already  referred  to  a  number  of
 burning  problems  of  the  State  of
 Gujarat,  and  I  hope  I  shall  not  repeat
 them.

 My  first  point  is  that  in  spite  of
 everything  that  happened  in  my
 State  during  the  early  months  of  this
 year,  not  any  of  the  major  problems
 which  -harassed  and  bothered  the
 people,  which  made  them  throw  out
 the  corrupt  Government  ang  bring
 about  the  dissolution  of  the  Assembly,
 has  been  effectively  tackled  during
 President’s  rule.  .  realise  that  all
 such  problems  cannot  be  tackled
 merely  on  the  basis  of  greater  finan-
 cial  assistance,  although  in  some  cases
 more  finance  may  be  needed.  But  I
 do  not  see  any  climate  of  purposeful-
 ness,  any  climate  of  earnestness,
 about  doing  things  in  Gujarat  which
 will  satisfy  the  people  that  although
 they  have  been,  for  the  time  being,
 denied  popular  rule  they  will  at  least
 have  some  sort  of  an  efficient,  speedy
 ang  good  administration.  Even  stu-
 dents  in  general  and  academic  insti-
 tutions  in  particular  are  in  great  dis-
 array.  There  is  tremendous  confusion
 everywhere  and  there  is  an  overflow
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 of  students  from  primary  to  univer-
 sity  level  and  the  budgetary  provi- sions  for  primary  to  higher  education
 are  far  from  satisfactory.  Many  of
 the  students  do  not  get  admission  and
 even  those  who  have  got  admission
 are  not  given  the  right  kind  of  atmos-
 phere  for  education.  There  are  no
 buildings,  no  teachers,  no  playgrounds,
 no  equipment,  no  laboratories,  etc.
 in  adequate  numbers.  If  you  allow
 this  situation  to  continue,  I  am  afraid
 a  greater  avalanche  of  popular  dis-
 content,  much  more  than  what  hap-
 pened  in  the  early  months  of  this
 year,  will  overcene  not  only  Gujarat
 but  the  entire  country.  I  would  there-
 fore  like  the  Government  of  India  to
 look  at  the  problem  from  a  proper
 national  perspective.  It  is  not  a  pro-
 blem  off  one  State  alone.  It  is  the
 problem  of  the  whole  country,  but  it
 is  focussed  through  the  present  diffl-
 culties  seen  in  Gujarat.

 Rising  prices,  shortages,  inefficient
 public  distribution  system—all  these
 persist  with  greater  vigour.  If  this  is
 going  to  happen  under  President’s
 rule,  I  shudder  to  think  how  people
 will  tolerate  the  situation.  So,  the
 Government  of  India  should  look  at
 the  problem  with  greater  earnestness.
 I  want  popular  rule  to  be  restored  to
 the  State  as  early  as  possible.  I  am
 sorry  the  Supreme  Court  has  given  an
 opinion—I  know  that  as  per  the  Con-
 situation,  that  opinion  is  not  binding
 even.on  the  Supreme  Court  itself—
 that  the  entire  Gujarat  Assembly
 which  stands  dissolved  need  not  be
 roped  in  for  the  Presidential  election
 next  month.  We  are  umder  Presi-
 dent’s  rule,  but  we  are  not  entitle  to
 decide  who  will  be  our  next  Presi-
 dent  under  whose  rule  we  in  Gujarat
 shall  continue  to  live!  That  is  the
 tragic  irony  of  the  situation.

 MR.  DEPUTY-SPEAKER:  That  is
 only  partially  true,  because  the  MPs
 from  Gujarat  can  still  elect  the  Presi-
 dent.

 SHRI  P.  G.  MAVALANKAR:  We
 are‘only  24  MPs  against  82  MLAs
 who  have  been  denied  the  right  to  vote.
 So,  we  are  denied  double  representa- tion.  We  are  not  having  popular  rule
 in  Gujara  and  we  will  not  have  any
 Say  in  the  Presidential  election.  Even
 if  a.  good  government  is  there  under
 President’s  rule,  it  can  never  be  a
 substitute  for  a  popular  Government.
 So,  Gujarat  must  have  fresh  elections
 soon.  The  Chief  Election  Commis-
 sioner  has  gone  on  record  in  a  press
 statement  that  elections  can  take  place
 ‘by  the  end  of  December  and  new  elec-
 toral  rolls  etc.  will  be  ready  by  that
 time.  Under  the  President’s  rule,  the
 administration  sometimes  becomes
 less  accountable  to  popular’  will  and
 popular  expressions.  It  is  not  the
 fault  of  the  officials,  If  they  find  there
 is  no  one  above  them  who  is  having
 a  dialogue  with  the  people  so  to  speak
 they  tend  to  become  to  an  extent  un-
 accountable,  if  not  irresponsible.  A
 long  spell  of  unaccountability  of  any
 administration  to  the  people  at  large
 is  neither  happy  not  healthy  in  a
 democracy.

 In  a  sense  it  is  good  that  the  Nar-
 mada  issue  has  gone  back  to  the  tri-
 bunal  because  the  Prime  Minister  has
 not  given  any  award.  Whenever  we
 raiseqg  this  matter,  she  never  replied
 definitively,  probably  because  she  was
 still  weighing  the  political  considera-
 tions.  ‘I  want  to  suggest  in  all  serious-
 ness  that  the  Narmada  problem  is  not
 the  problem  of  one  State  or  another;
 it  is  a  national  problem.  So,  the
 longer  you  delay  its  solution  the
 greater  the  damage  to  the  national
 economy  and  national  interests.  It  is
 from  that  context  that  you  have  to
 look  at  this  problem.  I  hope,  there-
 fore,  that  the  Tribunal  to  which  the
 matter  has  been  referred  back  will
 give  its  award  on  the  basis  of  the
 technical  data  at  an  early  date.

 My  esteemed  friend,  Shri  H.  M.
 Patel,  has  already  referred  to  the
 Narmada  bridge.  I  will  give  one  or
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 two  facts.  The  Government  of  India
 have  allotted  for  Gujarat  Rs.  240
 lakhs  for  national  highway  works  for
 1974-75  covering  both  new  and  conti-
 nuing  works;  while  the  demand  was
 Rs.  575.26  lakhs,  The  result  has  been
 that  only  Rs.  09  lakhs  could  be  ear-
 marked  by  the  Gujarat  administration
 for  the  Narmada  bridge.  The  current
 year’s  requirements  are  Rs.  27250
 lakhs  and  the  work  will  have  to  be
 slowed  down  unless  additional  funds
 to  the  tune  of  Rs.  63.50  lakhs  are
 provided  by  the  Government  of  India.

 I  do  hope  that  Government  will  pro-
 vide  the  necessary  additional  funds  to
 enable  the  completion  of  the  Narmada
 bridge  in  time  so  that  the  heavy
 traffic  on  the  national  highway—
 Ahmedabad  to  Bombay—will  be  ade-
 quately  and  satisfactorily  dealt  with.

 Then  I  want  to  refer  to  the  ghastly
 tragedy  at  Ramnalpur  in  Surendra-
 nagar  district  of  Gujarat.  After  all,
 it  is  a  national  problem,  Although
 the  Gujarat  Government  have  taken
 certain  quick  and  legitimate  steps  I
 say  that  it  is  not  sufficient  if  you
 take  certain  punitive  steps  only.
 You  have  to  provide  more  money
 for  harijan  upliftment.  You  have  also
 to  provide  more  money  to  voluntary
 educationa]  institutions  doing  educa-
 tional  work  of  improving  the  mental
 climate  of  the  caste  Hindus.  It  is  a
 question  of  converting  the  mentality
 and  centuries-old  prejudices  of  the
 caste  Hindus.  This  cannot  be  done  by
 some  stroke  of  legislation.  For  instan-
 ce,  Gandhiji  was  for  prohibition.  But
 he  was  not  for  prohibition  by  an  Act
 alone.  He  wanted  to  educate  the
 public.  But  since  independence  there
 were  only  Acts  of  prohibition  but
 there  was  no  education  of  the  people.
 Although  there  is  an  Act,  there  is  no
 implementation.  So,  let  the  Govern-
 ment  provide  some  funds  to  voluntary
 institutions  like  the  Harijan  Sevak
 Sangh  and  other  bodies  so  that  they
 can  give  more  attention  to  these  prob-
 lems  and  incidents  of  this  nature  do
 not  recur.

 Then,  in  the  Gujarat  Agricultural
 University,  which  is  the  only  Agricul-
 tural  University  of  the  State,  the
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 teachers,  lecturers  and  professors
 should  be  eligibie  tor  the  UGC  scales.
 I  do  not  see  any  reasons  why  they
 should  be  denied  that.  Moreover,  I
 would  request  tne  Central  Govern-
 ment  to  give  more  research  funds  to
 this  new  University,  Also,  it  is  desir-
 able  from  the  point  of  view  of  speedy
 and  better  development  of  the  Agri- cultural  University  that  the  main  cam-
 pus  is  kept  at  Anand.  The  world
 Bank  has  also  favoured  the  site  of
 Anand.  The  campus  at  Dantiwala  in
 Banaskantha  district  shoulg  of  course,
 continue  as  one  of  the  campuses.

 Then  I  want  to  deal  with  the  hous-
 ing  problem  in  Ahmedabad.  Last
 Saturday  [  myself  had  the  unfortu-
 nate  experience  of  seeing  the  clq  cham-
 paran  housing  colony  which  happens  to
 be  part  of  ‘my  present  constituency.
 What  I  saw  was  a  terrible  scene.
 There  are  some  340  families  of  textile
 workers  of  Ahmedabad  living  in  that
 colony,  They  were  given  the  houses
 built  by  the  Gujarat  Housing  Board
 and  they  have  owned  these  houses  on
 higher  purchase.  But  Mr.  Deputy-
 Speaker,  you  will  be  surprised  and
 shocked  to  learn  that  over  their  heads
 over  their  buildings  run  the  high  ten-
 sion  grid  wires!  Therefore,  there  is
 always  particularly  during  monsoon
 seasons—the  monsoon  hag  just  set  in
 —the  danger  of  accidents,  blasts,  wire-
 cuts  and  short-circuits.

 A  couple  of  months  back,  I  was
 told  by  the  residents  there  that  two
 young  children  died  because  of  fal-
 ling  of  electric  wires  there.

 Now,  when  the  workers  went  to  the
 Gujarat  Housing  Board  and  the  Mu-
 nicipal  Corporation  authorities  of  Ah-
 medabad,  do  you  know  that  what  they
 told  them?  They  told  the  workers,
 ”You  remove  the  houses.  But  we  can-
 not  remove  the  wires”.  The  houses
 were  built  after  the  wires  were  put
 Should  not  the  Gujarat  Housing  Board
 and  the  Municipal  Corporation  have
 thought  it  earlier  that  this  was  a  place
 where  the  wires  were  there  and  the
 houses  should  not  have  been  built?

 They  should  at  least  do  something
 about  it,  I  am  not  a  technical  man.
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 But  I  know  this  much  that  either  you
 do  something  with  regard  to  wires  or
 do  something  by  which  theSe  acci-
 dents  do  not  take  place  particularly
 during  the  monsoon  season,  Alterna-
 tively,  they  should  give  immediately
 land  and  housing  facilities  elsewhere,
 not  at  the  cost  of  the  workers  but  at
 the  cost  of  the  Government  because
 it  is  not  the  fault  of  the  workers.  If
 this  is  not  done,  I  feel.  this  peculiar
 housing  problem  cannot  be  solved.

 Then,  I  find  in  my  city  of  Ahmeda-
 bad  and  also  in  Rajkot,  Bhavnagar,
 Jamnagar,  Baroda,  Surat,  Nadiadh—in
 al]  these  places—slums  are  increas-
 ing.  Giving  amenities  to  slum  resi-
 dents  and  removing  slums  completely
 are  also  important  problems  of  the
 State.  These  are  down-trodden  peo-
 ple.  Nobody  looks  after  them.  We
 all  talk  about  these  people  at  the
 time  of  elections.  We  only  mention
 them  in  glorified  words  in  our  mani-
 festoes.  But  when  it  comes  to  imple-
 mentation,  for  five  long  years,  we  do
 not  show  either  any  concern  or  any
 care  for  these  down-trodden  people
 and  poor  people.  I  am  not  saying  it
 as  a  part  of  any  political  campaign  or
 a  constituency  matter.  It  is  Gujarat’s
 Problem;  it  is  the  whole  country’s
 problem,  Let  them  therefore  do  some-
 thing  about  it.

 In  Gujarat,  a  number  of  problems
 are  there.  The  people  refer  to  police
 excesses,  I  am  glad  that  a  part  of  the
 Gore  Committee’s  Report  on  police
 training  is  being  implemented  in  my
 State.  It  is  going  to  be  a  one-year
 course  for  police  officers,  Deputy  Su-
 perintendents’  Head  Constables,  etc.
 on  how  to  tackle  the  crowds  and  how
 to  meet  the.  situation  of  emotional
 explosion.  It  is  good,  I  would  like
 the  experiment  to  be  repeated  in  the
 whole  country.  The  police  must  be
 told  how  to  behave  wih  people,
 specially  with  agitators  and  demons-
 trators.

 \
 With  these  words,  I  thank  you,  Sir,

 for  giving  me  an  opportunity  to  air
 views  in  regard  to  some  of  the  major
 problems  facing  the  State  of  Gujarat.

 SHRI  B.  V.  NAIK  (Kanara):  Mr.
 Deputy  Speaker,  Sir,  I  welcome  the
 demands  placed  by  the  hon,  Minis-
 ter  in  regard  to  the  State  of  Gujarat.

 I  am  going  to  submit  only  one
 point,  The  total  amount  of  capital
 allocation  for  the  Food  and  Civil  Sup-
 plies  Department,  item  No,  42,  works
 out  to  Rs.  83.40  crores.  Already,  we
 have  voted  on  the  22nd  March,  974
 for  an  amount  of  Rs,  4l.7  crores,  The
 point  I  am  trying  to  drive  at  is  that
 for  each  man,  woman  and  child  in
 Gujarat,  with  a  population  of  2.25
 crores,  the  allotment  on  capital  ac-
 count  for  the  supply  of  food  and  such
 other  requirements  in  the  year  as  a
 whole  works  out  to  Rs.  60  per  capital.
 Now  what  a  shame  that,  with  Rs.  60
 per  capita,  we  have  not  been  in  a  posi-

 tion  to  see  to  it  that  a  man,  a  woman
 and  a  child—at  least  the  poorer  sec-
 tions  of  the  society—were  given  an
 adequate  amount  of  ration.  At  every
 Stage  there  was  an  argument  made  out
 that  as  far  as  the  supply  of  requisites
 was  concerned,  the  funds  were  limit-
 ed.  There  is  the  composite  demand
 that  is  being  presented  by  the  Centre
 as  well  as  the  State.  Under  these
 circumstances  I  fail  to  understand
 this.  The  primary  cause  for  which
 the  whole  proposal  comes  before  us
 today  is  the  residents  rule  which  has
 been  caused  in  turn  by  unrest,  un-
 rest  in  turn  caused  by  food  riots,
 in  turn  caused  by  an  allegedly  un-
 precendented  rise  in  prices.  With  the
 maximum  chunk  of  money—I  know  it
 is  on  capital;  it  is  not  on  revenue  ac-
 count—in  the  entire  Budget  being  for
 food  and  civil  supplies,  it  was  not  pos-
 sible  ...(Interruptions).

 AN  HON.  MEMBER:  This  proves
 the  misrule,

 SHRI  B.  V.  NAIK:  During  the
 President’s  rule,  we  are  here  to  rectify
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 it,  If  the  Opposition  agrees  with  me,
 so  much  the  better.  I  would  advise
 them  to  agree  with  the  ruling  Party
 from  time  to  time.

 ‘The  second  point  which  I  was  try-
 ing  to  make  out  was  about  this  youth
 movement.  The  hon.  Member  from
 the  Opposition,  Prof.  Mavalankar,  has
 said  that  this  is  something  symptoma-
 tie  or  symbolic  for  Gujarat  as  well  as
 for  the  whole  country—the  youth
 movement,  the  movement  of  the
 masses,  the  movement  of  Navnirman
 Samiti.  We  thought  that,  according
 to  its  noble  name,  this  Navnirman
 Samiti  of  young  people,  with  more  en-
 thusiasm  than  wisdom,  would  be  able
 to  do  something  constructive  in  the
 intervening  period  after  the  dissolu-
 tion  of  the  Chimanbhai  Patel  Minis-
 try,  would  be  able  to  put  certain  con-
 crete  proposals—including  leaders  like
 Prof,  Mavalankar,  leaders  like  Mr.
 Jayaprakash  Narayan  who,  leaving
 one  job  unfinished  in  Gujarat  has  run
 tu  Bihar  and  has  been  meddling:  in
 Bihar  State  politics.  If  these  trouble-
 makers—the  latter  atleast—if  the  Sar-
 vodaya,  if  an  intellectual  like  Prof.
 Mavalankar,  have  really  thought  of
 reconstructing  the  society  and  usher-
 ing  in  a  new  pattern  or  form  of  Gov-
 ernment,  a  new  method  or  mode  of
 governing  the  people,  this  is  the  most
 opportune  time.  (Interruption).  He

 could  have  written  his  election  mani-
 festo  instead  of  playing  to  the  gal-
 leries  of  his  own  constituency.  There-
 fore,  it  proves  that  .this  movement,
 particularly  of  the  elitist  class,  con-
 fined  to  the  academic  circles,  is  in
 order  to  bring  down  an  orderly  sys-
 tem  and  thereafter  substitute  it  by  no-
 thing.  If  that  is  the  case,  I  suppose
 this  does  not  augur  well  for  the  State
 of  Gujarat.  Therefore,  I  am  coming
 to  a  conclusion  that,  if  this  is  only
 motivated  by  nothing  else  but  mis-
 chief  and  mischief  alone,  it  is  for  the
 Government  of  India,  for  the  _Presi-
 dent  of  India—with  all  the  allegations
 about  motivation  and  agencies  with
 which  my  hon.  friend  Mr.  Piloo  Mody
 is  very  familiar  pendent—to  institute
 an  inquiry,  now  that  the  heat  has

 a
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 gone,  a  statutory  inquiry  under  the
 Commission  of  Inquiries  Act  and
 find  out  the  causes  for  the  situation
 in  Gujarat.  at
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 MR,  DEPUTY-SPEAKER:  I  would
 like  to  know  whether  all  this  is  in
 support  of  this  demand  for  Rs,  745
 crores  or  against  it.

 SHRI  B.  V,  NAIK:  Mr.  Deputy-
 Speaker,  Sir,  I  was  the  only  one  who
 looked  into  item  43  of  the  Demand.
 I  hope  I  have  been  much  more  rele-
 vant  than  the  others.”

 I  would  once  again  urge  that  this
 matter  be  probed  into  through  an  in-
 quiry  constituted  before  the  next  elec-
 tions  take  place  in  Gujarat.

 श्री  झारखंड  राम  (घोसी)  :  उपाध्यक्ष

 महोदय,  नौकरशाहों  का  प्रत्यक्ष  शासन  लोकतंत्र

 का  कोई  अच्छा  विकल्प  नहीं  होता  ।  इसलिए
 मैं  सब  से  पहले  यह  झा ग्रह  करना  चाहता  हूं
 कि  जितनी  जल्दी  सम्भव  हो,  गुजरात  में

 राष्ट्रपति  शासन  समाप्त  कर  दिया  जाये,  जन-

 प्रतिनिधियों  द्वारा  चुनी  हुई  लोकतंत्रीय  सरकार

 वहां  स्थापित  की  जाये  और  तालुका  कमेटियों

 से  लेकर  विधान  सभा  तक  सभी  चुनाव  शीघ्र

 कराये  जायें  ।  हमारे  देश  के  अन्य  भागों  की

 तरह  उस  प्रदेश  में  भी  जमीन  का  बहुत  विषम

 बंटवारा  है,  जो  पच्चीस  साल  की  स्वतंत्रता  के

 बाद  आज  भी  कायम  है  इस  लिए  मैं  चाहूंगा
 कि  वहां  की  चिर शान्ति  के  लिए  वहां  के  भू-
 स्वामियों  पर  सही  हदबन्दी  लगा  कर,  और

 फ़ाजिल  ज़मीन  निकाल  कर,  वहां  के  गरीबों,

 खेत-मज़दूरों  और  विशेषकर  हरिजन-
 आदिवासियों  को  दी  जाये  ।

 आपको  अच्छी  तरह  मालूम  है  कि  नव-

 निर्माण  युवक  समिति  ने  जिन  तीन  मुख्य  नारों
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 को  लेकर  अपना  श्रान्दयोलन  चलाया  था,  उत  में
 बेकारी  को  दूर  करने  की  बात  भी  थी  ।  बेकार
 और  बेरोजगार  युवक  उस  आन्दोलन  की

 मुख्य  पृष्ठभूमि  थे  ।  इस  लिए  वहां  की  बेकारी

 को  दूर  करने  के  लिए  वहां  छोटे  बौर  बड़े  उद्योग-
 घंटे  लगाये  जायें,  ताकि  हज्जामों-लाखों  बेकार

 काम  पा  सके  और  उन  में  स्थिरता  ञ्  सके  |

 शिक्षा  का  बढ़ता  हुआ  व्यय  उत  नौजवानों
 के  लिए  एक  बहुत  बड़ा  असह य  बोझ  बन  गया

 था  |  इस  लिए  यु  वक  बहुत  बड़े  पैमाने  पर  उस

 आन्दोलन  में  शामिल  हुए-और  जगह  भी  वे

 ऐसे  आन्दोलनों  में  शामिल  हो  सकते  हैं,  इस
 सम्भावना  से  इन्कार  नहीं  किया  जा  सकता  है।
 इस  लिए  शिक्षा  के  खर्चे  को  कम  करने  की

 और  ध्यान  दिया  जाये,  जिससे  गरीब  से  गरीब

 विद्यार्थी  भी  आसानी  से  पढ़  सकें,  और  इस
 के  लिए  ठोस  कदम  उठाये  जायें  ।

 भ्रष्टाचार  को  दूर  करने  के  लिए  सम्मान

 पनिशमेंट  की  व्यवस्था  होनी  चाहिए  ।  यह
 सम्भव  नहीं  है  कि  गंगोत्री  में  से  गन्दगी  निकल

 रही  हो  और  गंगासागर  में  उसके।  सफाई  की

 जाये।  जितनी  ऊँचाई  पर  हम  भ्रष्टाचार  को

 दूर  करने  का  सफल  प्रयास  करेंगे,  उतना  हदी
 प्रभाव  नीचे  भी  पड़ेगा।  अगर  हम  गंगोत्री

 की  गन्दगी  दूर  न  कर  सके,  तो  गंगा सगर  की

 सफाई  नहीं  की  जा  सकती  है।  इस  लिए  भ्रष्टा-

 चार  को  दूर  करने  के  लिए,  चाहे  वह  राजनैतिक

 भ्रष्टाचार  हो,  चाहे  भ्र धि कारियों या  कर्मचारियों

 का  हो,  ठोस  कदम  उठाये  जायें  और  उस  के

 लिए  सम्मरी  पनिशमेंट  का  प्रावधान  हो  ।

 जमाखोरी,  काला  बाज़ार  और  मिलावट

 के  विरुद्ध  युद्ध-स्तर  पर  संघर्ष  किया  जाये,

 \

 क्योंकिप्गुजरात  के  आन्दोलन  की  ये  तीन  मुख्य,
 आधार  शिलायें  थीं,  जिस  से  उस  झ्रान्दोलन  ने

 एक  विद्रोह  का  रूप  धारण  कर  लिया  था

 हरिजन  अपने  प्राधिकारों  के  प्रति  जागरूक

 कौर  चैतन्य  हो  चुके  हैं  ।  इस  कारण  सवर्ण

 हिन्दुओं  जौर  ऊंचे  वर्ग  के  लोगों  द्वारा  उन  पर
 खबरंस्त  और  पहले  से  ज्यादा  हमला  हो  रहा
 है  1  यह  भ्रावश्यक  है  कि  उन  लोगों  की  सुरक्षा
 के  लिए  कानूनी,  संवैधानिक  और  प्रशासकीय
 कदम  उठाये  जायें

 गुजरात  का  आन्दोलन  स्वतंत्रता  के  बाद

 अपने  प्रकार  का  अद्धितीय  आन्दोलन  था  ।

 उस  आन्दोलन  में  सत्तर  व्यक्तियों  की  जानें

 गई  75  दिन  का  संघर्ष  का  यह  फल  हा
 कि  सरकार  भी  समाप्त  हुई  और  विधान  सभा

 भी  भंग  हो  गई  i  उस  आन्दोलन  के  यही  दो

 लक्ष्य  थे  :  सरका  र  की  समाप्ति  श्लोक  विधान  सभा

 को  भंग  करना  ।  उस  आन्दोलन  का  बाहर
 रूप  1942  विद्रोह  की  तरह  था।  उसने

 सही  मानो  में  जन-विद्रोह  का  रूप  धारण  कर

 लिया  था  ।  भ्रमर  उस का  नेतृत्व  प्रतिक्रियावादी

 शक्तियों  के  हाथ  में  न  होता,  तो  उस  आन्दोलन

 को  सही  मानों  में  ऋन्तिकारी  आन्दोलन  कहा
 जाता  ।  पुरे  जन-समूह  का  चारों  तरफ  से

 सरकारी  चीन नों  पर  झ्राक्रमण  उस  श्रान्योलन

 का  एक  मुख्य  रूप  था,  और  उस  की  मुख्य
 मांगे  थीं  बढ़ती  हुई  महंगाई,  बेकारी  और

 भ्रष्टाचार  का  अन्त  |

 इन्हीं  बातों  को  लेकर  सारे  देश  में  एक
 सन्तोष  व्याप्त  हो  रहा  है  ।  उस  का  नेतृत्व
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 चाहे  क्रांतिकारी  शक्तियां  करें  शौर  चाहें।रीएकश-  _  है  कि  भ्रष्टाचार  ऊपर  ज्यादा  है  और  नीचे  कम
 नरी  ताकतें  करें,  जन  असन्तोष  कहीं  न  कहीं
 विस्फोट  के  रूप  में  सामने  करायेगा  |  गांधीजी  के
 प्रदेश  में,  जहां  उन्होंने  पहली  बार  अहिंसा
 का  प्रयोग  किया  था  ,  जहां  उस  का  केन्द्र-स्थल  ,
 साबरमती  आश्रम,  आज  भी  स्थित  है,  यह
 आंदोलन  हुआ  7  स्वतन्त्रता  के  पच्चीस  वर्षों
 में  यह  अपने  प्रकार  का  एक  लामिसाल
 आंदोलन  था।  मैं  श्री  मावलंकर  से  सहमत  हूं  कि
 अगर  राष्ट्रीय  स्तर  पर  उन  समस्याओं  का

 सही  मानों  में  सन्तोषजनक  हल  नहीं  निकला  ,  तो

 फिर  अन्य  सूबों  में  भी  इस  तरह  के  आन्दोलन

 हो  सकते  हैं।
 उसी  से  प्रोत्साहित  हो  कर  बिहार  का

 आंदोलन  शुरू  हुआ  ।  हम  उस  आंदोलन  के  हिंसा
 और  लूट  शादी  रूप  के  समर्थन  नहीं  हैं,
 कौर  न  ही  इस  मांग  के  समर्थक  हे  कि  बिहार
 विधान  सभा  भंग  कर  दी  जाये  ,  क्योंकि  झ्रांदोलन
 का  केवल  नकारात्मक  पहलू  ही  काफी  नहीं
 होता  है।  जब  तक  उस  में  एक  पाजिटिव

 एस पैक्ट  ,  सकारात्मक  पहलू  ,  न  हो,  तब  तक

 कोई  आंदोलन  सम्पूर्ण  नहीं  हो सकता  है।  नव-

 निर्माण  समिति  की  कमजोरी  यही  थी  कि  उसने

 एक  नकारात्मक  नारा  दिया,  लेकिन  उस  के
 बाद  क्‍या  होगा  ,  उस  की  कोई  स्पष्ट  रूपरेखा
 उस  के  सामने  नहीं  थी।  इसलिए  आगे  चल  कर
 उस  में  फूट  भी  पैदा  हुई  और  इस  प्रकार  वह

 गुजरात  के  लिए  एक  नया  मार्गदर्शन  नहीं  कर
 सकी।

 भ्रष्टाचार  एक  सामाजिक  और  राजनीतिक
 रोग  है।  राज  भ्रष्टाचार  का  रूप  सब व्यापी

 ब्रह्म  की तरह  हो  गया  है।  घट-घट  ब्याही
 राम  की  तरह  श्री  करप्शन  भी  घट-
 चट  व्यापी  हो चुका  है  1  मेरा  अनुमान

 है--मात्रा  में  भी  शौर  संख्या  में  भी।  सफाई
 ऊपर  से  होनी  चाहिए,  केवल  नीचे  से  सुधार
 करने  से  कुछ  नहीं  होगा।  राज  राजनैतिक  ,
 प्रशासकीय  और  सामाजिक  सभी  स्तरों  पर

 सुधार  और  सफाई  ऊपर  से  होनी  चाहिए।
 समाज  और  राजनीति  में  एसी  परिस्थितियां
 उत्पन्न  की  जायें  कि  अगर  कोई  चाहे  भी,  तो  वह
 भ्रष्टाचार  न  कर  सके।  किसी  की  गुडविल
 पर  छोड़ने  से  करप्शन  दूर  नहीं  किया  जा
 सकता  है।

 उस  आंदोलन  की  एक:  मुख्य  मांग  महंगाई
 के  सम्बन्ध  में  थी।  आज  हम  देखते  हैं  कि  दुनिया
 के  पूंजीवादी  देशों  में  महंगाई  बढ़ती  जा  रही  है  ,
 और  इन्हीं  दो  ढाई  वर्षों  में  समाजवादी  व्यवस्था
 वाले  देशों  में  महंगाई  या  तो  बढ़  नहीं  रही  है,
 घट  रही  है  ,  या  जहां  की  तहां  है।  यह  एक  ऐसा
 प्रश्न  है,  जो  ए  ्य  चुनौती  के  रूप  में  सबके  सामने

 है।  उस  का  जवाब  हमें  ढूंढ़ना  पड़ेगा।

 महंगाई  और  बेकारी  ऐसे  प्रश्न  हैं,  जो
 केवल  बिहार  या  गुजरात  तक  सीमित  नहीं  हैं।
 वे  सब  प्रदेशों  में  हैं।  महंगाई  कौर  बेकारी  आज

 राष्ट्रय  प्रश्न  हैं,  और  वे  समाजवादी  और

 पूंजीवादी  इन  दो  व्यवस्थाओं  के  अन्तर के  प्रश्न

 हैं।  जब  तद  पूंजीवाद  व्यवस्था  रहेगी,  तब
 तक  हम  महंगाई  शौर  बेकारी  से  छुट्टी  नहीं  पा
 सकते  ह।  केवल  समाजवादी  व्यवस्था  की
 स्थापना  के  बाद  ही  हम  बेकारी  शौर  महंगाई
 से  पूरी  तरह  मुदित  पा  सकते  हैं।  आंदोलन  में
 केवल  नकारात्मक  पहलू  होने  से  ही  उस  के
 बाद  दो  जगह  साम्प्रदायिक  दर्जे  शुरू  हुए,
 क्योंकि  नवनिर्माण  समिति  आंदोलन  के  ब।द

 कोई  सकारात्मक  कार्यक्रम  नहीं  रख  सकी  |
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 972  के  चुनाव  में  प्रध/न  मन्त्री श्रीमती

 इन्दिरा  गांधी  ,  ने  यह  नारा  दिया  था  कि  हमें
 प्रदेशों  में  भी  बहुमत  दीजिए,  क्योंकि  स्थायी

 सरकार  बताने  के  लिए  वहां  हमारा  बहुमत

 होना  जरूरी  है।  लेकिन  बहुमत  होते  हुए  भी

 स्थायी  सरकारें  नहीं  रह  सकी  ।  बिहार  ,  उत्तर

 प्रदेश  और  गुजरात  आदि  बहुत  से  सूबों  की

 नजरें  हमारे  सामने  आ  चुकी  हैं।  स्थायित्व  के

 लिए  पार्टी  का  बहुमत  होना  ही  जरूरी  नहीं  है
 उस  पार्टी  के  अन्दर  अन्दरूनी  राजनेतिक  कार्य-

 क्रम  सम्बन्धी  एकता  का  भी  होना  जरूरी

 है।  केरल  में  किसी  एक  पार्टी  को  सरकार  नहीं

 है,  लेकिन  केरल  की  सरकार  ज्यादा  स्थायी  है

 (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Mr,  Rai
 you  are  now  going  too  far  out  of  the
 field.

 श्री  झारखंडेराय  :  इन  शब्दों  के  साथ  में  यह

 सुझाव  दूंगा  कि  गुजरात  में  जल्द  वे  सुधार

 किए  जाएं  जिन  के  न  होने  से और  जिन  कमियों

 के  रहने  से  वहां  इतना.  बड़ा  विद्रोह  हुआ  था।

 SHRI  ७  M.  STEPHEN  (Muvattu-
 puzha):  Mr  Deputy-Speaker,  Sir,  I
 thank  you  for  the  opportunity  given  to
 me  for  participating  in  this  debate,  I
 heard  certain  remarks  made  by  Shri
 Patel  and  Shri  Mavalankar.  I  felt
 particularly  provoked  by  the  moral
 indignation  of  Shri  Patel  with  respect
 to  certain  action  taken  by  the  Gover-
 nor  of  Gujarat  to  deal  with  the  atro-
 cities  committed  on  harijans.

 He  was  putting  a  question  as  to
 whether  the  punitive  punishment  in
 the  entire  village  is  justified  at  all  in
 morality,  or  by  the  yardstick  of  the
 administrative  decency.  I  submit  that
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 if  there  is  anyone  I  should  congra- tulate  the  Gujarat  Governor  for  the
 promptness,  forthrightness  and  bold-
 ness  with  which  he  proceeded  to
 handle  the  situation  that  was  created
 by  the  caste  community  in  that  vil-
 lage.

 The  sort  of  incidence  that  took  place
 in  the  village  was  definitely  shocking
 This  is  nothing  new.  This  we  find
 in  different  harijan  areas  throughout
 the  country.  How  will  the  govern-
 ment  handle  the  situation  is  a  ques-
 tion?  Would  you  handle  it  by  keep-
 ing  your  hands  in  your  heart?  In  the
 whole  thing  we  find  an  example  of
 the  proposition.  To  improve  upon  the
 proposition  there,  given  the  will,  any
 contingency  can  be  faced  or  any  chal-
 lenge  posed  by  the  sort  of  dark  forces
 can  be  faced  by  this  method  only.  I
 am  now  putting  it  to  Mr.  Patel  how
 otherwise,  in  a  particular  village,  it
 should  be  handled.  In  a  particular
 village,  the  poor  harijans  are  well
 protected  by  our  Constitution  and  the
 guarantees  given  by  it.  The  cast.
 community  one  day  pounce  upon  them;
 the  next  day  they  burn  down  all  th
 huts  and  loot  their  property  to  th:
 extent  of  Rs.  30,000  or  40,000,  kill  th
 harijans  and  then  leave  the  place  :
 last.  When  the  poor  harijans  are
 over-powered,  they  go  helter  skelter
 to  different  areas.  Now,  the  sugges-
 tion  is  that  the  Government  should
 ‘have  put  in  the’  Intelligence  into  the
 scene  and  they  should  have  started  an
 investigation  and  should  have  launch-
 ed  a  prosecution  afd  they  should
 have  allowed  the  court  to  give  a  final
 decision  as  to  who  is  the  guilty  and
 who  should  be  punished.

 The  point  here  is  this.  All  types
 of  situations  are  before  us  where  the
 harijan  community  ts  attacked  for  no
 faulKi  of  theirs;  murder  is  committed;
 loot  is  committed  and  helplessness  is
 there.  That  is  one  situation,  a  ‘pathe-
 tic  situation.  The  other  situation  is
 that  the  Government  go  in  action
 against  that.  There,  there  is  a  possi
 bility  that  some  in  that  particular
 community  may  be  innocent  who  may
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 have  to  pay  particular  amounk  as  a
 fine  or  compensation  or  whatever  you
 may  call  it.  But,  here,  Mr.  Patel’s
 heart  goes  in  sympathy  with  those  few
 persons  who  may  unjustifiably  have  to
 pay  a  portion  of  the  fine;  his  heart

 ‘does  not  melt  for  that  particular  com-
 munity  which  was  persecuted,  which
 was  harrassed  and  which  was  looted
 and  murdered.  Saying  is  perfectly

 -all  right.  How  can  you  measure  up
 the  reaction?  That  is  a  question  that
 I  am  now  putting  to  you,

 ASADHA  31,

 SHRI  PILOO  MODY  (Godhra):
 May  I  now  put  a  question?  Why
 don’t  you  punish  them.

 SHRI  C.  M.  STEPHEN:  I  shall  not
 yield  to  him.  The  punishment  will
 take  its  own  ourse.  That  is  not  the
 end  of  the  matter,  Prosecution  will
 be  launched  afterwards.

 I  understand  that  quite  a  number  of
 «cases  have  been  registered.  But  the
 question  is  what  should  be  done  im-
 medciately  to  give  solace  to  that  com-
 munity  and  to  give  a  feeling  of  con-
 fidence  to  them  that  justice  is  being
 done  to  them  and  that  the  power  of
 the  State  has  come  in  to  protect  them
 against  the  more  powerful  community.
 छा  the  matter  of  social  revolution,  in
 meeting  the  challenge  which  a  parti-
 cular  social  force  is  putting  up  against
 the  depressed  classes,  the  question  is
 how  the  sanction  of  the  Government
 will  act  and  how  it  will  give  it  pro-
 tection  and  give  confidence  and  reas-
 ‘surance  that  Government  are  behind
 them.

 This  is  not  something  done  without
 a  legal  sanction.  This  is  done  under  an
 Act  which  was  passed  in  95l,  name
 ly  the  Bombay  Police  Act,  1951,
 That  Act  is  before  me,  and  under  sec-
 tions  50  and  5l  there  is  ample  sanc-
 tion  for  it.  Under  that  section,  it  is
 not  a  punitive  tax.  The  provision  un-
 ‘der  that  section  is  that  when  there  is
 disturbance  in  a  particular  village  or
 in  a  particular  area  and  additional
 police  forces  have  to  be  given  to  give
 protection,  the.  additional  expenses
 056  L.S.—I6.
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 will  have  to  be  coliected  from  that  par-
 ticular  area  or  that  particular  section
 of  the  community.  So,  it  has  been
 done  with  the  legal  sanction  of  an  Act
 not  passed  by  the  British  Government
 but  after  Independence,  after  the  Re-
 public  took  its  birth.  Under  section
 52  also,  the  village  or  area  can  be  pro-
 ceeded  against.

 SHRI  PILOO  MODY:  That  is  a
 hundreg  years  old,

 402

 SHRI  com  M.  STEPHEN:  Section  52
 provide  for  compensation.  What  has
 now  been  done  is  only  for  meeting
 the  expenses.  The  tax  to  be  paid  by
 way  of  compensation  must  certainly
 follow.  This  can  be  done  only  by  a
 magistrate  when  the  area  hag  been
 declared  38  such.

 I  am  proug  and  happy  that  the
 Governor  of  Gujarat  took  this  step,  I
 know  Mr.  Viswanatha  ag  a  social  re-
 former  in  my  State,  relentless  in  his
 fight,  ungiving  in  his  fight  where  the
 Harijan  community  or  a  backward
 community  is  harassed.  I  have  seen
 him  fuming  up  with  indignation  and
 going  out  in  their  defence,  even  when
 he  was  not  in  the  Government.  I  am
 happy  that  although  he  has_  been
 raised  to  the  bubernatorial  position,
 he  has  taken  with  him  that  particular
 spirit  which  had  motivated  him  right
 through.

 Here,  I  want  to  emphasise  one  thing.
 We  speak  about  blackmarketing  and
 hoarding  but  we  have  been  saying
 that  we  do  not  have  enough  power  to
 handle  it.  Here  is  an  instance  which
 shows  that  if  the  officers  and  the  Gov-
 ernment  have  the  will,  there  are  en-
 ough  statutes  in  this  country  which
 can  be  invoked  to  battle  with  the
 situation.  If  the  situations  are  not
 handled  today,  it  is  not  because  the

 .statutory  provisions  are  lacking,  but
 because  the  implementing  agencies  or
 the  officers  of  the  Government  do  not
 have  the  forthrightness  and  the  will
 to  battle  with  it  in  a  crushing  spirit.
 This  particular  instance  has  throw  up
 this  important  aspect  to  the  fore  in
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 the  India  of  today.  If  the  will  is  there,
 there  is  a  method  by  which  one  can
 battle  with  these  things.  This  is  all
 that  I  want  to  say  about  this.

 Therefore,  I  7  completely  dissociate
 ‘myself  with  and  completely  protest
 against  the  semtiments  that  my  hon.
 friend  Shri  H.  M.  Patel,  with  all  the
 respect  that  I  have  got  for  him,  felt
 inclined  to  express  with  all  the
 moral  indignatio,  that  he  could  com-
 mand.  On  the  other  hand,  with  all
 the  fuming  up  of  enthusiasm  and  hap-
 piness,  I  do  extend  my  hearty  congra-
 tulations  and  compliments  to  the
 Gujarat  Governor  for  having  acted  in
 the  manner  in  which  he  has  done.

 Now,  I  would  like  to  say  a  word
 about  a  remark  made  by  Prof.  Mava-
 lankar.  I  do  not  want  to  go  into  the
 political  situation.  I  was  thinking  for
 a  minute  of  the  tragedy  under  which
 this  budget  had  to  be  discussed  iy  this
 House  because  the  democratic  process
 had  come  to  a  stop  there.  My  hon.
 frieng  was  saying  that  goog  govern-
 ment  was  not  a  substitute  for  self.
 government.

 SHRI  PILOO  MODY:  It  was  this
 Government  which  toppled  the  Guja-
 rat  Government.

 SHRI  2  M.  STEPHEN:  How  true
 it  ig  that  Mr.  Mavalankar  is  a  profes-
 sor  himself  and  he  has  valued  self-
 government  dearer  than  anything  else
 all  his  life,  as  I  know  him.  and  in  ex-
 perience  he  now  understands  it.  But
 who  brought  about  this  tragic  situa-
 tion?  The  country  is  going  in  for  the
 election  of  the  President,  but  the  elect-
 शव  representatives  are  not  going  to
 get  a  chance  ang  the  budget  is  going
 to  be  passed  in  a  House  where  a  Mem-
 ber  from  Kerala  has  got  the  right  to
 Participate  and  vote  for  the  budget, while  the  entire  people  of  Gujarat  are
 standing  aside.  Why  did  they  do  all
 this?  They  dig  all  this  op  the  plea of  economic  collapse  and  corruption and  all  that.

 My  friend  is  now  saying  that  things:
 are  no  better.  Therefore,  the  remo-
 val  of  a  legislature  or  Government
 does  not  give  any  guarantee,

 Now  he  says  as  a  solution  to  the:
 problem,  there  must  be  an  election.
 But  how  long  should  this  process  con-
 tinue?  An  election  takes  place,  a
 Government  comes  into  being.  Then
 again  the  same  thing  wil]  take  place
 because  he  calls  my  party  a  corrupt
 party,  What  is  the  guarantee  that
 my  ‘corrupt’  party  will  not  come  back
 to  power?  If  the  ‘corrupt’  party
 bombs  back  to  power,  again  the  ‘cor-
 rupt’?  party  will  have  to  be  swept
 aside,  Again  there  will  be  ap  agita-
 tion.  Algain  there  will  be  a  period
 without  Government.  This  process:
 will  go  on.

 Therefore,  the  logic  is  this.  If  the
 ‘uncorrupt?  Swatantra  Party  comes
 to  power,  it  is  all  right,  but  so  long’
 as  the  people  elect  this  ‘corrupt’  party,
 so  long  as  they  choose  to  do  s0,  they
 will  form  a  brigade  and  see  that  the
 elected  fellow  is  kicked  out.  This  is:
 what  he  is  saying,

 There  was  a  punitive  tax  imposed
 on  a  village.  But  these  friends

 5 trying  to  impose  8  punitive  punish-
 ment  on  the  people  for  the  true  exer-
 cise  of  their  democratic  power  by  way
 of  a  free  election  of  the  people  they
 choose.  That  is  the  lesson  that  is.
 emerging  from  this.  So  though  I  feel
 the  agony  that  I  have  got  to  partici-
 pate  in  this  debate  and  in  a  matter
 concerning  Gujarat  nevertheless.  I  re.
 peat  what  I  said  by  way  of  compli-
 ment  to  the  Government  of  Gujarat
 and  support  the  Budget  that  has  been
 presented  for  acceptance  of  this:
 House.
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 SHRI  PILOO  MODY:  The  corrupt
 will  only  win  a  corrupt  election.

 SHRI  C.  M.  STEPHEN:  Here  is  the
 champion  of  un-corruption!

 PROF,  MADHU  DANDAVATE
 (Rajapur):  He  uttered  the  word
 ‘Budget’  only  at  the  close  of  his
 speech.

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr,  Deputy  Speaker,  Sir,  I
 rise  to  say  a  few  words  On  the  Gujarat
 State  Budget  on  behalf  of  my.  party,
 the  Dravida  Munnetra  Kazhagam.

 Sir,  you  are  aware  of  the  massive
 popular  agitation  that  took  place  re-
 cently  in  the  State  of  Gujarat  against
 spiralling  price  rise,  scarcities  of  es-
 sential  commodities,  ineffective  public
 distribution  system,  black-marketing,
 smuggling  and  corruption  among  high
 Places.  The  Central  Government  had
 to  seek  the  assistance  of  the  Army,
 the  Central  Reserve  Police  and  the
 State  Police  to  suppress  this  genuine
 mass  uprising.  The  political  events
 that  followed  need  no  narration  at
 this  stage.  But,  I  would  like  to  know
 through  you  from  the  Government
 whether  they  have  even  in  a  solitary
 instance  sougiat  the  help  of  either  the
 Army  or  the  Central  Reserve  Police  or
 the  State  Police  to  arrest  a_  single
 black-marketeer  or  a  smuggler  or
 anyone  placed  in  high  position  indulg-
 ing  in  corruption  and  malpractices.

 Sir,  I  make  bold  to  say  that  the
 Central  Government  ang  the  ruling
 Congress  Party  do  not  have  the  gump-

 tion  to  do  that.  I  have  also  no  hesi-
 tation  in  saying  that  the  Congress
 Party  at  the  Centre  as  also  the  Gov-
 ernment  at  the  Centre  are  in  league
 with  such  hoarders,  black-marketeers,
 smugglers  and  such  people  gpearhead-
 ing  corruption  in  the  country.  The
 Congress  Party  dare  not  take  any
 stringent  action  against  them  because
 it  is  dependent  upon  them  for  its  elec-
 tion  funds.  I  would  like  to  narrate
 here  how  the  Central  Government  go
 out  of  the  way  to  be  of  some  assis-
 tance  to  these  anti-social  elements.

 I  would  refer  to  the  persidential
 Ordinance  promulgateg  on  6th  July,
 974  in  regard  to  dividends.

 MR,  DEPUTY-SPEAKER:  He  may
 continue  tomorrow.

 Before  we  adjourn,  there  are  two
 items  of  business  to  which  the  Speaker
 has  given  his  consent  and  we  dispose
 of  them.  The  Minister  of  Parliamen-
 tary  Affairs  to  make  a  statement.

 7.59  brs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  As  you  are  aware,  the
 Finance  Minister  hag  sent  to  the  Sec-
 retary-General  notice  of  his  intention
 to  introduce,  iy,  this  House,  Finance
 (No.  2).  Bill,  974  at  5  P.M,  on  380
 July  1974.

 *The  original  speech  was  delivered  in  Tamil
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 I  wish  to  keep  the  House  informed.
 The  announcement  will  also  facilitate
 Government's  taking  certain  conse-
 quential  steps  calleq  for  under  the
 Central  Excise  Rules.

 17.59-1/2  brs.
 PAPERS  LAID  ON  THE  TABLE—

 contd,
 NOTIFICATIONS  RE.  CHANGES  IN  EFFEC-
 TIvE  RaTES  OF  DUTY  ON  WOOLLEN

 Yarn
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 K,  R.  GANESH):  I  beg  to  lay  on  the
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 Table  a  copy  each  of  the  Notifications
 Nos.  GSR.  3l0(E)  and  3li(E)  (Hindi
 and  .English  versions)  published  in
 Gazette  of  India  dated  the  l0th  July,
 4974  regarding  changes  in  effective
 rates  of  duty  on  woolley  yarn  falling
 under  item  788  and  8E  of  the  Central
 Excise  Tariff  respectively,  issued
 under  the  Central  Excise  Rules,  944
 together  with  an  explanatory  memo-
 randum.  [Placed  in  Library.  See
 No.  LT-7082|74].

 38.00  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Tuesday,  July
 28,  974/Sravana  i,  896  (Saka).


